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LOK SABHA DEBATES

—

LOK SABHA

Monday Aprl, 29 1974/Vawsakhka 9,
1886 (Saka) -

The Lok Sabha met at Eleven of the
Clock

[Mg. SppAXER in the Chmr)

OBITUARY REFERENCE

MR. SPEAKER Honourable Mem-
bers, 1 have to jnf the House of
the sad demuse of G L. Mehta,
who passed away at Bombay, on the
28th Apnl, 1874, at the age of 7¢.

[ ]

8hri Melta was a Member of the
Constituent Assembly in 1047, He
served the country ip various capa-
cities and held several important posi-
tioms with distinction. A parliamenta-
rian, journalist and diplomat, he star-
ted his career in the now-defunct
Bombay Chronicle as an Assistant Edi-
tor. He was our former Ambassador
to the United States and showed s
diplomatic acumen while holding that
office. He had recently retired as
Chairman of the Indus‘rial Credit and
Investment Corporation of India and
the Indian Investment Centre. He
was also Chairman of the Bombay
Branch of the Indian Council of
World Affairs sines 1966, He was as-
sociated with the Planning Conanis-
sion, the Hindustan Shipyard and the
National Shipping Board, being Mem-
ber of these bodies. He was awarded
the ‘Padma Vibhushan' in 1969 for
his meritorious service to the nation.

We deeply mourn the lJoss of this
friend. T am sure the House will
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join me in conveying our condolences
to the beraved family.

The House may stand in silence
for & short while to express its sorrow.

(The Members then stood in silence
for a short while) i

—

ORAL ANSWERS TO QUESTIONS

Post of Chief Executive of the 5.C1L
lying vacant

s, SHRI SRARL BIAN.
Will the Minister of G AND
TRANSPORT be pleased to state:

(a) since when the post of Chief
Executive of the Shipping Corporation
of India has been lying wvacant;

{b) whether the regional offices of
the Shipping Corporation of Indis
have been demanding more autonomy
and power; and

(c) the steps taken or proposed to
be taken to check the deterioration in
the working of the Shipping Corpo-
ration of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT {SHRI PRANAB
KUMAR MUKHERJEE): (a) Shri
C. P. Srivastava relinquished charge
of the office of the Chairman and
Managing Director of the Shipping
Corporation of India, on the afternoon
of 31st December, 1973. Capt. R. D.
Kohli, one of the Executive Directors,
was given overall charge of the Cor-
poration from the same date till a
new Chairman and Mapaging Director
is appointed by the Government,

(b) Mo, Sir.
(c) Does not arise,
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SHRI VAYALAR RAVI: May I know
Irom the hon. Minister, though we
have a policy evolved by Government
to build the management cadre in the
organisation itself, for example, in
the Bhipping Corporation of India,
whether we have persons to take
m,‘tmwm.dmm’
man or the Managing Director? If not,
why cannot we try to evolve a policy
{0 have such a cadre in the organisa-
tion itpelf instead of searching for
someone from outside?

SHRI PRANAB KUMAR MUKHER-
JEE So far as the individual orge-
misation 18 concerned, it 1s not posable
to create a cadre within the orgamsa-
tion itself So far as public sector
undertakings are concerned, perhaps,
1t 13 known to the hon Member that
the Bureau of Public Enterpniges
mantaing a lst of the distinguished
{persons who can be appoinfed in top
posts of the public undertakings

“Wherever g vacancy arises in any
of the public sector undertakings it
is the usual partice to have the names
of the persong who are in the ‘waiting
list of the Bureau of Public Enterprises
in a particular category So far as
this particular question of Shipping
Corporation s concerned, my senior
colleague has already answered that
the top post never remained vacant
«<ven for one day Somebody was offi-
<iating therein.
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SHRI A. P. SHARMA: What is the
dufficulty in finding out a wwtable
man from amongst the existing per-
sons?

MR. SPEAKER: The questiop is pot
relevant. It has already been asked
by Mr. Shashi Bhushan.
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Purchase W wheat fsom Ausivslia

+
*874. SHRI RAM BHAGAT PAS-
WAIN: ’

SHRI M. SUDARSANAM:

Whll the Minister of AGRICULTURE
be pleased to state:

{a) whether our country had approa-
ohed Australia for the purchase of
wheat from that country; angd

(b) if so, the response of the Aust-
ralian Governmenty

THE MINISTER OF STATE [N THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHNDE). (a) and
(b). Yes, Sir. A small quantity of
wheat has been purchased from the
Australisn Wheat Board.

st Uw W QAW § OO
ATeqR & WA WEIET ¥ ATAAT ATAT §
IR #g7 § fw arer a1 ady fear -
fe war aoerTe & wry W ¥ ¥w H e
Aig 427 gr, TET 38 wEToT § 9T JEw
FR AW ¥ wrawwar € gfa gy @l
ar 7 ? e wravgwar # qfy @
gr, Ay fem dw ¥ i fre dg
R 1 9 ¢, 32 A waEr
AR ¥ wwr Agaw !

SHRI ANNASAHEB P. SHINDE: At
the outset I would like to appeal to
the hon. Members through you that

as far ag prices and quantities are con-

or.-.med, I hope, in the national interest
the hon. Members will not press for

the ques‘ion because of international
implecations.

(Interruptions)

Ag far ag the assessment is concer-
ned we continue to make periodical
assessment and final estimates of pro-
duction of wheat have not still been
received. . So, it will be difficult to
tell about the gap between our re-
qQuiremenfs and import but we pro-
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mhmm'mm
decision has beep taken by CoverR-
ment of India—but the precise quan-
tity will depend on review from tizner
to time.

it wzer Pt el : e oY,
war ag @ & fr o fadwy @ o g wliy
®§, 9% A o & fad qmfer
wgw g e Y ? R Ag A Y
fs arer & oy < adwr gur
ETG &g o1 gwT & WY A ¥ I
T ay qr 1 weaw & fad g
Iqeen 7Y § ? W ag feafa wreg fear
# o der geY ?

L]

SHRI ANNASAHEB P. SHINDE. A:
the moment the wheat which is being
imported is, mostly the wWheat which
has been offered by Soviet Union and
for that full arrangement have been
made for transporting it to India end
it is going on almost to scheduls, As
far as the Canadian wheat iz concern-
ed still we have to finalise the whole
procedure of purchases though one
thing is true that in the international
world the vesselg are not easily avail-
able but as and when we decide to
import from that country we shall try
to arrange for the necessary vessels.

SHRI BIRENDER SINGH RAO:
Whether it is a fact that the produc-
tion of wheat this year is far short
of the estimated target of production?
Has it come to his notice that some
foreign experts have stated that the
total wheat production in this country
this year will be about 23 million %on-
nes only. Secondly, Sir, it ig neces-
sary that the country knows the price
which is being paid to various coun-
tries for certain quantity of wheat be-
ing purchased. It is also necessary that
the farmers in this country kilbw as
to what the Government is paylng
outside. This s also Important to
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prevent any under-hand dealing by
the Government officials who go out to
purchase wheat. 8o, the hon. Minis-
ter may tell us wi to what is the ap-
proxirnate price of wheat purchased
from Australia on landing ip India?

SHRI ANNASAHEB P. SHINDE:
Sir, as fuar as the estimates of wheat
praductiog are concerned, 1 am not
prepered tp take the discouraging
view which the hon. Member is tak-
ing. Of Course, various estimates are
being given by varicus agencies. My
own estimate in wheat production 1s
not going to be less than what it was
last year It can be marginally less
-0or marginally more. The reason being
though there were not raing in North
India yet the production in Gujarat
and other areag will compensate the
shortfall 1n production i North India.
As far as international prices are con-
<cerned, they had gome up to 251
dollars but now the prices are com-
ing down and have come down 151
dollars. Last week there was slight
upward trend but there is encouraging
downwarq trend in the international
position because of improved produc-
tion all over the world.

SHRI BIRENDER SINGH RAO:
S, he has not answered my question.

MR. SPEAKER: No, no. You want
10 go much beyond the scope of the
.guestion.

SHRI BIRENDER SINGH RAO: I
have specifically asked for the price
«of the wheat purchased from Australia,
which he can easily give.

MR. SPEAKER: When he says that
perhaps it may not be in the public
interest....

SHRI BIRENDER SINGH RAD: He
does not even give the estimate of
this year's production. That is not
at all difficult to give. That is not
outside the scope of the question
wither.

1899 (SARA)  Oral Answers

SHRI SAMAR GUHA: It iz a sirange
thing that he does not like to give
the price. It is known or it will be
known when Australia will give it to
the other countries.

10

MR. SPEAKER: Perhaps it may not
be ip publi; interest to give it.

SHRI SAMAR GUHA. After all, we
have this practice in the rules, that
when tWie says that it is not in the
public interest, the Speaker has got
the right to ask what the public in-
terest imvolved is.

S8HRI P. VENKATASUBBAIAH:
May 1 know from the hon. Minister
whether he has got any long-range
arrangement with regard to purchase
of wheat from outsmde, that is to say,
whether he has any prospective plan-
ning for the production targets of each
year and whether any long-term agree-
ment has been, made 20 that we may
not suffer from year to year because

of the shortages in the indigemons pro-
duction of wheat?

SHRI ANNASAHEB P. SHINDE:
Since we are a very hig country, T
appreciate the point made by the hon.
Member that perhaps some leng-term
arrangement could be in our national
interest This question was specifical-
ly taken up with the Australian Gov-
ernment, but unfortunately the Aus-
tralian Government themselves have
their own difficulties, because they feel
that their production last year was
very bagd and their stocks are not
there, and, therefore, they are hesi-
tant to enter into any long-term ar-
rangement, since they have entered
into long-term arrangemenis already
with China and Egypt which they are
not in a position to carry omt fully
because of their owpn difficulty. Seo,
there is some hesitatioy, i the interna-
tional world to enter into long-term
arrangements.

SHRI P. VENKATASUBBAIAH.
What about other countries?



1I Oral Answers APRIL 29. 1974

SHRI RAMCHANDRAN KADAN-
how many countries Government have
approached for purchase of wheat and
what the response from the Govern-
ments of those countriey is?

MR. SPEAKER: The main question
is very specific. ..

SHRI K. S. CHAVDA: The hon.
Minister has already replied about
Canada.

MR. SPEAKER. That was a different
question. That was about the prices.

SHRI K. S. CHAVDA: Shri Bajpai
had already asked about it. I think
the hon. Minister is willing to reply.

MR. SPEAKER: I do not object to
it, if he is able to give the informa-
tion. The hon. Member wants to
know whether the hon. Minister is
in a position to say which other coun-
tries wer, approached for the supply
of wheat.

SHRI ANNASAHEB P. SHINDE:
May I point out that this ig really
outside the scope of the maip ques-
tion? But if you want me to say
somethjng, I can do so.

MR. SPEAKER: I do not come in.
It is a matter between the hon. Minis-
ter and the hon. Member. If the
hon. Minister wants to answer it he
can do s0.

It 1s in the
Let thim

SHRI K, S. CHAVDA-
interests of the country.
answer 1t

MR. SPEAKFR: It is in public in-
terest to answer it. That is what the
hon Member says.

SHRI ANNASAHEB P. SHINDE:
In general, in the world there are
only four important countries which
export wheal, outside the EEC, and
they are the USA, Canada, Argentina
and Australia.

Oral Answers 1z

SHRI RAMCHANDRAN KADAN-
NAPPALLI: May I know whether the
importeq Russian wheat iz not trans-
ported from the port?

SHRI ANNASAHEB P. SHINDE:
That is outside the scope of the main
question, because he has asked whe-
ther there is some difficulty about un-
loading of Russian wheat.

SHRI RAMCHANDRAN KADAN-
NAPPALLI: It is all about imports.

MR. SPEAKER; It is not a question
of unloading but it is only a ques-
tion of loading.

PRF. MADHU DANDAVATE: In
deference to the request made by the
hon. Minister not to make any re-
ference to prices in the national inte-
rest I shall not make any reference
to the prices. But in view of the gap
between the food needs of the coun-
try and the actual production, since
it has becom, very clear that for some
time at least import will be necessary,
I would like to know from the hon.
Minister if his answer to the first
question is that only small quantities
of wheat have been brought from
Australia, whether it thy imports are
to be made from different countries,
it would not be advisable, insteag of
having imports on the repayable basis.
in kind which may actually mean more
expenditure at a later slage when the
prices go up, to get more wheat from
countrieg like Australia or others?

SHRI ANNASAHEB P. SHINDE. It
is a suggestion for action.

FPROP. MADHU DANDAVATE; Ac-
tion or inaction?

MR. SPEAKER; It is a good sugges—
tion.
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Propesal 1o subside instalintion of
mechanical compost plants

*879. SHRI M. RAM GOPAL
REDDY:

BHRI R. S. PANDEY.

Will the Minister of AGRICULTURE
be pleased to state:

(a? whether .Government propose to
subgidise the installatio, of mechani-
ca] compost plants; and

lr(b) u so, the broad fea‘ures there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
g_nnmm P. SHINDE); (a) Yes,

ir.

(b) A statement is placed on the
Table of the Sabha.

STATEMENT

During the Fifth Five, Year plan
period, the Minustry of Algriculture
Propose tg give grant to the Muncipal
Corporation/Commnultees or Agro-ln.
dustries Corporations to the extent of
33 per cent. of the capital cost for
setting up of 45 compost plants, in
cities having populatio of 3 lakhs or
above. An outlay of Rs. 6.7 crores
has been proposed for assisting the
setting up tha these mechanical com-
post plants. In addition, the Ministry
of Works and Housing have proposed
an outlay of Rs. 10 crores in the Fifth
Five Year Plap to assist the municipal
corporations on the following items
to setting up of mechantcal compost
plants-—

1. Financiai support for technical

personnel in the integrated
gcheme.

2. Non-recurring grant for pur-
chase of trucks, wheel barrows
etc.

3 Non-recurring grant for im-
provement of workshop faci-
lities.

Oral Answers  VAISAKHA 9,
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4 Non-recurring graun. for cons-
truction of collection sites.

8. Non-recurring grant for provid-
ing mechanical sieves and
other equipment to the re-
maining 95 class T towns.

8. Setting up project formula-

. tion Group/project manage-
ment Group, Survey/investi-
gation and field studies.

Financial assistance to the local bo-
dies is proposed to be provided for the
above items, at rates ranging from 25
to 50 per cent. of the computed de-
ficiencies for these items. This 1s
likely to raise the total subgidy ele-
ment for seting up of compost plants
to nearly 50 per cent. The remaining
capita] cost will either be met by the
Corporations themselves or by raising
loans from the nationalised banks.

SHRI M. RAM GOPAL REDDY: Mr.
Speaker, Sir, now that there is 3 great
shortage of inorganic fertilisers, and
in view of the fact that the amount
orpposed to be allotted for the compost
plants is only Rs. 6.7 crores, may I
know whethey the Government will
consider the question of increasing
this amount, or doubling this amount?

SHRI ANNASAHEB P. SHINDE:
After the said amount is actually
spent, perhaps it can be considered.

SHRI M. RAM GOPAL REDDY: It
is mentioned that cities having a po-
pulation of three lakhs or above are
going to be given this subsidv There
are so many cities which are having o
population between 20 and T0 lakhs.
I want to know whether two or three
units will be established in such cities.

SHR] ANNASAHEB P. SHINDE: It
will all denond: for instance for big
cities hke Caleutta, Bombay. etc., per-
haps there would not be neeq to set
up more than one compost processing
plant. But after the first plant
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comes into operation, - and we get
some experience, perhaps thig can be
considered at that time.

MR. SPEAKER: There ig another
Member clubbeg with this question.
Shri R. S. Pandey.

SHRI R. S. PANDEY: Thank you
very much,

MR. SPEAKER: He may put his
question.

SHRI R. S. PANDEY: I said, *Thank
you very much.”

MR. SPEAKER. It is very unusual
on your part. Now Dr. Ranep Sen.

DR. RANEN SEN: There was a pro-
posal from the Goverrment of West
Bengal to instal a mechanical compost
plant in Calcutta in order to dea} with
two things; one, the garbage in the
city that has accumulated or is accu-
mulating every day in huge quantities
and secondly, to provide manure for
the country. May I know whether
such a proposal has come from the
Government of West Bengal and, if
so, what is the reaction of the Gov-
ernment of India to such a proposal?

SHRI ANNASAHEB P. SHINDE:
‘We propose to help such proposals by
giving a subsidy to the tune of 33
per cent. Acutally, some subsidy
would also be coming forward from
the Ministry of Works and Housing.
So, almost 50 per cen: help will be
available from the Central Government
to any State including West Bengal for
this purpose.

SHRI RANNABAHADUR SINGH:
May I know from the Government
whether, iy, view of the fertiliser shor-
tage and also in view of the proposal
to set up these compost plants, the
Central Government is considering
any legislative measures by which the
garbage that is usually used for the
reclamation purposes in the larger
cities wouly be stopped from being
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used for this purpose and would be
diverted towards the manufacture of
compost?

SHRI ANNASAHEB P. SHINDE:
If the concerned State Governments
tell the Central Government that some
legislative support is required, I do
not think that the Government of India
will hegitate to extend the necessary
support for the State Governments
for this purpose.

SHRI A. K. M. ISHAQUE: May I
know whether any assessment has
been made as 1o what is the quantum
of garbage that accumulates in Cal-
cutta every day and how this garbage
is disposed of, and whether it ig a fact
that the fisheries are being silted by
this garbage—

MR. SPEAKER. This question is of
a very general nature, and you are
asking a very specific question about
Calcutta. It is much better you give
a separate notice for that.

SHRI A. K. M. ISHAQUE:, The sche-
me that the Central Government talks
of is that—

MR. SPEAKER: You cannot put
questions which ask for a detailed or
statistical information. Do not take
advantage of a very large question.

SHRI A. K. M. ISHAQUE: The ques-
tion is about installation of mechanised
compos® plants.

MR. SPEAKER: Not in Calcutta but
everywhere.

SHRI A. K. M. ISHAQUE: Calcutta
is No. 1 city.

MR SPEAKER. I am not sure about
jt; 1 think Chandigarh is No. 1,

SHRI A. K. M. ISHAQUE: My se-
cond question is; Have the Ministry
any plap to use...
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MR. SBPEAKER: It is not essential
that when one question is irrelevant
you have a right to ask a second orie.
Do not lead me to this practice. Plea-
se sit down now; you may have a
better one next time.

SHR]I A. K. M. ISHAQUE: He may
answer to the first part of the question;
it s very relevant: whether any
thought has been given how the gar-
bage of Calcutta is utiised for manure
purpases.

MR. SPEAKER:
same opinion.

I am stjl of the

st gen wa weww : fead To
AT A ®WU 6T A7 94 ¥ A
AT ¥ ATNATE AATHT WO T Wt
o frm e rrz e A Aty ?

SHRI ANNASAHEB P. SHINDE:
My senior colleague convened a con-
derence of Ministers concerned with
this subject and the Government of
India's intention is to help the State
Governments to go shead with the
compost making plants, use organic
manure etc. Now we have started
receiving proposals from the State
Government. Exsct information is
not with me at the moment. Now it
is known to all the State Gavern-
ments-and they are processing the
projects on this basis. By the end of
the Fifth Plan year it is proposed to
cover 45 cities with compest manufac-
ture plants and te have 50,000 gobar
gas plants in the country as a whole.

Fresh appointments instead of rein-
statement of retrenched staff in FCI

-+

*880, SHRI VAYALAR RAVI:

SHRI RAMACHANDRAN
KADANNAPPALLI:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether fresh appointments
have been made in Food Corporation
of India during the last three months

VAISAKHA 9, 1896 (SAKA)

Oral Answers 8

and more than 500 vacancies have not
been filled while many have been
retrenched; and

(b) if so, the reasons for the fresh
appointments and not taking retrench-
ed people?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) and (b). The Food Corporation of
India has imposed a ban on fresh
recrutment and no retrenchments
have recently taken place. However,
certain fresh appointments on a
purely temporary basis had to he
made to meet the emergent local re-
quirements mainly at the Ports in
the Southern and Western Zones.
Retrenched employees who were from
the Northern zone could not have
been considered for gppointment in

these distant places only for 5 short
duration.

SHRI VAYALAR RAVI: In the
regional offices of the Food Corpora-
tion of India, especially in Madhya
Pradesh and gome other States they
have written to the State Govern-
ment to depute certain people for cer-
tain categories. Many vacancies are
still there according to the answer to
my question, But retrenched people
are not appointed to those vacancies.
The Minister hag assured us that
whenever a vacancy arose, they will
be taken first. People with three or
four years service have been re-
trenched. When vacancy arises in
Kerala and other places why cannot
they absorb those people in the vacan-
cies that so arise?

SHRI ANNASAHEB P. SHINDE:
First of all 1 should like to submit
that no retrenchment ig taking place
now though it is known to the hon,
Member that we have surplus staff;
for instance our storage is only 30
per cent of the capacity but we are
having 100 per cent staff, In certain
ports in the south congestion develop-
ed and category 3 staff were required
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for two or three months normally.
Andhra and Maharashtra Govern=
ments have protested that if there
were vacancies why cannot recruit
local people? Since these posts were
temporary for a few months people
will have to be recruited locally be-
cause if we transfer people from far
away places, they say: we have no
housing, what are we to do? If there
is any clear cut long term vacancy,
we can bear this point in mind.

SHRI VAYALAR RAVI: As the
Government issued a directive gaying:
nn further appointment, did the Gov-
ernment issue another directive say-
ing: no further retrenchment also,

SHRI ANNASAHEB P. SHINDE: 1
have made 1t clear that we do not
propose to resort to further retrench-
ment unless some unforeseen faclurs
come up or new situation develops.

SHRI RAMACHANDRAN KADAN-
NAPPALLI: Sir, in the context of the
new food policy, I would like to know
whether the FCI management threai-
ened the workers of retrenchment, 1
would like to know, what are the
concrete proposals’ before the Gov-
ernment to utilise the gervices of the
labourers to the fullest extent?

SHRI ANNASAHEB P. SHINDE: If
there are clear vacancies and if new
recruitment 13 to take place, g8 my
senior colleague has assured on the
floor of the House, we will give first
preference to those who have been
retrenched. I would also like to cor-
rect the general impresgion which is
prevalent in thus regard. These re-
trenched employees were {emporarily
recruited for a particulur purpose.
Despite that, on humanitarian grounds,
we have given an assurance that if
there is going t0 be & permanent re-
cruitment for permanent purposes,
these employees will be given prefe-
rence,

. SHRI SAMAR GUHA: Sir, I would
like to know whether it is a fact that
the present Chauman of the FCI
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man of the Joint Intelligence Come
mittee of the Cabinet Secretariat has
developed g propensity to utilise the
CBI machinery in dealing with legi-
tirfmte trade union activities and in
this connection. I woulq also like to
know whether it is g fact that he
suspended the Joint Manager (Port
Operations) Shri P. K. Sen Gupta,
Senior Manager, Shri A K. Das,
Assistant Managers, Shri S, M. Biswas
and Shri B. Das, since September and
their cases have been referred tn the
CBI on the plea of irregular employ-
ment.

MR. SPEAKER: The question is of
a general nature, If you want to ask
sbout particular individuals, the pro-
per way is to give a separate gquestion,

SHRI SAMAR GUHA: Their cases
have been referred to CBI. This is a
Preparatory attempt to retrench them.
Already, eight months have passed.
8till, CBI have not been able to pre-
pare prima facie cases against them.
This ig against the directive of the
Central Vigilance Commission that in
such cases, no employee should be
kept suspended for more than three
months, I would like to know, what
steps Government is going to fake in
regard to these four employees who
have been suspended,

MR. SPEAKFR: I am very much
afraid, this is not covered by this
question.

(Interruptlions)

SHRI SAMAR GUHA: Their cases
have been referred to CBL That is
why I have mentioned that this
gentleman hag a propensity to utilise
the CBI machinery. This is because
these people are working with trade
union organisationg and have a trade
union background,

MR SPEAKER: I do not want to
interrupt you or prevent you from
asking questions Butl. this guestion
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ig about retrenchment. You gre ask-
ing about the Officers who have been
suspended and against whom CBI is
enquiring.

SHRI SAMAR GUHA: Thig action
is of a vindictive nature with a view
to retrench them.

MR, SPEAKER: Dr. Sen, you are
really of view that thig is covered?

DR. RANEN SEN. Retrenchment is
the ohjective of the FCI organisation.
In order to achieve that, they are
suspending certain persons. That i
the idea.

MR. SPEAKER: These persons have
been suspended and investigations are
going on in regard to an entirely
different matter rather thap in regard
to retrenchment,

SHRI SAMAR GUHA: Their cases
have been referred to CBI on grounds
of irregular employment and not on
charges of corruption or anything,
During the last eight months, CBI has
not been able to prepare prima facie
cases against them.

MR. SPEAKER: I am not prepared
to enter into an argument with you.
I better keep quiet. I leave it to the
Minister,

SHRI ANNASAHEB P, SHINDE: It
is a question about retrenchment. He
is asking about some suspension.

SHRI SAMAR GUHA: They are
very good officers. Because they have
participated in the trade union work.
they have been suspended on the plea
of irregular appointment. Their cases
have been referred to the CBI. For
eight months the CBI could not frame
any gprima facie case, According to
the standing orders, if no charge is
fremed within three wonths, the
employee will have to be reinstated,

MR. SPEAKER: T am afraid this
is not covered by the main question.
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SHRI SAMAR GUHA: Sir, you pull
up the Minister. This ia not the way
of dealing with cases,

MR. SPEAKER: I assure you that
it you give a specific question, I will
give you full cooperation in bringing
this matter before the House, Why
do you thrust this in this question?

SHRI SAMAR GUHA: I will give
a short notice question.

MR. SPEAKER: So, you are con-
vinced that it is not connected with
this.

b ot wwer fag - 9@ % aiferey &
Rarfas wdw ged feamal & wier
/YA, aY fort QT T A G wrEREA
F areamy Y welf sy wraewary ?

SHRI ANNASAHEB P, SHINDE:
The hon, Member is asking whether
in the light of the new wheat policy
there is any need fo recruit more
people, Sir, 1t is outside the purview
of the main question.

MR. SPEAKER: I am sorry, I did
not follow it fully, @7 %.& YA T4

Ul il

st wew fagr® woddt : v ag
o § fo IaTRY ¥ 1600 & 0w
FAY FH G F T W ¥ 4R
I w qX afew fay faar af wdlf
o ) § afs graY swwr w wrord?

SHRI ANNASAHEB P, SHINDE:
This case of the B00 employees was
fully discussed in the House. They
were recruited last year purely tem-
porarily for opening some centres
when the new khariff policy came in.
But when we found that the cenires
were not functioning properly and
that their services were not required,
tehey were retrenched. They were
recruited only for a specific purpose
with the clear wunderstanding that
their services would be terminated
after three or six months. Since then
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we have given an assurance to this
House that when any new recruit-
ment is likely to take place, we will
&ive first preference {o these people.

SHRI DINEN BHATTACHAR-
RYYA: What ig the total number of
permanent employees in the FCI and
how many are casual or recruited
ihrough the contractors?

SHRI ANNASAHEB P, SHINDE:
For specific categories of employeeg I
require notice,

SHRI DINEN BHATTACHAR-
RYYA: Ig it not 3 fact that a large
number of employees recruited by the
FCI are casua] employees? In that
context, what is the total number of
permanent employees and casual or
temporary workers?

SHRI ANNASAHEB P. SHINDE:
First of all, it will not be correct to
say that most of the employees Wwho
are recruited for the FCI are recruit-
ed either as casual or temporary em-
ployees because, those who are re-
cruited against certain wvacancieg or
posts, there is no guestion of recruit-
ing them as casual or temporary em-
ployees.

Secondly, as regards the observa-
tion which the hon. Member made
about retrenchment of 40 or 50 em-
ployees in Calcutta, I think, the House
rhould know that some employees
were recruited as typists even though
they did not know a word of typing.
Some money had passed off; some
people were involved. Therefore, in
consultation with the West Bengal
Government and the Public Service
Commission. those who were not re-
gard as qualified were retrenched,
Fresh interviews were held and those
who were qualified were recruited. I
do not think the hon. Member should
support such things, the mal-practices,
which are not in the interest of the
country. -

SHRI B. V, NAIK: The hon, Min-
ister, in the course of his reply, said
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that there is over-staffing in the FCI
ingsmuch as that as against 30 per
cent utilisation of godown storage
capacity, there js 100 per cent staffing.
He indicated that storage utilisation
capacity is one of the criteria. May
I know from- the hon. Minister what
are the factors on the basis of which
he says that there iz over-statfing?
We have been hearing it from the
Indian Airlineg onwards, This is 1e-
levant; it is concerned with retrench-
ment,

MR. SPEAKER: [ have not yet
come out with my observation and
you say, it is relevant. Who gaid, “It
is not relevant"?

SHRI B. V. NAIK: I was apprehen-
give, due to past experiencge,

MR, SPEAKER: The past cxperi-
ence shows that this is alsc relevant.

SHRI ANNASAHEB P. SHINDE:
There are well-establishedq norms for
that. I do not think anybody can
arbitrarily decide whether sgtaff is
surplus. There gre clear posts against
certain gpecific assignments, Natu-
rally, when there are no clear posts,
when the work is not there, the staff
ig said to be jn excess,

SHRI B. V. NAIK: What are those
norms? It is better we do not put
the question. if we are to receive half
answers.

MR. SPEAKER: It is much better!

SHRI SEZHIYAN: In reply to the
guestion put by Mr, Bhattacharyya,
the hom, Minister said thag certain
unqualified persons had been recruited
and that it had been found out that
some money had passed off. This is
a very serioug thing. I would like to
know from the hon. Minister as to
who was responsible for the recruit-
ment of unqualifieq persons, how
much money was passed off as sur-
mised by him and what gction has
been taken against the persons who
abused the powers given to them.
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MR, SPEAKER: I think, for cesual
recruitment, the remark was also
casual,

SHRI SEZHIYAN: No, Sir.

SHR1 ANNASAHEB P. SHINDE:
Some trade union workerz and some
officers of the Food Corporatign are
involved. They have been suspended.
A gpecific inquiry has been entrusted
to the CB.I. As far as the retrench-
ment ig concerned, the Public Service
Commission was consulted and, in
consultation with them, the action
was taken.

Expenditure on Technical Higher
Secondary School at Narela, Delhi

*gg2. SHRI R. S PANDEY: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to- state-

(a) whether a sum of Rs, 6 lakhs
per year is being spent on running
the technical Higher Secondary School
of Narela in Delh, and the output ot
this gchool is only one successful
student; and ]

(b) if so, the ‘Justification for such
huge expenditure without any results?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHR!
D. P YADAV) +a) and (b). The
Technical Higher Secondary School
a1 Narela Delhi 15 running a three
year course leading to the award of
a certificate by the Central Board of
Secondary Education, Delhi. In the
Board Examination of 1873 for the
final year studentis, the number of
successful candidates wag one out of
61 who appeared. Ap expenditure nf
Ra. 8.32 lakhs on salaries, scholarships,
tools and materials was incurred on
this gchool during 1973-74 for all the
three classes, namely Oth, 10th and
th, .=
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The reasons for the unsatisfactory
performance of this school are being
examined by the Government in con-
sultation with the Delhi Administra-
tion for evolving suitable remedial
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SHRI GIRIDHER GOMANGO: 1
would like to know from the hon.
Minister  whether, after spending
Rs. 6 lgkhs if the result is one—the
succe candidate is only one—this
expenditure is productive or un-
productive.

MR. SPEAKER: Productive or un-
productive does not matter; the Min-
ister is very much worried about it

SHRI D. P. YADAV: Yes, Sir the
expenditure is on the high side. ...

Costal Bhips ewned by Shipping
Companies

=l

*883. SHRI DEBENDRA
MAHATA:

SHRI LUTFUL HAQUE:

NATH

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the number of Coastal ships at
present in the country, owned by the
Shipping Companies; Company-wise;
and "

(b) the percentage of Indian built
thips in the Coastal shipping at
present?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPFING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) A state-
ment indicating the rumber of Coastal
shipa at present in the country owned
by different shipping compames is laid
on the table of the House,

(b) Out of the total of 60 vessels
the Indian built ships number § or
85 per cent of the total



29 Oralydmeweds! WAISAKHA 0, 1806 (SAKA)

Oral Answérs 30

Statement

—

Name of Shipping Co. Dry Cargo Tankers Passfngers  Total
vessels cum-cargo
Shipping Corpn. of India . . 5 2 5 12
Scindia Steam Nav. Co. . . 3 — —_ 3
Malabar Steamships Co. . . 4 —_ —_ 4
Africana Co. Pvt. Ltd. . : . 3 - - 3
South East Asia Shipping Co. 3 —_— — 3
Lakshmi Lines Lid. . . b 4 —_— —_ I
Nicobarese Commercial Co. . . . 1 —_ — 1
R.A.J. Lines Ltd. . . " . 1 —_ - 1
Collis Lines Pvt, Ltd. . : X — — I
Hind Shipping Agencies . . 2 —_— —_ 2
Western Star Line Pvt. Ltd. . 1 —_ —_ 1
Kerala Lines Ltd. . . . 2 — —_ 2
Cochin Shipping Co. . . . 2 —_ —_ a
Damodar Bulk Carriers Ltd, ) 1 —_ —_ 1
Ravindra Shippers . , I - — 1
Tolan: Shupping . . . a — — 2
Mogul Line Lzd. . . . . 2 . 2 4
Thakur Shipping Co. . . . . 2 —_ —_— 2
Bndia Steamship Co. Lrd, . . X - - 4
Umion of India . . . . 1 . 5 6
Indoceanic Shipping Co. . . 3 —_ _— b §
Milhat Shipping Co. . . . 1 — -— 1
Himalaya Shipping Co. 2 —_— - 2
Andamans Line ) . . . 1 — —_ T
Great Eastern Shipping Co. . ) . — 1 —_ 1
Varun Shupping Co., . . 2 . — 1 —_ 14
ToraL 44 4 12 6o

SHRI DEBENDRA NATH MAHATA:
1 want to know whether the coastal
shups numbering sixty owned by
different companies are sufficient to
meet the demand of our country. If
not, what steps are going to be iaken?
Secondly, I want to know whether the
Government have kept in view the
fart that Haldia Port will offer new
opportnity to Coastal Shipping as re-
gards supply of coal is concerned to
the souther and wesetern parts of the
country, in order to take over the
burden of Railways in respect of coal
movement from Bihar and West
Bengal? L

SHRI PRANAB KUMAR MUKHER-
JEE: In fact the present arrangement
of the coastal shipping 15 not quite
satisfactory and in view of that we
have made arrangements by the cnd
of the Fifth Five-Year plan like this.
The tonnage capacity so far as coastal
shipping 1s concerned would be of the
order of 6 lakhs G R.T. And in view of
that we have already placed orders for
20 indigenous and foreign ships.
Secondly, in regard to coal transport
from Haldia we have made already.
arrangements for transporting coal of
about 6.5 million tonnes by the end of
1978-79 by coastal shipping.
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SHRI DEBENDRA NATM MA-
HATA: Sir, is it a fact that the private
sector companies which are building
ships are facing great losses due to
shortage of shipyards. Are you think-
. .g of giving them subsidy as is being
done in other parts of the world?

SHRI PRANAB KUMAR MUKHER-
JEE: Sir, so far as shipping is concernd
it is not correct to say that they are
incurring losses. So far as ship-
building is concerned subsidy to the
shipyard etc. is being given by the
Government.

SHRI DEBENDRA NATH MA-
HATA.: Already the hon. Minister
stated in the statement that coastal

shipbuilding private sector people are
facing losses due to shipyards Is it a
fact that all over the world they are
given subsidy?

SHRI PRANAB KUMAR MUKHER-
JEE: So far as shipbuilding is con-
cerned I have said that they are given
sybsidy. What I told was about the
general shipping business when you
asked me about loss.
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SHRI PRANAB KUMAR MUKHER-
JEE: We are already considering this.

MR. SPEAKER" It is a good sugges-
tion for action.

SHRI B. K. DASCHOWDHURY: In
view of the basis approach of the
Government of India to have more
and more self-reliance.

MR. SPEAKER: Please make your
question short.

SHRI B. K. DASCHOWDHURY: I
have seen the statement of the hon
Minister in which it has been stated
that out of sixty ships which are
manufactured by various shipping com-
panies, only 12, that is 8.5 per cent of
the ships, are being indigenously built.

I would like to know from him, in
view of this approach of the Govern-
ment to be more and more self-
relant and to have more and more
ships, will more ship building yards
for construction of ships be permitted?
What happened to the proposal to Hal-
dia Shipbuilding vard so that you
may have more and more ships®

SHRI PRANAB KUMAR MUKHER-
JEE: 1 have answered this question
many times on the floor of the EHouse
and, in fact, we are trying to augment
our indigenous ship building capacity.
As a result of that, I have already
mentioned that 12 ships we are going
to have on the coastal shipping from
the Hindustan Shipyard which is
hundred per cent indigenous.

MR. SPEAKER:
Hour is over.

Question

Now,
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F.C.l. Employets Prosecuted and Re-
llu‘hhd

*872. SHRI V. MAYAVAN:
SHRI P 'M MEHTA:

Whll the Minister of AGRICULTURE
be pleased to state:

(a) how many Food Corporation of
India officials whose cases are for-
warded to the C.BI. have been prose-
cuted so far;

(b) whether any depaitmental action
was taken against some employees
found guilty of corruption charges;
and

(¢) how many such employees were
re-mstated?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) 143
emplovees of the Food Corpolation of
India have been prosecuted by the
C.B1 'State Police so far.

(b) Yes, Sir.

(c) In all, 649 employees of the
Corporation were placed under sus-
pension. Of them, 345 have since
been re-instated on various grounds
such as acquittal by Courts, finalisa-
tion of departmental proceedings and
as a result of periodical review of
their cases An employee removed
from service ac 1 resul{ of a depart-
mental enquiry was re-instated when
on appeal the penally imposed was
reduced to withholding of two grade
increments.

Regular Shipping Service between
India and Mauritius

*g75. SHRI S. A MURUGANAN-
THAM: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether Government have ex-
amined the feasibility of introducing
a regular shipping service between
India and Mauritius; and

(b) if so, the facts thereof?
655 L5—3
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THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) and (b) The
Shipping Corportion of India is al-
ready operating a cargo service to
to Mauritius from East and West
Coasts of India. This is a promo-
tional service Four 8ailings are
planned during the current year.

iwm xil fawg o &Y wmAr

*grg. gMo wHATOTN qiEy I
wfa @& gz an7 ¥y 7or #9497 fF -

(7) fa-fas 198 "AvEHRr J
7T AR A7 e A & eqrear
& g fqur 2 WY

(@) svm7 7 T AFy A
w1 adAEr Wt 2 °

wfe davea § o Ha (s wom
afgn Ao fr® ) (%) T frm
wqTfae 39 FT  WAVIFAT ANT-ART
o7 9Fz #1 a5 ) afeT A Aag #
fadiy &9 & gag qrr e ¥ §
e gET 41 |

(=) wims AT 7 WA
w17 {AeeT fAom *7 =qroaT FYH FYy
T fqgea €9 7 AT TCAT 8 |
W AR AT A A R &

Report of National Commission on
Agriculture on Small Farmers and
Marginal and Agricultural Labour

*g77 SHRI S. N MISRA: Will the
Minister of AGRICULTURE be pleased
to sttate.

(a) whether Government have con-
adered interim report of the National
Commission of Agriculture on orienta-
tion of programmes of Small Farmers
and Marginal Farmers und Agri-
cultural  Labourers Development
Agencies; and

(b) if so, with what result?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P MAURYA): (a) Yes, Sir

(b) The main recommendations of
the National Commission on Agri-
culture in the Interim Report on Re-
orientation of Programmes of Small
Farmers, Marginal Farmers and Agri-
cultural Labourers Development
Agencies have been accepted by the
Government of India and incorporated
in the programmes for the beneiit of
Small Farmers. Marginal Farmers
and Agricultural Labourers to be im-
plementeq during the Fifth Five-Year

Plan.
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Centre tor Study of Developing
Socleties

*881. SHRI RAMAVATAR SHASTRI
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Centre for the
Study of Developing Societies a bene-
ficiary of funds from U.S. Foundation,
is seeking affiliation with Delhi Uni-
versity;

(b) whether this Centre was not
given affiliation by the Jawaharlal
Nehru University; and

{¢) whether Government have in-
vestigated into the sources of funds
and other activities of the Study Centre
and if so, the findings thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(c) The Centre for the Study of Deve-
loping Societies 15 being supported by
an annual ‘maintenance grant of
Rs 25 lakhs by the Ministry of Edu-
cation and Social Welfare since July,
1967 The Centre also gets project
grants from other Government de-
partments and the Indian Council of
Social Science Research.  According
to the information furnished by the
Centre, it does not receive gny finan-
cial assistance from any US.
Foundation.

The Ministry of Education and Social
Welfare had approached the Jawahar-
lal Nehru University to agree to merge
the Centre with the University but
the terms offered by the University
for merger were found unacceptable
to the Centre. The proposal, there-
fore, did not matertalise. The Delhi
University has been requested to take
over the Centre as 8 maintained Insti- .
tution. The matter is under conside-
ration of the University.

The working of the social science
research institutions receiving grant
from the Government of India is re-
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viewed periodically. In1871, the Gov-
ernment appointed a Visiting Commit-
tee to review the work done by the
Centre. The report of the Committee
indicates that the Centre has done a
“remarkable piece of work in research
in political science and related dis-
ciplines’.

Imposition of Compulsory Levy by
Gujarat on Groundnut 0il

*884. SHRI P. M. MEHTA: Wl the
Minister of AGRICULTURE be pleased
1o state:

(a) whether attention of the Union
Government has been drawn to the
press report dated the 3rd April, 1874
that due to failure of the foodgrain
procurcment policy, the Gujarat Gov-
ernment is considering imposition of a
compulsory levy at least on ground-
nut oil to create buffer stock;

(b) if so, whether Government
eflorts to procure wheat, paddy, and
‘bajra have not met with even partial
success and the groundnut oil makers
are not in a mood to honour their
commitmnet to give 30,000 tonnes of
©oil as voluntary levy; and

(c) what steps Government propcse
to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Certain press reports about the
comparatively low pace of procurement
of foodgrains in Gujarat and also
about a proposal said to be under con-
sideration of the Gujarat Government
for imposition of compulsory levy
on groundnut oil to create a. buffer
stock have come to the notice of the
) Ministry.

(b) The State Government have re-
ported that the procurement of paddy
and coarse careals during 1973-T4,
though higher than in the previous
years, has fallen short of the target
due to such factors as damage caused
to the bajra crop by excessive rains

Written Answers 38

towards the harvesting time, tendency
on the part of producers and traders
to hold stocks, reduction in trader's
levy on bajra ang a prolonged politi-
cal agitation in the State. Ip the case
of wheat, the 1974-75 marketing spason
has just started and already 2183
tonnes have been procured. The State
Government have informed that there
is no commitment by groundnut oil
millers to give any specific quantity of
oil to them.

(c) The State Government have
informed that they are prosecuting
those who have failed to give paddy
levy. They do not anticipate any
‘difficulty in the procurement of wheat

No compulsory levy on groundnut
oil is envisaged by the State Gov-
ernment. The Central Government
are not in favour of levy on ground-
nut o1l and have already advised the
State Government accordingly after
seeing the press reports,

Commercial Production of Oil from
Sunflower

*885. SHRI DHAMANKAR: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether steps are being taken
for commercial production of oil from
sunflower in the country in order to
meet the increasing demand for edible
oils and shortage thereof; and

(b) if so, the progress made in thi<
regard?

THE MINISTER OF STATE IN THE
MINISRY OF AGRICULTURE (SHRI
ANNASAHER P, SHINDE): (a) Yaes
Sir.

(b) The commercial cultivation ot
sunflower has been taken up from
1972-73 under a Centrally Sponsored
Scheme. An area of about 1.18 lakh
hectares was covered during 1972-73
and the expectation is that this might
have gone up to 250 lakh hectares
during 1973-T4. .
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Target of Coastal Dry Cargo Shipping
Tonnage

*886. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state
the target of coastal dry cargo shipping
tonnage during the Fifth Plan period?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): The Filth Five
Year Plan target for dry cargo ship-
ping has been proposed at 6 lakhs grt,

Reorganisation of Government
Museums

*887. SHRI G. Y. KRISHNAN: will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether Government propose to
reorganise the Government museums
in the countiry; and

(b) if so, the main features of the
propocal?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The
Government do no{ propose to re-
organise the Central Museums by
shifting any section from one museum
to another However, the recommen-
dations of the Central Museums Re-
view Committee for improved func-
tioning "of the Cetral Museum, viz.
National Museum, New Delhi Salar
Jung Museum. Hyderabad and Indian
Museum, Calcutta, are being imple-
mented subject to the constraints of
financial allocationa.

Strike in Delhi University
*888. SHRI HARI SINGH:
SHRI M. M. JOSEPH:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:
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(a) whether Departments and
admims{rative offices of Delhi Uni-
versity were paralysed in the first
week of April, 1974 on account of a
token strike and if so, the reasons for
the said strike;

(b) whether any charter of demand
had been submitted by the employees
or any other organisation and it so,
the main features thereof; and

(c) the action taken to fulfil the
demands?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
According to the informtion received
from the University of Delhi. a token
strike was observed by the TDelht
University College and Karmachari
Union on 3rd April, 1974. However,
some of ihe teaching departments of
the University did function. The token
strike was observed for early imple-
mentation of the Third Central Pay
Commission’s recomendationg for the
University and college employees.

(b) There was no other charter of
demand from any other organisation.

(¢) The University Grants Commis-
sion had appointed two Committees to
make recommendations regarding
revision of pay scales of (i) class IV
and ministerial staff and (ii) technical
and laboratory staff including the staff
of the library, preas, medical colleges
and hospitals, PWD and farms etc,
respectively in Central Unlversities in
the light of the recommendations
made by the Third Central Pay Com-
mission The first Committee submit-
ted its recommendations in respect of
certain categories of posts. which have
since been approved by the Univer-
sity Grants Commission and Govern-
ment. The recommendations of this
Committee in regard to the remaining
posts and the recommendations of the
second Committee are awalted.
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New Type of Fertilisers evolved at
Food Research Centre, Jamshedpur

*390 SHRI JAGANNATH MISHRA:
Will the Mimste; of AGRICULTURE
be pleased to state.

(a) whether ‘Sanjeevani’ a new type
ol fertilizers has becn developed by
American experts of the local food
reseirch Centre Jamshedpur, and

(b) if so, the facts regarding 1s
use? -

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE).
(a) and (b) The Food marketing
Centre of Xavier's Institute, Jamshed-
pur have taken up grinding of indi-
genously available basic slag and have
branded it ag “Sanjeevani”. The basic
slag, which is a by-product of the
-steel plants, can be used profitably in
acid soils as a soil conditioner and as
a source of phosphate,

*891. SHRI N. SHIVAPPA:
SHRI D. D. DESAI;

Will the Minster of AGRICULTURE
be pleased to state:

(a) whether agricultural Scientist
Dr. Borlaug had met um on 1lth
March 1974 at New Delhw

(b) 1f so, whether he had given um
a first hand account of the crops n
the varioug states of India;

(c) whether he had urged the
Central Government to rush supples

of diesel and fertihisers to farmers of
states, and

(d) if so
thereon?

Governments action

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR] ANNASAHEB P. SHINDE):
(¢) to (1) Dr N. E Borlaug,
Director of the Wheat Improvement
Programme of the International Maize
and Wheat Research Centre, Mexico,
called on Minister of Agriculture on
March 11, 1974. He gave s impres-
sions of the wheat crop he had seen
In several parts of India. He 'wmen-
tioned that crops in peninsular India
and Madhva Pradesh looked excellent
and were free of diseases According
to him the crops in Punjab, Haryana
and Western Uttar Pradesh were also
good but they are lhikely to suffer if
adequate quantities of diesel and elec-
tricity were not available to run the
tubewells While he suggested the
supply of more diesel, he did not
mention about rushing fertilizers to
Punjab and Haryana but stressed in
general about the need for global
action in improving fertilizer avail-
ability to developing countries.
Minister appraised him of the steps
already taken to assure supplies of
diesel to the maximum extent possible
to farmers in these States
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Capital ouilay for Ship Building
Industry

*892. SHRI S, N. SINGH DEO; Will
the Mmmster of SHIPPING AND
TRANSPORT be pleaseqd to atate:

(a) whether any capital outlay has
been made for ship building industry
for 1974.75;

(b) if so, main features of the out-
lay; and

(c) whether no amount has been
sanctioned for the development of
shipyard in Haldia and if so, the
the reason therefor?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI); (a) Yes, Sir.

(b) The following capital outlays

have been made for ship building
during 1974-75:—
(Rs. in Jakhs)
i. Investmemt 1n Hindustan
Shipyard Lumted . 180° 00
i1 Loan for Dry Dock Project 25 00
iu‘ltgﬁndmmn Shipyard

iii. Loan for Cochin Shlp-

yard Limited « 2000700

iv. Subsidy for shap-building . 140°00

v. New Shipyards 3000
vi, Central Marine & Resem:h

Organisation . . 75 00

2450°00

(c) A sum of Rs. 50 crores has been
provided for the establishment of new
shipbuilding yards during Fifth Plan
period The Report of the Techno-
Economic Working Group, set up to
evaluate both technically and econo-
mically various sites recommended by
the State Governments (including
Haldia) and to indicate the types and
sizes, which cap with advantage be
constructed at fhe siteg recommended
has been received and ig under active
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examinatién, No final decision has so
far been taken with regard to the
locations of new shipyards in the

country.

Cultivation of New Strains ¢f Minor
Millets by Adivasis of M.P.

*893. SHRI RANABAHADUR
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the new straing of improved
minor millets hke Kodon, Xutki
Sawan and Mejhari that the .C.AR.
hag recommended for cultivation by
Adivasi farmers of Madhya Pradesh
for the coming reason;

(b) how do the yields of these new
straing compare with the traditional
seeds so far being used, and

(c) which research station hag pro-
vided the data on these new strains
and if so, data available and the
reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B P. MAURYA): (a) to (c).
Sarda (Ragi) and Arjuna (Setaria)
two improved varieties of minor mil-
lets have been recommended for culti-
valion 1n Madhya Pradesh. The varie-
ties E 28. E 4840 (Regi) IP 8086, IP 600,
IP 19 and IP 22 (Paspalum); Isc 480,
Isc 703 and SR 118 (Setaria) and
IPM 1006 and IPM 307 (Panicum)
have also been found to be promising.

These varietieg have been tested at
severa] locations in the millet growing
areas in the country under the Al
India Coordinated Millet Improve-
ment Project. In Madhya Pradesh,
tests were conducted at Dindori,
Indore and Gwalior. The Millet
Specialist of the Govt. of Madhya
Pradesh s in-charge of the yield
evaluation trials at Dindbri Indore
and Gwallor. The yield data of these
varielles are glven in the Statement.
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STATEMENT

Brom ung new vareties of munor mullets, Wdentified durv g Kharif 19070 and 1971 as e rewlt o7

truals conduct

at severas location:

Crop Varneties Mean gram No of locations
1eld/quintal where trials were
' lYlecure conducted
Rag IE 28 240 13
(Meruwa) EC 4840 22 68
PR 202 30 01
* PR 722 30 39
CO 8 (Lcoal) 20
Paspalum IPS 49 13 3 7
(Kodo) IPS 92 42 9
IPS 158 12 7
IPS 600 12 9
IPS 6o6 130
Niwas-1 14 09
Setana Isc 480 171 10
(Kutk) Isc 703 16 0
SR 118 16§
Arjuna 126
Panicum IPM 307 7 87 5
(Sawan) IPM 1006 11 07
Dindon-1 423

Promotion of Diploma Holders as
Assistant Engineers

8446 SHRI S D SOMASUNDA-
RAM

Will the Minister of WORKS AND
HOUSING be pleased to state

(2) whether about 800 diploma
ders were promoted to the post of
Agzistant Engineers for which mini-

years of service ag Junior Engineers
in the Department who are recruited
In the interest of the eMtiency of the

Department as rephed to USQ No
1807 on the 23rd November, 1970, and

(b) the reasons for not operating
the existmg recrwitment rules 3(b)
read with part IV to redreass the griev-
ances of Engineering Graduates?

THE MINISTER OP STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA) (a) Yes,
about 300 non-griduate Junior
neers have been promoted as Agssis-
tant Engineers on the basis ¢of the
Common Seniority Iist of both gra-
duate and non-graduate Junior Engi-
neérs
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The minimum qualification of =
degree in engineering is required only
for direct recruitment to the post of
Assistant Engineer, For promotion to
that grade, no such qualification has
been prescribed.

The cadre of Junior Engineer in the
C.P.W.D. consits of both graduate and
non-graduate engineers and promo-
tions have been made from the com-
mon seniority list of these two groups
of officers on the basis of merit cum-
seniority. There is no question of ig-
noring the claims of graduate Engine-
ers, Those Graduate Engineers who
were within the zone of consideration
and were included in the select list by
the Departmental Promotion Com-
mittee, were also promoted.

(b). Rule 3(b) read with part IV
of the Recruitment Rules for Central
Engineering Service|Central Electri-
cal Engineering Service, ClassII deals
with appointment of temporary engi-
neers|temporary Section Officers (now
Junior Engineers) as Assistant Engi-
neer in consultation with the Umon
Public Service Commission, All the
senior graduate engineer- are perma-
nent section officers (1e. permanent
Junior engineers), To ignore them and
to open a channel for only the tempo-
rary ones will not be desirable,

Effect of Power shortige in Agricul-
tural Sector of Andhra Pradesh

8447, SHRI Y. ESWARA REDDY:

Will the Minister of AGRICULTURE
be pleased to state how far power-
shortage has affected agricultural sec-
tor in Andhra Pradesh?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
No survey has been made in Andhra
Pradesh to assess the effect of power
shortage on agriculture sector during
1973-74. In actual practice it is very
difficult to isolate the precise effect of
power or agricultural production as
the level of agricultural production in
a particular year depends on a num-
ber of factors such as weather, supply
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of irrigation water, use of important
inputs like fertilizers etc.

Recommendations of Third Pay Com-
missions in respeot of Dravwing
Teachers of Delhi Schools

8448. SHR; HARI SINGH:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Third Pay Coms-
mission hag not recommended any pay
scale for the drawing teachers, Grade
III in Delhi who are in the Grade of
Rs, 220—430;

(b) whether the representatives of
these teachers had submitted memo-
randa to the Deputy Education Minis-
ter on 20th April, 1973, 12th July, 1973
and 26th December, 1973 demanding
T.G.T. scales on the principle of equal
pay for equal work and the represen-
tatives of this Association had also
had talks with the Joint Education
Adviser on 9th August, 1973; and

(c) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P YADAV) (a) The Thurd Pay
Commission has recommended a pay
scale of Rs. 425-640 for Headmasters,
Primary Schools, who are also in the
pay scale of R» 220—430. For the other
school staff like Physical Education
teachers, Art and Craft teachers, and
Librarians working in the schools, sui-
table revised scales, according to the
recommendations of the Third Pay
Commission, have to be fixed after tak-
ing the existing relativities or parities
into account, The revision of pay scale
of Drawing Teachers Grade III who
are in the pay scale of Rs. 220430
will also be decided upon in the light
of recommendations of the Third Pay
Commission.

(b) and (c). Yes, Sir. The matter
is under consideration in consultation
with Delhi Administration.
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Import of Soyabesn Oil from
USA.

8449, SHRI M. KATHAMUTHU:;

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have de-
cjded to import Soyabean oil from
USA; and

(b) it so, the broad outlines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(S8HRI B. P MAURYA): (a) and (b).
Recent purchases of edible oils from
abroad include 10,000 tonnes of soya-
bean oil of American and|or Western
European Origin, at $595 per tonne,
¢, & f, for shipment in July|August,
1974.

Promotion of the Jumior Engineers to
Assistant Engineers jin CP.W.D.

8451. SHRI S. D.
RAM:

SOMASUNDA-

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the proposed Depart-
mental examination by less compe-
tent authority than the university
authorities for the promotion of the
Junior Engineers to Assistant Engi-
neers in C.P.W.D. would further ag-
gravate the situation of the under-
employed Engineering Graduates who
are now being treated equivalent to
the Diploma Holders in service mat-
iers ag per Third Pay Commission re-
commendation; and

(b) it so, what are the other propo-
sals under consideration for the pro-
motion of Junior Engineers?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
{SHI OM MEHTA): (a) and (}). No
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final decision has been taken so far on
the question of filling up certain va-
cancies in the grade of Assistant En-
gineer in the CP.W.D. on the basis of
a limited Departmental competitive
examination. The question as to which
authority should conduct the examina-
tion wil] be decided only after a final
decision in regard to this method of
filling up of the vacancies at the level
of Assistant Engineer. is taken,

Recruitmeny of only First Class Gra-
duate Engineers in CP.WD.

e452. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of WORKS
AND HOUSING be pleased to stdte:

(a) whether the Third Pay Commis-
sion has recommended to withdraw
the six advance increments hitherto
given to the Engineering Graduates
working in C.P.W.D, as it amounts to
under-utilisation of these Engineers;

(b) whether in view of the avail-
ability of a very large number of
Graduate Engmneers including first
class Graduate Engineers for selection
as junior engineers, the Engineer-in-
Chief of C.P.W.D. had issued instruc-
tions for restricting recruitment to
only First Class Graduate Engineers;

(c¢) whether the Diploma holders
are promoted to higher post while
First Class Engineering Graduates with
more than 10 years service are avail-
able in the department; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes.

(b) The Central Public Works De-
partment needs some Graduate Engine-
ers in the grade of Junior Engineer
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also, In 1968, the department noticed
that it was rather short of good gra-
duates at that level. Instrugtions were
eecordingly issued by the department
t. the Appointing Authorities to give
preference for recruitment of Junior
Engineers, 1o First Class Engineering
Graduates, The position has since
changed as recruitment of Junior En-
gineers is now being made on the basis
of an All India Competitive Examina-
tion for which the minimum qualifi-
cation prescribed is diploma.

(c) and (d)..Till November, 1971
promotions to the grade of Assistant
Engineers was made from Graduate
Junior Engineers and Non-Graduate
Jumior Engineerg 1n the ratio of 1:1
in accordance with Lthe quotas adopted
in the year 1955. The Delhi High
Court mn its judgment dated 5th
November, 1971 in the writ Petition
filed by Shri M, Ramayya and others
have held that the said quotas have
not been properly and effectively de-
termined. In view of this, promotions
to the grade of Assistant Engineers
are now made on the basis of merit-
cum-seniorily from a common seniori-
ty list of Jumior Engineers irrespective
vf whether they are graduates or dip-
loma holders, As a large number of
non-graduate Junior Engineers are se-
nior to graduate Junior Engineers in
the combined seniority list, majority
of Junior Engineers promoted after
the 5th November, 1871 to the grade
of Assistant Engineer belong to the
former category.

Pay Bcales of Artisty in C.B_.D.

8453. SHRI PAOKAI HAOKIP: will
-the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the Artists working in
the Central Hindi Directorate reached
the maximum of their old pay scales
six to ten years back;

(b) whether the pay of these Artists
have been fixed at the maximum in
the revised Pay scales as recommended
by the Third Pay Commission; and
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(c) the future prospects of these
young Artists who have still to serve
20—25 years more in the Government
of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D, P.
YADAV): (a) to (c). The two artists
working in the Central. Hindi Dijree-
torate were recruited in 1961 and 1963
respectively and reached the maximum
of their original scale of pay in 1968
and 1068. After the revision of the
pay scales of artists on the recummen-
dations of the Third Pay Commission,
their pay has been fixed at the maxi-
mum of the higher revised scale. These
artists have been recruited for their
specific professional reguirements, and
at present no higher posts in their
field of specialisation have been sanc-
tioned in the Directorate,

Maintenance and Safe Custody of
Answer Books by Board of Secondary
Education, Delhi

8454. SHRI N. P. YADAV: Will the
Mimister of EDUCAT'ON, SOCIAL
WELFARE AND CULTURE be pleased
to refer to the reply given to Un-
starrerl Question No. 3308 on 18th
March. 1974 regarding maintenance
and safe custody of answer books by
Boarg of Secondary Education, Delhi
and state:

(a) reasons for not laying a copy of
the Manual of Rules and Regulations
qf the Central Board of Secondary
Education, Delhj on the Table of the
House;

(b) practice followed by the Board
in this regard during the pust three
years;

(c) since when the period of three
months for preservation of the Answer
Books has been introdtuted and the
epecial reasons warranting euch de-
parture from the past practice; and
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(d) the name and designation of the
officer entristed with the disposing of
the used Answer Books of the Exa-
mination held in March, 1873 and
whether he had ensured that there
was no disputed case in the lot?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D
P. YADAV): (a) The relevant rule
No. 10(viu) of Section IIfi Chapter VII
of the Manual of Rules and Regula-
tions of the Central Board of Secon-
dary Education regarding maintenance
and safe custody of answer books had
been quoted 1n to 1n reply to part
(a) of Question No. 3398 However,
a copy of the Manua] has been sup-
plied to the Library of the Lok Sabha
Secretariat,

{b) The used answer-books wecre
destroyed soon after the expiry of 3
months of the date of declaration of
the results of examinations,

(¢) The rule for destroying answer-
books after a period of 3 mpnths from
the date of declaration of the result
has been in force since 1965 There
has been no departure from this past
practice,

(d) The Secretary, Central Board of
Sccondary Education, was an incharge
of this work, Before destroying the
answer-books. it was ensured that
there was no disputed case in the lot

Copying Answers in Higher Secondary
Examinatitns in Delhi

8455. SHRI K. LAKKAPPA. Will the
Minuster of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(2) whether recently two candidates
appearing in the Higher Secondary
Examination at the Government Boys'
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Higher Secondary School, Nauroji
Nagar, New Delhi were caught by
some high Officer during his surprise
visit of the Centre as they were found
copying answers reported to have been
made available to them by their tea-
chers with the connivance of the in-
vigilators;

(b) whether these boys were let off
at the intervention of the involved
teachers and an official of the Educa-
tion Ministry, but later their answer
papers have been sealed;

{¢) the names of the involved tea-
chers as also the official of the Minis-
try;

(d) whether one of the teachers in-
volved in this case already stands de-
barred by the Board; and

(e) if so, what action Government
propose to take against the invigila-
tors, teachers samd the official of the
Ministry?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D
P, YADAV): (a) Two cases of use of
unfairr means by students taking their
examination at the Government Boys
Higher Secondary School, Nauroj:
Nagar, Centre, were reported to the
Central Board of Secondary Educa-
tion by the Centre Superintendent No
candidate was, however, caught by any
higher officer during a surprise visit
of the Centre,

(b) No, Sir. The boys were not let
off but thewr cases were reported
to the Central Board of Secondary
Education Their answer books were
sealed and forwarded to the Board and
necessary action is being taken by the
Boatrd, as per their rules,

(¢) to (e). In view of reply to part
(b) the question do not arise.
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8456 SHRI M D -JAMILURRAH-
MAN Wil the Mimster of WORKS
AND HOUSING be pleased to slate

(a) if and when the Home and/or
Health Ministry approached hig Minis-
try for sparing a bulding for a Home
to accommodate the Aged, Infirm,
Aaling and Physically-handicapped
Freedom fighters, and

(b) action so0 far taken tp provide
ity

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA) (a) and (b) In
February, 1974, the Ministry of Home
Affairs approached the Directorate ot
Estales for alloiting suitable accom-
modation for starting a temporary
Home for Freedom Fighters Two type
V houses at Band Roard were offered,
but the Ministry of Home Affars did
not find them swtable They have
asked for two other houses The mat-
ter 18 under consideration
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National Highways Works

&1

8459, SHRI Y. ESWARA REDDY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state.

(a) whether Government are aware
of the fact that due to Central Gov-
ernment’s inability to pay Re. 5.24
<rcres for National Highways Origi-
anal works for Andhra Pradesh, several
major bridge works like Khandaleom,
Thandwa, Nagarali etc. which are in
#dood progress have to be stopped;

(b) 1if so, what Government wants
the State to do to complete these na-
tional highways; and

(¢) whether it is not possible for
the Centre to reconsider and sanction
the amount from the money which
various Government’s could not spend
in 1973-74 as Rs. 30 crores were un-
spent in West Bengal?

THE DEPUTY MINISTER IN THE

MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) The

Government of Andhra Pradesh had
requested for the allotment of funds
amounting to Rs. 5.24 crores during
1973-74, for National Highway (Ori-
ginal) Works, However, after disal-
lowing the inadmissible expenditure
and keeping in view the available re-
sources jn the light of the current
financial stringency, a sum of Rs, 4.55
crores was finally allotted, The major
bridge works, namely bridges at
Xhandaleom, Thandwa and Nagarali,
which are presumably printing errors
for Khandaleru, Thandawa and Naga-
valli are already almost complete,

(b) All the State Governments, in-
cluding the Government of Andhra
Pradesh, huve been requested to take
immediately a critica] work-wise re-
view of all projects in progress, to
draw up their inter-se-priorities and
thereafter to take up in the first ins-
tance only such works as command the
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highest priority and to slow down
other works or not take up works
which have not yet been started un-
less the State Government feel that
the same for justifiable reasons should
and could be proceeded with in a man-
ner that the expenditure is contained
within the available allocations,

(c) There was no unspent amount
of Rs, 30 crores in West Bengal dur-
ing 1973-74 so far as National High-
ways are concerned, However, taking
into account the pace of expenditure
on National Highway works in various
States vis-a-vis the availability of
funds, the allocation for Andhra Pra-
desh for National Highway (Original)
Works for 1973-74 was increased from
Rs 390 lakhs to Rs 455 lakhs. As the
financial year 1973-T4 is already over,
the question of sanctioming additional
funds for that year does not arise at
this stage.

Boycott of Examinations by Govern-
ment-aided School Teachers in Delhl

8460. SHRI C. JANARDHANAN:
Wil the Minister of EDUCATION,
SOCIAL WELFARFE AND CULTURE
be pleased to state:

(a) whether the Government-aided
School Teachers Association (Delhi)
hag decided to boycott invigilation duty
in the School examinations; and

(b) it so, their demands and Gov-
ernment's response thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) and (b). In g me-
morandum submitted to the Chisef
Executive Councillor, Delhi Adminis-
tration, the Government aided School
Teachers Association of Delhi had in-
timated that they would resort to a
total boycott of the annual examina-
tion to be held in their respective
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schools to get certain demands conced-
ed. The main demands made by the
Association were: =

(1) Speedy implementation of
the Delhi Schools Education Act,
1973 and the Rules framed there-
under;

(11) Prompt and firm action again-
st the erring Managements,

(m) Immediate absorption of
teachers of the Schools closed by
the Managements:

(1v) Formation of Consultative
Committee at the leve] of the Dis-
trict and the Directorate of Edu-
cation, Delh1 and

(v) Improvement in pay scale
recommended by the Third Pay
Commission and grant of Selection
Grades to teachers on completion of
§1X years’ service.

The matter was discussed by the
Director of Education with the repre-
sentatives of the Association and the
notice of boycott of the examination
was withdrawn. The demands are,
however, bemng lorked into by the
Delhi Admunistration.

Consultative Body to advise on Dur-
chase of New and Old Ships

8461 SHRI M EKATIIAMUTHU
Will the Minister of SHIPPING AND
TRANSPORT be plcased to state:

(a) the Indian National Shipping
owners Association has suggested to
the centre to constitute a consultative
body to advise on purchase of new and
old ships; and -

(b) 1f so, what
reaction?

is Government's

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPRPING AND
TRANSPORT (SYRI PRANAB
KUMAR MUKHERJEE)- (a) No spe-
cific suggestion has been made by the
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Indian National Ship-owrers Associa-
tion to the Central Government in the
recent past for constituting a Consul-
tative Committee to advise on pur-
chase of new ana old ships

(b) Does not arise.

Quantity of Milk supplied to Token
Holders during March, 1974 in
Delhi

8462. SHRI SUKHDEO PRASAD
VERMA Wil] the Minister of AGRI-
CULTURE be pleased to state,

(a) the total quantity for which
milk token have been issued by the
Delhi Milk Scheme as on 30th March,
1974;

(b) the total quantity of milk pro-
vided to the token-holders as on 30th
March, 1974; and

(c) the reasons for the short sup-
ply, it any?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B P. MAURYA): (a) The
Dellu Milk Scheme 1s at present dis-
tributing 30 lakh liires approximately
daily against milk tokens presented at
its milk depots The Delhi Milk
Scheme had 1ssued milk tokens which
should normally have been returned
by the token holders when they trans-
fer their residence from Delhi but
experience has been that such tokens
are often not returned to the Delhi
Milk Scheme Nevertheless, the effec-
tive requirements of token holders is
in the neighbourhood of 8 lakh litres
daily,

(b) On 30th March, 1874, the Delhi
Milk Scheme supplied 2,88,248 litres
of milk to its customers,

(c) Marginal shortages in regard to
supply occur at particular milk depots
on account of the following reasons:

i Some token holders drew more
than their normal require-
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ments on certain days within
their quotas than usual;

ii. Tokens not returned to Delhi
Milk Scheme as a result of
transfer of residence are left
with relative and friends who
draw milk on these unautho-
rised tokens intermutually on
account of increase in demand
for milk in summer months,
and also due to difference in
price of milk sold by Delhy
Milk Scheme wviz-a-viz milk
available in the open market.
These tokens are seized for
cancellation at the time
checking of milk tokens with
reference to ration cards,

Hi. Marginal reduction may occur
on account of sudden and un-
avoidable technical difficulties
at the Central dairy.

Provision of Bus Stops for Express
bus service at Mandir Marg, New
Delhi

8463. SHRI SUKHDEO PRASAD
VERMA Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state

(a) whether in spite of the large
number of schools situated on the
Mandir Marg, New Delhi not a single
stop for expreys bus service of D.T.C.
is provided there; and

(b) if so. whether Government pro-
pose to take steps in this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Yes, Sir,

(b) Most of the students attending
schools situated on the Mandir Marg
use the Gole Market Bus Stop, which
is in close prowimity to Mandir Marg.
Express étops have also been provided
at Gole Market. Normally, express
stops are provided at heavy loading
points, This is not the position in
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regard to Mandir Marg which 15 a
sparsely inhabitated area, The exist-
ing ordinary but stops on the above
Marg are considered adequate to ser-
ve the needs of the area.

Dilpa.riﬂes in Pay Seales of University
and College Lecturers

8464, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-~
TURE be pleased to state:

(a) whether the revised pay scales
fixed by the Government for Univer-
sity temchers have created disparities
between the pay scales of University
lecturer and College lecturer; and

(b) if so, whether Government
would look intp the anomaly?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S, NURUL HASAN): (a) and
(b). The pay scales of Lecturers in
Universities and Colleges, according to
the 1966-71 scheme, were as follows:

Umiz crstes Rs. 400—900

(1; Rs. 300—600
(n* Rs, 400—800
(! Rs, 700—1100

Under-graduate Collcges (1) R, 300—600
(1} Rs. 400—800

Post-graduate Colleges

The revised pay scales recently ap-
proved by the Government for lectu- .
rers on the recommendations of the
University Grants Commission, are:

Rs.

5 . Rs.700—1300
«—=Agsessment-—1600

It will be observed that the disparity
between the pay scales of university

and College lecturers has been sought
to be minimised.

Universities . . . 700—1600 "

Colleges
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Enhancement of prices of Plots after
Execution of Lease Deeds

8467 SHRI SHAFQUAT JUNG Will
the Minuster of WORKS AND HOUS-
ING be pleased o state

(a) why enhancement at Rs 2 40 per
sq metre has been/is being claimed
by DDA for plots after the execu-
tion of leace deeds when the Delhi
Adminiustration had fixed such enhan-
sement at Re 1/- in April, 1869,

(b) whether the enhancement is not
included in the rate of Rs 32/- per
square yard charged as full cost of
the plots sold to them, and

(¢) whether such an enhancement
was not advertised calling for their
applhications in October, 1987, i so,
the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA) (a) The en-
hancement fixed was Rs 2 per square
yard 1n respect of developed land

(bY The rate of Rs 32/- per sq yd.
fixed in the case of Pankhg Road
scheme does not include the enhance-
ment

(e) In the advertisement, applica-
tions were invited on prescribed forms
containing the terms and conditions of
allotment Clags 5(2) of the terms and
conditions of allotment referred to re-
covery of enhanced premium.
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Sale of D.D.A. Plots at fixed Price

8468. SHRI SHAFQUAT JUNG: Wil
ithe Minmister of WORKS AND HOUS-
ING be pleased to state:

(a) the significance of the sale of
plots by the D.D.A. at the fixed price
or the auctioned bid and treating them
as Lease after Sale;

(b) why Sale Deeds for sale of
plots have not been executed and the
Lease Deeds drawn instead for execu-
tion;

(¢) whether the residential plots
are peing charged both premium at
full cost of the land plus 2} per cent
of that amount as ground rent on the
development, incidental, departmental
charges etc when all other societies
are charged 24 per cent ground
rent on the undeveloped land only;
and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(S8HRI OM MEHTA): (a) and (b)..All
allotments by the Delhj Development
Authonty are made on lease hold
basis, Consequently Lease Deeds have
to be executed and not Sale Deeds

(c) and (d). In the case of plots
developed by the Delhi Development
Authority, annual ground rent is re-
covered on the development eto.
charges also, since these charges are
incwrred by the Delhi Development
Authority, In the case of Co-operative
Societies to whom undeveloped land
is allotted, 'the annual ground rent
does not make into account develpp-
ment ete, charges since these are in-
curred by the Societies themselves.

Written Answers To

Enhancement of Preminm to meet the

Award of Court for Acquisition Cost

of Plots included in the Lease Deoeds
by D.D.A,

8468. SHRI SHAFQUAT JUNG:
Will the Minister of WORKS AND
HOUSING be pleased to state the cir-
cumstances under which a Clause for
the enhancement of premium to meet
the award of the Court for enhanced
acquisition cost has been included m
the Lease Deeds executed by the
DDA. with the Low/Middle Income
Groups for plots sold to themat 32
per sq yard when the Lease Deeds
for plots auctioned al Rs. 30 and
Rs 32 have no such clause?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHR! OM MEHTA): Presumably, the
Member 18 referring to the Middle
Income Group plots in the Pankha
Road Residential Scheme. It was not
considered desirable to insert a clause
relating to the recovery of additional
premium to meet the enhanced cost of
acquisition awarded by Courts in the
terms and conditions of auction, as
the bid amounts fetched in auction
vary from plot to plot, while the same
predetermined rates are applhcable 1
all the cases of allotment, except cor-
ner plots.

Argangement for supply of Fertiliser
to Easterm Region of M.P.

8470. SHRI RANA BAHADUR
SINGH. Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government prgpose
to rationalize the arrangements = for
supply of fertilizer to the KEasbern
region of MP. by fertilizer factories ot
the West and South; and
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(b) whether arrangements made for
1873-74 for the supply of fertilizers to
Districts like Rewa and Sidhi is pro-
posed to be made the basis for a
permanent arrangement?

- THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
{a) and (b). Government of India
only makes statewise allocations of
fertilisers from imports and domestic
production. As regards arrangements
for the supply of fertilizers within the
State, the position is that as far as
imported fertilizers are concerned,
they are given to the State Govern-
ments for distribution through co-
operatives and other public channels
to any region within a State. As re-
gards fertilizers produced by domestic
units, only that portion of the fertili-
zers which are distributed through
cooperative and other public channels
are within the control of the State
Government for purposes of distribu-
tion, As for the remaining quantity
of indigenous production, the State
Governments can, in consultation with
the manufacturers, draw up an agreed
supply plan within the State. The
question of making permanent the ar-
rangements made for supply of fertili-
zers to districts like Rewa and Sidhi
in 1973-74, is to be decided by the
Madhya Pradesh Government with re-
ference to the position indicated above,
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T & ffr & fd soe m@w
arr A freet farefta wgraar & Of,

(@) T wafe & 2o T -
AT oY FIH AT et wgmam
g S - ’

() facfrg ad 1974-75 & 3w
T & M 715w w1 feedr faehig
Tgraar & Sy ?

AagA Wit afzagw gAem
AR (st gwa  wwre  wei
(%) W) (&) wva a@w A
T T AN ¥ IR gEw  afrage
¥ fagra & fo SO RW grE A1
wEH 41 9 fafr agraar adr & ¢
TI HIA F 6O A, W7o 57T qeu
& 7 R wografegd § A
o fawr g wwfad A awm
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WA §FT I8 $3 81 $217 faeiy
g 9 f@s & R mw
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ATl §B FISAHT F Hed Ffqaa
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oo qTEAT &1 oM1F 7 vy gu fafw
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s g wraew Wy feafr fRama g ¢
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1972-73 1973-74

(o AFX WAfed 9y qwTe e
grao gl =W ara gl =T
witrs | wf=w arr

( = it # )

1 T Tt & fawr
wix faain 895 00 895 00 1380 00 1320 00

2 ¥ wew fqfw 39 78 39 70 39 12 24 51

3 wadefg am sfaw

AT FT ST HER|

% femd ww

TgIaT 38 00 33.00 72 50 38 50
4 T YR SEEEE N

rn aur fawiyy,
glrare & mar oft 9%
Ty AT F wW-
w% A et &
fratw & fag =
#T 1T T FEAT 55 00 34.95 287 945 287 945

L TR & AR

o

% ot qrrar &
fom wfirr wréanft _— 6 76 13 00 8 50
6 WTHaAT waw (7T W) 63 29 12 74° 60 t

(7)) 197475 & faq wEzAt w1 dwwr oot famar ar wpar & oefr Twer
ol ¥fag T wopwT qE T WA g A |
*g&@% 50, 55, 255 WX XY TH7 WA gy §, Afw w7 At ¥ fag w7 wpEet
#% wwgwr o § Wik o AT 33 20 WU TR RTYY MU H ¥ 1972~
73 #aafaadrat g
T 1973-74 % fam 7190 #THIT 1 H1E o 7 faay v, wife @ qfq
¥ w7 a7 gy A ¥ awgw Fafhr e gror £ @ ft 91 IF o w0
far oy A1 {7 4 1973-74 ¥ foa wody wep g wradg v ad fog
w1 AT R AR
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Lifting of Ban on House Building
Advance

8474, SHRI R. N. BARMAN-
SHRI N. E. HORO

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whethe 5 large number of
Central Government Employees have
been allotted flats by the Delhi Deve-
lopment Authority, New Delhi by draw
of lot3 in the Middle Income Group;

(b) whether due to a ban on the
grant of House Buldigg Advance
imposed by the Central Govern'ment
these employees will not be able to
purchase flats thus losing an oppor-
tunity to own a flat in New Delht;

(c) whether Government are pro-
posing to lift the ban especially in the
case of those Employees who have
been allotted flats by the Delhi Deve-
lopment Authority, New Dethi: and

{d) if so, when it is proposed to
grant House Building Advance to
such employees?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN.-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes, Sir.

(b) Yes, to some extent,

(c) and (d). The ban on sanction
of house building advgnce has been
lifted. Priority will be given to the
commutments already made by the
sancl:wns issued and to applications
pending with the Ministry at the time
of the impasition of ban last year,
Fresh applications can be invited onlv
after assessing the availability of
funds during the year,
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Number of Quarters compleied and
allotted for Class I and IV
Employees

8475. SHRI VAYALAR RAVI: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the total number of quarters
completed a1d distributed for Class oL
and IV employees of Central Govern-
ment in the country for 1972-73 and
1973-74 and their State-wise break up;
and

(b) other quarters under construc-
tion 1n the country for the same?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) The Minis-
try of Works and Housing constructs
and allots only general pool accommo-
dation. Post and Telegraphs, Defence.
Information and Broadcasting and
Railway Ministries construct their own
houses and allot them, For the rest,
the Mimstry constructs but alloiment
is made by the Ministries concerned.

Houses are not constructed or allot-
ted according to the class of employees
The types of houses are based upon the
pay (and not pay scale) of an emp-
loyee. Hence, there will be numerous
cwses where two or more classes of
employees are entitled to and occupy

111 and IV employees would be living
in type I and II houses,

Information relating to these for 72-
73 and 73-74 13 being collected and
will be laid on the table of the House.

(b) It is presumed that <he inten-
tion 1s to ask for the houses|fats of
these types under comstruction and
that the term ‘other quarter<’ has no
other sigmficance except to distinguish
hetween quarters already built and
allotted and those under construction.
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Information on this basis for type 1
and II quarters wil be laid on the
table of the House along with the in-
formation at (a).

Discovery of Stocks of Groundnut Oil
during Raids in Gujarat

8476. SHRI P, M. MEHTA: Will the
Minjster of AGRICULTURE be pleased
to state:

(a) whether large stocks of ground-
nut and groundnut oil was unearthed
during the last six months in Ragkot
and other parts of Gujarat State;

(b) whether in Gujarat State large
scale héarding has been gomng on in
the case of these oils;

{¢) whether in view of this disco-
Very more raids are being conducted
in the State; and

(d) whether there is any proposal to
conduet such raids in other parts of
the country to get the crude oil and
other kinds of oil from the hoarders?

THE MINISTER OF STATE IN THR
MINISTRY OF AGRICULTURR
(SHR1 ANNASAHER P. SHINDE):
(@) to (¢) Information has been
called for from the Gujarat Govern.-
ment and will be laid on the Table of
the Sahl}a. when received.

(d) Presumably, the information is
aought for in respect of vegetable oils,
including unrefineq oils. The Ministry
has already requested the various
Staty Govermments to ismie suitable
Orders for curbing speculative trad-
ing in anq hoarding of, stocks of oll-
seeds angd oils and to ensure their
rigid enforcement. The responsibility
for taking actual action for unearthing
hoarded stocks rests with the State
Governments,

28, 1974 Written Answers 8o

Takeover of Wholsale Trade in Ofl
Seeds

8477. SHRI Y. BSWARA REDDY:
Will the Minister of AGRICULTURE
be pleased tp state:

(a) whether Government have
decided to takeover wholesaly, trade
in oil seeds; and

(b) if so, the main features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEBR P, SHINDE):
(a) No such decision has been taken
by the Government.

(b) Does not arise.

Communication receiveq in DDA,
Office

8478 SHRI BHOLA MANJHI; Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the Vice-Chairman,
Delhi Development Authority does
not reply to any communications
received from public, various Regd
Agencies /Associations [Federations ag &
matter of policy;

(b) if the reply to pari{ (a) above
be in the negative, the number of
communications received by his office
during the last 12 months and the
number of those to which a reply was
eent hy hig office; and

(¢} the number of communications
sent by the Lawrcnce Road Welfare
Federation with effect from the 1st
June, 1973 to date (upto 30-12.78) and
action taken on each communications®

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA): (a)
No, Sir.
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(b) The information is not readily
available.

(c) So far as it has been possible
to ascertain from the D.D.A’'s records,
six communications were received by
them guring thig period, ome direct.
-one through the Municipal Engineer
and the rest through the Ministry of
Works and Housing/Lt. Governor,
Delhi, The first one was replied to
on 6th July, 1973, the second was
forwarded to the C.E. (CPWD), Delhi
Administration undey intimation to
the Federation and in the remaining
ones, reports were sent by the D.D.A.
1o the authorities concerned.

whwrny o v wEE et &
atef w1 gETE wm

8479, it gwnlwy wwww : W1
famter st wrnm @t fog a
Y Far w46 fF

(%) w1 FEER 7 97 FEAY
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N g Far § afamw aE ¥
wrg v o wf ¥ wR afx @, A
I/ @MW w7 A% geT fay s

(w) W gfvamar qeErCH faw
A wEE ¥ T & Y Wi gEEl
FIQEEAFE STE TRTTRE % fFy
wy § AR | A FEE E
s afe gi, @ w1 ¥R FOR A
e Apfr2dry;

(7) wn gl g A 5F
s} & wfYerc O wrer ¥y g % fag
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aoerc ¥ equfe @y wEE ;WK
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(9) w1 S @Ml ¥ qEHr
ARG T qur A 29T (Ffgw)
TR AT R E ?

daliw wrd foww awr o
Wt A wwem & oW St
(Mvmagn): (%) & (v).
AT OFQ FT 9T Y § T9T NI G
T 7@ & sy

CBI inquiry recommended into pro-
motion of Scientists in 1C.AR.

8480. SHRI SAMAR GUHA: Wl
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Chairman of the
IC.A.R. Inqury Committee urged the
Government to institute 8 CBI ingury
into many cases of serious allegatioms
in regard to promotion and appoint-
ment of different categories of scien-
tists and scientific officers in I.C.AR,;
and

(b) if so, the nature of the recom-
mendationg made by the Committee
and the steps taken by the Govern-
ment to imstitute CBI inquiry into
the_se cases”

THE MINISTER OF STATE IN THE
MINISTRY OofF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
{a) and (b). No, Sir. The Chairman
of the ICAR Inquiry Committee had.
however, referied to the Minister of
Agriculture, for sympathetic consi-
deration caseg relating to service
matters of two employees of one of
the Institutes under the Council. These
cases were duly examined and action
considered appropriate was takem.
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Subsidy !or- Imported Fertilizers

8481. SHRI PRABODH CHANDRA:
Will the Minster of AGRICULTURE
. be pleased to state:

(a) whether Government are going
to allow a big subsidy for importmg
fertilizers, and

(b) if so, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE).
(a) and (b) There has been a steep
increase 1n the prices of fertilisers in
the woild markets and in the ocean
freight especially during the last one
year with the result that import costs
of fertilizers have risen considerably.
The issue price of imported fertilizers
have not been increased in proportion
to the mmport costs, jest the price levels
prove to be a disincentive to fertilizer
use and thereby adversely affect agri-
cultural production.

28, 1974
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Construction of Quarter; by Delhi
Administration

8482. SHRI AMBESH: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the Delhi Administra-
tion, Delhi has constructed quarters
in Delhi/New Delhl during the last
three years; and

(b) if so, the number of quarters,
category-wise, alloited to the Sche-
duled Castes/Scheduled Tribes em-
ployeegs during the above period
year-wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS ANDr
HOUSING (SHRI OM MEHTA): (a)
Yes, Sir.

(b) The information ig as follows:—

TYPES
Year L 1L I1L Iv. V. VL Total
971 . . : . 49 10 1 2 - 2 64,
1972 116 3 3 4 I 127
1973 T 30 7 I 1o 1 49
ToraL . . R 20 5 12 5 N 3 240

Policy of Government in regard to
sanction of Old Age Pension to
SC. & 8T.

8483 SHRI GADADHAR SAHA:
Will the Munister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the present policy of the Central
Government with regard to selection,
sanction of old age pension cases,’
from amang the old, disabled, helpless
tnhar ard scheduled caste persons spd

, educationally backward
minority Community persons;

(b) allocation under the scheme,
State-wise, during 1972-73, 1973-T4
and 1974-75; and

(c).the number of such persons
benefited under the scheme, State-.
wige? *

THE DEPUTY MINISTER IN THE
MINISTRY OF =DUCATION AND:
SOCIAL WELFARE ANp IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) The Central
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Govermment does not have any sche.
me of old age pension.

(b) and (e). Do not arises.

Maring Pollution

8484. PROF. MADHU DANDAVATE:

SHRI BIRENDER SINGH
RAO;

Will the Minister of SHIPPING AND
TRANSPORT b, pleased to state:

(a) whether there is a marine pol-
lution due to the oil carried by the
modern ships getting mixed up with
sea water; and

(b) if so, what steps are takem to
prevent the marine pollution affect-
ing health and hygiene?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 PRANAB
KUMAR MUKHERJEE): (a) Marine
Pollution occurs as a result of acciden-
tal spillage of oif into sea following a
marine casualty to an oi] carrying
tanker, or as a result of deliberate
discharge of oil intg sea by ships.

(b) The International Convention
for Prevention of Pollution of the Sea
by Oil, 1954, as agmended in 1962
specifies the precautionary measures
to be taken for minimising accidental
pollution and for preventing delibe-
rate pollution. [India has ratified this
Convention,

Amount advanced for Small Farmers
Development Agency and Marginal
Farmers Agricnltural Labourers
Programme by Nationalised Banks

and Financlal Institutions

8485. SHRI ARJUN SETHI- Will the
M:nister of AGRICULTURE be pleased
1o stafe-

(a) the total amount advanced for
the #5711  Farmers Development

Agency and Marginal Farmers and
Agricultural Labourers Programme
by the nationalised banks and other
financial institutions upto date, State-
wise;

(b) whether Government are aware
of the fact that in some of the States
the progress has not been satjstac-
tory; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA):'(a)_A state-
ment is 1aid on the Table of the Sabha,
|Placed m Libraty. See No. LT-6858/
74).

(b) Yes, Sir.

(c) The main reéason for the slower
pate in loans advanced is the weak-
ness of institutional credit structure
in the project areas, particularly in
the Eastern States. Special assistance
is provided by the Agencies for
strengthening cooperatives like non-
overdile cover to the Central Coope-
rative Banks, managerial subsidy to
the Primary Cooperatives and Central
Cooperative Banks and share capital
loans for enrolment of new members-
of Primary Cooperatives. One of the
aimg of the Fifth Plan is to reduce
regional disparitiey between States in
the extension of institutiona] credit
Various meagures for the stremgthen-
ing of the cooperative and increasing
the coverage of commercial banks are
included in the Plan.

Growth of Black Money due to Pagri
System

3486. SHRI P. G. MAVALANKAR:
Wili the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware
that in four metropolitan cities of
Delhi, Bombay, Calcutty ang Madras
as well as in other major cities of
India, there exists the evil practice
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of “Pagri” for relinquisiing ienancy
or transference of business or resi-
dence from one to another;

(b) whether the said practice is
rempant and has already created
huge amounts of unaccounted raoney;
and

(c) what steps Government are
taking to curb this evil practice?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHR] OM MEHTA) (a) to (c).
In certain studies regarding the
effect of rent control on ‘housing’ in
the metropolitan cities of Bombay and
Calcutta, reference hag been made té
the prevalence of the practice of
“Pagr1”. The extent to which  this
practice 13 prevalent in the cities of
India 1s not known It is with a view
to curbing this practice that the rent
control legislations applicable in
Delhi Bombay, Caleutta and Madras
and in some other States have already
provisions to prohubit and penalise
this practire

wef  wr v
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schemes on Agriculture and Minor
Irrigation

8490 SHRI § N SINGH DEO- wWill
the Minister of AGRICULTURE be
pleased to slate.

(a) total assistance given by the
Munstiy to West Bengal during tast
thtse years, in regard to schemes 1e-
lating to agriculture and minor 1~ i-
gation scheme-wise;

(b) the scheme approved by the
Government for the State; and

(c) the achievements of the
schemes, scheme-wise upto date?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B P MAURYA): (a) to (c). A
statement 18 laid on the Table of the
House [Placed in Library See No
LT-6854/74].

Central Assistance to West Bengal for
Roads g

8491 SHRI S N SINGH DEO' will
the Mumster of SIIIPPING AND
TRANSPORT be pleased to state.

(a) the total assistance given by his
Minustry to the Government of West
Bengal during the last three years
relating to roads, scheme-wise;

(b) the scheme approved by the

Central Government for the State;
and
(¢c) the achievements of the sche-

mes schemes-wise up-to date”

THE DEPUTY MINISTER IN THE
MINISTRY OF SHRIPFING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE); (a) to (¢)
The following total amount of money
wag provided to West Bengal Govt
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during the last 3 years for various
. categories of approved road schemes:

(Rs. in lakhs)
(1) Development and cons-
truction of National High-
ways . . : 83224
(3i) Special Roads . 41-56
(an) Central Road Fund . 137*33

(v) Loan assistance for deve-
lopment of State Roads
ot 1nter-Statc or Economic)
Importance . . . 81-84

(v) Gentral non-plan loan assis~
tanoe for construction of
the second bridge over the

river Hooghly.

(v1) Advance acuon for sth
Plan 1n respect of Na-
tional Highways

45000

15'26

(viy) Maintenance & Repairs
of National Highways .

310° 34
A substantial number of works
approved against the above mentioned
schemes are in various stages of
progress. The West Bengal Govt.

have, in fact, gpent more than their -

allocations 1n respect of items (i) &
(vii) above. (maintenance ang origi-
nal works on Nationa] Highways 1n
1971-72 and 1972.73).

Behaviour of Head Master, Nagar
FPalika Primary School No, I, Moti
MI New Delhi

8492. SHRI R. N BARMAN: will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE bLe pleased
to state:

(a) whether the Secretary of
Parents’ Teachers Association, an
elected body, have made certain alle-
gations against the Head Master of
Nagar Palika Primary School No. 111,
Moti Bagh-1, New Delhi;

(b) whether the behaviour of the
Head Master is not fair towards the
lady teachers of the school, resulting
in hinderance in the smooth impart-
ing of education to the children; and

29, W4
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(c) if so, what steps Government
proposes to take against the Head-
master of this particular school?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): (a) Secretary, Parent
Teachers Association of the Nagar
Palika Primary School No. III, Moti
Bagh I, had made ceTtain allegations
against the Headmaster of the School
but, on investigation by the N.D.M.C.
authorities, the allegations were found
to be baseless.

(b) No Sir,

(c) Does not arise.

Fertilizer distribution taken over by
State Government

8493. SHRI M. RAM GOPAL
REDDY:

SHRI1 Y. ESWARA REDDY:

Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether some of
Governments have taken

State
the

the
over

fertilizer distribution in the States;
and

(b) it so, the names of those
States?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Fertiliserg distributed
with in a State are from imported
stocks and from domostic production.
As far ag the distribution of imported
fertilizers in the States is concerned,
the entire quantily is given to the
State Governments who, in turn, dis-
tribute it through public channels,
like Cooperative Societies gnd State
agencies,

As regards the indigenously pro-
duced fertilizers distributed within
the State, the distribution is partly

#d N
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through public agencies and partly
through private dealers. Recently
some of the states have introduced a
system of distribution of fertilizers
against permits/identity cardg issued
by the state government authorities
but the channels of distribution remain
as before,

Ban on Liquor Advertisements

8494. SHRI DHAMANKAR: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) the salient features of the ad-
vice given by Ministry of Law and
Justice in connection with the ban on
liquor advertisements ag sought by
the Centra] Prohikition Committee;

(b) whether in" the light of this
advice, some instructions have been
given to the States for enacting legis-
lation to ban commercial advertise-
ments in support of “spirituous pro-
ducts” as required by the Directive
Principles of State Policy relating to
prohibition; and

(c) it so, the reaction of the State
Governments thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) The Ilegal
advice wag that restrictions on com-
mercia] advertisements of spirituous
products can be said to be reasonable
and justifiable. The State Govern-
ments can enact legislation for this
purpose,

(b) and (c). The above opinion
was placed before the Central Pro-
hibition Committee at its meeting
held on March 26, 1974, at which
representatives of States/Union Terri-
tories were present. The Committee

recommended legislative ban on
advertigements put suggestq a Central
Legislation, if possible. The recom-
mendations of the Central Prohibition
Committee are under examination,

Difference betWeen prices of imported
Fertilisers and Domestic Controlled
Price

8495. DR. KARNI SINGH: Will the
Minister of AGRICULTURE be pleased
to state:

(a) the increased cost of imported
fertilisers per tonne;

(b) the domestic controlied price of
these fertilisers;

(c¢) the loss Government is likely
to suffer during 1974-75 as a resuit of
thiz difference in the imported price
and the domestic issue price; and

(d) the manner in which the Gov-
ernment propose to make up this
loss?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) There has been a steep rise in the
prices of fertilisers during the last one
year. For example the FOB price of
urea which was a little over U.S. § 60
per MT. in 1969 has now Dbecome
more than US. § 250 per M.T. The
FOB price of MOP which was about
Canadian § 21 per M.T. in 1969 is now
over US. $ 42 per MT. The FOB
price of DAP which was U.S. § 50-55
per M.T. in 1969 rose to over U.S.
$ 115 per M.T. in 1973. The prices of
othep fertilisers also have been going
up similarly.

Alongwith increase in the prices of
fertilisers, there has been a steep rise
in the ocean freight rates. Freight
rate which was U.S. § 10-12 per M.T.
in 1971-72 from U.S.A. and West
Europe hag risen to over $ 60 per M.T.
now.
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(b) The statutorily controlled retail imported fertihsers for sale to the

prices of Urea, Ammonivm sulphate
and CAN (imported) as well as indi- oT™ers effective from the 10th Oct.
1978 are as underi—

genous and the retail prices of other

[R« Per Torme)
Pool Issue Price Dist, Margin  Retail Price
(1 r2) (€)] )]
Urea 46% N 970 Bo 1050 ) These rewil Prce
are statutorily con-
Urea45°, N . 950 %o 1030 [ trolled under the
Fertliser«  (Control)
Amm, Sulphate : Order. 1957.
(100 K.G. paciing) . 535 55 590
(50 Kg. packing) . . 545 55 600
CAN2s% N £bs 60 645
CAN2s% N 560 55 615
DAP 1240 95 1335
NP 20-20-20 . 1120 Ro 1200
MOoP
(100 Kg pack.n .. 620 so 6~o
(sohg packin* 630 50 6ho0
NPK (15-15-15 1209 80 137§

e — ——

(c) and (d). Purchase of fertilisers
for consumption 1n 1974.75 are still
going on It 1. not possible at this
stage to precively estimate the loss
the Government will have to suffer
during 1974-75 as a resuly of the
difference between the import price
and the issue price of fertilisers

Commijtiee to decide price formula for

perts to decide a rational price for-
mula for fertihzer, and

(b) if so, the time by which the
Committee 15 expected to submit its
report?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE

Fertilizers (SHRI ANNASAHEB P. SHINDE):

(a) No, Sir. However, a Committee

S408 S%ﬁg SAVITRI set up by the Government under the

SHRI VIRBHADRA SINGH:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have de-
cided to set up a Committee of ex-

chairmanship of Shri Quraishi, has
been asked among other things, to
make recommendations regarding dis-
tribution margins for fertilizers.

(b) The Committee is expected to
submit its report shortly.
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Mode of selection of staff to depute en
foreiga assignment from OP.W.D.

8407. SHRI 8. D. SOMASUNDA-
RAM- Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether draftsmen, civil and
electrical, working in CP.W.D, have
been selected for posting to Iraq:

(b) whether in some cases, they
were selected for the second time to
go abroad; and

(c) what was the mode of sclection

to depute to foreign assignment from
CPWD.?

THE MINISTER OF BTATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA) (a) The
selection hag not yet been finalised.

(b) and (c).
arise

The question do not

Functioning of Khandsari Suga, Mill

in Tripura
8498 SHRI BIREN DUTTA- Wil
the Minister of AGRICULTURE

be pleased to state:

(a) whether foundation has been
ld for Kandsari Sugar Mili In
Tripura; and

(b) when the mill is expected to
start fupctioning?

THE MINISTER OF STATE IN THE
MINISTRY or AGRICULTURE
(SHRI B. P MAURYA): (a) and (b).
According to information reveived in
Ocfgber, 1973, by the National SBugar
Institute, Kanpur Government of
Tripura intend to start a khandseri
Sugar Mill in ber, 1074, The
confirmation of Government of
Tripura ls however, awaited,

635 L8—8,

Scheme to resirict admission in
Universities

8490. SHRI SAMAR MUKHERJEE:
Will the Minster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Planning Commis-
sion has formulated any scheme to
restrict admissions in Universities;
and

(b) if so, the main features of the
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P YADAV) (a) and (b) Atten-
tion is invited to the reply given to
the Lok 8abha Unstarred Question No,
4397 on March 25, 1974

No scheme for restricting higher
education as such hac been formulated
by the Planning Commussion. In fact
the Planming Commussion have stated
that a direct strategy mvolving a
celing on admussions may not be
practicable The Planning Commis-
sion have, however, proposed a
strategy which will reduce the rush
to Universities while effectively
enlarging the ecope of receiving
higher education if the need is keenly
felt. The strategy includes the fol-
lowing components:—

(a) Vocationalisatton of higher
secondary education enabling
large numbers to enter em-
ployment gt the end of secon-
dary stage;

(b) Limiting sdmissions to regu-
lar institutions which should
conform so certain well-
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(c) Providing the rest of the
social demand for mgher edu-
cation through Evening Col-
leges Correspondence Courses
and private study

Establishment of Institute of
Pharmacy in Delhi

8500 SHRI YAMUNA PRASAD
MANDAL Will the Mimster of EDU-
CATION, SOCIAL WELFARE AND
CULLTURE be pleasad to state

\a) the progress made 1n the estab-
{shment of Institute of Pharmacy
unde~ Hamdard (wakf) Dawakhana,

{b) whethe: 1t will be aided and 1e
cognised by the Government, and

(¢) the number of scholars and
employees of the Institute?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN) (a) The
Hamdard College of Phaimacy was
larted m 1972 under the Management
o: Hamdard (Wakf) Dawakhana The
College offers twg yea! Diploma course
. d fou; jear Degiee Course In
Pnarmacy The Diploma course was
mtroduced in 1972 and the Degree
Churse 1 1973

(b) For the Diploma Cours¢, the
College 1s provisionally iecognised by
the Board of Techmcal Education,
De¢lhi  The oroposal of the College
for grant-in-aid for the Diploma
Cnurse 18 under consideration of the
Delli Admmistration

Tor the Degree Coume, the College
has been pgranted afiffation by the
D lh1 University All Degrees award-
¢d by Statutory Universitles are
1 cogmized by Government A pro-
posal for grant-in-aid for the Degree
 urse it under consideration of the
Uni erdity Grants Commission

APRIL 20, 1974
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(¢) The total number of students
and employeeg in the College are 76
and 20 respectively.

Prohibition in States

8501 SHRI SHANKER RAO
SAVANT Will the Mimster of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state which
States and Umon Teiritories are
following the policy of strict prohibi-
tion, which of modified prchibition
and which have done away with pro-
hibition altogether”

THE DEPU1Y MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM) Piohibition 13
foimally enforced in the whole of
the Gujarat State Prohibition ig also
tormally enforced in parts of Uttar
Yradesh and Rajasthan In varying
degress certain other <tates have
prohitition programme bv observing
drv days etc The policy is to
gradually (re) introduce prohibition
everywhere

Formation of Slum C(learance Board

8502 SHRI P VENKATA-
SUBBAIAH:

SHRI PRABODH CHANDRA-

Will the Mimister of WORKS AND
HOUSING be pleased to state,

(a) whether the Delhi Adminis-
tr ition has urged the Centre to form
an autonomous slum clearance board;

(b) if so, the reaction of the Cen-
tral Government thereto, and

(¢) the action proposed to be taken
in the matter?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA) (a) No
formal proposal has been received

(b) and (¢) Do pot arlse.
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Port Workers' Strikes and Unions in
Major Perfs

8503 SHRI DEBENDRA NATH
MAHATA Will the Minister of SHIP-
PING AND TRANSPORT be pleased
1o state

(a) number of workers in Calcutta,
Bombay and Madras ports dunng
last three years, category-wise, port-
wise,

(b) number of strikes in .hese
ports in the period and the number
of workers involved 1n them, and
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(¢) number of workers' unions re-
cognised and unrecognised during
the said period, port-wise?

THE DEPUTY MINISTER IN THE
MINIS1TRY OF  SHIPPING AND
LIRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE) (a) to (c).
A titement 1g mttached As there is
no <tatutory provisions for recognitjon
of TUnwns the wmnformation given
r¢' tes to number of unions

Statement
= _ . -
N Worlers No  of Strikes No of
¢ e / -t - Waiker’
Year ( 1egon No No No of T nions
workers
mvolved
1 2 3 4 5 5
A CAICUTITA PORI
1971 Class 11T 16010 57 1800 4
Class TV a8 ot
incudes
Lavpal
1972 Class 111 15787 b9 $4a 5
Class 1V 25171
(includes
casual
1973 . Class II1 15577 9o 77 5
Class IV 23933
(ueludes
cisula
(B BOMBA» POR1
971 . . Class 111 ITT0% 24 faz1 1
Class IV 17204
1972 . = Cloe 111 11204 25 12700 10
= € lase IV 1-31%
973 . Class I11 11216 52 TREIN! 10
Class 1V 17689




103 Written Anstwers APRIL 28, 1804 Weitten Answers Io4
I 3 3 4 s 6
(C) MADRAS PORT
1971 . » Class 111 176 17 Not 1
Class IV 2365 7 available !
(including
casual)
1972 i . : . Class III
g 1 %‘3&% 7 Do  §4
(mcluding
casual)
1973 . . Class 111 6
?"ﬁé v 5613 24 Do. 1r
ncl
s:a':ulll.)ms
Concession to Bind Relief Association supply about 1.25 lakh tonnes of sugar
i in Plastic Cane to America and Britain; and
8504 SHRI M S PURTY Wl the
Minister of EDUCATION, SOCIAL (b) if so, whether this quota to

WELFARE AND CULTURE be pleased
to state:

(a) whether unprecedented price
hike in plastic cane has affected con-
suderably the income of blind inmates
of Blind Relief Associations who earn
their bread by canning chairs in
Government offices and semi-Govern-
ment offices; and

(b) if so, whether Government pro-
pose to give some concessions to the
Blind Relief Asgociations in this re-
gard and if so, the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) No, Sir

(b) Does not arise
Scrapping of Sugar Queta to America
and Britala

8305. SHRT RAJDEO SINGH: Will
the Minister of AGRICULTURE be
pleased to state:

(2) whether under the Common-
wealth and U.S. quotas, India has to

these two countries can be conveni-
ently scrapped and instead India csn
enter the open market for sugsr to
derive the maximum benefits?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B P. MAURYA) (a) Under the Com-
monwealth Suga- Agreement and the
US. Sugar Act, India has to supply
about 25.000 tonnes and 75,000 tonnes
of sugar to Britain and US.A. respec-
fively

(b) No, Sir.
commitments.

There are inescapable

Ginger Price

8506 SHRI G. Y KRISHNAN: will
the Minister of AGRICULTURE be
pleased to state

(a) whether ginger prices have shot
up to record levels in the new seasel;
and

(b) if 50, the ressons for the sharp
rise in prices?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). The " wholesale prices of ginger
are generally higher during the current
year as compared to the nrevious year,
but the prices are lower than the
levels reached in 1970. The rise in
prices seems to be due inter-alia to
rise in world prices and the general
rise in the price level in the country.

Directives of public sector under-
taking to avoid using hired cars

8507. SHRI INDRAJIT 'GUPTA: Will
the Minister of SHIPPING AND
‘TRANSPORT be pleased to state:

(a) whether directives have been
issued to public undertakingg prohibi-
ting regular use of hired cars for their
officers, as this is a wasteful practice:

(b) whether the Shipping Corpora-
tion of India hired a number of cars
for daily use of its officers in Calcutta
and Bombay; and

(c) if so, the expenditure incurred
on hiring charges during 1971, 1972
and 19737

-THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) No, Sir.
This is a matter which comes within
day-to-day administration of the en-
terprises.

(b) The Shipping Corporation of
India hires private cars from licensed
hire car agencies, to meet its opera-
tional needs and exigencies of the
work,

(c) The expenditure incurred on
hiring of cars by Shipping Corpora-
tion of India at Bombay and Calcutta
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during 1971, 1972, and 1973, is as

under:-
Bombay Calcutta
(Rupees in lakhs)
1971 . . . o 88 116
1972 248 I°15
1973 356 I-92

Import of Milk Powder

8508. SHRI M. 8. PURTY: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether Central Government
have permitted some States to import
Milk powder in their States;

(b) if so, the names of such States
where difficulty in getting it is being
experienced; and

(c) the quantity so far received
along with the names of the country
and the details regarding agreements
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) No, Sir.

(b) and (¢). Do not arise.

Discharge of Indian Cargo at Dubal
instead of at Karacki

8509. SHRI JAGANNATH MISHRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the . Indo-Afganistan
Merchants Chamber of Commerce has
approached the Indiapy Government
to investigate into the incident that
led to the discharge of Indian cargo
at Dubai instead of at Karachi by a
foreign ship; and
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(k) if so, facts thereof and actiong
taken thereon? '
|

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) Yes, Sir. '

(b) An international liner vessel,
named m.v. ‘Thalia’ was sub-chartered
by M/s. SAMZ Shipping Company
from M/s. Mohammed Yunus who in
turn had chartered it from M/s. T.S.
Kolilerich Co. of Switzerland, the
owner. It sailed from Bombay with
1350 M. Tons of cargo intended for
Alganistan via Karachi on 24th Decem-
ber, 1973. .It. was reported that the
vessel called at Karachi but the cargo
waxs not unloaded under instructions
from the owner of the vessel in Swit-
zerland because the Charterer M/s.
Mohammed Yunus had not paid the
charter hire. The vessel was diverted
t~ Dubai where it arrived on 25-2-T4.
The. carge was unloaded there. The
representatives of the Consignees, the
chippers and the Secretary of the
Indo-Afghan Chamher: of Commeice
‘proceeded to Dubai for negotiating
‘with the SAMZ Shipping Co. for ‘re-.
shioping the cargo from Dubai to
Ka:cehi., The matter wil be decided
between ‘the parties in the light of the

Yights of the parties under the terms -
of the contracts  (charter parties). , .

Tiger Project in Sundarbans, West
Bengal

8510. ®HAI SAKTI KUMAR SAR-
KAR: Will the Minister of AGRICUL-
TURE' be- pleased to statn the pro-
gress of ‘the development of ‘Tiger
Projects’ in Sundarbans ' area.”
Bengal?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): A detailed
Management Plan of the Reserve has
been prepared and approved by the
Government of India, The scheme
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has been sanctioned as a Centra] Sec-
tor scheme for a period of 6 years
from 1973-74 to 1978-79 at an estimat-
ed copy of Rs. 30.92 lakhs. During
1973-74 a sum of Rs. 67,000 was sanc-
tioned to the State Government to
implement the scheme.

The State Government have ap-
pointed Field Director and Dy. Direc-
tor of the Project with headquarters
at Goshaba. Other staff is also being
appointed.

Agreement for Import of Palm Oil

8511. SHRI GAJADHAR MAJHI:
Will the Minister of AGRICULTURE
be pleased to state:

have
foreign
import of

(a) whether Government
made any agreement with
countries regardmg the
and
(b) if so, the names of ‘the countrles
terms and conditions alongwith the

:quantities and the amount. of foreign
-exchange’ going to be spent thereon?

THE MINISTER OF STATE IN THE
11 OF . AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
There is no agreement as mentioned.
However, recent purchases of edible
oils from abroad include.5,000 tonnes
of palm oil of :{ndoneman or Malasian
Orlgm at $510—525 per long ton, c.if.,

‘fo; ‘shipment in ~ July /August 1974.
The total” foreign ‘exchange expendi-

- ture on thl‘-‘u purchase was $260 mil-

ﬁlo‘n

Land Colonisation Project Programme

'85)2. SHRI SHASHI BHUSHAN.
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have
given consideration to the integrated
land colonisation projeect programme-
and
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(b) if so, whether it is proposed to
launch this programme in the form of
pilot scheme in some areas?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
The Government of India have consi-
dered the question of taking up Pilot
Projects, in the Central Sector, during
the 5th Five Year Plan, for establish-
ment of ultimately Self-supporting
colonies on compact blocks of about
500 hectares each, capable of settling
200 families, in the following eight
States, which have envinced interest
so far:

1. Andhra Pradesh.
2. Bihar

. Haryana

. Maharashtra

Orissa

= I S T N

. Rajasthan
. Uttar Pradesh, and

=1

8. West Bengal.

Central Assistance for improvement
of transport system in various
cities

8513. SHRI M, SUDARSANAM:

SHRI PRABODH
CHANDRA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased {2
refer to the replv given to Unstarred
Question”  No. '6757. regarding Rs.
One crorz to Calcutta Stare Transport
Corporation on the 15th Awpril, 1974
angd state the quantum of Central
assistance given for improving trans-
port system in other cities?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): The entire

VAISAKHA 9, 1896 (SAKA)
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requirements of funds of Delhi Trans-

R HFORARRAI" aTveRiRRAY. PYRE
question of giving Central financial
assistance to Transport Undertakings
in Bombay and Madras will arise only
after Road Transport Corporations
have been set up in those cities under
Road Transport Corporations Act,
1950, as recommended by Working
Group on Metropolitan Transport
Services.

Requests received from BEST Us-
dertaking and Tamil Nadu Govern-
ment for special financial assistance
tor implementation of short term pro-
posals for improvement of public
transport -system in Bombay and
Madras cities, which are expected to
give quick benefits, are under exami-
nation,

Shortfalj in Food output in Delhi

8514. SHRIS. A. MURUGANAN-THAM:
Will the Minister of AGRI~-

CULTURE be pleased: to.state; - .-

(@) whether there.is.likely shartfall
of 2C per cent ipn food output in Delhi;
and . .

(b) if so, the reasons and action
taken in that regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ° AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Final Estimate of total
production of foodgrains for the cur-
rent year 1973-74 is not yet available.
Delhi, however, is a Deficit territory -
and its requirements of foodgrains.
are generally met from open market
supplemented by allocation from the
central stocks.
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gfa darm ¥ frdt & wam & fag
a1t afafa N ds%
8515. Tio WEHAINGW I :
T giw A5dr a7 Fa #7 FO FQ
fF :

(F) 77 3% wama ¥ fafdw
FRFaml # fg<r & afsq saw &
faq oF mamEEr wfvfa afeasy 7%
g2, o

(u) Qﬁﬁﬂa}'ﬂ'ﬁ? quy % ae
WY JERT 43F T QAT A F HTW
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oA
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At # ewrer wr wAe gadtg &
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8516. ¥We WFIUAT QAT :
wr gfe et ag T@ A AT &G
f& :

() wraita @ fanw & TR
w@NTH, aTEG, BT WX FRER F
MeEi ¥ ag 1972-7391X 1973-74
N faAT HATH HST WAAT HIAT SYANT
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(&) zo& 1 F107 § !
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wfa Aawa § wer Wy (s
sonafge @t R ) ¢ (%) W
TH IFT B ——

m‘s-rr (Faz= )

EqTH T ATH

1972—-73 1973-74
T 0.60 18.47
[ATH T T
AqATF qId Qg famm wr

Frf faat 7 &

H1T T L
HRHIT 2.28 T

() a7 ey o ¥ i w1 O

fgd AR 39 FET 9T T " T
fr gro feay 9 fag 713 My
¥ W A 1 F FrIor gs o o

oy dtw vl ¥ T v W Wi

8517. ¥o WweNImICIaw Sfiq :
w1 wha wdt ag <@ #1 Fov w40 B
g @ a9t ¥ W@ ¥ welqw a7 N
gax %t gfaad wravawar feaa-
feaft w7

wft wama & v sl (s
wwirenfgn fic foRk) fafw asat
FRE A A@AWFAT @A T qAN
wqT QT IR, JUFedal  w
IFfeqs @rr q@gl #1 WY, IAH
7fg AR wgdFoor # wware wifs
T w3t € HIX T TE@T A TAT
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weg § MY gexs g faw faw &9
FY FEATATI & 1 A fai9T TSAT #Y
AN GEMEl TEE FT HE AF
3F  WATHS AATA  AAAT FEA

TR

M 1974-75 ® oA IO AW A
WY & Fenaw § ey

8518. To WEHRILAY QT :
st wanav waw fag :

a1 g wdr 9g F]@E ®NOFAT
w7 fF ¢

(%) & g & e feqiw
27 WTE, 1974 ¥ ‘gwrATfas oy
¥ gwrforg T9 NG F WETATT AT AL
famrrar T4 & fE SATARWH a9 1974-
75 & T AR w9 F wwl
asg w1 wifeq agr griy; "W

© (=) afz g, @ ®WrEETA T
qEm AR FAFTIE T fFar g
foe  IARA 9 A IA1T @A T
gt ¥ ?

gft dsarm ¥ wwr wet (W
Y fvo @t W) : (F) WX (F). W
e ¥ g faAiw 27 Wi 1974
¥ ‘genfas orgw’ § e q@r R0
IaT  weW & A ;E@E & ¥
g g o ar &7 § 17 Afqaa
w0 Zfg & HETT 9T TS AXHL T BA
# a7 1973-74 (WAL, 1973
¥ fgaay, 1974) ¥ AT F71 16 AT
Wo 7 IARA N FT ATHA FO4T
qr | agrfy,  swEeS o 7T,
AMATT % qIA aqr  oraFrdr Fqi
g W FITTOHT § AT hed
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Intensive production of pulses and
allocation therefor during 1974-75

8519. SHRI S. N. MISRA: Will the
Minister of AGRICULTURE be pleased
to state:

(a) the names of States selected
for the intensive production af pulses
and the allocations proposed to be
made for the purpose during 1974-75;
and

(b) to what extent these achemes
are likely to help reduce the gap in de-
mand and supply of pulses?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The centrally sponsored scheme
for Intensive production of pulses is
proposed to be implemented in the
states of Andhra Pradesh, Assam,
Bihar, Gujarat, Haryana, Kerals,
Madhya-Pradesh, Maharashtra, Kar-
nataka, Orissa, Punjab, Rajasthan,
Tamil Nadu, Uttar Pradesh, West
Bengal, Jammu and Kashmir, Hima-
chal Pradesh, Tripura, Manlpur and
Union Territory of Delhi. A sum of
Rs, 150 lakh has been provided for
this purpose in B.E. 1874-75. The state-
wise allocation of funds will be made
after finalisation of 5th Plan propo-
sals,

(b) It is expected that the above
scheme will help increase production
of pulses by about 5 lakh tonnes dur-
ing 1974-75.
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Transformahm lnto Atta of Wheat

"Seeds Procured by National Seeds
Corpora.tlon for West Bengal

"3521.' SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE

be pleased to state;

(a) whethey Government are aware
that out of nearly a thousand ton of
wheat seed procured by the National
Seeds Corporation for West Bengal, a
major chunk of it has gone outside
the State after transformation into
Aatta/Maida;

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). Attention of the Govern-
ment has drawn tp reports in the
newspapers that out of nearly a thou-
sand tonnes of wheat seed marketed
by the Regional Office of the National
Seeds Corporation at Calcutta, some
has been converted into atta. O the
921 tonnes handled by the Regional
Office, allocation State-wise has been
15 tonnes to Assam, 8 tonnes tg Naga-
land, 218 tonnes to Manipuyr, 40 tunnes
to Tripura and 640 tonnes to West
Bengal. The National Seeds Corpora-
tion has decided to-institute a depart-
mental enquiry into. the allegations
made in respect of these transactions.
The Corporation would take action
against -the persons concerned, in the
light of the results of the eaquiry.

Salary of M.Ps. and M.L.A:s

8022, SHRI VAYALAR RAVI;

SHRI RAMACHANDRA: .
SHRI KADANNAPPALLI:

-Will the Minister of PARLIAMEN-
TARY AFFAIRS be p]eﬁsed to state:

-(a) whether the salaries of Mem-
bers of Parliament is lower. than the
salaries of M.L.A’s of different States:
and

(b) if so, what is the difference
compared to other States?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): (a) and (b). Information
is being collected from the State
Governments and will be laid gn the
Table of the House.
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Change in syllabus of Secondary
classeg

8523. §HRI VAYALAR RAVI.

SHRI RAMACHANDRAN
KADANNAPPALLI:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether there is any proposal
to change the gyllabus of Secondary
classes to improve the standard of
education; and

(b) if so, the salient features there-
of and the- action taken thereon?

THE DEPUTY MINISTER IN THE
MIMNISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEFARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The
Central Advisory Board of Education
has - recommend that the 10-+2+43
structure of education should e
adopted in all States before the end
of the Fifth Five Year Plan. New cur-
ricula and syllabi are being develop-
ed for classeg "I-XII by the National
Council of Educational Research and
Training. for the guidance .of State
Edycation Departments. In  accor-
dance with the proposals. of the Edu-
cation Commission, general education
will "be imparted "in classes I-X. How-
ever, for about 20 per cent of the stu-
dents there will-be provision for
vocational courses. There is & proposal
for providing »tr‘ansterablhty of cred:ts
'cbtamed in general education impart-
ed in the vocational stream to enable
students to re-enter the general edu-
cation stream on the basis of a pass
in an- eéxdmination conducted after a
special course devised for the purpose.

Memorandum to P.M, Re. Deteriorﬁt_
ing Food Situation

' §524. SHRI RAMAVATAR SHAS.
TRI: Will the Minister of AGRICUL-
TURE be pleased to state:
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(a) whether on behalf of the Indian
Youth Congress NSUI, All India
Youth Federation and All India Stu-
dents Federation, a joint memorandum
was submitted to the Prime Minister
on 4th April, 1974 regarding the deis-
riorating food situation; i s

(b) if so, what are the main points
thereof; and

(c) the reacion of the Government
thereto? '

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). The Joint Memorandum
was presented to Prime Minister «n
3rd April 1974 demanding inter-alia
steps fo solve the problem of price
rise, unemployment, to strengthen the
public distribution systemr and to
stop black marketing, hoarding and
profiteering with the support of the
people ete.

Keeping in view the gverall avail-
ability of foodgrains in the Centzal
rool, needs of other deficit States,
meximum possible quantitieg of food-
grains are being allotted to the State
Government. I, order to improve the
availability . of. foodgrains -all vestric-
ticns on 1nter~State movement of
coarse graing have been removed, and
the new procurement and pricing
pohcv of wheat for the 1974-75 rabi
season. has also been announcec; which
is expected to ease the food s:tuat:on

tmfﬁ g’h fanm E wmi
© 8525. Nt LAFATT qEAr ;AT
gfa o A Y g AT fr o
| (%) AEHTT F AT 5 CELH
% ey ¥faw ¥ T EﬁGf frme—

srezraTT F1 wg Wew & g
AT Fr W7 framar @ ;i
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Physical Education Institations in
Maharashtra

8526. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the names and locations of the
physical education institutions in Ma-
harashtra State to which grants were
given during the last three years; and

(b) the amount of the grant and its
purpose, institution-wise and  year-
wise?

APRIL 29,
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D, P.
YADAV): (a) and (b). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-6855/
74].

Result of Enquiry on sinking of ship
“Narayan Prasad”

8527. SHRI R. N. BARMAN:

Written Answers

SHRI M. RAM GOPAL
REDDY:

Will the Minister of SHIPPING

AND TRANSPORT be pleased to

state:

(a) whether an  enquiry ino fthe
reasons of sinking of the ship ‘“Nara-
yan Prasad” has been instituted by
Government; and

(b) if so, the
enquiry?

results of the

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR KUKHERJEE): (a) and (b).
Yes, Sir. The Inquiry is in progress,

Setting up of Food and Essential
Commodities Corporation

8528, SHRI R. S. PANDEY:
SHRI M. RAM GOPAL
REDDY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government's attention
has been drawn to the decision of the
U.P. State to set up a Food and
Essential Commodities Corporation to
ensure equitable distribution of these
items in the state; and

(b) if so, the reaction of the Gov-
ernment thereto and reasons for not
recommending similar corporation to
other states?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.
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(b) The State Governments have
already been advised that the Central
Government would have ng objection
to the States undertaking full respon-
sibility for procurement and distribu-
tion of foodgraing and other essential
commodities within the State and set-
ting up their own Corporations for the
puipose provided they agreeq to sup-
ply to the Central Pool the contribu-
tion expected of them and absorb the
employees of the Food Corporation of
India that would be rendered sur-
plus in the process.

Purchase of Ships by Shipping
Companies

8529. SHRI LUTFAL HAQUE:
SHRI A. K M. ISHAQUE:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) the number of ships purchased
by the shipping companies during the
last three years, both coastal and
Overseas, their Tonnage and GRT.
Type of vessels, year-wise, company-
wige;

(b) the country from where these
ships were purchased and the cost;
and
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(c) the number of ships built in the
country during the said period?

THE DEPUTY MINISTER IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) to (c).
The required information is being col-
lected,

Ship Building Firms in the Country

8530. SHRI LUTFAL HAQUE:
SHRI SAKTI KUMAR
SARKAR:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether there are thirteen ship
building firms in the country; and

(b) if so, the particulars of each
firm?

THE DEPUTY MINISTER IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).
Based op up-to-date information re-
ceived from Director General of Ship-
ping, a statement indicating particu-
lars of ship-building firms in the
country is attached.

Statement

Name of the Firm

Brief Particulars (Type of vesscls constructed)

T Tidutan Shipyard

This is a public sector shipyard and is at t

building ships upto a capacity of 21,500 A

2. Garden Reach Workshops Limi-
ted, Calcutts.

This is a public sector shipyard which wndertakes
construction of crafts e.g. Isunches.
etc. and fishing trawlers

d o i

upto a capacity of 27,000 DWT.
imired, This is ic sector shipyard which undertakes
3. Mazagon Dock Limired, Bombay _np:fbl O B "Bﬁ"'
cumcaTgo ships upto a capacity of 15,000 4

4. Rajabagan Dockyard, Calcutta.

This Dockyard is a pert of Central Inland Water
Transport

ration Ltd., which is a Govt. of
Besides inland




123 Written Amnswers APRIL 29, 1974 Written Answers 124

Narmreof the Firm Brict Particulars (Type of vessels constructed)

5§ (sog, Shipvard Linuted Goa Ihis shipyard 13 a subsidiary of Mazagon Dock
Lumuted and undertahes construction of barges,
wugs other nver cratts and fishing trawlers

PRIVATL SI'CTORS SHIPYARDS

6 Andrew Yule& € 1td, Calowmra It constructs river harbour and sca going crafts,
cargo lhighters, self propelled barges, pleasure,
survey, rescue hwnches fi hing trwalas and garb

dredecrs
7 Ak b Ashd wn Gy Lid It ¢ nstructs boats tugs, barges dredgers, fishung
bombay trawlers, pressure and chemical vessels ele
% Bombhay Mann  Ingreermg T ¢ nstructs medwm size crafts o f varled naturc
Works Bombmy
9 Brunton& Co Ingineers Limn It ¢ structs all kinds of manne crates fishing traw-
ted Goddun lcis, tugs, barges and dredgers cie
10 Chwgule and Cr Prnate Tamu It cstructs vesseds upto 1m0 t ns ore curying
ted, Mormugao buges «f 1000 tons capacity
11 Last Bengal Inginuening Works, It comstructs tugs  oIf propdled barges  dre s,
Calcutta ete within following dimensicn
1 Langth maumum zo0 ft
2 Maximum Beam 324t
3  Draft 1oft
12 Gladstone Lyall and Co Ltd It cwmstructs fiberglas trawlers
Calcutta

13 Hooghly Docking ard Engineernr g It ot mstructs tugs hcpper barges trawlers a1 wa-
C Lud ,Cilcuita going self-propelled coastal crafts upro accc ons.

4 Pw L v1 oy, W T 1 [ onrer s smuleratrs dee Iger and trawlers ete,
Calcutta

15 SundtaWork h p Ttl Bombaw [t o nstructs barges trawlers, pont  ns ard lauct es
etc.

16 Shalimar Works Ltd  Galcutta It constructs tugs trawler and dredgers
17 Shaparia Dick and Steel Co It eonstructs inland fscagoing vessels upto 10C0 tar&;

Pivt Lid , Bomba launches, tug harge hfebrars dredgers ete
Icngth upto 150 ft and beam 31 It

18 Vishal Works Pvt Ltd, It ¢wmstructs barge with a cupacnty ot 4oc tons and
TPanap, abme
19 Ruer Steam Navgwmion C Tt constructs all tvpes ot shallow dratts vessels upto
Ltd ,Calcurta ! lc’:.ngtlrl ;t 300 ft and upto a maximum I
draft o ft

20 Modern Mechanieal Marine It constricts water craft upto 1500 tun capacity
g];is Private 1 imited,
av

Note ~Thus statement does not include Coclun Shupyard which 18 aull under construction
and 15 eapected to be completed hy the end of Scptember, 197§ The first
series {{f}' \;rh'im to he constructed in this shipyard 15 Panamax Dulk Carriers of
TRO0U
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Ship Transported Coal for Gujarat

8531 SHRI P, M. MEUTA; Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state

(a) whether Gujarat has requested
the Centre to arrange for the move-
ment of coal to the State by sea in
view of the present difficulties faced
by the Railways; and

(b) 1if so, the reaction of the Union
Government?

THE DEPUTY MINISTER IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) No re-
quest was received in the recent past
fiom Gujarat Government for move-
ment of coal to the State by sea, How-
ever, requests from certain organisa-
tions 1n Gujarat State were received
ond theun requirements for allotment
ot colliers were* met bv Director
General of Shipping to the extent
feasible.

(b) Does not arise.

Visit of Experts of F.A.O, on Forest
Development Projects

8533. SHRI P. M. MEHTA:
SHRI DHAMANKAR:

Will the Mimster of AGRICULTURE
be pleased to state:

(a) whether 5 team of foresiry ex-
perts of the Foodq and Agriculture
Orgenisationr of ‘the United ‘Natlens,
which visited India last year, had
identifieq a number of forest utilisa-
tion and development projects to be
taken up Immediately and had
suggested assistance from international
donor agencies;

(b) if. s0, the other suggestions
made; A
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{¢) how wnany suggesiions have
been accepted by the Government;
and

(d) the steps taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B P MAURYA) (a; Yes, & A
Fnod and Agriculture Orgamsation/
Swedish  International  Developinment
Authority Team wisited India on Tth
January to 16th March, 1973 and their
Eepott on Forestry Projecy Identifira-
11, Misaon for India was received in
July 1973, They have identified cot-
1 10 project, to be taken up for imple-
meniation 1mmediately and they have
suggested assistance for inplementation
of these projects from Donor Agencies.
The Projects recommended for imme-
diete implementation are as follows:

(1) Hiring of consultants for deve-
loping plantation techniques of tropi-
cal pines and reclamation of areas with
alkaline soils for raising forestry plan-
tations;

(i1) Purchasing seeds of suitable
tropical pines for nursery trials;

(ni) Hiring of heavy equipment f[ur
trials on selection of machinery for
large scale plantations in West Bengal:

(iv) Fellowships to Indian Officers
to visit Australia to study mechanised
plantations.

(b) Other suggestions made by the
Team are as follows:

(1) The project for Industrial and
Fuelwood "Plantations in North Fast
Assam and West Bengal Pulp Wood
Project miay be considerad for National
Financing or Intermational Institution-
al Financing Agencies,

(i1’ The Plantction schemes, each
of about 40,000 hec. in Maharashtra
Andhra Pradesh, Madhya Pradesh and
Kerala States may be considered for
Institutional  Financing Agencies
through establishmemt of Forest Cor-
porations in the light of the recom-
mendations of National Commission on
Agriculture, :
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(iii) Donor sasistance may he sought
for following projects:

(1) Coniferg species trials is sult-
able aress in Maharashtra, Madhya
Pradesh, Andhra Pradesh ang Orissa.

(2) Study of Eucalyptus fereticornis
provenances in their native habitat and
their behaviour as exotic plantation
species.

(3) Establishment of 3 Model Forest
Fire Protection Service in Kerala
State,

(4) Establishment of business Ad-
ministration Training Unit for Forest
Corporation Personnel,

(5) Supply of heavy equipment,
fertiliser and consulting services for
establishment of Eucalyptus planta-
tiong in West Bengal.

(6) Hiring of consultancy service
for various forest Development Pro-
jects,

(7) Organisation of an All India
Seminar on Farm Forestry/Forestry
Extension.

(8) Preparation of a project for
Farm Forestry in Haryana State and
1ts implementation.

(¢) The recommendations of the
Mission have been examined and ac-
cepted by the Government and prio-
rities allocated.

(d) The Projects recomemnded for
immediate implementations are heing
coneidered for Donor assistance,

Defective Designing and Sad-Stand-
and Materils woed by DBA in
EP.DP. Osieny, Beibi

8534. SHRI DHAMANKAR:

SHRI MOHINDER
SINGH GILL:

Will the Minister of WORKS AND
HOUSING be pleased to stale:

(a) whether he is aware of the fact
that DDA used defective designing
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Written Answers 128

and sub-standard materials in the
construction of East Pakistan Displac-
ed Person’s Colony in South Delhl
for .which LIC agreed to advance
Rs. 2 crores on the request of his
Ministry;

(b) i so, whether any inquiry has
been instituted in this affair; and

(c) # so, the results thereof and
also the reasons for delay in the com-
pletion of the job?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) to {c). Some
complaints regarding use of sub-
standard materials were received by
the Delhi Development Authority, The
materials used were not sub-standard,
All the defects which were of minor
nature were attended to promptly.
Samples of cement mortar were taken
jointly with the representativeg of
EPDP. Society and sent for test to
National Test House at Calcutta and
the results were found to be satisfac-
tory. With regard to designg of the
houses, there were no serious defects
and the Society’'s members had also
themselves approved the drawings.
The loan granted was for Rs. 1 crore
only,

The delay in the completion of the
houseg is due to factors llke the large
number of different deaigns which had
to be prepared to the satisfaction of
the members, delay in getting weater
for construction and searcity of mate-
rials like cement and bricks.

Natlonal Sesds Corpesation 'withent
Beard of Bireciers

8385. SHRI DHAMANKAR: Will the
Minister of AGRICULTURE by plaased
to state:

(a) whether the National Seeds
mama Reard of
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(b) it so, since how long and the
reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir. The term of the Board
of Directorg of the National Seeds Cor-
poration which was to expire on 15th
February, 1974 has been extended by
three months,

(b) Does not arise

Construction of Bridge over River
Haldi at Norghat in Midnapur

8536. SHRI SAKTI KUMAR
SARKAR:

SHRI § N. SINGH DEO:

Will the Minister of SHIPPING
AND TRANSIP'ORT be pleased to state:

(a) whether constructiop, of Bridge
over the river Haldi at Norghat in
the distiict Midnapur has been siart-
ed in 1967 and not yet completed; and

(b) if so, the amount sanctioned for
the bridge up to date and the reason
for the delay in construction?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPFING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).
The proposed_bridge over the river
Haldi is a State Project and is being
financed by the Government of West
Bengal. According to the information
received from the Stats Government,
the project was started in 1987 and &
total amount of Rs,

?.
i
g
5
78
@
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Shipping Companies Running at Loss

8538. SHRI SAKTI KUMAR
SARKAR:

SHRI § N SINGH DEO:

Will the Mimster of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether most of the shipping
companies are running at a loss;

(b) if so, the profit and loss of the
shipping companies in the country
during 1971-72 and 1972-73; ang

(¢) aciion taken by the Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERIJEE): (a) No Sir

(b) The profit and loss accounts of
<} inping companie, ‘or the years 1971-
72 and 1972 73 are not readily avail-
able.

(c) Does not arise.

Ships on Overseag Trade
8539. SHRI A K. M. ISHAQUE:

SHRI S. N. SINGH DEO:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) the number of ships on over-
sehs trade in the country owned by
the companies, company-wise: and

(b) the type of vessels, thelr ton-
nage and G.RT.?

MINISTRY OF BSHIPPING AND
TRANSPRORT (SHRI PRANAD
KUMAR MUKHERJEE): (a) and (b)-
A statement giving the requized in-
formation ag on 31st December, 1973,
is iadd on the Tabie of House. Plased
in Lidvery, Seu'Na LI-05MVY)
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Demand fo: Additional Wheat for
Earnataka

8540 SHR! G Y KRISHNAN-
SHRI K MALLANNA-

Will the Mihister of AGRICULTURE
be pleased to refer to the reply given
to Unstaried Question No 615 on
25th February, 1974 regarding quan-
tity of wheat and coarse grains de-
manded by and suppheg to Karnataka
and state-

(a) whether there has beep some
additional demand of wheat from the
State; and

(b) if so, the reaction of Central
Government thereon”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) Yes, Sir

(b) It has not been possible to 1n-
crease the allocation for Karnataka
The State has been allotted 9,000
tonnes of wheat and 11,000 tonnes of
milo for each of the months of March
and April, 1974,

Direction for Construction of Bullding
less tham Three Storey

3541 SHRI K MALLANNA-

SHRI D B CHANDRA
GOWDA

Will the Mimster of WORKS AND
HOUSING be pleased to state

(a) whether any directions have
beep, issued by the Governrment of
India to restrict the construction of
less thap three storey buildings in
view of the increased cement export
to oil producing countries; and

(b) ¥ #0, the policy of Government
in extending the facilities to provide
cement and steel?

APRIL 29, 1974
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) No, Sir

(b) Does not arise
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Cultivation of Sunflowers '

8643. SHRI JAGANNATH MISHRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have pro-
pogsed an ambilious progremme to
supplement the availability of oil-
seeds by extending the cultivation of
non-traditional oil seeds, namely
sunflower; and

(b) if so, the main features of the
plan in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) 1t is proposed to extent the cul-
tivation of sunflower over an area of
10,60,000 hectares by the end of the
Fifth Five Year Plan under the Cen-
trally Sponsored Scheme for Sunflower
Development in the States of Andhra
Pradesh, Madhya Pradesh, Gujarat,
Karnataka, Maharashtra, Orissa, Tamil
Nadu, Uttar Pradesh, West Bengal and
Punjab. The other main featureg of
the Programme are:—

(i) Propagation of proper techniques
of cultivation of the crop to obtamn
maximum yield per hactare,

(ii) Supply of minikits free of cost
to the cultivators containing seed along
with seed dressers and literature on
package of practices in the first year
of the implementation of the pro-
gramme followed by subsidy on qua-
lity seed in the subsequent years,

(iii) Large scale demonstrations to

educate the farmers on sunflower cul-
tivation.

(iv) Strengthening of staft.
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Allotment of Houses by DDA to Co-
operativ, Societies in Delhi

8544 SHRI ISHWAR CHAUDHRY:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(1) the names of those cooperative
societies, citizen councils or other
such socicties to which the Delhi De-
velopment Authority had handed
over more than 100 houses in Delhi
1o allot to eligible persons;

(b) the names of the office-bearers
of these societies or councils;

(¢) whether certain complaints
have been receiveq in regard to allot-
ment of these houses by these socie-
ties; and

(d) if so, the facts thereof and the
ouicome of the enquiry conducted in
the matter?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Delhi Deve-
lopment Authority has not handed
over more than 100 flats to any Co-
operative Society, Citizens' Council or
other Societies for allotment to eligi-
ble persons.

(b) to (d). Do not arise.

Public Distribution System for In-
dusirial Areas and Towns

8545. SHRI N. SHIVAPPA:
SHRI D. D. DESAI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are con-
sidering that the public distribution
system should be confined to indus-
trial areas and towns; and
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(b) if so, whether other areas
would be looked after by the normal
flow of trade?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) and (b) With the improvement
m the availability of foodgrains in the
market the offtahe from the public
distribution system 1g expected to be
on a reduced scale

Shipping Industry facing Crisis

8546 SHRI N SHIVAPPA

SHRI RAGHUNANDAN LAL
BHATIA

Will the Mmniste; of SHIPPING AND
TRANSPORT be pleased to state

(a) whether the Shipping Industry
15 faeing cusis and

(L) if so tcasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE) (a) No, Sir,

(b) Does not arise

Wheat Cultivation dependent upon
availabllity of Chemical Fertiliser

8547 SHRI N SHIVAPPA
SHRI P. GANGADESB:

Wil the Minister of AGRICULTURE
be pleased to state

(a) whether production potemtial of
the wheat cultivation area entirely
depends om availability of chemical
Fertilisers; and

(b) if so, facts thereot”
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THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) Not entirely but only parily

(b) The production potential of
wheat depends upon the availability of
a number of inputs hike, (1) good seed
(2) availability of plant nutnents, of
which the feitihsers are intended to
supplement what is already present in
the soil or what cannot be supplied
thiough o1ganic manuie, (3) ntigation
wat 1 (4) managument skill and (3)
the ab.ence ¢f diseases and climsls
hazardy hke hail-storm or very not
spclls durineg the grain filing stage or
scvere frost during flowering Anyone
of tlcse vhen not favourable ean
prevent the vield potential of wheat
being whieved fully Und r norma:
and favourable conditions of all the
other factors the yield potential of
wheit increases with the avalabh ¥
ot chemcal  fertiisers However =
shortfall 1n fertihser availlability cam
be made up witlin certam limite bv
a higher efficiency of fertiliser manage-
ment bv a greater mobilisation of or-
ganic manure and bv taking steps
to increase soil fertility by growing
a legume ciop with the appropriate
rhizobial culture prior to the culti-
vation of wheat Irrigation also
minimses yield reduction arising from
inadequacy of fertilizer

Land given under Lease to YWCA,

Delhi
8548 SHRI PILOO MODY Will
the Mmmster of WORKS AND
HOUSING be pleased to state
fa) whether the land given under

lease to the Young Women's Christian
Association, for social “welfare pur-
poses, 1e, bullding a hoste] for work-
ing women m Delhi (1821) is currently
a hot bed of malpractice, nepotism
and embezzlement; and

(b) whether there is an unhyglenic
overcrowding of beds for purely
monetary and new entrants are
b.dng to pay extthitant rates?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
'TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a)} and (h).
The land was leased for Young Wo-
men’s Christian Association Building
and Host2l. This Ministry have no
information on the allevced malprar-
tices ete.

Major HighWay Roufes through
Sidhi, MLP.

3549. SHRI RANABAHADUR
SINGH., Will the Minister of SHIP-
PING AND TRANSPORT bhe pleased
to state:

(a) what are the major highway
1outes that are proposed for the Fifth
Five Year Plan that chall pass through
the Sidhi District of M.P.; and

(b) what will be the number
major towns that they shall link?

of

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b)-
The Government of India, under the
Constitution, are primarily responsible
for roads declared as National High-
ways. All roads other than National
Highways in States fall within the
sphere of State activities. The general
question of providing major highway
routes passing through the Sidhi Dis-
trict of Madhya Pradesh is, therefore,
the concern of the Government of
Madhya Pradesh.

As regards National Highways, the
State Government have proposed the
inclusion of roaq passing through
major towns of Gwalior-Jhansi-Chattar-
pur-Khajuraho-Panna-Saina-Rewa-Sidhi
Baidhan-Pipri-Gaghwa-Ranchi Road in
the National Highway Systera in the
5th Plan. This has been noted for
consideration along with similar other

138

proposals while finalising the 5th
Plan proposals keeping in view tihe
available resources, inter se priority
oi indiwvidual schemes on as All-India
basis and the extent to which each
road satisfies the ecriteria]l laid down
io- declaring roads as National High-
wavs Since, however, the &5th Five
Aear Plan 1s still in a preparatory
stige, no final decisions have been
tuken in the matter,

Foodgrains for Assam

8550 SHRI NIHAR LASKAR:
SHRI TARUN GOGOI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether acute shortage of
foodgrains 1s being experienced in the
State of Assam,

(b) if so, the reasvns for the same;

(¢) whether Union Government has
been requested to supply mord food-
grains to the State; and

(d) if so, the reaction of Union
Governmenl and how much food-
gramns were supplied to the State from

Ist January 19747
THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE

(SHRI ANNASAHEB P. SHINDE):
(a) to (d)* Assam is normally surplus
in rice. Owing to some milling diffi-
culty in Assam. 2,000 tonnes of rice
have been recenily allotted to the
State Government from the Central
Pool on their request on replacement
basis

The State Government have been
asking for increased allotment of
wheat from the Central Pool. The
monthly allotment of wheat has been
stepped up. The total guantity of
wheat supplied to Aassam during
January—March, 1974 was 25.3 thou-
sand tonnes. The allotment for April,
1974 is 12,000 tonnes. ool
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Toxic effecy of affiuent from Harihar

Polyfibre Plant in Karnataka on Agri-
culture ang Vegetation

8551. SHRI B. V. NAIK: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether the affluent from Hari-
har Polyfibre in Karnataka State has
been tested for its toxic effect;

{b) whet¥er it hag been found to be
harmless tc agriculture and vegeta-
tion; and

-(e) if so, why it is not used for irri-
gation purpuoses?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c), The information is being
collected from the concerned State
Government and the same, when
received, will be placed on the Table
of the Sabha.

Cracks in Gol Gumbaj, Bijapur

4552. SHRI B. V. NAIK: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to =fate:

‘a) whether the high dome of Gol
Gumbaj in Bijapur in Karnataka State
has developed cracks; and

(b) if so, what steps are being taken
to preserve this archacological monu-
ment intact?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
ib). Yes, Sir. A few cracks were
observed to have appeared in the
plaster covering the extrados of the
dome. These were treated and sealed
liquid cement grout. However, the
dome is beirjg examined thoroughly
with a view to finding out the
measures that may be necessary for the
preservation of the monument.

APRIL 29, 1974
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Project Report for Development of
Elﬂn_r (Binaga)

8553. SHRI B. V. NAIK: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whetier G. sernmeny of
Mysore (K:irnataka) has submitted a
Rs. Five crore project report for deve-
lopment of Karwar (Binaga) into an
intermediate port; and

(b) if so, the gtage at which the
proposal rests with the Centre?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Yes, Sir.

(b) The proposal is under consida-
ration in Consultation with the
Planning Commission.

Deiay in Rabi Wheat Harvest by
Punjab Farmers to Press for
Remunerative Prices

8554. SHRI PRABODH CHANDRA:

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government's attention
has bevn drawn to the move of Pun-
jab farmers to delay the rabi wheat
harvest for sometime to press for
remunerative wheat prices; and

(b) if so, the reaction pf the Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF . AGRICULTURE
(SHRI ANNASAHER P. SHINDE):
(a) and (b). The State Government
are not aware of any such move on
the part of the farmers.
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Short duration and Dwarf varieties of
Coconut Plantations in Kerala

8555, SHR1 K. RAMKRISHNA REDDY:
Will the Mimster of AGRICULTURE
be pleased to state:

(a) whethey short duration and
dwarf varieties of coconut plantations
are evolved in Kerala;

(b) if so, whether Government in-
tends to raice a nursery or gubsidise
private nurseries in Kerala for its
mass plantations; and

(c) whether it has brought to the
notice of the Andhra Pradesh Govern-
ment for popularising the game?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) The hybrid coconuts, which are
early and profuse bearers, are being
multiplied-in cultivators’ gardens under
a Centrally Sponsored Scheme. For
this work a premium of 15 per cent
is ullowed to the cultivators while
collecting the seednuts in addition to
the cost of the nuts at the prevailing
market pricee A premium of Rs. 5|-
per palm is also given to the culti-
vators for the collection of pollen from
the dwarf palm.

It is also proposed to organise this
work at the Central State Farm,
Aralam.

(c) These varieties of coconui are
already in the knowledge of all the
coconut growing States, including
Andhra Pradesh.

Taking over of All Shipping
Companies by S.CL

8556. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

VAISAKHA 9, 1896 (SAKA)
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(a) whether the India Steam Ship

Co. has bewm granted permission to

purchase mire ships this year;

(b) if so, what prevents this Minis-
try to take over all shipping companies
under Shipping Corporation of India;
and

(c) the loss and profit of India
steamships and Shipping Corporation
in 1972-737

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Yes, Sir,
India Steamship Ltd. were permitted
on 9-1-1974 to acquire three second-
hand vessels of a total of 35,163 GRT
at a cost of US $ 26 million.

(b) No decision to nationalise Indian
Shipping has been taken, -

(c) The profit (before Tax and De-
preciation) made by these two shipping
companies during 1972-73 was a2
under: —

S.CI.—Rs. 1,791.36 lakhs. .
Indian Steamships—Rs. 233 89 lakhs.

Sale of condemned seeds of National
Seeds Corporation

8557. SHRI SAT PAT KAPUR: Will
the Minister of AGRICULTURE Le
pleased to state:

(a) whether the National Seeds
Corporation disposed of condemnea
seeds during 1970—1073;

(b) if so. tiwe quantity thus disposed
of and the cust of the same; and

(c) whether in the retail sale of
these condemned seeds huge profits
were made at the cost of the ¢onsu-
mers?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE).
(a) and (b). The National Seeds
Corporation condemened 2,808 tonnes
of seeds valued at Rs. 105.49 lakhs in
the period 1869-70 to 1973-73, The
Corporation realised Rs 36.50 Jakhs by
disposal of the condemned seeds, re-
jected seeds and sweepings, during the
period 1869-70 to 1972-T3.

(¢) The Government have no jnfor-
mation of this pownt.

Diversification of activities of State
Farms Corporation

8558. SHRI SAT PAL KAPUR: Will
the Mimster of AGRICULTURE be
pleased to state:

(a) wheiher it has been decided to
diversify tl'e activities of the State
Farms Corporation to cover food
processing, and

(b) if so, the proposals at hand in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The Memorandum and Articles
of Association of the State Farms
Corporation of India provide that one
of the objectives of the Corporation
1s to carry on all or any of the busi-
ness of the farmers, producers, pro-
cessors etc. of agricultural produce of
all kinds including dairy, poultry,
garden and horticulture produce.

(b) The Corporation has already set
up a medium sized canning Plant at
the Central State Farm, Mizoram
The Corporation also proposes to
set up additional agro-based indus-
tries at some of its other farms in the
Fifth Five Year Plan, for which a
provision of Rs 20 lakhs has been
proposed Although some exploratory
efforts have been made, no detailed
feasibility report hag ben prepared for
the eetting up of these processing
units, The Corporation is yet to take
decision on the location of the units
and when such umits shall be set up.

APRIL 29, 1974
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Proeurement of Foodgrains by
Government

8558 PROF. MADHU DANDAVATE:
Will the Minister of AGRICULTURE
be pleased to state

(a) what is the quantum of food-
gramms expected by the Guvernment
froon the wholesale traders after the
mntroduction of the new procurement
and price policy for foodg:ains, and

\b) what gtepg mie devised to ensure
that the cxpecled guantum of food-
grains 15 procured by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHER P. SHINDE):
(a) and (b) It is not possible at this
stage tp make any precise estimate of
the quantities of wheat that may be
procured under the new pelicy. Levy
Orders have been issued and other ad-
ministrative arrangements finalised by
the smplus States of Punjab, Haryana,
Uttar Pradesh, Madhya Pradesh and
Rajasthan for the realization of 50 per
cent levy from what dealers and co-
operative societies obtaining licences
as dealers.

Implementation of modified Grades
for University and College Teachers

8560 PROF. MADHU DANDAVATE:
will the Mimster of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to state:

{a) whether any time lrmit has
been prescrihed for the implementa-
tion of the modified grades for the
University snd College teachers; and

(b) if so, what 18 the response of
the authoritles of Universities and
constituent Colleges?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8§ NARUL HASAN): (s) and
(b). The Governmsnt of India have
recently approved the revision of
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scales of pay for University and Col-
lege teachers with effect from 1-1-1873.
The detail. of implementation of the
scheme are being worked out in con-
sultation with the University Grants
Commission and these are expected to
be circulated to all the State Govern-
ments {o implement the scheme and
claim aesistance [rom the Central
Government.

Formation of Cooperatives by Farmers
of Punjab and Haryana for Sale of
Wheat

8561 PROF. MADHU DANDAVATE:

SHRI MOHINDER SINGH
GILL:

Will the Minister of AGRICULTURE
be pleased to state,

(a) whether the rich farmers in
Punjab and Haryana are planning to
form cooperatives to sell their wheat
in deficit States at prices higher than
those they are likely to get from local
mandis; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). No specific reports have
come to the notice of the Government.
However, such Co-operative Societies
as wish to operate as dealers in wheat
will have to obtain dealers’ licences
and deliver 50 per cent levy., After
the levy obligation has ben discharged,
like other licensed dealers, they will
be permutted to sell the levy-free
wheat within the State or outsude the
State on the basis of a permit.

Negotiated Price to Sugar Industry for
Procurement of Sugar for Export

8562. PROF, MADHU DANDAVATE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether a suggestion to offer a
negotiated price to the sugar industry
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for the quantum of sugar it wants to
procure for export outside the prefer-
ential quota is being considered by
Guvernment; and

(b) U so, whether in the event of
nerotiated price being worked out, the
prorcdure of floating tenders will be
kept 1n abeyance at least for this year”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
For the present eugar required for
export 1s being obtained from the levy
quota at the notified prices. It is
transported and delivered by the mills
at the ports for loading into ships on
payment of agreed charges. If and
when it becomes necessary to utilize
free sale sugar for exports, the
purchase price therefore will be
negotiated and settled.

Sugarcane Development Plan

8563. SHR] M. RAM GOPAL
REDDY:

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have
chalked out any sugarcane develop-
ment plan for enhancing sugarcane
production: and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) The programme  envisaged
coverage of a compact block of 2000
hectare around each sugar factory in
Sub-Tropical belt and 1000 hectare in
Tropical belt where emphasis will be
laid on (i) Quality seed production
and distribution for eommercial culti-
vation; (i) demsénsirations on plant
and ratoon ecmme; (ili) adoption of
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plant protection measures; (iv) train-
ing of cane development workers at
State level and (v) construction of link

roads 1n sugar factory areas.

Collapse of Safdarjumg Fly Over

8564 SHRI M RAM GOPAL RED-
DY, Will the Muuster of WORKS AND

HOUSING to pleased to state:

(a) whether the Enquiry Commis-
sion has blamed NBCC for the collupse
of Safdarjung Ay over columns in
Delhi,

(h) if so, the action taken against
the Corporation; and

{(c) the names of the personsg res-
ponsible for the negligence?

THE MINISTER OF STATE IN THE

DEPARTMENT OF P.
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI O\I MEHTA) (a) to (¢) The
Report 1s under examnation of the
Government

Tribal Development Agencies and
Allocation therefor

8565 SHR' GIRIDHAR GOMANGO
Wil tne Mimister of AGRICULTURE

be pleased to state

(a) the total number of Tubal
Development Agencies staited -so far
mn the country,

(b) the allocation of money to each
project and the number of tribal blocks
covered 1n each project and the pro-
giess made so far; and

(c) the total number of beneflciaries
in each project?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B, P. MAURYA): (a) The total
number of Tribal Development Agen-
cies taken up so far is 8.

29, 1974
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(b) and (c). The statement—one
showing allocation of money, number
of blocks covered and total number
of benefimaries in respect of each
Project and the other showing prog-
ress made by each Project, are laid
on the Table of the House [Placed in
Library See No. LT—8857/74)].

Development of Higher Education in
Educationally backward districts of
Orissa

856v SHRI GIRIDHAR GOMANGO:
Will the Mimister of EDUCATION,
SOCIAL WELFARE AND CULTURE
ne pleased to state.

(a) the policy and provisions adoph-
¢d by the UGC. for the development
of higher education, particularly for
educationally backward districts of

Orissa;

tb) the allocation 1ecommended by
the UGC f{fo, the Bérhampur, Sam-
balpur and Utkal Umversities n
Fourth Plan and for Fifth Plan; and

(¢) the allocation made in the
Tourth Plan and Fifth Plan by the

AMlinistry?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{PROF S. NURUL HASAN)' (a) to
tc1 Guidelines for preparation of pro-
posals for the Fifth Five Year Plan,
ciculated by the University Grants
Commussion to the Universities, inter-
ata provide that efforts should be
made towards removal of regional im-
Yalances, creating opportunitieg for
ligher education for under-privileged
wections of society and also wunder-
<eveloped areas in each region These
could be in the form of special sup-
plementary programmes/courses to
help students from Scheduled Castes/
Tribes and other under-privileged
communities, so that they may be en-
abled to ovércome their imitial handi-
caps The Universities may give spe-
cial attention to the structure and
contents of courses of colleges loeM
in rural afeas.
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The following allocations were-made

by the Commission for the Fourth
Five Year Plan to Umniversities in
Orissa:-
Berhampur Rs, 56 lakhs
Sambalpur Rs. 57 lakhs
Utkal Rs. 62 lakhs

In addition 108 proposals of 64 colleges
in Orissa were accepted during Fourth
Rlap and total assistance given as
Commussion share was Rs. 45.31 lakhs;
the total approved share being Rs. 1.34
crores. Another Rs. 22.92 lakhs were
also sanctioned to 72 colleges under
other schemes like basic grants for
books and equipment and teachers’
flats,

During the Fifth Five Year Plan
period, Utkal University has been
requested by the Commission to send
proposals upto Rs. 1.5 crores and
Berhumpur and Sambalpur Universi-
ties upto Rs. 1 crore each, the proposals
being arranged in three priorities as
indicated in the guidelines,

The Ministry of Education and So-
rial Welfare have no scheme for this
purpose as all funds for development
of bigher education are channellised
through the University Grants Com-
miesjon.

Allocation tp Tribal Development
Agency for road development

8567. SHRI GIRIDHAR GOMANGO:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the money allocated to the
T.D A, Gunupur-Parlakhemundi under
the road development;

(b) the criteria and policy adopted
for the road development in the
T.D.As; and

(c) whether there is any proposal

i
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B, P, MAURYA): (a) Money
allocated to the T.D.A. Gunupur (Ko-
1aput) and Parlakhemundi (Ganjam)
for 10ad development during the
Project period is indicated below:—

Link Arterial
Roads) Roads
Rs in lakhs
1. T.D.A.-Gunupur 20 50
(Koraput)
2. T.D.A.-Parlakhe~
mund: (Ganjam) 25 5o

(b) The policy adopted for road
development in the T.D.As ig that
(i) the link roads should be of
category of rural pucca roads linking
markets, mandis, godowns etc. and also
villages with the district highways,
village basti roads etc., and (ii) the
arterial roads should be all-weatHer
pucca metalled roads of the standard
of Major District Road’ failing which
of ‘Other District Road’ category, and
should be complete from point to point
mcluding causeways, bridges, culverts
ete and connect the Project area with
the State and national highways, rail-
heads etc. in order tg open up the area.

(¢} No, Sir There is no proposal
to sanction any other special money to
the TD As for road development in
Fifth Plan.

Road Development in Tribal areas of
Orissa during Fifth Year Plan

6568. SHRI GIRIDHAR GOMANGO:
Will the Minister of SHIFPING AND
TRANSPORT be pleased to state:

(a) what measures or special sch-
emes are being taken up by the
Ministry in Fifth Five Year Plan in
road development in the tribal areas

of the country with special reference
to Orissa; and
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(b) what are the allocations for
tribal aress out of the total outlay
proposed for road development (i)
the Central Sector; and (ii) the State
Sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHEJEE): (a) and (b). The
Government of India are primarily
responsible for the development and
maintenance of National Highways
only. Roads other than National
Highways in States are the concern of
the respective State Governments

National Highways are planned as
{runk roads hnking the various parts
of the country as a whole and not for
any particular area or region as such.
Some of these highways pass through
areas with tribal concentration. In
Orissa, a length of 516 Kms. of Na-
tional Highwaye pass through tribal
areas against a total National High-
ways length of 1649 Kms. in the State,
The length of National Highways in
tribal areas of Orissa is thug 31 per
cent in the total length whereas the
population of scheduled tribes is 23 per
cent. In addition, some loan assistance
is also given for gelected State Roads
of Inter-State or Economic Importance
and due consideration is given for
roads in tribal areas under this scheme
alsp in case States come up with any
such demand

As the proposals for the Fifth Five
Year Plan are still in a preliminary
stage, it is not possible tp give an idea
at this stage about the extent to which
the requirements of tribal areas will
be covered by the Central Sector
Road Schemes.

The Ministry is not concerned with
the State Sector. However, the re-
quircments for tribal areas in the
main would be covered by the Rural
Roads under the Minimum Needs
Programme proposed in the State
Sector. According to the information
available in the Ministry, a tentative
outlay of Rs 85.00 crores has been
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suggested for this purpose in the Fitth
Five Year Plan for Orissa State which
includes Rs. 5 00 crores for covering
requirements of tribal areas,

Cattle breeding farm in Kamataka

8569 SHRI JYOTIRMOY BOSU:
Will the Mimister of AGRICULTURE
be pleased to state:

(a) a list of Government run catile
bieeding farm in the State of
Karnataka;

(b) the number and value of cattle
(i) indegenously produced and (i)
imported from abroad for each of
these farms year-wise during the
last three years and how many sheep
and cattle of each farm have died
during this period;
these

(c) faclors responsible for

deaths; and

(d) extent of losses to the state ex-
chequer as a result of these deaths?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Govern-
ment of India have one Central Cattle
Breeding Farm at Hessargatha in
Karnataka.

(b) to (d). Information is being
collected and the same will be laid on
the Table of the Lok Sabha as soon
as it becomes available.

Representation regarding Animal
Husbandry Depsriment

8570 SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whethe; some persons residing
i Chandni Chowk, Delhi have re-
cently brought to the motice of the
Prime Minister a number of ceses in-
volving waste of public money in the
Animal Husbandry Department of his
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Ministry in the name of Cattle and
Sheep Development schemes; and

“(b) if so, action taken on the same?

THE MINISTER OF STATE IN THE
MINISTRY OoF AGRICULTURE
(SHRI B P. MAURYA): (a) and (b).
An unsigned representation from 5
1esident~ of Chundni Chowk (comple-
te «ddre~s nol given) addres.ed to the
Prime Muuster was received in the
Depaitm~nt of Agriculture. The re-
presentatiun made certain allegations
regarding  working of the Amnmal
Husbandry Division of the Department
The mat‘er 13 being looked into.

Corruplion in University Grants

Commission
8571 SHR1I JYOTIRMOY BOSU:
Wil the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE
be pleased to state-

{a) whether any cases of corruption
in the University Grants Commission
in connection with the construction,
renovation and maintenance of college
buildings 1n varioug States have been
reported to his Mmistry in recent
period, and

(b) if so, the nature of case so
reported and action taken on them?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) The
Government is not aware of any case
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o’ coiuption in the University Grants
Coinmission in connection with con-
struction, renovation and maintenance
of colege buildings in various States.

(b) Does not arise.

Staff in National Archives of India

8572 SHRI JYOTIRMOY BOSU:
Wil the Mimster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be plrased to <tate;

ta) rotal siall of each category, ofmt-
cers «> well us others separately, in
t.e Notional Ar uves of India as 10
1960, 1965 and 1973;

(hY names of new Departments or
Divisions opened durning the last three
yrais; how the recruitments in these
new departments or Divisions have
heen made;

(c) general methods of 1ecruitment
and promotion 1n the National
Aichives;

(d) whether this method has been
stiictly adhered to in the past; and

(e) whether Government consider it
desirable to amend the rules and
regulations guiding the recruitment
and promotion in this institution; if
not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAYV): (a) The sanctioned cadre
categorywise was as follows:—

ClassI  ClassII  Class III  Class IV
1960 . " 8 48 189 182
1965 . . . . . 8 st 190 175
973 - . : . : : 12 s3 ar3 t63
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(b) During the last three years,
schemes regarding Publication of Re-
cords on Partition and Independence
{Towards Freedom), introduction of
short-term training courses in Record
Management and Repair of Records,
clearing of arrears to the library, pre-
paration of Archival Manual and re-
ference media for Inayat Jung collec-
iion have been taken up. Work in
connection with Recoid Management,
National Register of Records and
Preparation of Check Lists, with more
staff, have been expedited. Repair and
Reprographic services and the Ad-
ministrative ' Division have been
strengthened. The posts have been
filled according to the Recruitment
Rules in force.

(c) As is the case in other Govern-
ment Departments/Offices, the general
method of recruitment tp posts in the
National archives of India is as
follows:

(i) direct recruitment.

(1) partly by direct recruitment
and partly by promotion.

(1ii) by promotion (on the basis of
selection as well as on the basis of
ceniority-cum-fitness).

(d) Yes, Sir.

(e) The question of reviewing the
<taffing pattern and the recruifment
ruleg is under consideration by the
Government of India.

New Shipyards in the Country

8573. SHRI DEBENDRA NATH
MAHATA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether any provision has been
made for the establishment of new
shipyards in the country; and

(b) ¥ =0, the provision made?
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THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR] PRANAB
KUMAR MUKHERJEE): (a) and
(b). A provision of Rs. 50.00 crores
has been made in the draft Fitth Five
Year Plan for setting up of two new
shipyards in the country.

Demand, production and Import of
Milk Powder

8574 SHRI D P JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the total demand of milk pow-
der in the country;

(b) the quality of milk powder pro-
duced during the last three years,
year-wise; and

{c) the quality imported during the
said period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) The cur-
rent requirement for milk powder in
view of shortage of milk in the country
has been estimated at 40,000 tonnes

(b) The gquality of whole and Skim
Milk Powder produced during the last
three years in the country confirmed
to the standard laid down in the rules
framed under the prevention of Food
Adulteration Act, 1954.

(c) The quality of imported Skim
Milk Powder during the last three
years confirmed to the 1.S.1. standard.

Research Centre for improving pro-
duction of Groundnut

8575. SHRI D. P. JADEJA:
SHRI VEKARIA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there is no Research
Centre for improving and increasing
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ihe production of groundnut in the
country;

(b) if so, whether Government are
considering to set up such Centres; and

(c) 1f so, the sites selected?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir.

(b) An All India Coo:dinated Re-
search Project for the Improvement
of Oilseeds has b&n implemented
from 1967. It is being continued
during the Fifth Five Year Plan. It
had 19 Centres and 30 sub-centres,
distributed all over the country, of
which 22 Centres/sub-centres are con-
cerned with research on groundmut.
The total amount invested on oilseeds
research during the Fourth Five Year
Plan was of the order of Rs, 165 lakha
During the Fifth Five Year Plan, this
Project is being continued with addi-
tional strengthening. Since the
country’s edible oil economy ig mostly
groundnut based, the major emphasis
under oilseeds research is on ground-
nut.

The main featureg of the Co-ordina-
ted Project are to improve the produc-
tivity of the groundnut crop through
varietal upgrading, improved corp
management practices, including plant
protection schedules, stabilising the
yields of crop against adverse climatic
vagaries ete.

(c) The different research Centres
working on Groundnut are:

1. Rajendranagar.

2. Karim Nagar.

3. Junagarh.
4, Jalgson.
5. Dharwar.
8. Chiplima.
7. Ludhiana,
8, Tindivanam,
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9. Kadari.

10 Khargaon,

11 Raichur.

12, Coimbatore.

13. Pollachi.

14, Mainpuri.

15. Breeding Unit (RRS, Hyderabad).
16 Physielogy Unit (Coimbatore).
17. Microbiology Unit (IARI, New
Delhi).

18. Afiotoxin Unit (RRS, Hyderabad).
19. Aflotoxin Unit (Indian Institute
of Nutrition, Hyderabad)

o). White-grub Unit (TARI, New
Delhi).

21. Virus Unit (Coimbatore).

22, Bio-genesig of Oil (Dharwar).

Farmers urged by Farmers Federation
of Indiy to resist wheat procurement

8576. SHRI D. P. JADEJA:
SHR; M. M. JOSEPH:

Will the Minister of AGRICULTURE
be pleased {o state:

{a) whether the Farmers Federa-
tion of India hse urged the farming
community to resist wheat procure-
ment;

(b) if so, what are their conditions;
and

(c) the action taken by the Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY QF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (¢). Government have seen
some Press reports according to which
the Farmer Federation of India has
called upon wheat growers to resist
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year Government has since announ-
eed 1ts procurement and price policy of
wheat for Rabi 1974-75 taking all
factors into account.

Demand of fertiliser from Dadraz and
Nagar Haveli
8577 SHRI1 D P. JADEJA:
SHRI R R. PATEL;

Will the Minister of AGRICULTURE
be pleased to state:

(a) the demand of fertilizer from
Dadra and Nagar Havel for the year
1973-"4, and

(by the quanfity
this requitement?

supphed aganst

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P, SHINDE):
(1) and b) Dadra and Nagar Havel
Admin stration  communicated their
1equirements of fertiliserg for 1973-74
(April 1973—March 1874), 1n terms of
nutrients as 1112 tonnes of N and
126 tonmnes of P205 Supply of 200
tonnes of N and 33 tonneg of P205 was
made duiing the period.

feerlt  fawrm sfawzan A wfw 97
ww@ W

8578. it enaoll wrf ; ¥ 1famiwn
W mwE 7T qE a0 KT FO A7
f

(%) sa1 % e srdeaiar
7 faest fagr wfaws7 § (fw a7
Fa7e wewAr FRAT g1 &, W

(w) afz g, AT weavareT ooy w41
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yo iy zax wafupe &1 wafawa
FEEFTY ¥ TR e % AR
W ®§ qdvor 7@ f5ar mr &)

uwen & d@wr fal § el ot
gl wr famin

8579, =it wwot wif: w7 Aty
uYe afeaga 747 77 AT ) F FA
fe

(%) w15vear & Ppa foe =qaT a7
fasra®y 1 {57 Feq A 7180 1A
AT F F=AT qEZUTT A ArA AR A
9T T fanin 7 T AT &, W

(mY B o7roAr QYA 7T
w1 ¥ 7

wrga st afeag war ¥ avwet
(it store ww1T Awlf): (%) w7 (F)
qTEAGT AT FTET 4T AT qed-
i vF =\ {q% 7 W TST ATH
T oFAsT & WA ¥ TEmar ¥
ferator i S ATy T & HYHTR
IO qqr AT # FeEArfEw wEw WY
g w7t A 21 FrE WY 9EF & IF
¥4, I gy of wifet A
T TE FAF TOWT E, AAGHE
Ao Tt X a & Ag qean
TRy e & W v e
¥ ge wvw W gw st & fedw
wriww ¥ waiy ¥y sgear ¥
fafor fier o gy & 1 W st
wr sy v ooy figr ot it
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foult  ofcege  fom gro Wi
witeerter it e et e et W
- wawear
8580, ot wnereft wrf : T Al
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i v :

(%) war famdt afram fom &
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s gra Ay ar R
655 LS—1.

New strain of Maize

8581. SHRI D. B. CHANDRA
GOWDA: Will the Minster of AGRI-
CULTURE be pleased to state:

(a) whether a new strain of maize
(Puza High Lysine Maize) developed
at Indian Agricultural Research Insti-
tute has been claimed as nutritious
as milk and wag experimented for its
evaluation against milk on the child-
ren of Nangloi village in Union Ter-
ritory of Delhi without the supervi-
sion of a qualified clinical nutritionist;

(b) whether the yield of this newly
developed maize i hardly 50 per cent
of the normal yield and being a highly
susceptible variety, there is poor res-
ponse from the farmers; and

(e) it so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Three composites of Yeallow
Opaque-2 maize rich in Lysine con-
tent have been developed under the
All-India Coordinated Maize Improve-
ment Project, The preliminary pliot
supplementary feeding experiment
conducted on two groups of pre-school
children of low income group in
Nangloi indicated that Opague-2 fed
children gained comparable weights
to those of similar age group of child-
ren fed on skimmed milk. The study
was supervised by a qualified nutri-
tionist with the help of the Medical
Officer at Nangloi.

(b) No. The Opaque-2 varities of
maize have given more yield than the
local varieties under cultivation and
are comparable ia their disease tole-
rance to varieties with similar endos-
perm types. The Opaque-2 varities .
have soft endosperm in contrast to the
hard endosperm of normal maive vari-
eties. Some farmers had grown these
varities during 1973 and no informa-
tion on their poor response or accep-
tibility has so far been reported.
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(¢) Three Opaque-2 composites,
namegd Shak'i, Rattap and Protina
have been recommended for release
by the Central Seed Sub-Commuttee of
the Union Ministry of Agriculture

Ban on manufacture ang sale of Milk
producis

8582 SHRI D B CHANDRA GOW-
DA Will the Minister of AGRICUL~
TURE be pleased to state

(a) whether Government have pro-
hibited the manufacture and sale of
milk products in the Umon Territory
of Dell: and districtg of Meerut and
Bulandshahr of UP, and

(b) 1if so0 the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B P MAURYA) (a) Yes, Sir

(b) In order to mamtan and in-
crease supplies of milk durmg ban
period and secure itg equitable distri-
bution in the areas comprising the
Umon Territory of Delhi and the dis-
tricts of Meerut and Bulandshahr m
UP, the Milk and Milk Products
Control Order was 1ssued under Sec-
tion 3 of the Essential commodities
Act, 1955 (10 of 1855) The order came
into force on the lst April, 1874 and
shall cease to opeiate gn 1st April,
1974 The order prohibits use of milk
of any kund for manufacture of cream,
cageln (excepting casein manufactur-
ed from gour milk for industrial pur-
poses), skim milk, khoya rabri, pa-
neer or any kind of sweet 1n the pre-
paration of which milk or any of its
products excepting ghee 18 an ingre-
dient It also prohibits export of milk
of any kind except sour butter oil
The eale, service, supply or export of
cream, casein (excepting caseimn manu-
factured from sour mulk for industrial
purposes), skim mulk, khoya, rabm,
paneer or any kmd of sweets in the
Preparation of which milk or any of
its products (including dried milk or
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milk powder or condensed milk) ex-
cept ghee iz ingredient has been pro-
hibited Detailed information relating
to other provisions of the order are
available from the notification jssued
under SO 228 (E), copies of which
laid on the table of the Lok Sabha on
the 8th April, 1874,

Fruits and Vegetables declared a= a
basic mmimum need of the people by
IHDC,

8583 SHRI D B CHANDRA
GOWDA

SHRI GAJADHAR MAJHI.
Will the Minister of AGRICULTURE
be pleaseq to state

(a) whether any suggestion has
been made by the Indian Horticulture
Development Council that fruits and
\egetableg should be declared the
basic mimimum need of the people and
given nutntional plans; and

(b) 1if go, its main recommendations
and the reaction of Government
thereon* °

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)

(a) Yes, Sir

(b) The recommendations of the
Hoiticulture Development Council are
being finalised and wil be examined
by the Government when received

Non-expansion of Public Distribution
System

8584 SHRI D D DESATI
SHRI K LAKKAPPA:

Will the Minister of AGRICULTURE
be pleased to state,

(a) the factor responsible for not
expanding the public distribution sys-
tem of foodgrains, and

(b) the quantum of foodgraing te
be distributed in 1974-75 by the
Centre?
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THE MINISTER OF STA'Rg IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
{a) and (b). The public distribution
system is designed to supplement the
open market availability of foodgrains
to the consumers in the States. The
guantum of foodgrains to be supplied
to State Governments for public dis-
tribution by the Centre during 1974-
75 will depend on:—

stocke with Central and State
Governments; seasonal conditions;
conditions of crops and other rele-
vant factors.

New varieties of Wheat and Farming
practices to step up food production

8585, SHR] D. D, DESAL

SHRI PURUSHOTTAM KA.
KODEKAR:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether new wheat variety is
gong to replace Kalyan Sona;

(b) whether farmers have beer
advised by the experts of G. B Pant
University of Agriculture and Tech-
nology to take to new varieties and
farming practices to step up food pro-
duction; and

(c) whether experts have found that
triticake is like wheat but resistance
to drought and is more nutritious than
wheat?

THE MINISTER OF STATE IN THE
MINIS'_I'RY oF AGRICULTURE
{SHRI ANNASAHEB P. SHINDE):
(a) Some wheat varieties have been
identified in 1973 with g view to re-
place Kealyansona, These strains are
now under multiplication and testing.

(b) Wheat experts at G.B. Pant Uni-
versity of Agriculture and Technology
are regularly advising the farmers to
grow high yielding variefies of wheat
with improved management techniques
for Higher returns per units area and
time through organising Kisan Melas,
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fleld demonstrations on the farmer's
fields, disttibuting good quality found-
ation seeds, farm broadcastes and
farm bulletins.

(c) Several triticale varieties have
been developed which are similar to
wheat in plant type. Most of these
vanetieg in the preliminary experi-
ments were found comparatively
better in protein and lysine contents
and resistance to drought than wheat.
These etrains aré now being further
tested under unirtigated and irrigated
conditions all over India.

Nutrition policy as discussed in
Seminar organiszed by F.A.O,

8586. SHRI D. D. DESAIL:
SHRI P. GANGADEB:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Indig participated in
the 21 day Semunar organised by the
F.A.O. in collaboration with UNICEF
and WHO;

(b) if so, whether nuintion policy
was discussed 1n the Seminar;

(¢) what was India’s contribution
regarding nutrition policy; and

(dy whether a high-level inter-dis-
ciplinary organization 15 to be set up
at the Centre leve] to advise on the
intergrated food nutrition policy?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) An PAO/NORAD (Norwegian °
Agency for International Develop-
ment) Regional Seminar on Food &
Nutrition Policy and Planning for
Asia and the Far East was held during
7-27 February, 1874 in collgboration
with Government of India in which
UNICEF and WHO also participated.

(b) Yes, Sir.

(c) India had evolved a nutritiom
policy comprising g combination of
inter-disciplinary approaches involving
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elements of food supply, food demand,
nutrition education, fortification of
foodstuffs, supplementary feeding and
health measures and requisite methodo-
logy for intergrating nutrition in plans
for national development. -

(d) The recommendations of the
Seminar are awaited.

Leiter from Bombay Oll-seeds and 0Qil
Exchange Lid., over shortage of
edible olls and vanaspati

8587, SHRI D. D. DESAI
SHRI VASANT SATHE:

Will the Minister of AGRICULTURE
be pleased to state;

(a) whether a letter dated 14th
September. 1972 addressed to the
Prime Minister was received from the
Bombay Oil-seeds & Oil Exchange Ltd.
regarding likely shortage of edible
oils and Vanaspati;

(b) if so., the contents thereof and
the action taken by Government;

(c) whether another letter dated
7th December, 1973 from the same Oil
Exchange regarding prospects for edi-
ble oils and Vanaspati supplies for
1974 was received by the Prime Minlis-
ter; and

(d) 1if so. the contents thereof and
the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) to (d).
The Government have received the
two letterg dated the 14th September,
1972 and the Tth December, 1873 of
the Bombay Oil-seeds and Oil Ex-
change Ltd. The letters sought to
convey the views of the Exchange
on the Lkely shortfall of edible
oils during the crop years 1972-73
and 1973-74 respectively,” and its sug-
gestion for importing 4 lakhs tonnes
and 2 lakhs tonnes respectively, pre-
ferably in the form of oilseeds, in
order to meet the anticipated shortfall
in these years. The Government
were already seized of the matter,
and had taken reguisite action in this
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regard within the constraints of the

* foreign exchange available for the

purpose and the dificult supply poai-
tion of edible oils in world markets
during these years.

Extraction of edible grade oil from
rice bran

8588. SHRI P. GANGADEB:
SHRI D. D. DESAIL

Will the Minister of AGRICULTURE:
be pleased to state:

(a) whether extraction of edible
grade o1l from rice bran 1s estimated
to relieve the tight edible o1l situation
in the country;

(b) the total quantity of rice bran
available in the country;

(c) the actual production of bran
o1l at present, and

(d) whether the Union Government
is considering in consultation withe
F.CL to replace traditional paddy
mills with modern mills using rulster
balls?

THE MINISTER OF STATE IN THE
OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) On the basis of about 57 mil-
lion tonnes of paddy produced in 1972-
73, the bran available is estimated at
18 million tonnes.

(¢) The production in the organised
sector during 1973 was reported to be
ahout 25,000 tonnes. Although precise
estimateg of production in the unor-
ganised sector are not available
roughly this production is reported to
be about 40,000 tomnes per annum.

(d) Yes, Sir. The Government has
a programme of modernisation of rice
milling industry In the country, where-
by rubber rolls will be used for achiev-
ing an increased out-turn and improve-
ment in the quality of rice and better
utilisation of the by-products.
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Text books on History and Geography
deacribed in private schools in
New Delhi

85889 SHRI MUKHTIAR SINGH
MALIK.
SHR! BIRENDER SINGH
RAO

Will the Mimister of EDUCATION,
SO0CIAL WELFARE AND CULTURE
be pleased to stale

(a) whether 1t has come to the
notice of Government that the books
on History and Geography which are
prescribed by some private schools in
New Delhi contain anti-national refer-
ences, and

{b) 1t so, whether Government have
taken any steps to make nei@ésary
changes 1n these books?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL, WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) ang (b). The
‘books on History and Geography
-which are In use in private schools in
‘New Delhi are being ecrutinised. Ap-
propriate action will be taken if they
are found to contain anti-national re-
ferences Under the provision of the
Delhi School Education Rules, 1978,
the Curnculum Committee shall ad-
+vise the Administrator on syllabi and
the specification or recommendation
of books for the primary and middle
stages of education in Delhi

Acquisition of services of historian for
writing history of Freedom Movement

8580, SHRI MUKHTIAR SINGH
MALIK*
SHR] BIRENDER SINGH
RAO:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have since
.acquired the services of a Historian
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to write the history of India's Freedom
to be taught i1n Indian Schools, and

(b) 1f so, the ime by which this
book will be ready to be introduced 1
the Schools”

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P YADAV): (a) and (b) Govern-
ment have not commissioned the ser-
vices of a Histoman to write the His-
tory of India's Treedom to be taught
in the Indian Schools. However, the
National Council of Education Re-
search and Training published in
January, 1970 a Supplementary Reader
entitled ‘Freedom Movement in Indis’
for secondary achool students NCE.
R.T. has also taken up the project of
providing text-books in History for
classes VI-XL. Its text-book 1n
modern Indian History for class XI
adequately covers the gubject of his-
tory of freedom movement,

The National Book Trust has also
produced 8 book entitled ‘Freedom
Struggle’ meant for higher secondary
and pre-university classes, to be used
as supplementary reading material,
Three eminent hstorians were com-
missioned by the Trust to write the
book The book written 1n English was
released on 15th August, 1972 A
children’s version of the book, for the
age group 11-14 (entitled ‘How India
Won Her Freedom' has also been
published,

Central Scheme for enviroamensal
improvement of slam areas

8591 SHRI RAJDEO SINGH Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether a Central Scheme for
environmental improvement of slum
areas has been ntroduced in twenty .



171 Wrikten Answers APRIL 29, 1074 Written Answers 172

cities including Delbi; mmmmor STATE [N THE
Y m MINT-

b) whe he scheme h ARY AFFAIRS mm
(8) whether work on the 8¢ * STRY OF WORKS AND HOUSING

started; and
(SHRI OM MEHTA): (a) and (b).
(¢) if 50, the name of the slum areas & Sir.
in Delhi where work 1s on? (c) As per enclased statement,
Statemens

Slum Areas 1n Dellu re work under the Central Scheme for environmental improvement
un wb::rslmmnebe{ngmhmm B "

1. On Ridge behund Mandir Marg. . ) . . .  Work completed
2. Behind Talkatore Garden. . ) Do.
3. On Khushak Nallah, T axmubai Nagar. . . . Do,
4. On Khushak Naltah, Laxmibai Nagar. (oppos j1 West Kidwai Nagar). Do.
s, On Khushak Nallah, West Kidwai Nagar, . . . . . Do.
6. Near X, Y, Z Blocks, Sarojini Nagar. . " : . - Do.
. Near DI, DII Flats, Diplomatic Enclave. . . . . Do.
8. Near CPWD Stores (Ware house) Sarojini Nagar. . . R Do.
9. Near Multi-storeyed flats, R. K. Puram Sector XIIT and Netajs Nagar. Do.
10. Near Keventers Dairy on Khushak Nallah, Diplomatic Enclave. . Do.
11. Near Shiv Mandir, Mot: Bagh. . I . . . . . Do.
13. Opposite Jesus & Mary College, Chanakyspuri. . . . . Do.
13. Behind Jesus & Mary College, Chanakyspuri. .« +« « = Do

14. J.J. Colony, Sunlight. .
*35. J.J. Colony, Seclampur, Phase I & II.
16. J.J. Colony, Pandu Nagar.

17. J.J. Golony, Wazirpur.

18. ].J. Colony, Madangir,

19. ].]. Colony, Tigr1.

20. J.J. Colony, Snmvaspurs.

21. ].]J. Colony, Nangloi.

22. J.J. Colony, Naraina.

23. J.]. Colony, Najafgarh Road.

24. J.J. Colony, Seemapuri.

25. J.J. Colony, Seelampur Phase I11.

26. J.J. Colony, Madipur.

27. J.J. Colony, Pankha Road & Hastral.
8. J.j. Cluster Behjnd [ndjsn Bxpress Building.
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29. 1.]. Cluster Behinid Irwin Hospital.

30. ].J. Cluster at the back of Andrews Ganj,

31. J.J. Cluster behind Patel Chest Hospital.
32. Shastrni Market, R.K. Puram.
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33. J.J. Cluster between Sectors 3 & 4 (R. K. Puram).

34. Ja: Rani Bagh (East Mot: Bagh).
35. Boulvaid Rd. J.]. Cluster.
36. R. Block, New Rajinder Nagar.

37. J.J. Cluster behund Sanatan DYaram Mandir, Tilak Nagar.
38. J J. Cluster West of Mathura Road, North of Jangpura (Madrasi Basti).

39. J.J Cluster Magzine Road Colony.
40. Subhadra Coluny.

41. Azad Market (Tokniwalan),

42. Punjabi Bagh Road No 77.

43. Guiabi Bagh bounded by Cu’cllu Rd.
Western Jamna Canal &

44. Tunjab: Bagh Road No. 41 (Near Depot on Rohtak Rd.).

Criteria for comsiruction of ware-
houses by Centra] Warehousing
Corporation

8592 SHRI RAJDEO SINGH WwWill
the Munister of AGRICULTURE be
pleased to state:

(a) whelher Central Warehousing
Corporation has constructed ware-
houses at 58 centres recently,

(b) whether ordinary godowns un-
like warehouses can be constructed
anywhere 1 ¢ i1n any food regtons, and

(c) the criteria for the Centre for
the construction of warehouses?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Tbe Central Warehousing Corpo-
ration hes constructed warehouaes at
m%enmﬂmthenm 1972-73 and
1973-M4.

(b) and (c¢). In cons‘ructing ware-
houses/godowns to provide scientific
storages, the public agencles would
have to take into consideration such
factors as market potential, storable
surplus, procurement and distribution
needs, potentiality of custom from the
viability point of view, etc.

Motor Accidenis Claims Tribunel, Dethi

8593. SHRI RAJDEO SINGH: wil
the Minister of SHIPPING AND
TRANSPORT be pleased {o state.

(a) whether 2500 ca-es are pending
for deci~ion on the files of Motor
Accidents Claims Tribunal, Delhi and
il takes usually 4-5 years for getting
a case decided;

(b) if so the reasons for accumula-
tion of these cases;

(c) whether Government propose to
appoint any more additional Tribynals
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to enable the sufferers to get their
cases decideg expeditiously; and

(d) whether there is any proposal
to anpoint all the District and Addi-
tional District Judges working in
Delhi as ex-oficc Motor Acaidents
Claamsg Trnbunal, Del: in order to
solve the problem of over-crowding in
one court as 15 the practice followed
in adjoimng States of U.P., Haryana,
Punjab and Rajasthan, if not, the
reasons therefor? »

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) 2416
cases were pending before the Motor
Accidents Claims Tribunal, Delh:, as
on 1-4-1874.

(b) dnitially, there was only a part
time Tribunal 1n Delhi. A whole-
time Tribunal was appointed from
31-3-1969. However, because of increase
in the numiber of motor vehicles on
the road and a corresponding rise in
the number of roagd accidents in Delhi,
the number of claim applications
filed before the said Tribunal has been
much more than it bhas been posaible
for it to clear.

(¢) The Delhi Administration sent
a proposal for creation of an additional
Motor Accidents Claims Tribunal to
expedite the disposal of claim applica-
tions but, in view of the meed for
economy in admjnistrative expenditure,
it has not been found possible for
Government to agree to it.

(d) There is no such proposal be-
fore the Delhi Administration, who
are of the view that it will pot be
possible for the wvarious Additional
District Judges Court and Civil Court,
which are already having a backlog
of pending cases, to deal with appli-
cations for claim; arising out of the
use of motor vehicles in addition to
other litigation cases
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Alr poliution due to burning of Tetra
Pak alter use

8584. SHRI INDRAJIT GUPTA; Wil
the Minister of AGRICULTURE be
Pleased to state.

(a) whether Tetra Pak milk car-
tons required for the proposed bulk
vending scheme can only be destroy-
ed by burning after use; .

(b) whether such burning of plas-
tic material causes gir pollution; and

Writien Answers

(¢) if so, whether any precautions
will be taken against such after-
effects?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIL
B. P. MAURYA): (a) Tetra Pak milk
cartons are not required when milk
is distributed through bulk vending
machines as customers will be able
to draw their reguirements directly
in their own contamers.

(b) and (c). No decision has been
take, regarding the proposal for in-
troduction of tetra pak containers.

Machinery required for mannfacture
of Teira Pak

8595. SHRI INDRAJIT GUPTA: Will
the Mingter of AGRICULTURE be
pleased to state:

(a) how many different types of
machines will be required to prepare
the raw materials and the cartons for
the proposed Tetra Pak milk scheme;

(b) whether mich machines have
got to be imported; and

(c) if so, from where and st what
cost per machine?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) The proposal of
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Tetrg Pak Milk Scheme ip under con-
sideration.

(b) and (c). Do not arise.

Import of milk powder for optimum
use of milk vending machine

8596. SHRI INDRAJIT GUPTA: Will

the Minister of AGRICULTURE be
pleased to state;

(a) whether the proposed introduc-
tion of bulk vending machines for
milk supply require additional quan-
tities of imported milk powder and

butter-oil to keep these machines in
optimum use;

(b) if so, whether the cost of milk
per litre is likely to go up; and

(¢) whether a second milk-proces-
sing plant is going to be imparted for
Delhi at huge cost in forelgn ex-
change?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) Bulk vending
machines shall distribute milk pro-
cessed out of fresh milk or out of
recombined milk prepareg from
samp. and butter-oil blended with
fresh milk. A asmall beginning is
proposed to be made consistent
with the availability of milk and by
recombining sm.p. and butter-oil.
Under Project 618 (Operation Flood)
smp. and butter-oil is being donated
by the World Food Programme. The
production and availability of indigen~
ous milk is expected to increase in the
near future with the Commissioning
of feeder balancing dairies in the
milk sked areas and no additional
quantities of sm.p. and butter-oil over
and above the quantities earmarkeqd in
the Project (Operation Flood) may be
required.

(b) No, Sir.

{¢) The Milk
new dairy in Delhi
peats of approximately
in fereign exchange.

plant for
import cOMPO-
e Rs, 39 lakh

1896 (SAKA) Written Answers 178

Bulk milk vending machine asud
manufacture of Tetra Pak

8597. SHRI INDRAJIT GUPTA: Will
ithe Minister of AGRICULTURE be
pleased to state:

(a) whether it has been decided to
introduce bulk vending machines and
plastic cartons (Tetra Pak) for milk

supply in Delhi, Bombay, Calcutta
and Madras;

(b) if so, whether such measures

would augment the production of
milk;

(¢) whether the plastic cartons
would be imported or would be
manufactured in India; and

(d) whether collaboration of any

foreign firm has been sought for the
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) It has been de-
cided to jntroduce bulk vending ma-
chines for distnbution of milk in
Dethi and other metropolitan cities.
The proposal in regarq to introduction
of tetra pak single service disposal
containers is under consideration.

(b) Bulk vendig machines are be-
ing put up for facilitating distribution
of milk.

(c) and (d). Questions do not arise.
cnmmm.mmm—
cational Institutes

8598, SHRJ B. R. SHUKLA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) what are the
Rural Higher Educational

criterip for start-
Insti-
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(b) whether Distriet of Bahraich
(Uttar Pradesh) which occupes the
lowest place in the matter of educa-
tional backwardness does not deserve
the starting of such {nstitution?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE ANpD CULTURE
(PROF. 8. NURUL HASAN): (a) and
(b). Fourteen Rural Institutes of
Higher Education were established in
different parts of the country during
1856 to 1963 under the auspices of
National Council for Rura] Higher
Education. According to a decision
taken by the Council, most of these
Institutes have been affiliated to neigh-
bouring Universities. There is no
proposal to setup any new Rural
Institute under the Scheme.

Target of procurement of foedgrains
by States during 1974-75

8599, KUMARI KAMLA KUMARI:
Will the Minister of AGRICULTURE
pe pleased to state:

() the foodgrains likely to be
procured by all the States in 1674-75;

(b) what is the target fixed by
each State for grain procuremen: in
this year; and

(c) if the States and specially
Bihar faled to procure the foodgrain
as proposed, whether the Union Gov-
ernment would make special arrange-
ments for the State like Bihar which
is very podr to meet the food crisis?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) 1t is
not possible at this stage to make any
precise estimate of the quantities of
foodgrains that may be procured dur-
ing 1874-75.

() No targets for procurement of
!oo?raln. during 1874-75 have been
fixed;
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(c) Allotment of foodgrains from the
Central Pool are made keeping in view
the availabjlity of stocks in the Central
Pool the needs of the deficit States,
market availability, price position and
other relevant factors.

Propesal tp start LLB course in Delhi
School of Correspondence Courses

8600. KUMARI KAMLA KUMARI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Union Government
are proposing to start the L.L.B.
course in Delhi School of Corres-
pondence Courses, Delhi University in
the year 1974-75; and

{b) it so, the broad outlineg Lhere-
of?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S NURUL HASAN): (a) Gov-
ermment is not concerned with start-
ing of courses in Universities. Ac-
cording to information furnished by
the University of Delhi, there is no
such proposal under their considera-
tion.

(by Does not arise.

Demand by Punjab Governmen§ for
eheck on price of Fertiliser and
Pesticides

8601. SHRI RAGHUNANDAN LAL
BHATIA:
' SHRI P. GANGADEB: .

¢ Will the Minister of AQRICUL
TURE be pleased to state:

(a) whether Punjab Government
had demanded effective check om the
rise in the prices of fertilizer and
pesticides; snd

(b) Government's action thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
({ANNASAHEB P. SHINDE): (a) As
regards fertilisers, a commumication
has recently been received from the
Government of Punjab requesting that
maximum selling prices be fixed for
all the fertilisers, Ajs regards pestici-
des, no specific and formal request
has been made by the Government
of Punjab. However, the State Gov-
ernment have brought to the notice
of the Government of India the need
for check on rising prices of pestici-
des in recent meetings,

(b) The maximum selling prices
of three major fertilisers, viz Urea,
Calcium Ammonium Niterate and
Ammoniuy, Sulphate, are already sta-
tutorily fixed. The State Government's
request for extention of such control
on other fertilisers is under exami-
nation. i

The prices of pesticides are control-
leq by market forces ang in view of
the shortage there has been an in-
erease in prices. To meet this situa-
tion, the Government of India are
trying to make available sufficient

supplies of pes‘icides,

Belting up of an expert committes for
reviewing the functionimg of D.D.A.

8602. SHRI P. GANGADEB: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whelher his Ministry proposes
to set up an expert committee for re-
viewing the over all lunctioning of
DD.A.; and

{b) if so, whether the Committee
has also to suggest measures for the
development of Delhi and its sub-
urbs?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS AND IN THE MINIST-
RY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes, Sir.
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(b) Ome of the proposeq terms of
reference of the Committee is to sug-
gest further measures for the develop-
ment of Delhi.

Permission to State agency to procare
wheat at the price anmoumced by
Conire

8603, SRI P. GANGADEB:
SHRI ANADI CHARAN DAS:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether State Governments had
represented to the Centre that the
State agency should be allowed to
procure wheat exclusively on the
same price paitern as announced by
the Centre; and

(b) if so, which are the State Gov-
ernments?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). No such representations were re-
ceived from any State Government
except that during discussion the
Chief Minister, Punjab, had expressed
the view that the State Agency was
competent to handle the entire trade
in wheat at reasonable prices on the
pattern announced by the Centre.

Allotment of plots to Adivasis for
building houses

8604. SHRI R. R. PATEL: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether there is any scheme to
allot plots to Adivasis for building
houses;

(b) whether that scheme is also ex-
tended to other landless laboilrers;
and
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{c) the number of Adivasis and non-
Adivasis benefited by this scheme dur-
ing the last three vears, year-wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTAM
RY AFFAIRS AND IN THE MINIST-
RY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b). The
‘Ministry of Works and Housing have
no specific Scheme for providing plots
exclusively to Adivasis for building
houses. However, under the Scheme
for’ provision of house-sites to land-
less workers in rural areas, house-
sites are allotted, free of cost, to all
eligibly, workers, including Adivasis.

(¢) The number of house-gites ap-
proved for allotment to the eligible
-workers, sgince the inception of the
‘Scheme in October 1971, is as under:—

Year No. of House-sites
1971-72 . Nil
1972-73 . 6,52,828
GTIT4 . 2,32,674
ToraL 8,85,503

No statistics are maintaineg showing
the various categories of beneficiaries
under the Scheme,

Demand and supply of vegelable ghee
to Dadra and Nagar Havell

8605. SHRI R. R. PATEL: Will the
Minister of AGRICULTURE be pleas-
ed to state:

{(a) the total demand of vegetable
ghee of Dadra gnd Nagar Haveli for
ihe year 1973-74; and

(b) the total quantity supplied dur-
1ng that period monthwise?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) The Dadra and
Nagar Haveli Admurustration have
estimated the demand at one tonne per
month, :

(b) There 18 no Centralised control
on the distribution of vanaspati.

Wheat procured by wholesalers and
official agencies, State-wise

8606. SHRI BHOGENDRA JHA:
Will the Minister of AGRICULTURE
be pleased to sta‘e

(a) what is the latest figure with
regard to the wheat purchased by the
wholesalers, State-wise and what quan-
tity has been sold by them to the Gov-
ernment and what actual price they
are paying to the peasants, Stale-wise;
and

(b) what is the latest figure; State-
wise, about wheat procured through
official agencies and at what price from
the producers?

THE MINISTER QF STATE IN THE
MNISTRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE): (a) and
(b). A statement giving the required
information is laig on the Table of
the House. [Placed m Library. See
No. LT 6859/74)

Increase in use of Narcoticy and
Ligwor by stodemts of Oeatral
Universities

8607. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, BSOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether Government are aware
of the increasing use of Narcotics and
hiquor by the studentis in the Central
Universities of the country; and

(b) it so, whether Government, UGC
and University authorjties have taken
any steps to combat this trend?
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THE MINISTER OF EDUCATIOF,
SOCIAL WELFARE AND C E
(PROF. 8. NURUL HASAN): (a) and
(b). Goverrment do not have any
information. Delhi University and
Jawaharlal Nehru University have
intimated that they are not aware
of the increasing use of narcotics and
liquor by their students. Ag regards
other Central Universities, information
is being collected and will be laid on
the Table of the Sabha

Road from Jullundur to Mandi via
Hoshiarpur-Nadaun-Hamlrpur as
National Highway

8608 PROF NARAIN CHAND
PARASHAR. Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether there 15 a proposal to
include the road from Jullundur to
Mandi (HP.) vie Hoshiarpur-Nadaun-
Hamirpur as a National Highway in
the 5th Five Year Plan, angd

(b) it so, the estimated cost of the
proposed Highway and the likely date
of its sanction?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE). (a) and (b).
Yes, Sir. According to the informa-
tion furnished by the State Chief
Engineer, the total amount required
for the improvement of this road (for
the section falling 1n Himachal Pradesh
territory) to National Highway stan-
dard works out to Rs. 1011 crores
approximately including a lump sum
provision of Rs 250 crores for cons-
truction/replacement or strengthening
of existing weak bridges falling on
this road. The development of the
porilm of this road within Punjab to
Matioral Highway standards with
double line pavement is estimated to
cost Rs. 46 lakhs. The proposal has
been notea for consideration along
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with a large number of gimilar other
proposals received from varicus States.
and other quarters while formulating
proposals for new additions to the
existing N.H. System in the 5th Plan
keeping in view the funds available
for the purpose, the inter-se priority
of individual proposals on an all-India
basis and the criteria laig down for
declaring roads ag National Highways.
However, as the 5th Plan is still in
a preparatory stage, it is not possible
to mdicate at thls stage the extent to
which a particulay road will be inclu-
ded in the National Highway System
in the 5th Five-Year Flan programme.

D.M.S, milk token for Milifary
personnel in Delhi

8609. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether any preference is given
to the serving mihtary personnel sta-
tioned in Delhi for sanction of Milk
tokens by D.M.S.;

(b) if s0, the number of military
personnel who have been sancBioned
the milk tokens in the financial years;
197172, 1972-73 and 1973-T4, sepa-
rately; and

(c) the number of applications re-
ceived from the Miltary personnel
during these years separately?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) Application for
the issue of milk tokens which are
received from defence personnel sta-
tioneg in Delhi are registered in the
waiting list iy a high priority category,
anq tokens are issueq in their turn
in this special waiting list as and
when feasible.

(b) Tokens were last issued in bulk
to 203 defence personnel in the waiting
list in 1971-72. There after, applica-
tions from defence personnel, amongst
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others, hgve bee, sanctioned only in
deserving cases including thos, on
medical grounds for widows, separated
defence families ete. etc.

(¢) Number of applicationg received
irom the defence personne] stationed
m Delli during the vears 1971-72,
1972-73 and 1973-74 1s indicated be-
low:

Year No.of
apphcations
rueened
1971-72 . ' 1042
1972-73 . . 2803
1973-74 . . . 1604

Shortage of Vanaspati in Delhi

8610. SHRI MOHINDER SINGH
GILL Will the Mimster of AGRI-
CULTURE be pleased to state;

(<) whether an acute shortage of
vonaspat: persisis in Capital, and

for this
will

("M if so, the reasons
scarcity and when the supplies
be made available

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B P. MAURYA). (a) and (b). The
shortage of vanaspati presently being
felt 1n Delh: 15 largely due to the con-
tinued closure of the D C M. Chemical
Works, Dell: since the 8th March,
1974, as a sequel to a labour dispute.
Despite concihatory efforts made by
the Delli Admuinstration eng the
Central Government the closure con-
linues. The supply position is likely
to ease noticeably when this umt re-
sumes production,
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Report of Cow Protection Commiiiiee

8611. SHRI BIRENDER SINGH RAO:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Cow Protection
Commuttee has since submitted its re-
port o the Government;

(b) if so, the recommendations
made by the Committee in their re-
port, and

(c¢) whether a copy of the said re-
port will be laid on the Table of the
House and if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) No, Sir

(b) Questiop does not anise.

(c) A copy of the report after it is
submitted to Government will be laid
on the Table of the Lok Sabha.

Drinking water in Saurashtra Regiom

8612 SIHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware
that there is a great scarcity of
drinking water in Saurashira Region
in Gujarat State;

(b) if s0, the help given by the
Centre in this regard; ang

(c) the progress made in this
regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TRY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes.
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(b) For supply of drinking water
through bullock cdrts/tankers, digging,
deepening and repairing of wells
Central assistance to the extent of
Rs. 35 lakhs wag sanctioned during
1973-74.

(c) 349 bores have already been dril-
led upto 15th April, 1974 covering 111
villages and cities of Rajkot, Gandal
and Jamnagar. Further work is in
progress. 173 tankers are being used
to supply drinking water to 128 vil-
lages and other urban areas. 41 wells
have been dug or deepened and 12
wells are being dug.

Plan for expansion of sugar planis in
Gajarat

8613. SHRI VEKARIA: Will the
MINISTER OF AGRICULTURE be
pleased to state.

(a) whether Gujarat State hag sent
any plan for the expansion of sugar
plantg In the State; and

(b) if so, the action taken by Gov-
ernment?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA). (a) No, Sir.

(b) Does not arise.

Allecation for Drought-prome area
programme in Jhunjhunu,
Rajasthan

8614. SHRI S. N. SINGH Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether a scheme under
D.P.AP. programme was sanctioned
for Tehsi] Chirama and Tehsil Jhun-
jhunu of District Jhunjhunu in Rajas-
than and if so, why the work has not
been started;

(b) the total allocation of funds for
this scheme and when the work is
likely to start; and
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(¢) money allotteg to Rajasthen and
spent by the end of 1873-74 financial
year and on what schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) Drought Prone
Areas Programme was extended to
Chirawa and Jhunjhunu tehsils of
Jhunjhunu district, Rajasthan. The
state government did not propose any
programme for Jhunjhunu tehsil
Two irrigation schemes were proposed
for Chirawa tehsil which were not
sanctioned as the cost was not within
the norms prescribed by the Minis-
try. The state government were, there-
fore, asked to formulate alternate
schemes. No proposals were, however,
received. No programme was, there-
fore, sanctioned in the two tehsils
during the Fourth Plan.

(b) Question does not arise.

(e) A total allotment of Rs. 1381
crores was made to the state during
1970-71 to 1973-74 for schemes in the
sectors of minor irrigation, soil com-
scrvation, afforestation, roads, drink-
ing water, etc. The state was able
to spend a cumulative expenditure
of Rs. 1317 crores till December 1873.
Expenditure figures for the whole year
1973-74 are yet to be received from
the state.

Amount sanctioned for Rajasthan for
construction of roads during Fourth
Five Year Plan

8615 SHRI S N SINGH: Will the
Minister of SHIPPING AND TRANS-
POR1 be pleased to state.

(a) what amount has been sanc-
tioned for Rajasthan for building
roads during the Fourth Five Year
Plan and on what projects, how
much out of that money has been
spent; |

(b) what was the total amount
sanctioned for all the States in India;
and
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(c) whether, looking to the Geogra-
phical situation of Rajasthan and
having a long border mileage with
Pakistan, some more funds will be
allotted to Rajasthan for border
roads in Rajasthan in coming years?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE). (a) A state-
ment giving the requisite information
is laig on the Table of the House.
(Pleased in Library See No. LT 6859
741,

(b) An amount of Rs. 2,74,04.26 lakhs
was sanctioned during the 4th Plan
for' the schemes in question in whole
of India.

(c) Presumably, the Member wants
to know the po-ition regarding pro-
vision of funds during various years
of the Fifth Plan. It will all depend
upon the budgetary position from year
to year. It is, therefore, difficult to
give at this stage any firm indication
of funds to be provided in the coming
years except to say that the require-
ments of roads in border areas in
Rajasthan will certainly be duly con-
sidered.

Demand for wider representation of
students, teachers and employees of
Delhi University in Academic
Council, Executive Counci]l and
University Court

8616, SHRI CHANDRA SHEKHAR
SINGH
SHRIMATT SAVITRI
SHYAM:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the demand hag been
made from some quarterg for wider
representation to the students, tea-
chers and other employeeg in the
composition of the Delhi University
Academiec Council, the Executive
Council and the University Court;
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(b) if so, main demands and the
names and particulars of such orga-
nisations who made such demands;

(c) the steps taken to concede the
demands:

(d) whether Government will direct
the other Universities of States to
adopt the same principle and guide-

lines in the respective Councils and
Courts; and

(e) if so, the facts thereof and if
not, the reasons therefor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a) The
University of Delhi has received re-
presentations fram Delhi University
Teachers Association, Delhi University
Students Union, Delhi University and
College Karamchari Union, and Debhi
University Appointed Teachers Asso-
elation for wider representation of
teachers and participation of the non-
teaching employees and the students
of the University, inter-alia, in the
Academic Council, Executive Council
and the Court.

(b) Delhi University Teachers Asso-
ciation.

(i) Wider representation of tea-
chers on Academic Council,
Executive Council and Court;

(ii) Representation of Students on
the Academi, Council, Execu-
tive Council and Court: and

(iii) Representation of Karmcharis
on the Executive Counci] and
Court.

Delhi University Students Union

(i) Representation of Students on
Academic Council, Executive
Council and Court; and

(iiy Representatipn of Karamcharis
on Executive Council and
Court.
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Detht Unwernty and College Karam-
charis Union

Representation of Karagp haiis on
the Executive Council

Delht Untversity Appointed Teachers
Association

(1) Wider representation of tea-
chers on the Academic Coun-
al, and

(11) Representation of Students on
the Academic Council

{c) The demands are under consi-
derat on of the University authorities

«d) and (e} The Gajendragadkar
Commiitce in 1ts report on Governa-
nce of Unnersilies has mter ghg made
eertamn recommendations with regard
1o teachers’ and students’ participa-
tion Government of India and the
Univeisity  Grants Commission have
at eptet 1n principle, the rccommen-
de1 mns of the ( ommittee The report
of the Committec has also been for-
warded to State Governments for con-
sideration while amending Acts of Um-
versities

Supply of Maize to starch Manufac.
turers

8617 SHRI RANA BAHADUR
SINGH Will the Minister of AGRI-
CULTURE he pleased to state

(a) whether a lack of rapport
between the Centie and State Govern-
ments has come m the way of starch
manufacturers 1n securing enough
maize from producing States to keep
their factories running;

(b) whether the permuts issued by
the Centre have become meanmngless
as no worthwhile quantity of maize
Is secured by the consuming umnts;
and

(c) if so, the outlines of the policy
of Government in this regard?

855 Ls—8
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHNDE)- (a) No,
Sir,

(b) and (¢) Having regard to the
represen‘ations received from the
starch indusiry and keeping in view
the fact that the Textiles Industry
and the Antibiotics Industry are de-
pendent on the products manufactu-
red by the s arch industry, the States
which are surplus in maize and where
there were 1nter-Stale restrictions on
the movement of maize were addres-
sed to assist the starch factories through
the Al} India Starch Manufacturers’
Assoctation for procurmg certain quan-
tities of maize Requisite assistance
was given by some of the surplus
States The position has since chan-
ged 1n view of the removal of all res-
trictions on the inter-State movement
of coarse giawns

Housing Scheme by HUDCO for
Lower Middle Clasg

8618 SHR; C K CHANDRAP-
PAN
SHRI C JANARDHANAN,

Wil the Minister of WORKS AND
HOUSING be pleaseq to state

(a) whether HUDCO has sche-
wmes for housing 1n the urban areas
costing more than Rs 7000 per unit;

(b) whether lower muddle
cannot avail of this scheme,

class

(e) if so, whether Government pre-
pose to revise it and set up houses
costing Rs 2000 in urban areas, and

(d) what is Government's assistan-
ce to the State Governments for
rural housing schemes in 1973-74 and
1974-757

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) to {c). The
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HUDCO is onlvy a financing agency It
advances loans to State Governments,
State Housing Boards, Improvement
Trust, etc Excepting one housing sche-
me at Calcutta which 15 being execu-
ted by HUDCO directly, 1t is not exe-
cuting anv scheme of 1ts own accord
The borrowing agencies submit sche-
mes taking into account the local
conditions, etc The cost of houses)
flats is dependent oy, these local condi-
tions Howevel, the HUDCO has evol-
ved a type design for a single storeyed
house estimated to cost Rs 23500|

excluding the cost of land

{(d) The following two schemes of
the Ministrv of Woiks and Housing
are 1ntended for housing programme
mn the rural areas of the country —

(1) Village Housing Projects Sche-
me, and

(1) Scheme for Provimon of House-
sites to Landless Workers 1n
Rural Areas

2 The Village Housing Projects Sche_
me 18 m the State Sector Central
Financial aswstance for all the State
Sector programmes including housing,
18 released by the Ministiy of Finance
1o the State Governments 1n the shape
of ‘block loans’ ang block grants
This bloek Central assistance 1s not 1e-
laiable to any individual scheme, pro-
ject or head of development 'The
State Governments are thus fiee to
determine the programmes to be im-
plemented and the funds to be alloca-
tfed within the approved outlay for
different State Sector Schemes accord-
ing to their requirements ang prior:-
t1es

3 As regards the Scheme for Pro-
vision of House-sites to Landless Wor-
kers in Rural Aears, thrs Scheme has
also been transferred to the State
SBector from the commencement of the
Fifth Five Year Plan During the
year 1973-74 when thic« scheme was
mm the Central Sector, Central finan-

APRIL 29,

1974 Witten Answers 196

260 99 lakhs was released to the va-
rioug State Governments for execu-
tion of projects approved under the
Scheme

Constitution of Sports Bodies

8620 SHRI C K CHANDRAPPAN
Wili the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
br pleased to state

(a) whether certan perscnalities
dominate sport bodies in India,

(b) 1f so, whether Govrram nt are
considering to revise the constitu-
tion of al] sports bodies,

(c) whether Government have any
measures to sciutinise the activities
of the subsidiary organisations be-
fore dolling out funds to them, and

(d) f s0 the broad outhnes there-
of? 2l

THE DEPUTY MINISTER IN THE
MINISTRY OF EDU( ATION SOC'AL
WELFARE AND IN THE DIDEPART-
MENT OF (ULTURE (SHRI ARVIND
NETAM) (a) to (d) There have been
instances of the same ndividuals re-
maining office bearers in Sports Orga-
nisa‘ions for prolonged periods The
National «poits federations/Assotia-
fions are piivate 1egistered Societies,
and Government have no inten-
tion of inteitering 1n their auto-
nomous functioning  Nevertheless,
consistently with their own ob-
higations and responsibilities, not
alone from the pomnt of view of the
public funds provided, but also of the
results achieved and the country’s
mmage abroad mn iniernationa] meets
and tournaments Government have
laid down certain norms ang guirdelines
with reference to which their own
assistance and instrumentality should,
on occasion, be made available to the
Indian Olympic Association|National
Sports Associations

The guidelines which the Govern-

cial assistance of the order of Rs ment has laid down for itselt in this
-l
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<onnection and which have been cir-
cularised to the concerned organisa-
tions pn 9th April, 1074 are as follows:

(i) that no person has been or can
be an office bearer in the
Nationa)] Organisatio, conse-
cutively for more than ome
‘term or 3 years, or at the
most two terms or § years in
the event of unanimous elec-
tion for a secong term.

that no office bearer of the
National Organisation is at
the same time an office bearer
of any other National Orga-
nisation.

(i)

Explanation: The term office bea-
rer in clauses (i) ang (ii)
means—

(a) President
(b) Vice-Presgident
(c) Treasurer

(d) Secretary|Secretary General:
or any corrcsponding
office.

(iii) that the annual accounts of
the organisation have been
properly maintained ard re-
gularly audited and that the
varfous business meetings as
required under its constitu-
tion have been duly held.

{lv) that each National Federa-
tion|Association, in i‘s parti-
cular fleld of specialisation,
has been appointing or would
appoint National Coaches with
the prior approva) of the All
India Council of Sports.

that the National Federatons|
Associations, in their respec-
tive flelds of specialisation,
have been holding or would
hold, where feasible not less
thap two competitions annual-
ly for specified age- groups at
the junier and eub-junior
levels; these competitions
should be organited thrcugh

)

Written Answers 198

Inter-Block and Inter-Dist-
rict competitions in each

leading to the competion at
the national level

that the membership of the
National Federations'Asso-
ciations, within theu particu-
lar flelds of specialisation, is
confined to the corresponding
State and other special units
affiliated to the National Fe-
derations|Association, and that
where any of the Nation-
al Federations/Assoclations,
grants membership to indivi-
dual clubs or individual per-
sons, such membership does
not confer on such members
the right ifo vote in any
of the Federalions/As<ocia-
tion's meetings

(vi)

The concerned Sports Organisations
have been given time upto Septem-
ber 15, 1874, for determining their
provisions and procedures for eligi-
bility for Government assistance.

Scheme submitted by Orissa Govemn-
ment on Development of Minor Irri.
gation Scheme

8621 SHRI M. S, PURTY: Will the
Minister of AGRICULTURE be pleased
to state: *

(a) the main fetures of the scheme,
if any, submitted by the Government
of Orissa for developing minor irri-
gation facjlities jp that State during the
current year;

(b) whether Central Assistance has
also been sought for the same; and

(c) if so, the Central Government’s i
decision in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) No special sche-
me has been received from Govern-



199  Written Answers APRIL 29, 1974 Written Answers

ment of Orissy for developing Minor
Irrigation facihities 1n that State dur-
ing the current year.

{b) and (c). Do not arise

Starvation deaths in Hooghly, West
Bengal

8622 SHRI YAMUNA PRASAD
MANDAL: Will the Minister of AGRI-
CULTURE be pleased to state

(a) whether Government’s attention
has been drawn to the reports of star-
vation deaths 1n  Hooghly, West
Bengal,

(h) 1if so, whether any enquiry
has been instituted; and

(c) the findings of the enquiry?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR]
ANVNASAHEB P SHINDE) (a) to (c).
Information has been calleq for from
the West Bengal Government and
will be laid on the Table of the Sabha
as soon as it 1s received
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faFa 7

famr wir smw wrmw Hanw
war depfr famr & gonalt (s do |
dYo maw) : (%) 77t forsr, mamara
aar gfwaror afreg % gw Awg faeafa-
fas wex FriTam ¥ -

(1) =i & faerr &1 w1fz 7
weafrad gara@ 41 fagmm s fagd
Trsaayl asy ges, fmrT-anifad-
fmrrrr st sy, v farwr, Faorrr
frza, gor wag agaar gadt tasrTs
afwfwer L3

(2) wreafws == searewt 747
foret® sreara®t %1 qF- &av Aqr Farva
gfweer J& fawm weqrew? & gF-Fay
sfmeror & fad faw & 4 afiw
argren fras waaresi & 2 ey
A AT IEIRT wAFlA
AT UET- W |

(3) wfesr wrefrm aqr
wrdt ot srefaw a1 arsafis forme
g%t ¥ fad frermre ooy |
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(4) @efr qwet & wfeq o
forstr fawmeri & &g wER )

(5) s gasi ®W{ICF WeAqT
grady, wyaam sAtwrat fifes afa-
FMt FT THFEA |

1973-74 # 3.24 FUT =17
{ @vsmr aar AT Q) w1 gl
at gwr

7foqy ¥ WY F18 777 I wig-
sifat & J1F AT 9% 3 A7 F M
AT AFATE WA viforw, w7 by (Frfa-
Fi7 Aq1 sorsfar )T weas sifas
& H AT frev, aratE A
artees 1@ 2, @7 difww sow  wav
afaa, grma afsy myqam sforrd
wefrerT, Faier weraw goartz mfae
AW & AR memw wre & ofeg &
IHA AN 7 AETEE A7ET AR
taator aigwrdr, agmas fratr sfrwd
gorrfg, wxe mife fo gEAwMA §
QFIFIAG F2TR AT TAGT TG HIT
s wAr faamr ¥ s F@R O F0AT
FFAA TTH FE aparer afasrd
wredw, awdiimaa §Ffaer ganfz

(=) wrfin forerr wqAary 4
ghoeror ofreg & 1973-74 & Fraw
freafafas @at § wivam wsagw
FAT w1 "ArA fwar —-

1 fawrr aar afoa & foerr o

2. arrfow feamt 540 w@7
fexreY ¥ foretr

3. ffaw wfawrs aqr  Frwr
gfresm |

4. frw  fmar
5. qh-amefirr Wik srafaw firer

210

aEueal, ogagewl,  feew,
W e wgEan ety ®@t § gy
WM aq fawm vt TR a@
W | §8 ST WeguT Frl
Fat ¥ g famr T g W
FATAAT ¥ WA WA A6 wrdary
74 o7 Jaft = W W oo &
9 wft f Sl § 1 IR F oy
A o &1 71042 v@fe & war
1% 10 7% ¥ far nx gt wrey
dare twar w@n a1 1 qgTwat gadt
Y fawm &1 wrd foar s @y @)
ITRT TTHAGFART F1 A1 9g §Y TwIvOT
AT "H ot Fora fwar s w@r afw
AL FLATAR ANAT T HF AT TS
At & «% qead dt Fat o aF
wifz Sige (FIREET)F € F fawe
faet ot frator foar mar o1 7 &a
§ adiaqor [57 a7 9 |

Coastruction of Low Income Group
Flats in Ashok Vihar

8627. SHRI M. C. DAGA; Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whetter the Central Vigilance
Conrmission hag held an enquiry into
the construction of 188 low income
group flats built in Ashok Vihar where
sub-standard material was used by
the contractor;

(b) it so, what are the findings of
the Commission;

(¢) what further action Govern-
ment have taken on these findings;
and

(d) whether Government are pro-
posing to refund any amount to the
flat owners in the light of the Central
Vigilance Commigsion Report?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-

TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-

ING (SHR] OM MEHTA): (a) Yes.
Sir. .
(b) Certain defects had been

pointed out by the Commission, Most
of these defects were of a routine
nature, except in the case of bricks
in walls and flooring where sub-
gtandard bricks seemed to have been
used by the Contractor, but the
extent of substandard bricks used in

walls could not be ascertained. The

test results in the case of flush door
shutters and cement mortar were
found to be satisfactory.

(c) After ‘considering the report of
the Commission, the Delhi Develop-
ment Authority has proposed to effect
an appropriate recovery from the final
bill of the Contractor.

(d) No, Sir.
Law for cemsolidation of Agricultural
Holdings
8628. SHRI ARJUN SETHI: Wwill

the Minister of AGRICULTURE be
pleased to state:

(a) whether no law for effecting
consolidation of agricultural holdings
has yet been passed in gome of the
States in the country;

(b) if so, the nameg of the States;
and-

(c) the stepg taken by the Cepntre to

pass laws immediately on conselida-
tion of agricultural holdings in their

respective States?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). In the Andhra srea of
Andhra Pradesh, Kerala. Manfpur,
Beghalya, Nagaland Tamil Nadu,

and Tripura, ng law for consoldsation

APRIL 29, 1974, .
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of agricultural holdings has yet been
passed.

(c) Promotion of -consolidation of
land holdings has been one of the
major planks-of the land reforms
policy of the Government of India.
The States have been advised from
time to time to take up consolidation
of holdings which is a State subject
under the Constitution. In the Fifth
Five Year Plan document too em-
phasis ha; been laid on the need for
taking up consolidation of holdings
all over the country.

Housing Problem of Rural Areas

8629. SHRI BIBHUTI MISHRA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government have
advised varioug State Governments to
solve housing problemg of the rural
areas;

(b) the gist of the advice; and

(e) to what extent follow-up action
is contemplated?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (c).
The Ministry of Works and Housing
intreduceqd the following two Hous-
ing Schemes in the year noted
against each to improve the housing
condition of the people -Aving in
rural areas:—

(i) Villages Housing Projects

Scheme 1957,

(ii) Scheme for Provision of
House-gitea . to  Landless
Workers in Rural aTeas 1871.

The Scheme at (i) was transferred

to the State Sector during the Third
Five Year Plan Central sssistance



213 Written Answers VAISAKHA 9, 1886 (SAKA)

for all the State Sector
chemes, including Village Housing
Projects Scheme and other Social
Housing Schemes, 18 given in the
shape of ‘block loans' and ‘block
grants’ without being tied to any
particular scheme. project or head of
development. The State Governments
are free to allocate and utilise the
block assistance on various schemes
according to the requirements and
priorities to be determined by them

The Scheme mentioned at (ii)
above was introduced in 1871 as one
of the Minimum Needs Programme
of the Gavernment in the Central
Bector This Srheme has also been
tiansferred to the State Sector from
the commencement of the Fifth Five
Year Plan ie. 16t April, 1974. How-
ever, keeping in view the importance
of housing problem of the landless
Workers in the rural areas of the
country a substantial and distinct
provision of Rs 10816 crores has
been made in the draft Fifth Five
Year Plan for implementation of this
Minimum Needs Programme.

to Stateg

Difficulties and bottle-necks, if
any, experienced in the implementa-
tion of various Social Housing Sche-
mes, including the rural housing pro-
gramme, are discusseq from time to
time a§ the Conferences of State
Housing Ministers and also during
the annual plan discussions held with
the Officers of the States every year
in the Planning Commission,

em-dul & ol ¥ faw we ol
Wt wwer W g won

'aemdtiiqﬁlhn:ml’nm,
sww weaw sy wWegfa S oz
TR W P W e
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() zlx @, &t asift a=
w ¥°?

foey, amw weavw aar depfe sat
(sitc gEs qwmgmn) . (7) 2R (@) .
trar aqr maTH wEw FAFY ¥ IT
dtgdr 7 (mxz wfzeg & fafesx =gl
F1 TAATfRAT § WEA-HAT dA5HT §
w gfafafedt & ag 9w 9@ I9%
stafxtaat § §z w77 %7 fae @

o waqam qv fmerr Afufa &
=g AEwEEE T 18 wiw, 1974
wr w faeeft # g2 457 ¥ ag folw
twar (F 20-21 7%, 1974 %1 7% fzesit
H g AT SAAr wAr A5% ¥ W
sfafatadi & |ag-vg fafyy fam—
feamdi & eorg |a & saf=fAEaT 7
wfr_ qZ FY AOTAC |

Speeding up, Agricultural Production
and Stress on Cereal Production

8631, SHRI BIBHUTI MISHRA - Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Prime Minister has
written to the Chief Ministers of all
the States to speed up agricultural
production stressing cereals produc-
tion in this work;

(b) if so, reaction of the Chief
Ministers; and

(c) action so far taken by them to
speed up agricultural .production?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The Prime Minister has recently
written a letter to Chief Minigters
impressing on them inter alia the
need to pool our energies to meet
the challenge of agricultural pro-
duction and inviting their peunml
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attention to the need for guccessful
implementation . of the programmes
dncluded in the draft Fifth Plan for
dncreasing production,

(b) and (c¢). In the replieg so far
received the Chief Ministers have
agreed to act in accordance with the
:suggestiong in the Prime Minister's
ietter,

‘Construction of Bullding and Erection
of Statue of Shivajl at Raigad

8632, SHR] SHANKAR RAO SAV-
ANT: Wil] the Minister of EDUCA-
"TION, SOCIAL WELFARE AND

- CULTURE be pleased to state:

(a) whethey the Archaeological
Survey of India has objected to the
‘Maharashtra Government's attempt to
construct buildings and errect a statute
-of Shivaji at Raigad:

(b) if so, what are the
therefor; -

reasons

(c) what are the rights and duties
of the State Government in respect of
the Raigad Fort;

(d) whether the Maharashtra Gov-
ernment has represented that the Rai-

gad Fort shoulg be handed over to-

them: and

(e) if g0, what are the reactions of
‘the Central Government to their
‘representation?

THE MINISTER OF EDUCATION.
SOCIAL’ WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
“Yes, Sir, '

(b) The proposed, constructions
and erection of a statute are not in
‘keeping . with the archaeological
principles and practices. The policy
-of the Survey is to preserve protected
monuments in the condition in which
ithey ev'st without addiion of any

APRIL 29, 1974

- rashtra,
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modern  structures, statutes  etc.
which affect their ancient nature.

_The sanctity of the Raigad Fort will

be impaired if modern constructions
take place within tht fort and  a
statue made by a modern sculptor i8

placed in it

"(c) Raigad Fort is a Centrally .
protected monument under the
charge of the Archaeological Survey
of India; consequently the State
Government has no jurisdiction over
the monument in respect of its pre-
servation and maintenance. The State
Government has the responsibility of
providing approach roads to the
'monuments and ig also responsible
for such other mattens like the law
and order.

(d) Yes. In the year 1882, Secre-
tary, Education & Social Welfare
Department, Government of Maha-
requested the Director
General tp delete the monument from
the central list to enable the State
Government to take it up as a pro-
tected monument under State juris-
diction.

(e) The Central Government is
unable to take the view that the
Raigad Fort built by Chatrapati Sivaji
is not a monument of national im-
portance. According to the Constitu-
tion, monumenis of national import-
ance are the responsibility of the
Central Government. The Central
Govtrnment cannot, therefore divert
itself of this.responsibility.

Annua) losses to the Mogul Line
8633, SHR1 SHANKERRAO
SAVANT.
PROF. MADHU DANDAVATE:

Will the Minister of SHIPPING
AND TRANSPORT be pleased ¢o
state:

(a) what are the likely anmual
losses to the Mogul Lines for pasisen-
ger service on the Konkan coast;



217 Written Answers VAISAKHA 9, 1886 (SAKA)

(b) will these losses be integrated
with the profits on the Cargo service;

(¢) will these losses be treated on
the game lines as the losses on the
passenger gervice between Madras and
Andamans; and

(d) if answers to parts (b) and (c¢)
above be in the negative, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) The
likely annual locses are estimated to
be Rs 2350 lakhs

(b) and (¢) No Sir.

(d) 1t has been decided that the
Konkan Coastal Passenger Service is
10 be operated on “No profit No loss”
bass:

Subsidy and Loan for construction or
maintenance sf Roads in Maharashtra

_ 8634 SHRI SHANKERRAO SAV-
ANT Wil the Minister of SHIPPING
AND TRANSPORT be pleased to
state

(a) what financial help (subsidy and
loan) the Central Government give to
the State Government for the con-
struction or niaintenance of roads and
"oads of Economic importance,

(b) which roads in Maharaschtra
came under this category; and

{c) what help is proposed to be
given to each of these roads in Maha-
rashtra during the Fifth Five Year
Plan period?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) to (c).
Loan assistance is provided for the
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development/construction of selected
road/bridge works under the Centrally
Aided Programme of State Roads of
Inter-State or Economic Importance.
In the Fourth Plan, the following new
projects were agreed to be financed
under this programme in Maharashtra
with 100 per cent loan assistance:—

Estimated

cost

(1) Bridge acruss  Revadande
Creek on Ahbag-Retadanda-
Salar Murund Road, Dis-

tnct Kolaba. 60-00 lakhs

(2) Bndge cross  Sdavitn river
at Mhapral on the Mandngad-
Mhapra Amer-Kuda Road.  50- 00 lakhs

{3) Turapoic-Bonsar road 2926 lakhs

A total amount of Rs. 51.99 lakhe
was paid to the Government of Maha-
rashtia during the Fourth Plan period.

Provision of funds for various
schemes during each year of the Fifth
Five Year Plan will depend upon the
availability of the resources and
requirements of various States includ-
mg Maharashtra from year to year Tt
is, therefore, not possible to indicate
at this stage the funds which could be
provided for each of the aforesaid
schemes to Maharshtra during the
Fifth Five Year Plan

Rural Drinking Wate, Supply Scheme
in Maharashtra

8635. SHRI SHANKERRAO SAV-
ANT: Wil] the Minister of WORKS
AND HOUSING be pleased to state:

(a) how much financial aasistance
was demanded by the Government of
Maharashtra for rural drinking water
supply schemes in 1872-73 and 1973-74
and how much was given: and

(b) how much amount iz proposed’
to be given for the same p
during 1974-75 and for which projects?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) 1356
rural watep supply schemeg estima-
ted to ¢ost Rs 52003 lakhs were sent
by the Govermment of Maharashtra,
out of which 87 schemes estimated to
<cost Re 32333 lakhs were approved
by the Central Government under the

APRIL 29, 19%4

Wridten Answers 22~

Accelerated Rural Water Supply Pro-
gramme. The State Government were
advised to select and take up schemes
ot of the approved list of schemes.
the cost of which could be met from
within the availlable allocation. The
assistance demanded and the funds
released during 1972-73 and 1873-T4
under the said programme were as
under:—

Amount releas

Year Assistance demanded
by & ate Government Central Government
- - L]
1972-73 Rs, 135.17 lakhs Rs., 106 oo lakhs
1973-74 Ry 223 23 lakhs Rs. 79,00 lakhs

Cue to financial constraints more
tund, could not be made available to
the State Government

(b) This Piogramme has been dis-
continued as a Central Scheme in the
Vih Plan During the Vth Plan, rural
water supply schemes have been in-
cluded in the Minimum Needs Pro-
gramme and will pe rmplemented by
1he State Governments

Incentive for Crushing Sugarcane
early in spite of Low Recovery

8636 SHRI E V VIKHE PATIL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether due to concession m
excise duty on sugar produced early
in October-Novembe; season, there 18
considerable Joss in recovesry of sugar
ad therefore loss in total production of
spgar in the country. and

(b) the reasons for giving incentive
for crushing sugarcane early?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).

The recovery of sugar 13 generally
lower during October and early Nov-
ember than the year's average Never-
theless incentives for early crushing
of cane by factori-s during these two
months are given to reduce the diver-
sion of cane to manufacture of gur
and also tg ensure adequate availabi-
Ity of sugar early in the season,
particularly when the carry-over
stocks from the previous year are
low This by itself does not appear to
lead to loss in total production of
sugar For example, during the last
three seasons, the production in Octo-
ber and November 1970 was the
highest being 5 08 lakh tonnes and the
total production wag also the highest
being 38,73 lakh tonnes

Drinking Water Facilities to Towns

8637 SHRI VIKRAM MAHAJAN:
Will the Mimister of WORKS AND
HOUSING be pleased to state,

(a) the total number of town. in
the country, State-wise, which have no
drinking water facilities:
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(b) the total number of towne in
the country, State-wise, which have no
proper drainage system; and

{¢) the numbe: of towns Stute-wise,
proposed to be provided with drinking
water and proper drainage during the
year 1974-75 and during the Fifth
Five Year Plan?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). The available information is
given in the Statement laid on the
Table of the House [Placed in Libr-
ary See No. LT-6860/741,

(¢) The information about physical
targets to be covered during the Fifth
Five Year Plan are not available. The
information about the targetted cover-
age during 1974-75 available from a
few States has algg been indicated in
the annexure.

feed pu vow, fomwr roms ot g
AYT T TANT w1 WY 6T quRTe
wr wuh

8638. sit waw fagm arwyd

st wTEIC Tx wWa
w1 §1® T a7 Fand & Far v o

(%) & {(g@3 wsdi & a7 w0
2, foed oY § $F aq1 o7 vy
9¥ QA I 4T FF FeAT 7T AT
w71 & Wy w7 fiw 777 F o7 (aFew
FiITTe =% feaer v@r &,

(&) & a1g & wedfig g THm
T 9F feEew am & aw fvadfr fy
2, 9%

() =1 g+ 7947 & ARAAT #r
Tt a7 T ¥ W19 i qrey
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Written Answers 223

T W% wa s ToT gt (ot -
Wifgw e fac¥) : (%) ¥ ().
e qrdi ¥ wdw T ww R
SRTY 5V 1 g W 9§ e g
& Teqi g7 a7 w18y TR qAF T 77 (7oA
(¥ & qHT frarw wAaT av (€0 ST 2
il wvfic @ faua w7
FORY R @A § @ TN SIE A &
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FEP 9II OE
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o1 qeersor 97 {F7g1 7191 AT AT
M UFT E-

aq gmiad (50 wf@
foreer)

qrIrTe

T§

1970-71 3 47 1.01
1971-72 3 96 1 32
1972-73 3 48 1.15
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Present Siock of Rice and Paddy

8641. SHRI P. R. SHENOY, Will the
Minister of AGRICULTURE be ileas-
~d to state

(a) what 1s the present stock posi-
tion of rice and paddy; and

(b) whether the present stock of
rice and paddy will meet the require-
ment of the public distribution sys-
tem?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(8) The tentative physical stocks of
ricelncludinzpaddyintumtotrlm
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with the Central and State Govern.

ments as on 1st April, 1974 were 30,21
lakh tonnes,

(b) With the internal procurement
of rice/paddy 4till i progress the
Teasonable requirements of the public
distribution aystem will be met.

Price of Different Coars Graing

8842 SHRI P, R. SHENOY: Will the
Minister of AGRICULTURB he pleas-
ed to state the price of different varie-
ties of coarse grains after the restric-
tion ef thelr movement was removed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)-
A statement glving the required infor-
mation s Jaid on the Table of the
House (Placed m Library See No.
LT-6861/74)

Introduction of 15-Year Degree Course

8643. SHRI SHRIKISHAN MODI.
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are obn-
templating  to  introduce 15-years
Degree Course from the next year;
and

(b) it so0, the

reasons and main
features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P
YADAV): (a) and (b)
Advisory Board of Education has
recommended that the 104243 struc-
ture of education should be
In all States before the end of the
Fifth Five Year Plan,
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The main reasons for introducing
the new systemn are (i) to have a
broadly uniform structure of educa-
tion in all parts of the country us
*envisaged in the National Policy of
Education; and (il) to postpone the
time for deciding choice of vocational
subjects by students by two years so
that the student is more mature to
take such a decision, and also to
reduce the time interval between such
& decision and actua] entry into jobs.

While most students in secondary
schools’ will be given genersl educa-
tion about 20 per cent will be given
pre-vocational education, At the
higher secondary classes XI and XII
separate  vocational and  general
courses will be available. Facility
will however be available for transfer
from vocational courses to general
courses,

For the guidance of State Education
Departments in thig regard. new
curricula and syllabli for classes I to
XII are being developed by the
Nationa] Council of FEducational
Research and Training,

Education being a State subject,
introduction of new pattern will
depend on State Governments and
Union Territory  Administrations.
Some are contemplating such an intro-
duction from the academic year 1975
—(e.g., Unjon Territory Lelhi) end
some others, later. The State Gov-
ernmentg of Andhra Pradesh, Karna-
taka and Kerala have already intro-
duced the new pattern. It is expected
that all the remaining States/Union
Territorieg would he in a position to
adopt this mew pattern in the Fifth
Five Year Plan period. Some States
are alsp, considering instituting a 2
year pass course and 3 year Honours
course at first degree level.

rornm ¥ afewfen  fawew

8644. ot wwin': w1 fnewy, EwIw
s i depfee T R N
!;wr«i‘r‘t&:

Written Answers 239

(%) w1 ag w ¢ fr YPegres
feeré eprerd WY 30 aF qorek ¥ T
AR R O

(=) afx gi, M w1 9w wafw
# afcadn 7y frar o1 wwar ; WK

(w) wrer a3 Sfenfes faor
#1 fovad aww & ww gew 97 T fn
s ?

foen, e www, wie depf
wlt (o qwo AW gwr) : (%)
T gw d afaE F o ¥ 11
fagme, 1972 w1 I fsd oy fa
T & wAE T g
sqrareafe el o 31 fewsare, 1945
¥ o o wafg ¥ ot weA
grdwfar wivee Wik wiesw W
gfe & 30 7f ¥ wiew o & ot
g v areafas wHETT wedar-
oi & Per g <@, o fie Q& s
I wfaaeat 71 v o g fe oy gafea
“fawrr, wiwrarme e, s
TR wfvRrETT ¥ oA ¥ srewrs
| "

(o) sv0ew ®wew # sfanfa
Aifs & oferds v 71 91§ o
i ¥ :

(w) 15 wew, 1973 = @A
ey 3 mr@ w2 wre arw o fawn gt
% ®R daer g ¥ feg g €2



231 Writtes Angwers APRIL 20, 1074
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Corruption charges against officials of
National Seeds Corporation

8645. SHRI N. K. SANGHI; Will the
Minister of AGRICULTURE be pleas-
ed to state the number of corruption
charges which are now under investi-
gation against the officials of the
National Seeds Corporation and at
what stage they rest?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
The Nationa] Seeds Corporation Pm-
ployees Union had in their Memoran-
dum gubmitted in May, 1071, listed a
number of allegations involving the
officials of the Corporation in corrupt
practices. A Committee under the
Chairmanship of Shri V. N. Gadgil,
Member. Rajya Sabha. was appointed
to enquire into these allegations, as
well as grievances of the employees
union. The Committee's report is
awaited. Shri V. N. Gadgil had sub.
mitted hi¥ letter of resignation from
the Chairmanship of the Committee
but he ig being percuaded to continue
and complete the enquiry.

In respect of the sale of potato seeds
by the Corporation to the Bangladesh
Agricultural Development Corporation
last year, some allegations were made
that the transportation contract was
awarded to favoured transportation
firm. A senior officer of the Ministry

- of Agriculture has been appointed to

enquire into the entire transaction.
His report is awalted.



233 Wniten Answers VAISAKHA 9, 1806 (SAKA) Re. Adjournment 234
Botion

QCorrection of Answers t0 Unstarred
Questiong Nos. 433% and 4411 dated
£25.3-74 regarding () Demand and
Supply of Sugar to West Bengal amd
Sugay demandey and suppHed ¢o
Earnataka,

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
Two Unstarred Questiong befiring Nos.
4332 and 4411 tabled by Shri Hukam
Chand Kachwai and Shri A, K. M.
Ishaque, M.Ps. relating to demand and
supply of sugar to Karnataka and
West Bengal respectively were replied
in the Lok Sabha on 25-3-74 Both
the Questions were of identical nature.
Unfortunately, the information fur-
niched in the replies had got inter-
changed The error ig regretted. The
correct information in respect of
ths Qustions ig as follows'—

1. Correct reply to Unstarred Question
No. 4332,

{a) The following guantities of levy
sugar were allotted by the Central
Government to Karnataka State dur-
ing the last five months —

Tonnes
October, 1973 10391
November, 1973 9401
December, 1973 . 9401
January, 1974 9907
February, 1974 . . 9907
(b) and (¢). No communication for

increasing the monthly guota has been
received from the Government of
Karnataka during this period. In any
case, the basic monthly quotan of levy
sugar for various States/Union Terri-
tories, including Xarnataka, have
been fixeq on a rational basis. taking
into account the population figures as
recorded in 1971 census, and the past
pattern of  consumption. Actual
monthly allotments are, however,
adjusted marginally in relation to the

total release of levy sugar for each
month,

IL. Correct reply to Unstarred Question
, No. #4411,

(a) The following quantities of levy
sugar were allotted to West Bengal
State during the last six months;i—

tonnes
September, 1973 . 19793
October, 1973 21876
November, 1973 . 19793
December, 1973 . 19793
January, 1974 20857
February, 1974 . . . 20857
(b) The State Governmeni had

requested in December, *73 for increas-
ing monthly quota of levy sugar to
38,000 tonnes.

(c) The basic quotas of levy gugar
for varioug States/Union Territories
have been fixed on a rational basis
taking into account the population
figures as recorded in 1871 census and
the past pattern of consumption.
Actual monthly allotments are, how-
ever, adjusteq marginally in relation
to the total release of levy sugar for
each month. Due to limited availabi-
ity of sugar stocks, it has not bfen
possible to increase their monthly
quota of levy sugar as requested by
them The position was suitably
explained to the State Government.

12 09 hrs,
RE. ADJOURNMENT MOTION

MR. SPEAKER: Now, Papers to be
laid on the Table.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Before that 1 want to raise
a matter, This is an issue regarding
thousands of passengers who are
stranded everywhere and also the
refusal by the postal people to accept
parcels for despatch This is a very
serious situation, Why cannot we
discusg that first?
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MR. SPEAKER: The Minister
already 'made a statement on it the
other day.

*SHRI JYOTIRMOY BOSU: This has
* caused hardships to the people.

MR. SPEAKER: As I said already,
he has made a statement the other
day on the floor of this House,

st wy foradt (a197) - O v AT
9% ¥ a3 a{R o @ & (oYawmr)
R A ¥ ¥ wOT 9@ arwifeT T
¥ frg o @ 1| 20w vt Wik
AT ¥ QAW WY A A A W
T AR A T @y @ AR gl
A1 X Tl FY G 57 599 fear
o @ ¥ 1y gl A ww w0
zad HREA BV |

oY sraw fagrdt avaddt (vnfeae) -
wsxw wgred, A faw ¢ fs oy oY
qEoEiE HieT ar FTE WM waA
377 % w=ria Atfedor ¥ § Wy 9
w0 o5 ¥ fog e e ) s @
i fafrey # fowigg w0 fewwa
] A

wER AR QEoAE A A
oY egqfora g gar 1 ag A J@ A A
gar & 1 g QIwae A g )
T wq wafra @Y v ? oo Ay §
NFAN FTTR

ot wew fagrt mAd: @ QY
Fo g7 A fag Arfer 2 30

MR, SPEAKER; I am allowing it if
you want. You can move your adjourn-
ment motion You get the leave of
the House ang then move it.

SHPI & M BANERJEE (Kanpur):
Then, we will not have it
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‘Shr1 Madhuryya Haldar.
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MR. SPEAKER: Mr. Banerjee,
whenever I have come o your rescue
you do not appreciate it and you put
the Speaker in the wrong. Now, I am
allowing it. You move the adjourn-
'ment motion.

SHRI ATAL BIHARI VAJPAYEE:
I have mnot given any notice of
adjournment.

MR. SPEAKER: The notice of
adjournment has been given by &hri
Samar Guha and Shri Jyotirmoy Bosu.

Mr. Bosu, you move your adjournment
motion,

SHRI S. M. BANERJEE: Kindly
allow me a minute. You allow the
Calling Attention to stand as it is.

MR SPEAKER' You never appre-
ciate this,

SHRI S, M. BANERJEE: Many
Unions have served their strike notice
in the Railways.

MR. SPEAKER: Mr. Banerjee. the
question is: this is an adjournment
motion, the notice of which is given
by Shri Samar Guha, Shri Bosu and
1 allow this,
You ask for the leave of the House
to move it.

SHRI SEZHIYAN (Kumbakonam):
‘There 1s no opposition to it.

MR SPEAKER: How will they
oppose it unless you move it? You
move it.

SHRI S. M. BANERJEE- Sir, I rise
on a point of order.

MR. SPEAKER: Is your point of
order on why I admit it?

SHRI 8. M. BANERJEE: On this
particular adjournment or motion, I
am on a point of order, We are not
moving the adjournment motion.
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S8HRI JYOTIRMOY BOSU; Then, I
ask for lsave of the House to move
my adjournment motion.. Sir, I go by
your utterances, You want me to
move it.

MR. SPEAKER:; When I made the
observations. they were to help you.
You do not appreciate. The other or
the negative side is, I allow it.

You have enough opportunities. The
Appropriation Bill will be coming.
Today the Home WMinistry demands
are there. You can take advantage
of that also. But if you still insist, I
do not come in. A

SHRI ATAL BIHARI VAJPAYEE:
As the House is going to discuss the
demands of the Ministry of Home
Affairs and we do not have enough
time, I will request my friend, Mr.
Jyotirmoy Bosu, not to press for it

+ SHRI JYOTIRMOY BOSU: 1 am
guided by the desires of the House.

u’tqﬁwt e WEew, 0%
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Yo 7 AT TAA AT W & A 9 AF
watror & sredr o Fola off Y smar
awaw w oy Efeaw sawg ¥
it fr Jwawy aw W@ 4 97
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¥z & g vy 1 ¥few A0 v
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MR. SPEAKER: It wua.lso on the
thin line. So, I wanted to have time.
12.08 hrs.

-

PAPERS LAID ON THE TABLE

ANNUAL ADMINISTRATION REPORT OF
DDA rFor 1972-73

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH); On behalf of Shri Bhola
Paswan Shastri; I beg to lay on the
Table a copy of the Annual Adminis-
tration Report (Hindi and English
vensions) of the Delhi Development
Authority, for the year 1872-73, under
section 28 of the Delhi Development
Act, 1957. (Placed in Library. See
No. LT-6847/74].
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NOTIFICATIONS UNDER ESSENTIAL CoM-
MODITIES ACT, 1958 AND BOMBAY
TENANCY AND AGRICULTUEAL LANDS
Ruies

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P SHINDE).
I-beg to lay on the Table—

(1) A copy of each thg following
Notifications (Hind: and Eng-
hish versions) under sub-sec-
tion (6) of section 3 of the
Essential Commodities Act,
1955 —

(1) The Roller Mills Wheat
Products  (Ex-mill) Price
Control (Amendment)
Order, 1974, publshed 1n
Notification No GSR 176
(E) 1n Gazette of India
dated the 13th April, 1874

(11) The Delhi Roller Mills
Wheat Productg (Ex-mill
and Retail) Price Control
(Amendment) Order, 1974
published mn Notification
No GSR 17(E) in Gazette
of India dated the 13th
Apnl 1974 [Placed 1mn
Library See No LT-8848/
4]

(2) A copy of the Bombay Tenancy
and Agricultural Lands (Guja-
rat Amendment) Rules, 1973
(Hindi and Enghsh versions)
published in Notification No
GHM-73-195 - M-TNC - 1073-J
(LR) in Gujarat Government
Gazette dated the 9th August,
1973 and the corrigendum there.
to dated the 26th November,
1973, under sub-section (4) of
section 82 of the Bombay Ten-
ancy and Agricultural Lands
Act, 1948 read with clause (c)
(i) of the Proclamation dated
the 9th February 1074 issued
by the President in relation to
the State of Gujarat, together

with &n explanatory note
TPlaced in ILibrary See No
LT-8848/741
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REVIEW AND ANNUAL DREPORTS oOF
MocuuL LNz L., ANp SHIPPING
CORPORATION OF INDIA ForR 1872-73
ANp Memcnant SmiePmnG Ruizs

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR] PRANAB KUMAR
MUKHERJEE): I beg to lay on the
Table—

(1) A copy each of the following
papers (Hindi and English
versions) under sub-section (1)
of section 618A of *the Com-
panies Act, 1956.—

(i) (a) Review by the Govern-
ment on the working of
the Mogul Line Limited,
Bombay, fer the year

1972-73

(b) Annual Report of the
Mogul Line
Bombay, for the year

1972-73 along with the

Audited Accounts and the

comments of the Comp-

troller and Auditor
General thereon [ Placed
in Library See No LT-6850/
4]

(1) (a) Review by the Govern-
ment on the working of
the Shipping Corporation

of India Limited Bom-
bay for the year 1972-73

(b) Annual Report of the
Shipipng Corporation of
India Limuted, Bombay.
for the year 1972-73 elong
with the Auditer Aecounts
and the comments of the
Comptroller and Auditor

General thereon, [Placed

in  Library See No LT-

8851/74)

(2) A copy of the Merchani Ship-
ping (Cargo Ship Construetion
and Survey) Rules, 1974 (Hindi
and Enghsh versions) published
in Notification No GSR 283 in
Gazette of India dated the 23rd
March, 1974 under sub-section
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(3) of section 458 of the Mer-

chant Shipping Act, 1968
[Placed in Library, See
No. LT-6852/74].
— =2 :' }
12.08} hrs. .

ASSENT TO BILLS

SECRETARY-GENERAL: Sir. I lay
on the Table copies duly authenticated

by the Secretary-General of Rajya .

Sabha, of the following five Bills
passed by the Houses of Parliament
and assented to since a report was
last made to the House on the 5th
April, 1954:—

(1) The National Co-operative
Development Corporation
(Amendment) B:ll, 1974,

(2) The Esso (Acquisition of Under-
takings in India) Bill, 1974

(3) The Presidential and Vice-
Presidential Elections (Amend-
ment) Bill 1974.

(4) The Water (Prevention and
Control of Pollution) Bill, 1974.

(5) The Public Wakfs (Extension of
Limitation) (Delhi Amendment)
Bill, 1974. -

12.09 hra.
ESTIMATES COMMITTEE

65TH AND 5411t REPORTS
ANp MINUTES

59tH. 6lsT,

SHRI R. K. SINHA (Faizabad): I
beg to present the following Reports
snd Minutes of the Estimates Com-
mittee—

(1) (i) Fifty-ninth Report on the
Ministry of Information and
Broadcasting Films, Part IL

(ii) Minutes of the sitting of the
Committee relating to the
Fifty-elghth and Fifty-ninth
Reports,
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(2) (i) Sixty-first Report on the
Ministry of Corrmerce (Depart-
ment of Internal Trade)—Civil
Supplies Organisation.

(ii) Minutes of the sitting of the
Committee relating to the
above Report.

(3) (1) Sixty-fiftth Report on the
Ministry of Agriculture (De-
partment of Agriculture)—
Forestry.

(i1) Minutes of the sittings of the
Commuttee relating to the
above Report,

(4) Fitty-fourth Report on action
taken by Government on the
recommendations contained in
their Fourteenth Report on the
erstwhile Ministry of Foreign
Trade—Export Promtion Mea-
sures, Commercia] Publicity and
Trade Fairs.

——

1209} hrs.
PUBLIC ACCOUNTS COMMITTEE

1111u, 1157H, 1271H, 128TH AND 13lsg
REPORTS

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present the
following Reports of the Public
Accounts Committee:—

(1) Hundred and eleventh Report
on action taken by Government
on the recommendationg con-
tained in their Eighty-gixth Re-
port on Audit Report (Civil),
1970- and Reports of the Com-
ptroller and Auditor General of
India for the years 1968-70 and
1970-71, Central Government
(Civil) relating to Ministry of
Education and Social Welfare.

(2) Hundred and Fifteenth Report
on action taken by Government
on the recommendations con-
tained in their Eighty-seventh
Report on Chapter IV of the
Report of the Comptroller and



3 Commuittee on Public
Undertakings Reports
and Reports
[Shn Jyotirmoy Bosu)

Auditor General of India for
the year 1870-T1 Union Gov-
ernment (Civil)—Revenue Re-
ceipts relating to Income-tax

(3) Hundred and twenty seventh
Report on paragraphg 42 and 43
relating to Installation of Com-
puters on Railways included in
the Report of the Comptroller
and Auditor General of India
for the year 1971-72—-Union
Government (Railways).

(4) Hundred and twenty-eighth
Report on Chapter II of the
Report of the Comptroller and
Auditor General of India for
the year 1971-72, Union Govern-
ment (Civil), Revenue Recelpis,
Volume IIL Direct Taxes—
relating to Corporation-tax

(5) Hundred and thirty-first Report
on paragraphs 28—31 relating to
the Murustry of Foreign Trade
inciuded in the Report of the
Comptroller and Auditor Gene-
ral of Indm for the year 1871-
72, Union Government (Civil)

—————

1210 hrs

COMMITTEE ON PUBLIC UNDER-
TAKINGS

5lst, 528D 54TH REPORIS ANl
MinvuTes

SHRI NAWAL KISHORE SHARMA
(Dausa) I beg to present the follow-
ing Reports and Minutes of the Com-
wmittee on Public Undertakings —

(1) (i) Fifty-first Report on India
Tourism Development Corpora-
tion Limited

(1) Minutes of the sittings of the
Commuttee relating to the
above Report
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(2) (i) Fifty-second Report on
Indian O11 Corporation Lamited (Re-
fineries Division excluding Pipelines
Section)

(u) Minutes of the sittipg of
the Committee relating to the above
report

(3) (1) Fifty-fourth Report on
State Farms Corporation of India
Limited

(i) Minutes of the sitting of
the Committee relating to the above
Report

1211 hrs

DIRECT TAXES (AMENDMENT
BILL

(1) Reporrs or Serrer CommurrEE

SHRI N K P, SALVE (Betul): 1
beg to present the Report of the Se-
lect Commuttee on the Bill further to
amend the Income-tax Act, 1961,
the Wealth-tax Act, 1857, the Gift-
tax Act, 1958 and the Compames
(Profits) Surtax Act, 1964 and to pro-
vide for certain related matters,

(1) EvIDENCE

SHRI N K P SALVE. I beg to lay
on the Table the record of evidence
tendered before the Select Commuttee
on the Bill further to amend the In-
come-tax Act, 1961, the Wealth-tax,
1957, the Gift-tax Act, 1958 and the
Companies (Profits) Surtax Act, 1964
and to provide for certain related
matters

1212 hrs

BUSINESS ADVISORY COMMITTEE
ForTy-sxcoND REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K , RAGHU
RAMAIAH) I beg to move*

“That this House do agree with
the Forty-second Report of the Bu-
siness Advisory Committes present-
ed to the House on the 26th April,
1974 "
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ot vy foed (aT97): worw WS

MR. SPEAKER; I have not received
any names. The practice is that the
names should have been sent earlier.

st wy fomd : y@ w37 ¥ 3@ @
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The question is:

“That this House do agree with
the Forty-second Report of the Bu-
siness Advisory Committee present-
ed to the House on the 26th April,
1974

The motion was adopted.

12.13 hrs.
MATTER UNDER RULE 377

RerPORTED DETECTION OF SECRET MOBILE
Rapio STATION IN MEGHALAYA

MR SPEAKER: Regarding matters
to be raised under rule 377, I have re-
cewved notices from different Members
on the same matter, The notices are
from Shri Vasant Sathe, Shri S. M.
Banerjee, Shri Samar Guha, Prof.
Madhu Dandavate and Shri Tarun
Gogor. The matter relates to the re-
ported detection by the police of two
powerful wireless transmitters- cum-
receiving sets in Meghalaya which
were being used as secret mobile ra-
dio stations.

I think the first Member who had
given the notice can speak on behalf
of all of them.

SHR] S. M. BANERJEE: (Kanpur):
The usual practice is that two-are al-
lowed. So, I request that two Mem-
bers may be allowed,

VAISAKHA 9, 1806 (SAKA)
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SHRI B. K. DASCHOWDHARY
(Cooch-Behar): We have submitted a
calling-attention-notice on this. It is
a very serious matter., If you would
ask the hon. Minister to make a state-
ment on the calling-attention it would
be better.

MR SPEAKER: I shall allow one
fram the Congress side and from the
side of the Opposition.

SHRI S, M, BANERJEE: That is
enough for the day.

MR SPEAKER: But this will not be
a precedent,

SHRI S, M. BANERJEE: Always
you have allowed two Members,

SHRI DINESH CHANDRA GOSWA-
MI (Gauhdt1), if you allow the matter
to be raised under rule 377, then the
call-attention may become barred.

MR SPEAKER: The demands of the
Home Minister are coming up and
the hon. Member can speak on those
Demands,

SHRI VASANT SATHE (Akola);: I
want to invite the attention of the
Government to a very serious matter
that has been reported in today's
newspapers about a secret mobile
radio station in Meghalaya. The re-
port says that the police are reported
to have detected two powerful wire-
less transmitter cum receiving sets
last week, The two seized sets were
presumably used in a secret mobile
radio station based somewhere on the
inter-national boundary in Meghalaya,
The sets have been technically exa-
mined and found capable of intercept-
ing various broadcasting stations of
the world. It further says that the po-
lice sources said here today that the
intercepting capacity of the broadcasts
of sets with high frequency was unli-
mited. The sets which bear markings
of foreign manufacturers have a long
range and are believed to have been
used in clandestine-activities by cer-
tain foreign powers in collusion with
some anti-nationa] elements in the
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[Shri Vasant Sathe} ot wrrwr{ g giwdet (venferae)

sensitive north-eastern . The 3

Meghalaya police have aﬂ:&na num- o T 8 ® ﬂ"l !

ber of persons under the Defence of ot THo Qo wall : REWY GET

India Rules and are making investi-
gations.

Sir, you may recall that a few days
back, during a debate im this House
we had also said that there is a great
deal of anti-national activity going on
in this part of the country both by
agents who masquerade under the
garb of MRA and other organisations—

AN HON. MEMBER Anand Marg,

SHRI VASANT SATHE: I do not
know. He may be knowing better, It
may be Anand Marg or BBC or Vaj-
payee Broadcasting Station or anything
else for that matter-China, or any
other country. 1 do not know,

AN HON. MEMBER CIA

SHRI VASANT SATHE: And CIA
as well, Now, I would like to know
from the Government one thing. 1
would in fact request for a full state-
ment as to what steps the Government
are taking to see that these activities
are checked in good time, because
now, to have such powerful stations—
we have only found two and there may
be many more—and if the enlire
border is thus infested by large radio
intercepting stations ang sets, it is
definitely a very serious matter from
the security point of view, Therefore,
I would like the Government ip make
a statement and sllay the apprehen-
sions in the ming of the people of this
country.

Wl Qo YHo Wl : W wEYea,
o ogw aw § g v gy A ¥
AT BT TAT I qIT F 47 g7 T
ur & see ot ¥rf a2
R, ArETeA w2uT a @ & e
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w1 6 § g% @ won W A e
¥ wt w6
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T4 we3 § ) "y framie &1 am
N N aad frrar g ) agar
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THA, 7Y oY Y AT G A A @
A M § HET WY qAAT A ATE AR
O A AfrT gz d =7 F AwEi
g T 0T a<w At g et ’na famw
AgAA ANEE N THE ™ H g A
sfgravma s gl wrd ? wafow
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| A9 I AEETY 77 frowmEr O3
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w1 WY A1 oA T AR g
AT A FTH R R AR IR A A R
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T AY% X9 {5 3w 7 e Qe wieaa
¢ ar wafy #Y wag @ TwEr g A
%W A ¥ ®1§ IHerd g a7 wade
qTT A g ¥ | w gW g fafa
freww s a1 vg §, ¥ avdw H A
ward s gud Y w0 971 g & a1 A
Y7 | &t wrf & gAE sy wee
w% arfe Ifam wrdamy g1 A% |

MR BPEAKER: Has the Minister to
say anything?

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKER DIK-
SHIT): I am not in a position imme-
diately to say anything at this stage.

MR 'SPEAKER: Later on?

SHR] UMA SHANKAR DIKSHIT:
1 shall examine it.
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SHRI SEZHIYAN (Kumbakonam):
1 have sent a note to you, On 25 April
1 raised, with your permission, under
rule 377, a matter concerning a grave
lapse on the part of the Government
is not passing the Pondicherry budget
in time. At that time I pointed out
that these things should have been pas-
ged by 81st March, It was a lapse on
the part of the Government. They
have not fulfilled their responsibilty.
You were kind enough to remark on
that day. ' The Mimster will examine
this matter and come out with a state-
ment either just now or later on.” This
happened on 23 April. It did not hap-
pen ‘just now’; it has not happened
so far, How long would they take on
this? Is it not contempt of the House
to remain silent like this? If they say
that because the Finance Minister is
not here and therefore the entire work
of the Finance Ministry has come to

o standstill, it is a poor reflection on

their working.

SHRI K. RAGHU RAMAIAH: The
Finance Minister is very much here to-
day .and he has told me that he will
make 'a statement on the 2nd 1st is a
holiday.

SHRI SEZHIYAN: If he is going to
make a prepared statement, will it be
possible to give us a statement before-
hand?

MR SPEAKER: I am not aware of
that; you have given the suggestion.

SHRI DINESH CHANDRA 'GOSWA-
MI: Today the demands are going to
be guillotined and we have no oppor-
tunity of discussing the working of the
External Affairs Ministry, Many im-
portant events have taken place such
as.the Tripartite agreement. Some dis-
cussion should be there either under
rule 193 or some other rule.

MR, SPEAKER: You may talk to
them, not to me.

ot wrew faerdt syl - s o,
Rywdvr Wreardy ofr % o gee foar §
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Wiy fend weawr i 7109w = Dmwaw No. 46—Cobinet
el MR, SPEAKER: Motion moved:
wew WA : T Ay aT W “That & sum not exceeding Rs.
# & war qas ) 88,47,000 on Revenue Account be

granted to the President to complete
-the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975, in res-
pect of ‘Cabinet’.”

Demann No. 47—Department oj Per-
sonnegl and Administrative Reforms

Wiy fom? : w177 FaTag WA
Fex war g1 wmal ®r wary W
]

. ATOE REA WY WA ¥ Ay
WIS F7 T ¥ § gafod wm w1 I

e s & 1 @ S A fRAeT MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
4,63,44,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975, in res-
pect of ‘Department of Personnel
and Administrative . Reforms'”

12.24 hrs.

DEMANDS FOR GRANTS, 1974-75—~
Contd,

MnusTRY or HoMe ArrAmRs

MR, SPEAKER: The House will now
take up discussion and voting on De-
mand Nos. 46 to 58 relating to the
Ministry of Home Affairs which can
be discussed till 6 P.M. when guillotine
‘will take pllee._

Demanp No. 48—Police ,

MR. SPEAKER: Motion moved:

" “That a sum not exceeding Rs:
133, 45,227,000 on Revenue Account
and not exceeding Rs, 2,29,27,000 on
Capital Account be granted to the
President to complete the sum neces.
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1975, in respect of ‘Police’.”

Hon. Members present in the House
who desire to move their cut motions
may send slips to the Table within 15
minutes indicating the serial numbers
of the cut motions they would like to
move. They will be treated as moved.

Damanp No. 45—Ministry of Home

Affairs DemaNp No, 40—Census

. . SPEAKER: Motion moved:
‘MR, SPEAKER: Motion moved: MR ¢

“That a sum not exceeding Rs.
1,72,98.000_ on Revenue Account be
granted to the President to complete
the sum nec to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1075, in res-
pect of ‘Ministry of Home Affairs’.”

“That a sum not exceeding Rs.
1,72,96,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
theautdayotuudx,!m,hm-
pect of ‘Census’.”



gy

253 DG, 197475

Desaxe No. 50— Other Expenditure

of the Ministry of Home Aflairs

MR, SPEAKER: Motion moved:

“That a sum not exceeding Rs.
64,91,87,6000 on Revenue Account and
not exceeding Rs.
Capital Account be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1875, in respect of ‘Other
Expenditure of the Ministry of
Home Affairs.” .

Demano No. §51—Delhi

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
72,04,38,000 o, Revenue Account and
not exceeding Rs, 28,30,60,000 on
Capital Account be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
Mareh, 1975, in respect of ‘Delhi'.”

Denmanp No, 52—Chandigarh

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
8,88,78,000 on Revenue Account and
not exceeding Rs. 3,60,65,000 on Ca-
pital Account be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which will
come in course of payment during
the year ending the 31st day of
Ma;ch, 1975, in respect of ‘Chandi-
gar ' .

yemaxp No, 53—Andaman and Nicobar
Island

MR, SPEAKER: Motion moved:

“That a sum not exceeding Rs.
13,98,82,000 on Revenue Account and
not exceeding Rs. 595,60,000 on
Capita] Account be granted to the
President to complete the sum neces-
sary toh;iem;,r the charges which will
come course of ment durin
the year ending gsmm;
March, 1975, in respect of ‘Andaman
and Nicobar Islands’.”

VAISAKHA 0, 1896 (SAKA)
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DeMaAND No. 54—Arunachal Pradesh

MR, SPEAKER: Motion moved:

“That a sum not exceeding Rs.
18,50,97,000 on Revenue Account
and not exceeding Rs, 7,08,28,000 on
Capital Account be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment dur-
1ng the year ending the 31st day of
March, 1975, in respect of ‘Arunachal
Pradesh'.”

Demano No, 55—Dadra and Nagar

Haveli

MR SPEAKER: Motion moved:

“That a sum not exceeding Rs.
82,40,000 on Revenue Account and
not exceeding Rs. 1,07,85000 on
Capital Account be granted to the
President to complete the sum neces.
sary to defray the charges which
will come m course of payment dur-
ing the year ending the 31st day of
March, 1975, in respect of ‘Dadra and
Nagar Haveli'."”

Demaxp No. 56—Lakshadweep

MR. SPEAKER: Motion moved;

“That a sum not exceeding Rs.
2,15,60,000 on Revenue Account and
not exceeding Rs, 66,55000 on
Capital Account be granted to the
President to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1975, in respect of ‘Laksha-
dweep".”

SHRI

JYOTIRMOY BOSU (Dia-

mond Harbour): I beg to move:

“That the demand under the Head

‘Ministry of Home Affairs’ be reduced
to Re, 1.”

[Bugging of the offices and resi-
dences of the lsaders of Congress-
opposed political parties.(7)]



255 D.G., 1074-75

[Shri Jyotirmoy Bosu]

“That the demand under the Head
‘Ministry of Home Affairs’ be reduced
to Re. 1.

[Purchases of electronic gadgets
from Japan, U.S.A. and West Ger-
many for bugging operation. (8)].

“That the demand under the Head
‘Ministry of Home Affairs’ be reduced
to Re 1"

[Government's drive for the estab-
lishment of one-party dictatorship
and a state of semi-fascistic charac-
ter (9)

“That the demand under the Heac
‘Ministry of Home Affairs’ be reduced
to Re, 1.”

[Converting India into a gestapo
State. (10)].

“That the demand under the Head
‘Minustry of Home Affairs’ be reiuced
to Re. 1.”

[Misuse of Maintenance of Inter-
nal Security Act by the ruling Party
to curb and suppress ils political op-
ponents. (11)]

“That the demand under the Head
‘Ministry of Home Affairs’ be reduced
to Re 1.

|[Failure to honour the judgment
delivered by the Gujarat High Court
declaring as “illegal any notification
passed under Sectipn 144 of Cr. PC
announcing that persons committing
breach of such order shall be liable
to be shot".(12)].

“That the demand under the Head
‘Ministry of Home Affairs’ be reduced
to Re. 1.7

[Failure of lift the state of emer-
gency and scrap the D.IR. promul-
gated in December, 1071 in spite of
the prevalence of normal conditions
in the country.(13)]

“That the demand under the Head
‘Ministry of Home Affairs’ be reduced
to Re, 1"
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[Reported secret directive of the
Central Government not to recruit
members of CP.I. (M) and some
other parties in Government services.
(14)]

“That the demand under the Head
‘Ministry of Home Affairs’ be re-
duced tp Re. 1.

[Murderous attempt on office
bearers of Hindustan Steel Employe-
es Union, Durgapur by some un-
known persons by tossing a hand-
grenade, bearing marks of Pakistan
Ordnance Factory, resulting in se-

rious njury to one and minor inju-
ries to others. (15)].

“That the demand under the Head
‘Police be reduced by
Rs. 100,00,00,000," °

[It is not necessary to spend 162
crores of rupees on Central Police;
police 15 g State subject angd law and
order is the exclusive jurisdiction of
the States, the Centra] Government
has responsibility towards Union ter-
nitories in this regard. (27)I.
“That the demand under the Head

‘Police’ be reduced by Rs, 25,22,73,000.”

[Expenditure under the heag Cen-
t-al Reserve Police has risen from
about Rs 1.5 crores during 1980 to
more than RS. 30 erores during 1974~
75. Police is a State subject and hen-
¢e it is not at all necessary to main-
tain such a huge Central Police
force.(28)]

“That the Demand under the Head
‘Police be reduced by Rs. 100.”

[Central and State Reserve Police
stationed in Dohad to avert trouble,
incited it, by their brutal behaviour,
including molestation of women,
(30)]

“That the demand under the Head
‘Police’ be reduced by Rs. 100.”

[Repression let loose by the Cent-
ral Police forces in Nagaland and
Manipur.(31)]

“That the demand under the Head
‘Police’ be reduced by Rs, 100.”

[Working of esch Central Police
force since 1987.(32)]
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“That the demand under the Head
‘Police’ be reduced by Rs. 100.”

[Failure and unwillingness to pay
eompensation to the tamilies of the
wictims of Central Police atrocittes
i Gujarat and Bihar.(33)]

“That the demand under the Head
‘Police’ be reduced by Rs. 100.”

[Failure to ensure security to the
citizens of Delhi, which has earned
notoriety as a “erime city’.(34]

“That the demand under the Head
‘Police’ be reduced by Rs, 100.”

[Incidence of crime in Delhi 18 on

the increase along with the fantastic
rise 1n the expenditure on Ceniral
pohice with every passing year, (35).

“That the demand under the Head
‘Police’ be reduced by Rs. 100.”

[Reign of terror let loose by the
Central paramilitary forces in co-
operation with the State Police force
upon the people of Gurarat, Bihar,
Marashtra and other States where
the people have been agitating for
food, against high prrces and corrup-
tion and where at least one hand-
red people have been killed by the
police (36)]

“That the demand under the Head
‘Police’ be reduced by Rs. 100.”

[Rampant corruption, favoritism
and ncpotism in the Border Security
Force organisation, (37)1.

“That the demand under the Head
‘Police’ be reduced by Rs, 100.”

[Alleged lareg scale physical as
sault by the Border Security Force
personnel on the Nagar Women and
gizls in the State of Manipur.(38)1

“That the demand under the Head
‘Police’ be reduced by Rs. 100.”

[Fantastic risg in the expenditure
on Central police and proliferation of
new Central paramilitary forces in
spite of fact that law and order is
a State subject.(39)]
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“That the demand under the Head
‘Police’ be reduced by Rs, 100.”

[Centra] police forces such as BSF
CRP, CISF and other, have become
weapons in the hunds of the Govern-
ment to suppress the democratic
movements of the toiling people for
food, against high prices and corrup-

tion.(40)]

“That the demand under the Head
‘Other Expenditure of the Ministry of
Home Affairs’ be reduced by Rg.
8,87,52,00."”

[No details have been furnished
under the head “Intelligence Bu-
reau,” the bulk of this amount, it is
suspected, is likely to pe appropriat-
ed to suppress the Congress-opposed
political parties and to keep watch
on the persons of the leaders of
leftist parties and hence this expen-
diture 1s infructuous (41)]

“That the demand under the Head
‘Other Expenditure of the Ministry of
Home Affairs' be reduced by Ra. 100."

[Refusal to order judicial probe
into the cases of Police firing in con-
nection with the food agitation in
Gujarat, Bihar and other States.
(4501

“That the demand under the Head
‘Other Expenditure of the Ministry of
Home Affairs’ be reduced by Rs, 100."

{Failure to protect thg Harijans
from atrocities by the Police, goon-
das and landlords in the country.
(46)1

“That the demand under the Head
‘Other Expenditure of the Ministry of
Home Affairs’ be reduced by Rs. 100"

[Cases of atrocities on the Harijans
including physical assault op the
Harljan women and girls by the Po-
lice have registered a sharp rise in
recent period.(47)]
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SHRI FRANK ANTHONY (Nomi-
nated—Anglo-Indians): I beg 0
move:

“That the demand under the Head
‘Ministry of Home Affairs’ be reduced
by Rs. 100",

[Erosion of minority rights and
the rule of law. (26)] -

SHRI DASARATHA DEB (Tripura-
East): I beg % move:

“That the demand under the Headl
‘Ministry of Home Affairs’ be reduced
by Rs. 100.”

[Failure to protect the interest of
tribals on land.(48)}

“That the demand under the Head
‘Ministry of Home Affairs' be reduc-
ed by Rs. 100"

[Need to declare the triba) belts of
Tripura where there is a preponde-
rance of tribal population ag schedul-
ed areas and to constituie autono-
mous district or region therein.(49)]

“That the demand under the Head
‘Ministry of Home Affairs’ be reduced
by Rs, 100.”

[Immediate need for constitution
of a Regional Commiitee for the tri-
bal compact belts in Tripura with
the representatives of tribals elected
on the basis of adult franchise.(50)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduced
by Rs. 100.”

[Lack of protection of tribals in
Tripura resulting in a large number
of tribals deserting Tripura as their
lands were taken away by a power-
fu] section belonging to non-tribal
Bengali community.(51))

“That the demand under the head
‘Ministry of Home Affairs’ be reduced
by Rs. 100.”

[Need for allocation of special
funds for removing backwardness of
“f‘rlpuru. particularly its tribal areas

52)1

“That the demand under the head
‘Ministry of Home Affairs’ be reduced
by Rs. 100.*

[Declaration of the tribal belts of
Tripura as scheduled area and the
constitution of the Regional Council
for such area with the representativ-
es of tribal people elected on the
basies of mdult franchise on the pat-
tern of Sixth Schedule of the Cons-
titution with powers to undertake
all deveuopment works of the Sche-
duled area.(53)]

“That the demand under the head
‘Department of Personnel and Admi-
nistrative Reforms’ be reduced by Rs.
100."”

{Need to constitute a commuittee to
find out the causes as well as acreage
of transfer of land from tribals to
non-tribals in Tripura since its inte-
gration with Indiap Union.(54)]

“That the demand under the head
‘Department of Personnel and Admini-
strative Reforms' be reduced by Rs.
100."

[Need to enact legislation for the
restoration of all lands to {ribal on-
gina] land holders that were illegal-
ly transferred fium tribals to nom-
tribals on or after the ist day of
January, 1862.(55)]

SHRI R. V. BADE (Khargone): 1
beg to move:

“That the demand under the head
‘Ministry of Homg Affairs’ be reduc-
ed by Rs. 100.

[Utilisation of C.R.P,, B.SF. and
Territorial Army for political pur-
poses.(69)) .

“That the demand under the head

‘Ministry of Home Affairs’ be reduced
by Rs. 100.”

[Failure to check atrocities on
Harijans.(70)]
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“That the demand under the head
‘Ministry of Home Affairs’ be reduced
by Rs. 100"

[Failure to conduct judicial ir-
quiry into the firing incidents in
Bihar and Gujarat (71)]

“That the demand under the head
"Ministry of Home Affairs’ be reduced
by Rs. 100.”

[Failure to maintain law and order
i the country (72))

“That the demand under the head
‘Ministry of Home Affairs’ be reduced
by Rs, 100.”

[Deplorable acts of suppressing the
democratic and just agitations Dy the
opposition parties by the use of
brute force (78)]

MR. SPEAKER: The Demands for
Grants and the Cut motions are now
before the House,

SHRI JYOTIRMOY BOSU (Diamond
Harhour): Sir, the role of Home
Ministry or the Police Ministry in a
so-called democracy as we have today
In this country, the Police and its per-
formance and their expenditure have
revealed that this is nothing shcrt of
a Police Raj On the one hand, they
are talking about econumy, zut in un-
nroductive expenditure etc. On the
oth~r hand, we see the phenomenal
growth of policing and its administra-
tive expenditure

Sir, the Central Police in 1950-51
cost this poor country Rs. 3 crores. In
1964-85 it came to Rs, 25 crores, a
little over that, In 1968-82. it jumped
1o Rs. 72 crores and for the year 1974-
75, the budget estimate is Rs. 169-39
crores, a little over that.

Sir, I will then refer to CRP. I call
it Central Raksha Pitha. 1t has now
‘60 battalions, In 1960-81, the expendi-
ture on CRP was Ra. 1.97 crores. In
1973-74, it jumped to Rs. 39.44 crores.
On the one hand, this is the picture
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here On the other hand, what is the
expenditure on the Stats Police
Forces In 1946-47 vwhen the country
was ruled by foreigners,—that was
a year of turmoil and rioting—the
budget did not exceed Rs. 13,06,00,000.
Today, in the year 1973-74, lhe same
Forces have consumeq Rs. 312,93,00,000.
This 15 the increase in expenditure 1t
the State sector. In the Central sec-
tor, I have already given you the
figures

The Border Security I'orce 13
another queer organisation which has
come up. This is really mysterious.
They have now near about 80 batta-
lions They were keeping it a closely
guarded secret I caught hold of a
BSF gentleman about a month ago to
tell me about this. In 1938 68, the
expenditure on BSF was Rs. 262_4
crores For 1974-75, the budget esti-
mate 1s Rs. 57.41 crores. On the top of
this, they have got 17,500 Central
Industries. Security Forces Sir, what
did the Government say at the tima of
passing of this BSF Bill?

“The purpose of this force is, as I
have said, to ensure the security of
the borders of India, secondly, to
secure or instil a sense of confidence
in the people living on tne borders
and, at the same time, to take pre-
cautiong to see that smuggling and
all the types of crimes (hat take
place on the borders do, not take
place.”

This is what Mr. Chavan has sad,
when the Bill was passed by this
House. What did we say? We said
this I said at that time:

“Mr, Deputy-Speaker, Sir, if we
look at the Financial Memorandum
attached to the Bill, the penultimate
paragraph says: ‘The recurring ex-
penditure on the administration of
the Force during 1967-68 was of the

order of Rs 18.21 crores, it is likely
to go up by about Rs, 2 crores
because of some addition to the
existing strength of the Force.'
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Then, 1 also said, at that that tire:

“The Border Security Force is
being created to bécome a parallel
Central Police force and the purpose
of that is nothing short of rep-
ression.”

Sir, it is there in the eastern area,
where we had a long border. Now,
there is no longer a Pakistan border.
We have the friendly Government,
Bangladesh So, his assurance in this
House was nothing short of a bunkum.
In-tead, they have utilised the BST
for internal security duty, as revealed
by the Ministry in their Annual Re-
port. It clearly states:

“The BSF. completed eight year
of its existence in 1973-74 It conti-
nued to be deployed along the
borders both in Eastern and the
Western sectors and also rendered
assistance to the States of Uttar
Pradesh.”

very near the border—

“Andhra Pradesh, Assam",

alen on the border—

“Orissa, Tripura, Punjab, Madhya
Fradesh, Rajasthan, Bihar, Gujaral,
West Bengal, Meghayala, Manipur
and Union Territories of Chandigarh
and Delhl in maintenance of inter-
nial security.”

So, the cat 1s out of the baz. It s a
foice for presenting the people with
lathis. The truth is that the Govern-
ment are organising a parallel force
so that, should there be an uprising in
the defence services, they have another
force ready. This is eviden: from the
fact that the pay and ailowarces «cf
the Border Security Service Persomnel
are much higher than those of the
personnel of the armed services. That
shows that skeleton in the cupboard,
If there iz any uprising, there is 2
parallel armed forces exactly on the
lines of the light infantry battalion.
There is a lot of dissatisfiction in tht
armed for:es today. That is why you
are going In a big way to orgenise the
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Border Security Force 1Is il or is it
not correct that in the Bordu: Security
Force the salary is much nigher than
that of the army?

Then look at the misdeeds The
chief of the CRP, Shr1 3, 8 Mishra,
says at Bhubaneswar:

“Every State Goveramen*' prefer
the CRP as they use the muin:munv
force compared with the BSF ard
the army in iackling the smituation

I may tell you that they gie no luss
cruel than the other forces. In
Ahmedabad they went to the extent
of using poisonous shelis, which were
fired indiscrimimnately. In ome ploce
which I visited, an old man died as
soon as a shell exploded wiilun his
countryard, because of suffcoation. And
that shell was an imporled ~ne, made
mm America. I know this 183 bound to
happen m a police State such as this

These are the Indian addition of the
stoim troopers I want to know why
the declaredpolicy has been violated
in this manner. These are criminal
forces under the command of our
great friend, Shri Dikshit, and the
Prime Minister, and they are both
socialists! Of course, the past associa-
tion of Shri Dikshit does not shw
any socialism anywher: You are
stationing these forces in Manipur,
Nagaland and Mizo Hills under the
garb of sensitive areas ani you are
very cleverly keeping them out of the
sight of the people of this country.

They are committing mass muvders,
mass rape, mass looting and s-son In
those areas. Otherwise, can Yyou
imagine a Commandant, & Deputy
Commandant and others rap:ng a girl?
The girl was profusely bleedimg and
out of shame she had to commit suicide
the next day. They comm: such
heinous crimes and parade women in
the nude in the open in the village of
Rihand by one Major Dharam
Prakash of BSF. They are lynching
them. Why should we nct lynch
these criminal bessts who act like this
on these helpless villagers? Yet, we
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are paying them higher salaries and
allowances,

What is happening to the iop man
of the Berder Security ¥orce, Shri
Rustomji, the keeper of law and order
and the high priest? He is involved
in this dirty land grab case. If there
15 some Minister worth the salt, he
would have suspended this man the
first day this news came out. How
much is the consideration? Tlie benefit
comes to about Rs. 75,600, If this is
the work of the Director-General oi
the BSF, God help this country.
Corruption in the BSF is sky mgh.

MR SPEAKER: You should be very
careful when you make such refei-
ences,

SHRI JYOTIRMOY BOSU. Sir, 1
have given you notice. I am not a new
member I am quite aware of the
responsibility and the importance of
this House.

MR. SPEAKER: Why don't you
nisten to me? This case is sub-judice,

SHRI JYOTIRMOY BOSU: What is
sub judice?

MR. SPEAKER: Everything
sub judice?

is

SHRI JYOTIRMOY BO3U: Land
was given to Shrimati Sakuntala
Masani, wife of Shri Masani, because
she wrote a book about Shrimati
Indira Gandhi.

Then, there is Brig. Pandey, the
Inspector-General of the Border Se-
curity Force. Do you know that
during the Bangladesh operations
meny Treasuries were looted and
crores of rupees were pocketed and
brought into this country? All the facts
are known to Field Marshal
‘Maneckshaw and the Director-General
here and many others. But the inquiry
was hushed up. On the cantrary,
instead of punishing them, they were
appreciated, There was an eye-wash,
A fraction of the looted money from
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Ba.nglgdesh Treasuries was recovered
from junior officers. For example, one
Kedar Singh, the Inspector of B.S.F.
Academy, who brought Rs. 80,000 was
promoted as Dy, SP. I am making a
specific charge on the floor of the
House. He should reply to that. I
have got evidence and all informaton
in my hands.

They spare nothing. There was
another misappropriation. They had
an exhibition near the Exhibition
Ground building at Mathura Road.
They followed suit of the Director-
General and they removed all the
materials and things from there {or
their own purpose. In Gujarat, over
2000 camels, etc. were looted by these
people at Nagarparkar and Bhu; area.
They were sold in open auction hy
Brig. Irani, a relation of Rustomji—I
should be contradicteq if I am wrong—
for several lakhs of rupees. What
happened to this money? We want a
clear and categorical reply. Is it not
a fact that the money was aistributed
amongst the officers? I have received
representations from the senior officers
of the B.S.F. Many of them have scen
me. They say that there is a reign of
loot going on in the B.S.F.—the worst
scandal.

There is the B.S.F. Academy at
Takenpur, There was land procure-
ment by officers, like Brig. Pandey,
Lt.-Col Rampal Singh and Lt.-Col.
Nair. They bought land in the name
of somebody else and then they sold 1t
to the Government at a profit of 800
per cent. You were short of resources.
This should be verified....

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): The hon. Member should have
either made the allegations outside or
he should have written to the
Government of India in helping
us to investigate into these cases and
tell the House where the matter stands.
Now, he brings forward this kind of
wild allegations. It is not fair. We
cannot fing out the facts in such &
short time and give a reply.



267 DG, 1974-75

SHRI JYOTIRMOY BOSU: To-
morrow. If the hon. Minister was
worth his salt, he would have come
out with a gtatement on the igsue of
rape of Naga women suo mofu on the
floor of the House. His party does nol
have the guts to come forward. What
is he talking about? We have tolerated
enough of this Tommy-rot here.

The B.S.F. Training Institute re-
quires a thorough probe as to how
rmauch money has been pocketed by Brig
Pandey & Co. I want to know about
the caseg where they cheated a widow
and made her sign a document for
Rs. 5000 while the price was § times
more. A thorough probe into the
assets of all these officers is absolutely
necessary.

Now, I would like to tell you what
the international press writes about
the performance of Mr., Dikshit's
Forces. This is published from London.
It has gone to the international press.
It says:

“On February 25, 1973, the C Coy,
4th Kumaon Regt. of the Indian
Army commanded by one Capt.
Jasbir Singh came to Hebolini The
Indian Army went straight to the
Church and commutted sacrilege
inside the Church. They also used
the Church as their overnight camp.
During the night, the Indians staited
their savage attack on women who
were by that time in bed. They
raped Mrs, Pukhalu, after knocking
down her husband unconscious. In
another house, they ordered Mr.
Vetovi to get them alcohol. While he
was away from his house, they raped
his helpless wife. Similarly, the
Indians attacked Mrs. Miyeli and
Mrs. Hosheli.”

Then, there was another ease on May
9, 1973. But the most serious case is
of may 12, 1973. It says:

“On May 12, 1973, the Dogra Rest.
of the Indlan Army issued an ulti-
matum to Yonshei village, threaten-
ing dire consequences unless they
produce the following membeis of
the Women society.. .”
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“The girls are, namely; 1. Mias
Wangnoi, aged 20; 2. Miss Bauuh,
aged 19; 3. Miss Wanja, aged 20; 4.
Miss Longngoi, aged 18. They were
forced to ‘surrender’ after taking
into account the consequences es-
pecially on the children and old
people. The Indian Army com-
mander in charge of the occupation
post refused Miss Wengngoi leave
after their ‘surrender’. She was
later savagely raped by two Indian
Army Captains, Miss Wengngor is
a tall and beautiful girl with a
strong moral character. She 13 still
being held by the Indians.”

We want a clear and calegorical
answer to this. We are not going to
tolerate the non-sense any more.”

About Border Security Force, we do
not want to say much because we
have already said a lot about it.

I now come to the Gestapo organi-
sation. A Press note issued recently
says that an IAS officer has been given
the President’s award—aun  officer
belonging to the Research and Analysis
Wing. a mysterious organisation. We
see that the I.B. Budget has jumped up
in the last three years to Rs. §,57,52,000.
We also see from the budget papers
that there is discretionary expenditure
to the extent of Rs, 13,47,84,000....

Shri PILOO MODY (Godhra) K Dis-
cretion for?

SHRI JYOTIRMOY BOSU: Discre-
tion for torpedoing the people oppos-
ing the Congress and Mrs. Indira
Gandhi and her coterie. Under what
head the Research and Analyus Wing
has been booked in the Budget, we
want a clear and categorical answer to
this. The sole job of this Research and
Analysis Wing is to keep the coterie
in power led by Mrs. Indira Gandhi;
they are wanting to bring in fascism,
mass murder of democracy, sccret
murders, defections, blackmailing and
political murders. We know in Nagar-
wala's case how it was done, Even the
Cabinet Ministers are not spared....
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MR. SPEAKER: The hon, Member
may try to conclude.

SHRI JYOTIRMOY BOSU: 1 have
been told that my party's time in 20
minutes. They have already taken
five minutes; Mr, Dikshit also took
some of my time.

MR SPEAKER: The time allowed is
15 minutes. You have doubled it.

SHRI JYOTIRMOY BOSU: I am en-
titled to 29 minutes, Sir,

ot TRt Wit (wmnge ):
CER ERF AT 1192 @ W 9|
3% [gara & gaa faemr wifeg

MR. SPEAKER: We have to be fair.

SHRI JYOTIRMOY BOSU: I would
beg of you, Sir, to provide us with a
metal detector to each member because
I knew my house, my office, every-
where 1t 18 bugged; otherwise, I have
to ask for an import licence from the
Minister of Commerce for importation
of a metal detector since performance
will be difficult otherwise It 13 very
interesting. You must know, Sir,
because your telephone ig also tapped.
I cantell you some conversation that
you had on a certain date. The method
they adopt is..

MR. SPEAKER: I did not know
that you do this to me also!

SHRI JYOTIRMOY BOSU:

Through Mr. Dikshit,

You should know what are the
methods that are adopted. One method
is by connecting a cable with the dis-
tribution box. But this is not dune
very often, The second method is, in
the exchange they join a pair of cables
with the unisilector and tbhen they
connect the cable with “one of their
own numbers {0 which they usually fix
a taperecorder. Another metnhod is by
connecting eables where a victim's
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telephone cables have terminated.

This is very inexpensive and the symp-
toms are, the volume goes down and
the telephone set goes out of order
very frequently. One would often
hear unusual tinkling sound at certain
hours of day and night. This is the
time when they fit and refit these
connections, ‘This is whai they are
doing. This is how democracy is
functioning in this country!

MR. SPEAKER: Mr. Bosu, you were
telling me that you were told that you
would have 29 minutes. Previously it
was 11 hours but now the time has
been revised. So, please conclude. If
you want, you may have two or three
more minutes.

SHRI JYOTIRMOY BOSU: I now
want to refer to electronic gadgets im-
ported from abroad, from UK, USA,
Japan, Germany etc, There are 35
items of 68 K.G. each. They landed in
Bombay in January, 1874. Certain
officers left Delhi on 8-1-74 and re-
turned with these gadgets on 22-1-T4.
The names of the officers are: Babulal
Parsai and Balram Sahu from MP.
(LB.). It is not difficult to prove this
They used to bug telephones planted
in offices of political parties. The
CPWD is doing it with the help of
deputationists 1 want to ask the
Home Minister a few questions in this
connection. How many officers have
been sent abroad for training regard-
ing use of electronic devices for bug-
ging, use of computers and matters re-
lated to security? Fo, all these ne-
farious activities, the mode of selection
and recruitment and promotion has
been taken away from the purview of
the Union Public Service Commission
This comes exclusively under Intelli-
gence Bureau. The excuses which they
give are, urgency and verification time,
What we find in this regard is that the
posts have been doubled in recent
years It ia very significant to note
that these posts have been doubled in
recent years. That is why they waniad
section officers to go before their own
Departmental Committees and not
before the Home Ministry,
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I want to quote from a letter No.
8/12]72 Poll. (D-I) dated 7-4-74. This
is trom Mr. C, V. Narasimhan to Chief
Secretaries. This says what is to be
done in case of the Railway strike.
This is a wonderful piece of docu-
ment. I wish to quote what it says. It
says:

‘One of the important ingredients
of effective preventive action will be
the arrest and removal from the
scene of their activities of persons
who otherwise would either contri-
bute to the success of the strike or
create serious law and order
problems.’

Then about Railway strike it says'

‘The provisions of the MISA could
be profitably invoked while under-
taking preventive action... /'

SHRI S. M. BANERJEE (Kanpur):
Sir, I rise on a paint of order. I am
thankful to my hon. friend Shri
Jyotirmoy Bosu that he read out a
portion of thig secret letter. Since a
portion has been read and it is in
connection with the Railway strike, I
would like him to place the letter on
the Table of the House; it is allowed
under the rules.

SHRI JYOTIRMOY BOSU: I shall
do that, Let me read out:

“Section (1)(a)(xlil) specifically
enables detention of any person with

L - L »

“It may also be noted that whereas
the grounds of detention will ordi-
narily require to be furnished to
the detenue within five days of the
date ef detention, sectien 8(1) per-
mits the suthority making the order
of detention to furnish such grounds
within 156 days of the date of deten-
tion in exceptional circumstances
and for reasong to be recorded in
writing, The corresponding emten-
sion of dates for spprovil of orders
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by State Government, etc., may iso
be noted in this connection.”

Then it says:—

“....under the normal laws, there
need not be any hesitation to resort
to the provisiong of the MISA.»

What wonderful democracy it is in this
ecountry!

MR. SPEAKER: Mr, Bosu, you will
‘piease conclude since your time 18 now
up.

SHRI JYOTIRMOY BOSU: What is
happening to the general intelligence?
The other day, our Prime Minister said
in the other House that “there iz mo
doubt that anybody can always func-
tion better, but I would like to assure
the hon. Member that this Commuittee
has given us a very thorough evalua-
tion and assessment of the situation.”

Far the U.P. election, Orissa election,
for torpedoing DMK Government in
Madras, for the money they spent,
what is the dividend that they are
getting?

In the press two LIPS. Officery
names are mentioned who are going
on bullying the press. I have got a
card with me. One pame is Shri B. B.
Nandy and the other name ig Shri
Paritosh Sen,

MR. SPEAKER: Mr. Bosu, you are
going on mentioning the names of per-
song without taking my permission.

SHRI JYOTIRMOY BOSU: I have
taken permision from you for every-
thing. These peocple are going on
bullying the press in Calcutta, Those
who are writing articles are taking
discretionary funds of the Union fremi
Government, They have got 3j
crores of such funds. B

MR. SPEAKER: Mr. Bosu, you have
axceeded the time. Please sit down. I
am not going to allow you any more,
Please conclude.
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SHRI JYOTIRMOY BOSU:
now take two minutes more.

MR. SPEAKER: Please wind up.

I shall

SHRI JYOTIRMOY BOSU: I shall
wind up.

Sir, the London paper writeg as
Tollows:

“Mrs, Gandhi has a sub-continent
on her mind, we know, but that is
no reason for her to keep on closing
her eyes to the treatment of political
prisoners im West Bengal....Thou-
sands of youngmen and women rc-
main ig yail. The allegationg of
torture are gerious. In spite of the
timid doubts of the judiciary, they
are not being brought to trial,
Rumours of deathg in )ail are grow-
ing and more convincing. It is hard
to believe that the Indian Govern-
ment wishes to line up with States
like South Africa....in itg treatment
of the interned.”

My last point is this, Shri Dikshit,
an old politician, is a very successful
Treasurer. He gave the shoot-at-sight
order in Bihar, I threw a challenge
an the floor of the House that in Bihar,
that erder was given. 1 am challeng-
ing the Home Minister. If he is truth-
ful, if he is true to himsel?, he should
accept that challenge angd have a probe.
He ghould resign, The Home Minister
is g replica of what Hitler did in
Germany. If we do not do this, the
Parliament will go; democracy will be
ruined. *

Therefore, I oppose the demands ot

the Home Ministry lock, stock and
barrel,

SHRI §. M. BANERJEE: What about
your ruling about the document?

MR, SPEAKER: He has quoted.

SHRI 5. M, BANERJEE: Sir, we
have decided to publish it in the jour-
ual.

MR. SPEAKER: I shall examine it
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SHRI S, M, BANERJEE: It was laid
on the Table of the House.

MR. SPEAKER: I ghall see the rule
about that. Now. Mr. Bhagat,

SHRI H, K, L. BHAGAT
Delhi): Mr, Speaker, Sir, I am not
surprised at the speech that Mr,
Jyotirmoy Bosu has made because
nothing better was expected of him.
Perhaps, he could have.said something
woise. 8ir, it is amazing that Mr.
Jyotirmoy Bosu stands in this House,
brings about individual cases and
makes allegations without bringing
them to the notice of the Government,
These are the cases in which no en-
quiry has been conducted. These are
cases about people who are not pre-
gent 1n the House gnd who cannot
defend themselves. It is amazing he
brings such individual caseg in this
House.

(East

(Interruptions)

I want to tell him one thing M.
Bosu hag tried to show that there is
no democracy in this country and that
there is something like a fascist Gov-
ernment functioning in this country
and that it is a Police Raj. I want to
tell Mr, Bosu—if he does not mind and
I do not wish to intimidate him—that
democracy exists in this country, What
you are saying today actually is what
certain forces and certain parties in
this country are trying to bring about,
that is, the end of democracy. God
forbid if there 18 end of democracy in
this coumtry—if you dp not mind my
telling you—I can tell you, Mr. Bosu,
you will be the first mam, take it from
me, t0 be hanged with the first lamp
post. Why Because the end of demo-
eracy or the faseist rule will not tole-
rate you. (Interruptions)

It is not an individwal question, I
am mentioning the situation symboli-
cally. We know what is happening in
this country today. Mr. Dikshit ia a
gentle and s noble goul and has a
non-violent personality. He has a
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balanced perspective, I gm sure he Is
not getting provoked by what 15 Heing
done by various forces,

What are you doing? You are try-
ing to bring about an end of democracy
in this country. Today many campaigns
are being carried on—they may be by
any nomenclature. There is campaign
to paralyse the Government in Bihar.
Sometimes it calleq revolution; some-
times it is called 1942 movement;
sometimes it called civil dis-obedience
movement; sometimes it called a
movement for citizens democracy and
sometimes it 1s called the rise of stu-
dent power. Now. what is being done
in the name of this movement, Rail-
way stationg are being attacked and
looted. Post-offices have been attacked
and looted. There is absolutely no
campaign against the blackmarketeers
or the hoarders. There i8 pno gherao
of black-marketeers or the hoarders
who spread corruption in the country.
What is happening ig there is intimi-
dation and coercion of MLAg and MPs
irrespective of the fact whether there
are any allegations oy not. Coeruion
and intimidation is being resorted to,

My friend saig that it is a Police
Raj, What are you doing? You create
a situation for the police. Stones are
ihrown at the police. With due respect
I would say a sgituation 13 created
where police has o act. If police acts
it is blamed, 1{ it does not act it is
blamed; if it under-actg it is blamed
and if it over-acts it is blamed. 1t is
a pity—I do not want to use strong
language—thag Mr, Bosu by mentwn-
ing a few instanceg of individual ofli-
cers of the BS.F. which may be cor-
rect according to him, or may not be
correct, has used bad expression ahout
BSF, Everyone in this country is
proud of the role of B.S.F.. particular-
ly in regard to. Bangladesh struggle It
is g pity that thisfriend of surs sitting
in this House makes gall kind of base-
less, false and even concocted allega-
tiong and goes on giving bad name to
everyone in season and out geason,
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13.00 hrs.

There is no butchery of democracy
by us. Butchery of democracy is done
by you and the people like you inside
and outside this House are responsible
for making attempts to bring about an
end to democracy in thig country. We
see what is being done in Bihar or
what was done in Gujarat.

Those who are thinking that if
demoracy dies they have g chance to
gel into the elections I might tell them
that they are grossly mistaken, Now,
elections become relevant or irrele-
vant in a strange way. If Jana Sangh
wins an election in Amritsar it is rele-
vant election and the resignation of
the Congress Ministry is demanded. If
Mr. Vajpayee, who wanteq to be the
Chief Minister of Uttar Pradesh, is
rejected by the people of Uttar Pra-
desh the elections become irrelevant.
If we lose in Maharashtra a few seats
they say people are against us and the
results are relevant and when we win
the election become rigged and all
that. The fact is there is a conspiracy
1n this country—a very clear and con-
certed conspiracy—to bring an end of
demoratic institutions in thig country.
This is the situation which Mr. Dikshit
Lag to face and this is the situation
which the State Governmentg have to
face It is a very extra-ordinary
situation., It hag been an extra-ordi-
nary situation ‘or the last one year and
the responsibility is becoming heavier
everyday. In this context can ny-
hody with conscience or with any sense
of justification could gay that the Gov-
ernment has useqd excessive powers to
meet the situation. Individual cases,
here and there apart there 18 a criti-
cism 1n certain quarters that Govern-
ment has not faced the situation with
thay strength and courage with which
it should have faced,

I do not subscribe to that point of
criticism at all. I feel that the Home
Ministry has taken a balanced view of
the situation and a balanced view of
the incidents ang has acted with a
democratic sense ang a democratic
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conscience. So, the position of the
Home Ministry hag to be seen in this
context, and I would only gay that
the allegations made by Shri Jyotir-
moy Bosu are imaginary. false gnd
calculated to give a bad name |0 the
democratic institutions and to the
Home Ministry, In particular, I
strongly resent his allegation and
innuendoes and other things which he
always makeg it a point to make per-
sonally against the Home Munister,

Now, how is this situation to be
met® T feel that it is not fair that the
present situation which is not an ordi-
nary law and order situation in the
country should be left to the police to
deal with. It ig a situation which is
an attack-on the citizens' right to vote;
it is an attack on the citizens’ demo-
cratic institution, and it is fair that the
ciizens themselves ghould defend
democracy and defend their democratic
institutions, A citizens’ squad should
be formed by all those who believa in
democracy angd the Government should
not feel shy of encouraging the forma-
tion of such squads and taking their
cooperation.

It is amazing that people sitting in
the legislatures and in Parliament go
on advocating the use of extra-consti-

. tutional force to change the Govern-
ment When we come to this House,
we ywear by the Constitution and we
say that we are going to maintain it,
but when we go outside we see people
who are justifying the use of extra-
constitutional force. Have such people
any moral, constitutional or legal
justification for sitting in the legisla-
tures and in Parliament? I would re-
quest the Home Minister to scrutinise
the statemenis of wvarious people,
which have been made during the last
six monthg or so and find out who are
the people who are advocating the
use of extra-comstitutional force, and
they should be disqualified from being
Members of Parliament or of State
Legislatures. I demand that the Re-
presentation of the People Act must
be changed or amended. Today, we
cannot proceed ggainst them in a court
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of law for making such statements for
their removal on that ground, So, 1L
very forcefully demand that shere
must be a standing commission which
must go into all these caseg and
decide that those Whp advocate the use
of extra-constitutionsl meang have no
right to be in the constitutional forums

I would like to ask the Home Minis-
try and the Home Minister for how
long they will go on quibbling at the
serious proposal made by a large num-
ber of Members of Parliament t{o ban
the RSS and other para-military orga-
nisations when it ig becoming too0
obvious that these forces are forces
which are attacking our fundamentals.
An attack on the borders is dangerous
but an attack on fundamentals is no
lesg dangerous, Therefore, I suggest
that we the people and the Govern-
ment combined together should meet
this menace which ig trying to destroy
the very fundamentals of this country.

Students are being deceived today
to serve the endg of certain political
parties. The matter may relate to the
Education Ministry, but the Home Min-
istry has to face all the cummulative
results and the effects of the acts of
omission and commission by all con-
cerned including all of us. Therefore,
I demand that a pational commission
should be appointed to radically
change the educational gystem into a
job-oriented system, and the report
should be submitted within six months
and implemented. That is one way in
which we can look at the background
of the students’ and youth unrest in
the country and solve it.

It is true that there is a lot of talk
about corruption. It ig true that there
is corruption in the country. It is
true that there ig corruption in public
life also. But is the movement being
carried on against corruption really a
movement against a corruption? Black
money is being obtained “and ‘black
money ig being taken to finance and
start the agitations, A campaign
against corruption should be carried
on, and that can be done only through
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democratic institutiong in a democra-
tic way and not by the end of demo-
cracy. 1 very strongly demang that
the time hag come when death penalty
.should be provided for gorruption,
adulteration, black-mnfke'teering and
hoarding. That is what is pecessary at
least in serious cases. (Interruptions).

A gtage has come in this country
today when democracy is attackeg in
the name of democracy. Constitution
is subverted in the name of the Con-
stitution, Taws are broken in the
name of the rule of law. Qn the one
hand, judicial enquiries are demanded;
what is happening on the other hand
is, it is said that judicial enquiries will
not serve any purpose. It is a very
strange anarchism, a very strange kind
of duplicity with which the Opposition
parties, particularly the RSS and the
Jan Sangh, are carrying on a campaign
to destroy democracy in the country.
This is the situation which must be
seen by the Government in its correct
perspective and face it as a serious
threat to the fundamentals for which
‘We stand in this country.

Now, I would like to say one or two
‘things about Delhi. I strongly feel
‘that the affairg relating to the New
Friends Co-operative Society including
‘the allotments made recently must be
‘very thoroughly and promptly exa-
‘mined and those who are guilty.—
whatever their station in life—of any
sub-standard conduct should be firmly
dealt with regarding this allotment
‘matter of the New Friends Co-opera-
‘tive Society, But, since the Home

i ig responsible for the admi-
nistration of the TUnion Territory of
Delhi, with great'humility and respect,
1 would bring it to the Shri Dikshit's
notice, and request him that the land
and housing policy which is being
followed ip Delhi must be drastically
revised. 1 agree that the DDA has
done some good wark, but it is not
commensurate with the requirements
of time. Develop at least 50,000 plots
a year and make the allotment on
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cheap prices to poor people—Tickshaw-
pullers, scooter and taxi-drivers, cob-
blers, sweepers. washermen, etc.- H
you do not do it, they are going in
anyway to find placeg and more un.
authorised colonies or glums are going
to develop. Lakhs of people are today
remaining in unauthorised coloniex;
they must be approved, and the’ calo-
nies improved. All these things have
g7t to be done,

I would like to bring to his notice
one more thing. He has made best
effarts, but his efforts have not so far
succeeded. That is about the DCM
Chemicals. There ig a virtual shortage
of vanaspati in Delhi today. It is high
time that the mills were opened with
or without take-over. I believe in
take-over; but with full satisfaction
t, the workers the mill should be
opened,

Then there is no justification for
the Ganesh Flour Mill to work much
below the capacity when the people
are suffering from such a serious shor-

tage.

I would like to bring another case to
his notice. It is about a lady aged
about 20 years, who wag married five
months ago—Harvinder Kgaur, She
dieq in the Shahdara General Hospital,
The allegations are that she died as
a result of negligence; as a result of
wrong use of medicine; as a result of
some alleged, defective use of glucose.
The matter requires g very thorough
and enquiry, All those who
are gullty must be brought to book.

SHRI JYOTIRMOY BOSU: Say
something about the Lt.-Governor,

SHRI H. K. L. BHAGAT: I have
said it already; you were away. Now,
Delhi's employment comeg from trade.
Dethi is an important trading and dis-
tributing centre. Its character as an
important distributing and trading cen-
tre must he maintained and the sales-
tax structure must be kept at a proper
level,
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We have been asking for a dry port
for long time. We must get a dry
port at Delhi. I request the Home
Minister to see to it. As I said, the
undeveloped areas of Delhi and the
unauthorised areas deserve prior treat-
ment and the disparity which exists
today between the developed areag of
Delhi and the undeveloped areas of
Delhi must be brought to an end.

The conditions at the Yamuna bridge
are chaotic A bridge was officially
promised long ago but the construction
work has not yet started, I request
him to look into the matter. I am
saying this because the Home Ministiry
fs responsible for the administration
of the Union territory of Delhi, as I
said.

I woulqd finally request him to have
a fresh look at the administrative set-
up, the political get-up. whatever it is,
of Delhi today, with the multiplicity
of authorities and agencies, both at
the Central level and the local level,
including the Central Ministry. I have
to tell hum all these things because
there are s0 many Ministries dealing
with it The adminstrative set-up of
Delh: looks Iike a hydra-headed mons-
ter today. It has so many heads but
there ig no effective co-ordinating head
beiween them, Therefore, he must try
to bring about a set up which is uni-
form and which reconciles the neces-
sity for central control or supervision
ove; Delhi which will also be in tune
with the popular aspirations of the
people. That is very necessary. It is
high time that we did that. There are
a number of other problems. We must
have a look again at our transport
policy. The present situation has
somewhat improved but it jghopeless-
ly inadequate, The transport gervices
have to be improved. There are 2
number of problems in regard to water
supply and drainage and these arée
pending consultations with neighbour-
ing States. I should say that the hon.
Ministey hag been king and conside-
rate to Delhi and I am sure he will
look afresh into these problems and
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help us in the solution as he has done
before,

Finally the question of guestions is:
do we believe in democracy and do
we care for it and defend it or should
we let 1t be killed; whether we should
labour gnd die for it or we should kill
it. This House hag made history, is
making history angq it will also make
history in future, Everyone of us
should introspect and think whether
what we do will hamper production
and start confusion, whether it will
lead to greater price rise and inflation
or whether it will do good to the
country. If we do things which have
the effect of hampering democracy and
harming our country, will not our
country go back by centuries? In such
case, millions of people with tears in
their eyes will never excuse us for
what we have done fo them.

ot WrATg T W (wTeTRe)
LG O GG
AT a7 wex ¥ faamg gy 2@ & w A=
¥ qF F qEET 7 AwAT T @
faar ¢ & Yeaxr Fr 5w IMNF waw
wra dur A e B oy WY
IEX aarar & | faeg & a0 gfaady
qaE woar wgan § W il of
EnURICEE S i Tl 1

T A Ay WE owmd A
gFw% qAaaT’ Tg gW ®wE WY
9 frai & amm § w AR e
i g1 @ Wt fw & g g
o g9 X wEw ¥ O wa @ ) e &l
waew ot & 0% awr & o ow
WTERT &7 WY wrEw Swr aveii w7 oy
uw wd § Wi ag ad W @ ¥
qg ot g wd=w | vl weafa F AW
w7 Fererg Lo g g efiow ey
 wowwm W aH W owd § wdw
W1 §T @) WTET & 99 & Wywaitaw
qafa & Err #7 7og i ey sre-wiRraT
¥@rmar 1 § faw Awaa
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[t serarq T Siit]

N arw wlt pA W@ waw
WA § 9w F A F T A A
Tgm g fv foex ganw ami
# Fregx #1 7 I B 9@ 79T
FA F FNOT @ WA AW E
A &1 7 WA § FTCF w1
faaTe g 77 F7 AN FATAA
gt gz 39 {aart & #17 (a0 agra
8, ¥ faparer farvnft § g wrarer =iy
gt a5 i 9z &, WY o g g &
& wras T Fw A7 aO@ WA FIAT
1969 ¥ T 31 HET § a¢ 1§ 1 fow
WTHIT 9 I TE TH T AAE Fg7 L,
fog T w€| TAA § @A § I T
WY weAr gf w1 A dwAaEs I
dgt wod @y F woAe w1 TAT FEAT
g NFAT & W g1 g wfew W
FIEEN FeAdr qAET W AE H
¥ ¥ qUTT QT FY F7 §T AAT TG A
qa @’

% AMAIT @Y I HETaH
|ra(aE ®Y {FFTer ZAT A AT AT
2?7 gavw waw ®r fAFe &
dwaa ¥ doar ¢!

ot wew fagrdt mwddy (wfera) :
T T &1 ware At #1 adr o g
UL B

ol oW T Wit ¢ SEdE
FFTT W AgT A g T gafed Fum
1 a7 7T R, T A (Hawrw)

O o F7w 7 A WAy 3=
& grfr , & wro & agw g 99
g wnlfa § o 7wl 7 £
1930 ¥ ft G & =7 FT @

& et <@y ar f qwew ¥ wywr
WSS 91, I & FaT F7 AT T 4,
9 foradi faet & fazwr waio gy
¥ o Awaw } @ T ¥ At o o0
w87 7 Fwr fv A0 AT BT
A el A wglx o fadw wnw &
R E oW owg e 2 @
faa & %gr & & g 91 927 =
We are all governed by that duty,
99 & AR AfwT 5w widv ot W
9 996 § 7 9@ agmar @ 27
MR. DEPUTY-SPEAKER: Are we

discussing their party or the Home
Ministry?

SHRI ATAL BIHAR] VAJPAYEE:
They are discussing our party.

SHRI JAGANNATHRAO JOSHI' I
am discussing democracy in the con-
text of democracy. I am citing certain
instances wherem the roots of demo-
cracy have not been strengthened in
this country during the last 27 years,
have been destroyeq by them.

AN HON. MEMBER: You have des-
troyed it.

SHRI JAGANNATHRAQ JOSHI:
You have destroyed it. You have des-
troyed democracy in this country
History will have to record that, Hs-
tory will not go down in the Time
Capsule. It will be written on the
hearts of the people of this country.
If not today, tomorrow, people will
come out and tear your faces. I warn
you.

AT fsvm g

We are al] government by certain
principles.
#fwr oz ISy B =ow TR Aoy

ara 741 &, #7910 wrwr W HoqHoqWeo
% T F Y wA AAr w1 Wg wg Ak
7€ qra gl @ W Adl 1925 T oA dw
¥ HT<o THo MHo &1 AISH A1 HTAT &
oYz 50 @A ¥ FrT ot gErd ug AW
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fafredt arvd #57 2% wawt T o
¥ ghAu wrft-% 1967 ¥ YW A
¥ FEET ¥, AT AT qHW WrAr §-aix
Mo THo AHo ﬂﬂﬁqﬁm T
AT 7 fo o g iz A0
ofew 1 gfam ¥ wrA @ AR ¥ {S
A § w0 A wwar ) § 91 o By
o1 e ) @ g #fw dwiw 9w
FCHT AT FT G471 A7 | G AT
afe FHE QI TeTry T w0

RSS indulges in violence.

Al AT TT AT £ 7

fee™r 25 w@T & v woel &
A AT IS TN o s
? A W AP W A ATy Sy
ARA W W OF oms LECRil
itcrqr?,.aggtgri‘vfﬁﬁi:awﬁﬂ
wét@er g1 w2 § fr mad
WG T a1 qr=dy oy e 4t g w@r
T (R | agy Hqwr 91 f
7T #w & &% avg 17w
afeons faeer | % ag @ qer Ty

“Cases wherein Courts including
Highh Courts and Supreme Court
have held RSS guilty of believing
in violence, fascism or not believing
in parliamentary democracy."”

3w (afeey sam o 2 -
“'.:l'he required information ig not
available with this Ministry nor are

they aware of any published docu-
Mment containing this information.”

afer & v sy ¥ ey
g f—

There is a book ‘RSS and Court ver-

dicts’, There 5 3 book. I will cite
that,
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oy & feaidde w1 woar Wt Avgw
& &, o @ feqréde wa Fon §,
399 %l ww v —ag N gt
femra &, wat wet wY afewe wmar €,
T (Ad ¥ Ig4T IFNE F—ure ¥
1955 ¥, qzar ¥ 1961 &, awf #F
1962 &, TTEgTET® § 1963 W, ATET
# 1964 %, faslt ¥ 1965 ¥, FAEC A
1966%, IUENE A 1967 ¥, wgwaTa®
# 1970 ¥, gagrae ¥ 1971 ¥,
fefese ww g & 1967 ¥ 1
afvazg wi, 7fed arowy g fafae)
FAr § fF et v i &

oF RANY weew ;- RS F o)
STAT qTr 7

ot owTaTTE Wi WY S
A F A § 1 qore W WA
g ag & 7 AR (T &
wTeey ¥ g 3d avg ¥ agi N gav
femomma & Y oY 7ar Ay &, it
1 W fad # g & zEfE
& 721 9T @Er YT A1 @I, A0
AR SR 9% 6T @ W Wy
FIAAT R W RY ... .. (wwramar)
f¥ afgart & Wq wrer A won
T, 7@ T owT g oq ww Y,
HIY 3% @Y &1 fam 5497 w3y
g

afe W Freearns Tgft ¥
FIAT ATEA AT K o A wA g
Let there be a white paper,

3§ O ¥ Wile TWo UFo
AR Aifal ® §rg SR w0 sy
" ¢ | fed Y 3o o @ R fw
WiTo THo QHo ¥T §, WA= AT 47
R 7l aw 5 W afewzw w1 oY qay
g
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[sh Fweare T Sivei]

#t To oo ¥ WY IAT ¥IW F
frfrerr @ § Wi oz ¥ wivae ¥
wfre a7, I IR faAt aereman o,
YT FAT ¥ oY 77 w7

“Having made a searching enquiry
into the conspiracy to murder
Mahatma Gandhi, the Kapur Com-
mussion categorically declared:

*An experienced administrator
like Mr. R. N. Banerjee hag stated
that the RSS as such were not
responsible for murder uf Maha-
ima Gandhi, meaning thereby that
one could not name the organi-
sation as such as being responsible
for that most diabolical crime,
the murder of the apostle of
peace....”

9 Aa X o 1 SESm grea
¥ T SFIT T A AT A1 A R
FT Fgl @1 fE O A TOM, T A
wifer ®O 1 afz w7 G4 g W34
&t g fagr 8 AP | AT o Yo A7
¥ faasr #r w1 SeTE fEar W1——

“p G Kher, Minister of Local
Belf-Government in Uttar Pradesh
and a staunch follower of Patel,
responded to the criticism by asking
why certain Congressmen opposed
the RSS when members cf Arya
Samaj or the Jamat-ul-Ulema were
eligible.”

o1 qE FEY F—

«It cannot be that they were in-
volved in Gandhi's murder for they
were exonerated of that charge in
a court of law. He continued by
saying ‘calling them Fascists, abus-
ing and insulting them, and again
and again repeating old charges
does not serve any purpose, nor is
it a Gandhian method...."'”

TE Qo e AT A FTFEATE | ¥
wro ®rf dur wwEer ¥ awa € 7
7o U¥e uwHe ¥ fewr At B,
Fa% ¥ § feara-ao-fema § 1 ST
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ag & fis o ¥w & s findlt ) Svew
FTH S REF ATt § 7 wito
THo TN o fgrgwT &7 Fa §, W1 G0N
fgrgul *1 fa=re T wwit, w@r e
¥ wifewsr 25 & fggwt #1 feferww
aff femr €, Frm sy ¢, v s &
o &, ¥4 fgeg S8 WieA Ag @ ?
g% OF ® AAST AATY T LW WA
wfrer &, Towifaw & wmere o wfva
frain #77 &1 g TF & wigwc g v
Afg 77 AE A WAL T qAA
T @AT—

This is the worst form of fascism in
this world.

#ifs W falr @
T 3 fr s g T W
Al gt ar Ty @ oAT A @)
Y sam £ 7 a9 w2
Fifre &, wiE Fg i &
FrE TEM I—FH § AT A et
w1 AW 4X &, T vy & fw g wwes
) s @A
arge # Wt 7 avw wgd § o vy
arge Y, fgegmm & 9§ frere o
amE At 7 W AL T qE )
Do you know what is fascism
1967 ¥ FHT WIT OF &AH FIA
wran g, Afe Fer A A ) fA o
T A T ATAT AT AT
wifaon & s gafadr § e v o
afuFc & 1 W Wig & A A
a7 TR &, W19 W o A T
¥ aw H AR A aeA §, 3 WS
g oy |
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AMTCIAT AT TH, AfeT  WRET
¥ g o fazst fae T Gf fY,
oW fazdY &1 7 aar ¥ @@ 7 g
T 1 94 X wY AT—

“Why do you catch the tail of the
bull and not its horn?”

¥ wsgw AT T QT
#Mr. Nagarwala considers himself to

bg tail in the drama. Who is the
horn?”

®11 gar, B Jaw wrar—
This is fascism

WA HBAF T
Wl 60 T TWH T W T
qern g §, Teay i g, wfew T
7§t ¥waT— This is fascism
gfas ¥ 7z ¥, wigsr = "=
¥ gl ¥ YR WA, T FEA—
This 1s the worst type of fascism.
ATaT ¥ TTTM AT f--Ag W
Y wfw I fgzere St 7 garfadt €.
@ qf ¥ qfred, R AR gemd
WU § | fF oagr m@aEr Taw g,
#fe zaa W ¥ F@ AT N
=& qfw % dar ga 1 gfAar Y g
F1 W ¥ X qrAT w7 397 oy F dar
gar, eT IaET @ dAr FW AT_T
wor gt wfw & dar g7 v 7@ gfw
geerd, qTrwR WY WfeT ¥ w7 @
t o o fordr et O Y gear § wrdw
¥ 50 gArT oY WY a7 W ¥ wre o
W AL §% A fony %, 9 v
& 27 ®re w1z W 99 W 0g W O
T WX §— W T o wr Wil )
(weq) wiT e R &0

.....
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N I § A &, Porrey 3w v
2, 3 39 oAy &, 80 g WA WY
I T W WY AT F(fqw T@ w7
qil, ¥fT 3% arg WY qgT 9K A
IA—ag wfgor T g A w\@r & 7
oY e g9 @ & 9 B e QA7 T8,
% ag onfay ¥ ard ez 7@ 7T
T E, A7 7 SteveT Wy M i dsT AR
EART F FEATGEN A ¥ A7 A
o g faw o g7 (vHawtA)

ot g1 fag (3r®)  Sheaw
wEYET , AT saAeqT AT T § ) 33
w1 % fo wawt g w4, & =
9T WAAFA ST |

o WTWY A AW {IY IR
T* Miwx fag S w1 A7 770 AT
oy ¥ afx fodT Y qgamam g A AW A
g 3 R ag g g Fqar, @ §y
agarar £ oa ¥ 7q & war & F
qurr sans w1 w g1, § ¥ gy nfag
feg o miw gar, §x 7 away oy
&1 AT AT A Faar 93 7w F e
ot A 7 F w1z 78 e g off
& forg o & qawr § wrre £oar dFgn
g v ¥ g gatT A i &
ST ET W o A A sadvr
Y AWM g, WIT AW THT TGN
¥ 7 ¥g @1 W {4 ST F1 T
oz & % wiw fee g aRy &, W
wagAfr ¥5e W qaa § g s

P T o wg W W weny ¥

¥ F AT W WX qHe THe
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[st wwwre v W]
ot WARETE §Y ©F qw e fear
e woew ot §7 v weew 7y §
g TATE W W@ THH WY
aroreT Wi A @

wg1 o & faar ¥ g6 § 3w
geavg ¥ Ofae & ¥ 7 o g,
A0 W Mo ToERY Y A Siferr A
¥ arw gf AfwT 9 TEA INE a6
T & 1 g W F 41 26 WA F
qga avar frar g & AT 3T 3967
i sedaas gt § | e qiwdeed
T, AEA AT, ger Yy, Fredy o
xE, war 7g Qi e TEr ¥ FfeT T
I aF Tgr & gafwg w3
sefte e &7 MO A ofwa
gq, #|T ¥ ofa=ad § #fpa 4
faars g T T AA ATAX IAH
wﬁlya’rmmﬁifﬁ 26

w7 & g o PraE A1 g fean 130

adr 1 ganaTT I, dar & faedm
aft afga N W g § 9g T
Frar | ey = fadlt #Y 96% wmwy
e T ey A WY OF AT
FTr , TrC AT 7Y g | RAFAY gy A
drar-frnz v qaw &, foedr oA
ag g Ju4T &1 WS T

FAG & T 7 fars fear war)
A0 AW ¥ A WA BRI B A,
Tgrre & ITAY afufalaar % T 3

APRIL 20. 1974
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8 WO W O WTET W W4T oY 9T 7
ot AT wiee fear §) vt qad’ 49
8 ¥ g q7 %47 ¥ i g Nl
# a7 Al fadw F @A ? qgy wgroe
THR ITFT NI § 48 ge% 1%
74T wfefafuat ArF aff § @ o
T AT &1 @ wwar wE Afe
T8 &1 A1 A @& Al gt wefgg
e w1 2% fax, wr 997 TOAH AT
garagr 7 ar q& §y To0Tr 1w s
#1 3o M mE, F47 AU w7 AT
widt § T 74T Fwa K a7 widr
AY wAF § AF WA HT 9T WEHA
w1 Ty ) gfra 2@ @ IR
AR TIA w1 I NA §, A ¥ I4-
sfufifir W W dzar 1 1954 F
T &7 qr fIet TR AN gAY
qragu afeT TagAA A g, T A0
A A T ggrog A 1 ew i QY
T4t | SfEr FYT A1 AAFT  UIT TAF
#7 USq AT 7% fQ 1955 F
o9 wAwA ¥y faerar @ aF
ST oAy, ¢ A & f W} g
¥ fRaT? gz *T I @I 7 wE AV
T, AT AEY | AT AT gFA
g W @7 TE S-eE fg
AT (q1 g ? g7 UG QA #
i w<d § AfwT 9 gk gt wdw
& Jvor gud fred 27 aql qeRTm
% TG STeR 61§17 @ wfaw @
WIS A fAE & AT ¥ I fag,

¥ 5 qg qaw afe¥ qu W qfadi v d |
aw B12 ¥ fged ¥ far gy ¥, d0
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fr mflw garsaw wgiew & f
€id - q, qE WA T g g S Wi
TE qC W AT 7 w3, qg 9T
it &1 O R AT WA g
& fie 2w g ¢ @ g wrent gt &
wiepfow fraroara o §1ar &)1 s
oA wid £ ¥ AT o g o Y
& 1 & A wronad ¥ g feromor %
TTET T oY B T FF § AW OAEA
w2 | i g weATem ¥ e e
R st £, whe oy o ¥ a1 &
AT ey & farerd agy A 31w
fassly &1 qarer e ¥, A wyfafaee
whrvat & oar & 9§ g afafafadt
gra sxma o faiar e & ¥ g
WY ARG THET & 7197 gy nav §
armfar mig sgrav ds FLFA AAT L,
R R qAE R AQ WA S sqivhed
# Y4 WY qWEE FI9 FY Hfew 2
FWifp ag AAT FTETFZIAE,
ag 3105 Jfam § 7 Hwwangr F1 wre
F Ty § A IR ww w7
wafvg & w391 wgn § faraghm,
fad fedwa A Famefar, ag ot s
qam ¥ TAS AT e A G
o T qI9x gy g, fe e
W T § #G1fF wg wrfaee TadRe ¥
qiEa wror arar A foweY oo faar €
¥g QAT o g AR QR R WA ¥
g2t TG %y Wkl wAar & frane
FTT AGAT |

™ wegt & @mig § wyew g
& gu ol ma wmer wer g |
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MR. DEPUTY-SPEAKER: ] have
been requested to convey to the Con-
gress members that they should not
take more than tep, minutes each.

Shri R. S. Pandey.

st un s qid  (vewate) ¢
I WG, T AT ® WA
w1 & gl wear g1 wiafor wify
Wik gram w1 frafg @faa & ¥ e
¥ warern fae guwar, sifer o
Fraat & @rq w1 @ § s fo &
T g ) R A R AW o
gt § fr Giferg oft & arq Q@ IR
AT # w10 R w1 waws fwar e
e ant F ol & I aret, wf,
wd-fasst aqr uEm WY SwaEr g )
W A e foedft IR @ IEwr
Wt & semar g 1 wror Py ofidferfaat
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SHRI JYOTIRMOY BOSU: On a
point of order. The hon. Member

does not know that I gave proper
notice

o HITIA W QU ¢ F WA
gfeaRiAge ami#d fogAfew faar
A g g fer 0 &
ag 7Y v fs Afew Ay fear &few
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gedag W1 Wi fear § 9
w1 &Y 91y | ¥fww § g@wr N fa
swp N AT WA fggem
¥ gr{t dYe QHo YHo WIT AT wTTe G0
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wink Nl figem e & &
* fewron g # wAifedl ® W 4,
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o § 4 dr gt Fmar g WY R
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¥ fAm & =w=s wg W & oow 0 X
A a7 F2 A glFw T a1 w
FTYE ME AL AT A A ITS
wra W fw oo & fazrse arer @y
#7 faar w7 fror fo zw wfy
araegt & o oam § 0w ardi ¥ ave
™ oW ¥ oIeiw v § frew
T AA i o T {RLA A A
dGT wfa syaeqr seor W qT W
mEeqr  weaw o wrT Ao
A gEEW war G A1 W FC o0
¥ wWrewr fawew Afgfa & 7w ™ @
AEFT ¥ATH 97 I7 TLRT A
AT WU A AT WY QA
# Agq a7 Fw fore & 9ET e wT O
wfgsr feqr wr & 0w oo & @A
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DEPUTY-SPEAKER: Before
the next speaker, ] want to
an important messege to the

18k

House.

A few days &ago, some Membars
raised a question about the legality
and constitutionality of holding the
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mmm;" the H”’"“t: oot AYe a1 wREL % ar<r gfewat
ment, Nwh.' has  vol 'wﬂ, R T o g sw AR §

come and make a statement in the

T FEw T3, I giw wi wfa-
House at 6 P.M, or soon after the

guillotine of the rest of the Demands.

This is the information I am giving
to the Members so that they may not
gay that they have been caught by
surprise.

Shri Chavda.

st o que Wiy (v ) :
IYTAA  TRIET, WX F W7 A1QT
faedy & weamm ) T § Tsgafr W
21 31 W ¥ aww 9w, foer
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7 s & 97 go wfafafa w&r g ) ==
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aEAWE) AT IR FEE
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FTORAT F7 A T -0 F®ifs §F
Y FTERY QHY 7 @Y S A g W)
FaT qEA § ¥ e o= W
anfg | Ut o ag WY s fw
sfoeifer wiwadY &1 T w0 &
A TPT WSt arr gw |
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AT feg ¥, Qi 92 W fear ar,
3% AR & w7 g8 A g )
TR FTT 3R 7 s A va awe
W wfaw § g 9 et w
TR qar w¥ | wafoy wor- qwer
T X v W A Ay gt

At #r gIfaa w1 Qe §
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4%2T A0 20 A A FHTY AT WA T
IR ¥ 0F o oY war ar, ag o
FTETY AT 97 ) IHHY (e g
adr o, gav] ot | gafag A b aw
TTAr agF IEWT KATT 7EY &Y, AART
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FAITG § | ag FW A § ) ¥fFw 2
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¥ WY uw g X wav qeHY & Wmq
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A T oy A & vy WY oY ) @Y orgi orgt
FEHTY AW gREAE 9T wRTTe F
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JBAT WY | §qY FAQT 9 WY W
THAT | WX WICT ORI WY §B FTlr
T & | N waAY Q1§ F agA
Y WA favagIaa
wodY § 99 g wman § ghowy o
s R § gsa ¥ agw v
& Y fod agr i far @Y o &

N AW ¥ ogm ¥ yfwe
A0zl § 0T I0FT T wIY A9,
ag feelt §, O gfomi W v
fafr &7 ww ¥ wy ¢,
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Aifod—w wz o g qae wdar 6
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WY & ¥ qF FF § T s
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TR g1 A IO O FOH W WX YA ARG & wod Ay ey

& g TEF Rrg @ &Y FE A
¥t ofiee fe %Y frw iy & A
R X a fewr w0 ety
AT Y T WENGT R | FT A
F1 g7 o e ¢, foeslt ¥ g HeeT
T FT W T WA & §oHA IR
=t AW qor T WA, A7 A
=it £ AT § wafE fasqw a7 =
e gt Wy, 1200 STEw 7 4 /Y
qIER G § St qEAT  afer,
TR, WAy IR A F AROr F F
® T8 o 0% ¢ fAad 15 15
SR I g d 1+ A g
@ et Y @ FTAr i
Y A IHET T2 FAT AfE
¥ o g ooaw fa® S @MY
w1fed 5w firdw & & v =nfegm
ta* 18 ¥ =af & § foeT 537 724
¥ fam ot fie 35 st ¥ 7 frmoare
g1 4. THF frw A A v
far & WX 9% 1@ fe e T a2
¥ A A T A F TN TF
a7 ¥ g fem, g ww A
greaee far, @) & off g fran
o S Y s ® wywT guET Ey,
el & P owme & o
7 freg T g 33 W | fo T
gforagfen & Tveaen 7 s 37 &
HaT TATE W) agEy feuy T aidt &
P % oivr Y whw 3 WY AT da A
7T W qETEN R EwfEay 3 E (vwwam)
# s e At aft omd oy g
gt mfge mfe saoms o &,
T A g W mE Wy o A
(vavam) #F & dwem fer & A
qFTT TATHN g waife § weverany
97 frmame SO0 §, Y@ wa® W T
groar T qrw iy gy 1+ (vwmerte)

MR. DEPUTY SPEAKER: I may

tell him that he has a very beautiful
moustache,

st wfn wam  wew TR &
= 1§ & wgar Tgen § i ag woeT
FIW ISTAT &, AT A FY H7T qRT A
T {1 Afew TR ATe-aTT gHE R
wE T fr €S qwo dire § o it
7 AéY MU, ow gearht e g ¥,
7717w wrg, FodnT Wik et #1
qfefede fag & a1 SAFT WY G fasit
&1 v o W S 3G oy FR

omfed aim g ¢ & 20 7 e
froaee & of fea &g, ot wasrTwr
TTEY AT F TT F AET q§T fear
Ian wgd 4FNT & T 3 & gwm
ST e AT & fF e mfed
qoa £ & WA Anif 9T mTo w@o
T §T A9 B 67 arew & 79 )
I 3w & Fwrfor 1 wer fory & vy
AgT § ATT A AT GAT §T GG
7T oy ¥ SR T TR @y WWEY
MM T AS w TE aEEX F
T o Wed ¥fww giR W
mizz fafaT w7 ww  FwA )
*% Twwr WA, SEET 8RN,
g WX gt wRER L35 MW
g7 a1, oft swT oot areftr wew
of 1% ey AW WA qATCT WA
o 0y | e 7 el § W aed v
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gy wed & 1 & gy fs soner
feem¥ fAu dlraga 0% &
fav & ZIU WS "4 WrEATe ®Y
Oy wr sl sz aak £

wifas 7 3t 51 g fr R
e @ 40 fafeed wEfas e
g 97 9T &7 ST qG | WEEE
Hfore oft, o *r are Tl FEER
o FWE g, A F gw fEiaw
waTeT § W NIT WE Y Ao Qo TH
Frrava §139F T qawd A
&, = AT e arw AE §

T Wl ¥ A H IR WA A
TR FTIF |

SHRI FRANK ANTHONY (Nomi-
nated—Anglo-Indians): Mr. Deputy-
Speaker, I have given notice of a cut
motion to draw attention to the ero-
sion of minority rights and the rule
of law.

First of all. I want to deal with the
increasingly desperate position, espe-
cially of the smaller minorities. I am

~aware of the nauseatingly repetitive
professions of solicitude for the mino-
rilies. We get them day in and day
out, But if they are analysed. you
will see—good luck to them—that
they are directed to the Muslims and-
to the Scheduled Castes. Good luck
to them for these professions of soli-
citude. The*reason is obvious, because
today the sole consideration in politics
is just politicking, vote-catching. The
Muslims and the Scheduled Castes
being numerically fairly sizeable, can
be decisive with regard to certain of
the seats. So these professions are
reeled off day in and day out

So far as the smaller minorities are

concerned, may I say this with great
respect-and without qualification that

the Government could not ceare a
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tinker's damn, except perhaps for the
Sikhs, because although they are com-
paratively small. fortunately for them
they have got the capacity and they
have the inclination, to go out into
the streets, which is what Government
responds to.

I only want to refer to two or three
measures taken by Government—con-
templated by Government—and cal=
culated to strangle the minorities.
That is the shame of it,

SHRI DARBARA SINGH (Hoshiar-
pur): At the cost of the minorities,
you are pleading your case.

SHRI FRANK ANTHONY: On 20th
of May 1973, I had written to my
friend Y. B. Chavan, the Finance
Minister, ang had drawn his attention.
to cl. 6 of the Taxation Laws (Amend-
ment) Bill 1973. It is an utterly cri-
minal, iniquitous provision. In 1962,
Government brought in a provision..
1 think it was Morarji Desai who did
it. I took him to Jawaharlal Nehru
and Jawaharlal tried to make him see
a little sense. He did see a little sense.
In 1962 when the amendment was
brought, it was prospective, effective:
from 1st April, 1962, It was to the
effect that minority trusts and charit-
able institutions would after that date
not get the protection of gec. 11, that
is exemption from income tax of the
monieg they could find, It meant that
after 1962 no religious minorities—no-
Muslims. no Sikhs, no Christians, no
Anglo-Indians—could found charitable
institutions . unless they were to be
taxed out of existence. But I got
Jawaharlal to persuade Morarji not to-
make it protrospeetive, so that at least
the truste formed before 1962 were
not affected. They would still be
treated as public ¢haritable institu-
tiong and we wot exemvtion '!row
income tax.

But what do you do now? You bring
in"this evil provision: it is not ‘only
prospective, but it is rétrospective, So
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4all our trusts, whether founded 100
years or 200 years ago, come within
the ne{ and the monies that we are
giving to our people. poor destitude
ladies and young people—you are
going to expropriate, it into the
coffers the bottomless coffers of the
Government. Don't you realise and
feel the shame of 1t? Cou single only
the munorities out,

1 was a member of the Conshituent
Assembly. 1 had the privilege of
being there. One of the fundamental
rights the framers of the Constitution
gave was art. 26. What 1s article 267
It gave religious minorities the right
to found charitable and relhgious
1irusts. That is what the framer- gave.
But today with all your mouthing of
secular, democratic professions, you
want to destroy only the religious
minorities.

In 1962, when the amendment was
on the anvil. Minoo Masani and I
attacked Government We said why
are you doing it? Even to make it
prospective is iniquitous. Now you
make it retrospective, All our trusts
are goilig to be destroyed and you
will do nothing about it ,because you
want meney. as | gald, for the bottom-
less pits of the Government coffers.

Then, another inquitous provision
is this. Government will deny it, but
I am nat that kind of small-time law-
ver who does not understand the
implications. What is the effect of
this? Government singles out only
the religious minorities for the des-
truction of their charitable trusts and
institutinna. That means only the
Hindus—that is what {t means—only
the Hindus will be able to have charit.
sble ang Teligious trusts, public
trusts, free from income-tax because
tha Hindus constitute 85 per cent of
the population The Scheduled Castes
are already exemnted. So. thev can
have Scheduled Castes trusts which

APRIL 29, 1974

D.G., 1974-75 344

do not pay income-tax. The Hindus
will have these trusts because they
form 85 per cent and they will say
that these are for the poor, and they
will keep them for the Hindus. But
how can a microscopic minority say
it 18 a public trust for everybody? We
have to say that it ig for themselves.
But as soon as they say this you
garrotte them and you destroy them.

You-talk about secular democracy
and a plurahstic society: this is a
country of religioug minorities. But I
do not know who has thought of this;
some moron in the Finance Mimstry,
In the name of secular democracy you
want to destroy us.

Then, look al the other inquitous
ptovision, It 1s already there, God
knows, some of us do work outside.
We build things worth ciores of
1upees for poor people. I had built
up a few lakhs for 'my poor old ladies;
a central relief fund, and you bring
n this evil provision of income-tax on
charities I was getting contributions,
from my people, small contributions,
so that I could help my destitute old
ladies What do you do? You bring
in the income-tax provision I
manage to save Rs. 5,000, you grab the
whole thing away. So, I had to scrap
my central rellef fund for my old
ladies, Are you not ashamed of your-
selves and of your professions of
secular democracy? Imatead of encour-
aging us. a small minority, in our
seif help, you seek to destiby us
because Government do not care a
tinker’s damn. Government does not
give one pice to my woor old ladies.
Government does not give one plce to
my poor, Anglo-Indian orphans. I do
all that. I do not ask you.

AN HON MEMBER: It is not true,

SHRI FRANK ANTHONY: It is
very true, We do not take one pice
because if we take one pice you
immediately garrotte our institutions.
T had to close down our Central Relief
Fungd because as I said, you want
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everything for the hungry maws of
the Government, you want to tax
everything; you want to destroy the
minorities, and you'will not even
allow us to help our poor.

Let 'me say a word about the
increasingly desperate unemployment
position. It is hopeless so far as
minorities &re concerned. We have
the Annual General Meetinggs of my
Association, I have an MLA in each
State. Everyone of them, without
exception. tells me, “The employment
exchanges are cess-pools of corrup-
tion.” They are riddled with corrup-
tion from top to bottom, And what
happens to a smal] minority? You do
not care, and our numbers are too
small for you to care. An Anglo-
Indian cannot be registered without
paying Rs. 500 to be registered, and to
get an appropriate place he has to pay
Rs. 1,000, So, they do not go to them:
the employment exchanges are 80
riddled with corruption that they da
not go to them.

Then, what have Government done?
Government has compoundeq this
scourge ot unemployment by this eri-
minal hostage of the sons of the soil
movement. I accuse the (Government
not only of encouraging but of sanctify-
mg the sons of the soil movement,
the greatest scourge which could have
been inflicted on this country, What
have you done? In the public sector.
you have said that 80 per cent of the
jobs should go to the song of the eoil.
The railways have gent out a ciicular.
You had entered into collusion with
the Shiv Sena to give it to the Maha-
rashtrians, and who are the Mmha-
rashtrians? Not the people who were
born and bred there but those whose
mother-tongue is Marathi, You have
entered into an alliance with these
people and your greatest criminal
host age is this.

What about your six-point formula
In regard to Andhra Pradesh? I know
what has happened so far, People
from Bangalore and other places come

[}
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to 'me. Apart from the fact that their
children cannot get jobs, can you
blame them for finding cattle-boats
and getting out of this country? Bril-
liant boys and girls go there, and they
ale asked: “Has your father been
resident in Bangalore, Mysore, for 15
years?” The boys says, “No, Sir. He
is a Central Government gervant;
liable to transfer” Then the reply
is. “I am very serry.” The father has
got his property in the State, his
father had property in the State. They
say' we are sorry; your father was
not jesident for 15 years; you cannot
get admission in the College. Now
you compound 1t with this criminal
hostage of the Andhra Pradesh for-
mula. 1 ysed to sit alongside Dr.
Shyamaprasad Mookerjee in those
days, and I alone opposed Govern-

ments giving this criminaj hostage
when Government was creating
Andhra Pradesh, It was Pandora's

box. Government are going to split
the country into watertight compart-
ments cultural and linguistic enclaves,
Now with the Andhra formula, you
are going to atomise the country dis-
trictwise. Then at the same time you
talk in a mealy-mouthed way: com-
mon citizenship, national integration.
It is bad enough when you had resi-
dential qualifications; now you are
going to have residential qualifications
districtwise.

15.00 hrs,

Finally, as a lawyer who everyday
has to deal with these matters, I want
to refer only to one particular aspect.
There is this sinister, steady erosion
of the rule of law by the Govern-
ment. I am talking about the cynical
continuance of this fictitious emer-
gency. In 1971 the war was over, You
still continue the emergney? Article
352 contemplates a grave emergency

. affecting the security of the country,

threat of war, cxternal aggression.
etc. Is there a grave emergency now?
You are facing a little trouble with
the Nagss, a few of them there and
some Mizog there. It is the confession
of the inept and utterly impotent
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character if you Say: because the
Nagas give you a Lttle trouble, the
Mizos give you a little trouble, there-
fore, there ip an emergency. Under
article 353. during emergency, you
have supergeded the federal character
of the Constitution, You can give
executive directions to any State; you
can legislate on any subject in List
I1.  All our precious fundamental
freedoms are contained in article 18.
freedom of speech, freedom of expres-
sion and freedom of association free-
dom of jobs, All are cuspended.
Tomorrow if somebody wants to in-
dulge 1n some political gimmickry and
today it is Government by gimmickry
and you take a swipe at the press,
what can the press do. They will
come to me and say; Mr. Antony, you
argue the cases very well, please take
up this case. I will not be able to get
it admitted. The Courts will say:
what can we do: Article 19 is sus-
pended. There is no freedom left in
this _country except the freedom ot
the Indian citizen to rot in jail with-
cut trial. I do these cases under the
Maintenance of Internal Security Act
and the D.LR. almost every day. The
DIR is a draconian and unprinci-
pled. Tt provides for the “subjective
satistaction” of whom? of pettifogging
district Magistrate. 1 use the word
‘nettifogging’ advisedly because your
district Magistratea are at back and
call of Sub-Inspectors of Police, they
are at the back and call of every
ML A and every Minister. It is
the District Magistrate’'s subjective
satisfaction. When we go to the
Supreme Court, they use a catch-all
phrase, security of the State public
order. The Supreme Court savs' we
are helpless, we cannot just do any-
thing, howeve~ malafide or however
baseless it may be Under the Defence
of India Rules one does have to give
any ground. The preventive deten-
tion is bad erough in g1l comscience.
but vou have to give the grounds. If
one ground ir bad or irrelevant the
Court strikes it down. But under the
Defence of India Act and Rules it is
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the lot of the Indian citizen, without
any ground being given, to rot in jail
and to rot in jai]l without trial.

When the Government talks about
rule or law and constitutional methods
it is llkke Satan quoting scriptures.
How can the Government talk about
this? You have crucified the pule of
law; you have crucified and guspend-
ed every fundamental right of this
country. The violence that is happen-
ing is because you have lost all credi-
bility, all democratic credibility, all
credibility as maintainers of the rule
of law. Because you have crucified
the rule of law and you continue to
do so. it is an invitation to the people
at large to follow extra-constitutional
methods, t0 go into the gtreets,

Wt T fay (Fifege)
fefvofirwgr &xdrgs Q=i 7
HAT @ TIF A ¥ A1w Ov 3N -
& & faers aga A o 74 K
drg ate a1 7 7 g Wi A e
TH ot &, & wgay Wigm g fr ¥a-
4 ¥1 ag Ffvar & v v oy g~
AT AN TTYL W TAFIAA
T RE

SHRI FRANK ANTHONY: Sir, on
a point of clarification. This is deli-
berately false. My friend is speaking

out of ignorance. I was not a GSO. I
used fo sit in the opposition.

SHRI DARBARA SINGH- You are
privileged to say anvihing, any false
thing you can say. We are not GSOs.

SHRI FRANK ANTHONY: You read
my speeches made before Independ~
ence, )



t"' -

349 D.G., 107475

15.07 hra.

{Surr JAGAWNATE Rao Josmr in the
Chair]

it wew fiag - W17 AT A A
&% ¥ ST W B QAR ¢ w9 @
TRA TS 5 AR FH AT A7 91
Ayw o 7y &, WY 1T F AW F
for @ I FY AoA BT AT R, ITH
@ §, I H AW E) Aoy
HEEA T T g T § 5 frefror
o qgT Wil g W @ &) W
s AR & gfid ) & wer agar
e g i ffew e & 9 fr 3
wft waf 7t ff, TF g7 ¥ 7w w7
T qT, I 74T TG WY XAz At
9 | fah 7 oy AT & o & P fY
@ W gz & A R T T
fac & an ot A, FeafSweT w1 &1
i Sy 7 @, F§ T A
47 1 FqE e a1 W Qo ot Ty
Y 41, TwEA B faeg T qAAR
Pt gar a1 @< fgra & s aw
qryAwT W JgT FH 4| ag FTE6
PR gu sl f v AR g frwrr s
IaT W | WUSAT F I I7 ¥ 12
TTET & AT gArhar wrd 31 3@ q
FI T FY awan i giw Y
W ® a1 & g o @ WA Frogw
faryT @ Ew ¥, Py SaT o ary
a1, A e e At o § o Forr o
swst %1 fegwre grar a1, I £ @
WIS qg7 At gf ¥ ) or a7 vF g9
FaRAWME T Fqar §, Ig A1 Ag
¥ WY E | g dArReY AAT R AT
WR T ¥ o 5w g ¥ g
@ a€ § e S we o W Tt @
W TwEE ¥ IR o @ sdatd
G g TR g § e & ava
o ¢, g v e f, f e g,
9% §, w0 W ot §1 WK few

VAISAKHA §, 1806 (SARA)

DG, 191475 350
st &1 am § ¥, P ¥ fag
AR ¥ W vy g w7 @)

& ag v g e oww Sy
TFiiy gf AR gEadE g &
arg-arq gArd qfewsr o @@
W7 3 ffevwra & arg-are freme
WY gT WK THw S W %0 &,
I Igmawr g frvem &
. ¥ F m % f¥
faga 1o ¥ fegram &1 1 aTg-
VT w4 27.4T R Ay BN
sa1-sat arge TE R et & o o
AT T FEH AT & 7% AT g
wAr 3 X s & 9A am ¥
T F S qEA e v A =2-
fafrer s 21 oo 39 & Koo vy A
& wrar g afww R w6 e &,
I F R T F 5o /T FA0 Am §

A AT F g e R
WATAME, T TR A W@ E AR
BTN g1 FT § | A TTAGT g
F AT AT G W R TRY
TF df WAAEANA FWT, GEU §
gEfgaanewe 9T dET 3 Oy
#ra S fF agT AW &Y T ] gEEw
ATLHWT o 2 | ¢F ¥ AY-ETY TR
7 Y e g &1 ¥@ a9g § Cefafaeiwe
oTE FfeA 7 aga a9 Gy w1 e
NTH B TV 9¢ T {1 A T g9
g W T W A 20, 25 AT TFH
7t ) A I T F ogw oA
FAT W] g argdfeT o AT A
w7 &) qEATLHOA F Ay ¥, SAvEw
grew, & WS 8,38 O TrEifatet
qTHTY, A7 wE AT &) Ty & AW
AFQ N T W F g F ar FET T AeY
¢, I wgy QufewTT dw Al & ) AW R
AT § wW F wE A @ A E
R FAT AR FTAA G W

7.3 A F Faat wmmaT At fresy
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wifge | (et zgt &1 Ak ameaw
wiew oY wyr § 1w YafgqanEne
¥ 91 39 WA e & o W
¥ oy o w7 §) owew 9B
@ AT ¥ | AT W L G BRI
A I Y &1 ¥ o W e ey
¥ wreme wfew g€ &

qIGHET G AT AWY ¥ gwT &)
FTHT § §B 13AH vaw fog g 4
T are WY apfedd qdar @) 9w
AT ¥ ag ¥ wqrav gy vE & | Adww
u® ¥t agfera A6 Y awg § dargwn
% ST Are Ty ¥ fan wm wm )
W E FTO § JO-@ wafanT g
wr wr o €1

WY q¥e § weit g, W ewr
FTRET § SR Aferere @@l £
el T AT M agu Aoy &
fwe s gwT &) ag wge # ST & A
TR AfeET W AT ST qeAr
T 1 g Ve giar § ) Eamrremaiy gaT
T & R, AT, -
&, et fadt mar el a8
¥R W Jweir MrerEd g A
W9 AQ-AY H1H oY 73 § AfFA ama-y
WA W@y

uY 2e fr @fgfedy ad a&
& T Y I X wH F AN
amERF AR § A Few aR R
AT e 1 A 47 I faorelY g
w37 &1 7€ ife)we, Q0 AT ®
Wi & ¥faa gy aT T E v 1w
T 5 & foag gt e 1 O Ay
ot fgn g ag A AR 3 A e
Y BT AYougonHe WIYA TqY @YY
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w4 &) |, g, dayiw et
qElidd W Rd u W ¢ I
qeradr ¥ 1§ ol aY g ¥ wfgg +
§B LHET LTUTH Y FT §F I v
ar ge xawmw w7 awd §) dfer gz
oTg daEy WY A £ @ e srfEx
g fo ST awm At AR Y ST
g, gt ax yawt Federdy wrdt &)

wrfafarsgm &, ofeew & e
afen g wrdwamr s T @ &1
et frrr ¥ faq g ot A w
ST 1 A% o€ € qrat aw AT
¥ Tg TEW! FWAT AT | AAT &7
o W A T aAY &
fewrd 777 1 | oefafagm foansd
w81 e tah Ak ¥ wrd
W ATy fi oy Al AT A 7% § IAWY
@ YR awmma 7 %3, afew 31 83-
AT T K g WY & fow v wifg
gemarmdi kot & 7 8 wEw
gt g 1 § wfawe ¥ I fog dfme
oy frerive fgr ar | 399 wfas oo
It fzar &1 1100-1600 foere
3T 4T IR WA 1200-1700 frar &
grAmy fe Iy 1800 fawam
wifga | 4 wfaww & fear g :

“Most of these officials are in States”

A frear & vawr ww foed
wTaT § | AT9-8Tq I gy WY wwr

“The career prospects of IPS
officers should be better than those
ol other services”

1 AT ¥ WY owT saT F ) T Gy
wfafem ®) wvw vt §, fefafors wY
ﬂhm“qu'rquw
¢ sitx fafeddy & ame, wore o@ oo ®
o rar g arafr e §1 -
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wet 7w dvad wfew g dgeT

WTRA T 2135 =T green ¥ g fam

oY farlY ®1 Feivars amAr av

aga €Y 8zam # Y *1 § woF Fifew ¥

o = 1 WY ARy q@r Afer

ard W AT E T A woT R A
AT AAF 77 TEGHT &1 HET-HA ¥ 82T
g€ 2 8T awErFA R AT AT AV 3TF

fom fasdzre & 3951 @ &Y =feq

aYr AT &1 777 Afzae g wear arfey |

arr wr et 3 fr ey fafams s ar %)

afe mwrr AT AT fafasgt & e
a1 amrar e § fR w3
MaFLH 3 T 0 | OC W EMF AT
B T F74T 2 Al quyoraTE ¥ faame
A aFA @I F1 Y 8, se foawe
QUE W ? A7 FRFEART 197
Al BY g & IT &T T W g4 &1 fA4A
FTHE FrATROT | FRLfewE Sy A
st & f 7 faAT sow famr ur f
SART FA7Z A1 2 3797 g AT AW AT
foret w3 AT ®TF g gEwr QA
BT Wi WTa TR v O Ffww
ag MY 7F IT 9E 9 g wge fE
B 3 97 medlvaT i faure w3

TAEAT ®1 J1 wfuFre fam o 3
3 wiwere 3a% T gy wfgy ) fwar
¥ YA fenr e ) wW W
A faar s Wit f 4 e T
¥ Fifea #3171 7 K w9 feew
Rl g qar 39T

Wt wfew fa® Ay A sad g A
656 LS—13,
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O I ¥ w7 F) Avir Ay Afey-
dae I fE md am w fema-
A frar 2

SIHRI PILOO MODY (Godhra), Mr.
Chairman, Sir, having listened to the
debate so Yar I have found that
spcakers from the Congress Benches,
one after the other. have got up to
defend the cause of democracy m thw
country, When I listened to the
speeches, 1 began to wonder whether
they are refcrring to India or to some
other country that they see in their
dican:s

Ea.h one of them has said that
democracy has survived and flourished
In this country I must admt that
this 1s not my reading of the situation
at all. If 1 may take you back some-
what, for the first 18 years of our
Independence, democracy survived in
this country purely as a result of the
charity of Jawaharlal Nehru. Jawahar-
la] Nehru, for his many faults, had a
certain kink about democracy and that
kink was that he wanted the whole
world to reahse and know that he
was a great democrat, This is what
Jawaharlal Nehru's attitude towards
himself India and the whole world
was. And that is why democracy
survived during the first 18 years of
our Independence.

Unfortunately, for Jawaharlal Nehru
and for India the democracy that was
there for the first 18 years of his ufe
was not democracy which was intrin-
sically strong-bwilt around the insti-
tutions that make democracy a mean-
mngful thing But i1t was there for the
great Mughal to dispensc as and when
he thought it was in jeopardy.

The Institutions of democracy.
starting with the Preszidency, the
Parhament ijtself, the Cabinet gystem,
Opposition parties, a fearless press, an
independent judiciary, public opinion
in the country, are the institutions on
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which democracy survives and thrives,
These institutions are built in such a
fashion that no temporary aborration,
no temporary popularity of an indivi-
dual, such as, the “Indira wave”, no
hurricane, no tycoon, nothing can
shake the foundations of such a demo-
cracy. That democracy continues
irrespective of a massive mandate and
is handed over when the mandate
ceases to Be a mandate such as the
eituation is today. Democracy survives
and something else takes the place of
the mandate that was originally given.
This, to me 1s the survival of demo-
2racy.

When I heard Mr. Bhagwat Jha
Azad saying that you can gtill scream,
you can shout and you can still say
whatever you like and, therefore, he
is satisfied that he has given sufficient
proof of the fact that democracy exists
in thig country, to me it is a meaning-
less exercise. We have come to a
state in 6ur lives when, no matter
what we say and how hoarse we cry.
there is nobody who can report us:
there is no way by which we can pro-
ject our ideas because the independent
means of mass communication hag also
teen neatly bundled into the govern-
mental sector.

Theve people for the last so many
vears, have been shouting in the name
of spcialism, But I cannot understand
how they intend to bring about socia-
lism in this country. They say that
socialism implieg a fair deal for every
one which implies that there should
be a distribution of wealth. But the
distribution™ df wealth without the
distribution of power is a meaningless
exercise; it is an exercise in futility.
This hrand of socializts, in particular,
depends on concentrating all power
into their own hands. With the con-
centration of power that is going on
by the Congress on the one sids, how
is the distribution of wealth ever to
take place on the other? Therefore, 1
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think that this basic hypocrisy of
saying that they want to distribute
wedlth can only be brought about if
they are prepared to Tistribute power.
And how should they distribute
power? 1 am not asking any one of
them to give up their power. All that
I am saying is, give up doing things
that you cannot do; give up this busi-
ness of centralised planning. Let there
be a plan for every district of this
country; let the plang be implement-
ed by the district administration. Let
theie be a total decentralisation, After
all so much money is allotted year
after year for development of the dis-
tricts; whether it ig done through a
Five Year Plan or whetheyr it is done
through an Annua] Plan or whether
it is done through the budgetary pro-
visions of the Central Government or
whether it 15 done through the budge-
tary provision of the State Govern-
ments. it is that much money that
filters down to the village. Unluckily,
the money is going through the
1-akiest pipe or mpcline that has ever
heen devised, and by the time the
water finally reachos the  districts,
there is nothing lefy at the other end
of the pipe: it hag gll been taken
away Money is heing spent, India
is a fabulously rich country: there is
no “hortage of anyvthing in this coun-
trv: the only thing that we lack is
good intentions and gond men to run
our offairs, Therefore, even develop-
ment becomes meaningless in this
countrv And we hear the hoarss cries
auch a8 we heard at the Congress
Working Commitiee meeting recentlv
that they dn nnt pet the participation
of the people in the procsss of plann-
inr How is it nosable” Somebody
sitting in Dalhi, some nunk kids pre-
pare a position paper' that position
parer becomes the philosonhy of the
ruling party and thereafter the man
in the village is expected to hhve an
appreciation of and rapport with, this
porition paper that has heen prepared
by hal*-educated, half-illiterate, ha'f-
baked individualg who masquerade in
tha name of leaders of the Congress
Partv
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Therefore, if there is to be any
reversal of policies, it must start witr
the outflow of power. If only the
money earmarked for each district is
handed over to the district and 1t is
caid ‘You do what you like; you do
what, you think, is best for the dis-
trict’, then at least half of it will be
properly utilised and you will see the
results of their development, the
tangible results, from day to day, from
week to week, from month to month
and fiom year to year. And you will
associate the people with the process
of development. Instead of that you
have plans and a thousand people
along the lines Lo interpret, to alter,
to sanction, to re-sanction and there-
after the whole series of files that are
created to be dealt with on any parti-
<ular subject. The whole exercise of
the Government hag become meaning-
less The reason why Indian demo-
cracy has become totally meaningless
is because we have a sort of facade
here where debates are supposed to
take place, but I do not know how
much of what I have said is ever
absorbed by the Minister, I do not
know how much of it is ever consi-
deved  Dneg anybody meet and say,
“S. and so has made a good sugges-
1ion; why don’t we implement it*"

Is something eve: discussed in the
Cabinet except rubber-stamping what
has already been decided somewhere-
¢lse? Ag long as we continue with
this piocess to hear these gentlemen
talking in terms of how safe is demo-
cracy in this country is something that
Irightens me. I tell you quite truth-
fully. I do not think that this struc-
ture of democracy will outside this
Parliament. I do not lhink that this
structure of democracy may even {ur-
vice the next six, eight or ien months
because their is no strength left in
thig structure and there is no resili-
ence left in this structure.

SHRI B, V. NAIK (Kanara):
You serious?

SHRI PILOO MODY: Yes, quite
serious. Is your question a serious
gafstion‘!

Are
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SHRI B, V. NAIK: Yes,
serious question.

Quite a

SHRI PILOO MODY: Because there
is no intrinsic strength left in them,
the institutions of demoracy have
been ercded, Pcople no longer have
faith in the Congress. Read your
papers, it is not worth the time you
spend on it. Come to Parliament. As
I said, an 1solated activity goes on
divorced from the needs, requirements
or the aspirations of the people, Take
the radio. People listen to it only for
what Lata Mangeshkar sings, not for
what Indira Gandhi hag to say,

Then go to the other instfitution, the
bureaucracy. We have to-day em-
ployed 20 lakhs of people. Sardar
Saheb just now said that fhey were
over-worked and, therefore, there is
a backlog We have employed 20 lakhs
of people. Their only job from morn-
ing till might between 6 cups of tea is
to say ‘No'—'No’ to the citizens when-
ever he comes to them. You want a
bottle of milk—'No’, Want a ration
card? No. Want to build a house?
No. Want to build a facltory? No.
Want to go abroad? No. Besides say-
ing ‘No’, they do not know what to
say....

MR. CHAIRMAN: Now, there is no
time,

SHRI PILOO MODY: I think it is
quite wrong that you should be setting
a bad example, because, if any one
wunls to spzak, you say, No'. You
also are a vietim of the same man.a
that has spread in this cuuntry, that
is, to say ‘No', whereas in the rest
of the country it is easy to turn a-
‘No' into an “Yes'; only 1t costs you a
little money.

Therefore, the entire system....

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): The hon, Member
may now say ‘Yes' and sit down.

SHRI PILOO MODY: This is the
concern of these people for democracy,
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Therefore, the entire gystem is built
on obstructions, obstructing the citizen
from doing what he wants to do, and
as long as you do not remove these
obstructiong and you do not start mak-
ing saner laws, we are doomed.
Because the origin of these difficulties
starts with the so-called policy plan-
ning of the Congress Party which
somewhere in 1855-56 took the country
along the wrong path to progress and
has resulted in a plethora of laws,
some contradictory to each other, laws
which this Home Ministry was expect-
ed top administer, 5 plethora of laws
which are contradictory to each other,
with the result that nobody to-day
knows whether he is within the law or
outside the law or where he is. I think
the time bas come when the laws of
the jungle would he preferable to the
laws made by these junglees.

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): I start my speech
with a small anecdote, One day &
new and junior preacher who was to
deliver his maiden sermon went to the
senior preacher and asked him. ‘Look
here. I am going to deliver my maiden
sermon. Will you kindly give me some
hints and training? The senior prea-
cher asked, ‘All right, Which passages
of the Bible or the religious books are
you going to preach? He gave him
that passage. The senior preacher
made certain side notes anq told the
younger one, ‘Go and follow my side
notes. You will be having a very
successful speech’ He came and found
in the side note comments like, Ifere,
the arguments are very strong. Speak
emotionally.!, ‘Here arguments arc
emotional, therefore, strive to bring
home your point by rasing your
finper ' Then, lastly, it was side-
murked, ‘Here, arguments are very
wrak So yell like hell: and that is
precisely what Shri Frank Anthony
dil this afternoon. T can tell Shri
Frank Anthony that he cannot protect
the interests of the minoritiegs in this
country by creating a cleavage between
one section ang one religious commu-
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nity in this country and another reli-
gious community, I want to gound &
note of warning to the Home Minis-
try. It seems that this type of speeches
coming from people like Shri Frank
Anthony, particularly, in tbe sensitive
areas of this country, are creating not
only gifficultieg in the sensitive regi-
ons but are to-day creating a grave
dunger to the security and integrity
of this country and I hope that the
hon, Home Minister will take note of
it Shri Anthony spoke on many
things. I will come to them later on.

The country is faced with many
problems, Whatever Mr. Poloo Mody
may say, the fact remains that the
stiucture which we have cherished,
the democratic foundation of the
country, has deep roots but it is tac-
ing attacks from many quarters, rom
the right extremists and the left ad-
venturists, I will not go into the de-
tailg of all the strategies of these
parties ag my time is short. But it is
time that we, sitting on thig side of
the House and the Government, have
to seriously ponder over this question,
as to why it is that in this particular
moment the right exiremists and the
left adventurists have become 30 alert
and active. How is it that these foxce
(who have no popular backing) have
been able to create a sort of situation
in which the democratic foundation
itsclf has bnep threatened. How is it
that the youth, the students, the youn-
ger generation of the country, are not
approaching the problems of our coun-
try with a constructive approach? My
own reading is this. If you look to the
entire situation of the country, you
find that it is the vulnerable section of
society, it is the down-trodden section
of society,—the section which hag be-
nefiteq the least from independence
for the last 25 years~has stood by
thig system. The aspirations of the
vulnerable sections are very limited.
Thev have felt that because o a cer-
{uin extent their conditions have im-
proved, this system will one day
able to fulfil their limited aspirations
which they possess. Because of the
development of science and technology.
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aducation, communication, ete. the
world has become today a very smaller
mplace to live in. The younger gene-
ration in their heart of hearts want to
achieve what their compatriotg of the
wother countries have achieved. They
want to achieve the standard of hiving
and g way of life obtaining in other
western countries, But they have a
feeling that the scope of fulfilment of
their aspirations is very Lumted,
Because of the dichotomy between as-
:pirations and fulfilment in this country
we see signg of instability, Today if
you look to the younger generation
you find two types of students and
youths.

One section of the younger genera-
tion feelg that the democratic sysiem,
the parliamentary system, is not going
t» deliver the goods. So they wanted
4o attack the system.

Another section of the youth feel
indifferent about the whole thing.
“They are utterly mndifferent to the
whole system, They feel, whatever
may be the system, that is not going to
A prove matters.

So, taey accept facts as they are and
remain indifferent to the whole thing.

I feel, Sir, both these are extremely
«dangerous to the democratic founda-
tions which we cherish. Thosg Who
are indifferent are equally dangerous.
‘One thing which we all know and the
students also know is what we can-
not fulfil] all our aspirationg at once.
In spite of this why is it that they
have become angry so much? My own
approach is this, I do feel that they
have a feeling in their heart of hearts
that the gystem itself ig so slow and
defective that it ig not able to delf®er
‘the goods.

There have been various attacks on
- ‘bureaucracy saying that they do not
want to du good to the country, etc.
T will not make such a general sweep-
ing statement at all. But it is & fact
that the system of administration is
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moving like a ‘bullock-cart’. Qur ideas
and aspirations are growing gt a {astes
rate but our achievements are growiug
at a slower rate, J

My own appeal to the hon, Home
Minister is this; If you want to create
a right structure in this country, you
musf re-structure the enitre adminis-
trative system, so that the administra-
tive system may move at g faster rate
Files moving at a slow-pace from gne
desk to another, from one officer to
another, decision being delayed at all
levels. cannot be continued for long
We have to see that the whole system
should be such that it can deliver the
goods at a much faster rate.

I feel that the Home Ministry should
do 15 this Looking at the report of
the Ministry, I find that it gives a
sorry reading. The two measures
needed for the country—one against
the rise in price and the other against
the students' unrest—have been sum-
marily dismissed at one page in this
Report,

My appeal to the Home Minstry
firstly 1s this that they must tackle
these two volatile issues. I have no
comments tg make about any wmdivi-
dual officers. Unless you change tiw
administrative structure how is it pos-
sible for you to move at a faster ratc
and create a sense of confidence in the
minds of the younger generation and
see that what they are aspiring for i:
achieved a&s early as possible? 1 thiak
it 18 not that easy to move fast in this<
system. What is apitating the public
mind to-day is this There iz a great
divergence between what we reall)
preach and what We practise.

About price rise and scarcity also, I
feel that the people are not so mucl
agitated because of she price rise or
because of scarcity of commodities a
these people of our country have lived
for long long years in conditions of
scarcity and rising prices After all.
at no point of time, probably, the com
mon men had enough in tbeir pockets
to purchase the essentials. Why Is it
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thnt suddenly to-day the people &re
agitating? My own feeling is that it is
not because of scarcity or rise in prices
but because they find thet in spite of
our talk about scarcity we can get
everything in the market at the arti-
ficlal price. This is something which
is agitating the munds of the people.

The complaint is that we lalk of
scarcity. But, even though there is
scarcity, everything ig available in the
market. While a section of the pupu-
lation who have enough money can
get all the luxurious articles, the
others do not get them, Therefore, I
feel that if you want to do away with
this feeling, then you must take steps
to see that profiteers and hoarders and
other persons are brought to book. 1
am not saying that nothing has been
done. But, I have a feeling that the
administrative structure has not suffi-
cient inbuilt provisions to punish them.
Why is it that in Kanpur when 22
people have died due to glucose injec-
tions, even now, we have not been able
to bring before the House a legislation
by which we can give the punishment
equivalent to the punishment that we
give to a murderer.

Ag you have rung the bell, I do not
want to take much time. I shall pass
or to some of the problems regarding
the North-Eastern Region, You have
seen a disturbing news in the papers.
My colleague, Shri Sathe raised it I
shall quote 1t from one paper It reads
as follows:—

“gensational revelations about
¢lundestine activi‘tes of certain for-
elgn powers with the help of some
anti-national elements in the sensi-
{ive North Easlern region are ex-
pected following the smart detec-
tion of two ‘Very high frequency’
transmitter cum receiver gets here
with foreign markings on them.
Acting on reliable information col-
lected by the State Intelligence De-
partr wnt, Meghalaya police arrested
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2 number of persong who are sus-
pected to be linked up with these
secret activities, The persons arrest-
ed under the Defence of India Rules
were brought here for interrogation,
Police expect that the interrogation
will lead to more clues tp secret
activities of certain foreign powers
in the N. E. region. Police believe
that a number of local businessmen
are also connected with such anti-
national activities."

It has come for the first time in the
paper, From the time that I have
come to thus House I have times with-
out number, 1epeated to the Home
Ministry that the North-Eastern rerion
is a very sensitive region and it is the
region in which you can create a sense
of instability for all timeg to come
because there are yarious castes, com-
munities, hnguistic differences, 8o on
and so forth,

To-day we find that there are difier-
ences of various nature in the North-
Eastern region I have no hesitation
in saving that these alleged disputes
have been engmeered by some inter-
ested parties. Already Assam was
divided, It has been divided with
clearly defined demarcated boundaries
And, under no circumstances should
at thig present juncture anything be
done to see that Pandora’s box is open-
ed again in the name o so-called
alleged boundary (lispute 1 feel that
it you really want to creabe a sense of
stability in that region, you should see
that vou activise the North-Eastern
Council and see that it functiong effec-
tively to fulfil the purposes for which
it was brought into existence to have
comprehensive economie improvement
on the whole hill region, I find onr
page 10 of this report that cursorily
some reference hag only been made—
a very short reference. WNothing has
been said as to how you are going t»
achleve the objective.

Since you have rung the bell, I do
not want to encroach upon the time
of other members. I Rowever hop®
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that the Home Minister will take note
of all the points raised by me while
replying to the same.

SHRI SAMAR GUHA (Contai): Sir,
since I got the opportunity to enter
into this House of the People, I pledg-
ed myself to a sacred mission to com-
mit this Government to unearth the
mystery about Netaji Subhas Chandra
Bose With the cooperation of Mem-
ber: of all the parties of both the
Houses the Netaji Enquiry Commission
was set-up, [ have not an iota of
doubt that Netaji did not dic i plane
crash. The whole story is a myth.
But 1 wanted to establish it through
a judicial enquiry.

The Netaji Enquiry Commission has
completed its proceedings but rather
‘incompletely’. The Chairman is going
to write the report. I will enumerate
the reasons gq to why I have used the
word ‘incompletely’,

Sir, I had written a letter {o the
Prime Minister saying that the Gov-
ernment is reluctant to cooperate with
the Commission. In reply to that the
Prime Minister wrote to me:

“I have your letter of the 3rd
January...... I receiveq your letter
of 21st December also. But since it
mainly concerned the Ministry of
Home Affairs, I passed it on to my
colleague. the Home Minister, with
a request to send you a reply.”

But, unfortunately, the request that
wag made by the Prime Minister her-
self remains unheeded. I have not got
any reply from the Home Minister as
yel. 1 want to keep on record how
reluctantly the Government cooperated
with the Commission:

(1) The Government supplied a
large number of documents to the
Commission very late, only after it
completeq its inquiry work in South
Esst Asia and Japan, except Formesa.
These documents contained many vital
informations, but the Commission
could not undertake follow-up actions
due to late delivery of such documents.’
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For example, the Commission could
not examineg Col. Tada who wag en=
trusted by General Terauchi, Head of
the Japanese South East Command, to
draw out the secret plan for Netaji's
escape, when the Commission visited
Japan. The Commission also could
not examine Mr, Kishj of Tokyvo, who
wrote to Shah Nawaz Committee that
he definitely knew till 1948 that Netaii
The Commission also could
not examine a Japanese who <laimed
to know that Gen. Sidei, who was en-
trusled tp escort Netaji, was alive after
the alleged plane crash in which fGen.
Sidei was reported to have died with
Netaji.

12) The Government did not make
any worthwhile atfempt to persunde
the Government of Japan to hand
over war-time documents about Neta)i.
The Government of Japan supplied
enly a book written by Gen, Kawabe
of Burma Commangd on Netaji, which
contained only his recollections about
‘Chander Bose',

(3) The Government did not inform
the Commission whether effosts were
made by them to find war-time docu-
mentg about Netaji from the Govern-
ments of UK, USA, Russia and
China, The Governments o' UK and
U.S.A. did make inquiries soon after
the reporied plane crash to verify
whether the news of Netaji's death
was a camouflage to cover his escape.
No effort was made to 'trace Mac
Arthur's reported telegram to Mount-
batten, in which he informed the latter
that “Bose hug again escaped.” Netai
had a lot of correspondencz with the
Government of Russia as his last plan
was to go to Rus-ia, But the Govein-
ment did not make any request to
so-friendly a Government, like that of
Russia, 1o furnish all war-time docu-
ments and other informationg about
Netaji, although many reports were
published that Neta)i was kepl-as a
war-prisoner inside a Siberian concen-
tratioy camp.

(4) The personal file of late Pandit
Nohru, which was reported to contaimr
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many informations about Netaji, like
Chiang Kai-shek’s inquiry report about
Netaji, report of Indian Mission from
Nanking regarding Netaji, a reported
letter written by Netaji himself to
Pandit Nehru fiom Manchuria. the
report of an American correspondent
of ‘Chicage Tribune’, Mr. Alfred Wagg

etc, hag not been supplied to this Com- |

mision. Why?

(5) Government have supplied only
copies of some original documents,
without affidavit. Many pages of such
documents are either missing, or des-
troyed or have been withheld from the
Commission, There are many gaps in
serialising the pages of these docu-
ments. I give you a few examples.
First, about the secret file No. F. 23
(156)/51-PM 1n an attached note, it
h:as been stated that these papers have
been “destroyed”.

These files are as follows:

S. Nos. 1-A, 2-A, 3-A, 4-A, 6-A,
8-A.

S, Nos.~-16A.UO note No.D|S-8888
dated 24th August, 1953 from PM’s
Sectt. to Shri Mohd, Yunus, MEA.

S. No. 17A,—UQO note No. D.B788-
8EA/53 Shri Mohd. Yunus, MEA
(BEA. BR) to PM’s Sectt.

S. No. 27-A—Memo No. 2|53|18713]
601 (151) dated 13th October, 1953,
form Shri Mohd, Yunus, US. MEA to
PM's Becretariat; and

Notes Nos 11, 12, 13, 14, 15, 18,
1y 2% 24 25 26 and 20 (destroyed).
As for the PM's Secretariate Files, the
No. of the file is 12(226)|56-PM re-
garding “Investigation into circum-
stances leading to the death of Shri
Subash Chandra Bose (since destroy-
ed)”.

More lists of filles and notes mis-
sing or destroyed can be added, but
these instances of destruction of vital
documents are enough to show that the
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Government did not want to disclose
all the documents to the Commission.

(6) The Government did not make
any serious effort either to send the
Commission to Pakistan to examine
Col. Habibur Rehman or bring him to
India. The statement made by Col
Habibur Rehman to the Defence Intel-
lhigence at the time of the Red Fort
Trial has either been destroyed or
withheld from the Commussion.

(7) The 75-page report of Shri B,
C. Chakravasty, who was deputed by
the War Secretary, Government of
India, The statement made by Col
Combined Services Detailed Interroga-
tion Centire (SSDIC) to interrogate at
Red Fort in 1948 Col. Habibur Rehman
and others top-ranking INA officers,
and doctors and nurses who claimed to
have treated Netaji in Taipei hospital
and the high Japanese military person-
nel who planned Netaji's escape, and
whose report of interrogations was
scrutinised by the highest British Mili-
tary Intelligence sent from England
and counter-signed by Col. Stevenson,
in charge of the Indian section of
CSDIC, and which was submatted to
the UK Government and the Govern-
ment of India as well on 30th Decem-
ber, 1945 and which concluded that
‘Col, Habibur Rehman told lies or the
Japanese Government concealed facts'
—the Government of India did not
submit this vital document of the
CSD'C to the Commussion. If it is mis-
ging or destroyed, the Government did
not make any effort to get it from the
Government of the UK, This docu-
ment would have revealed many vital
facts about Netaji-mystery.

(8) Correspondence Hetween Pandit
Nebru and President Chiang Kai-shek
about Netaji and the inquiry made by
President Chinag Kai-shek at the re-
quest of Panditji, through the Mayor
of Taipeh regarding the alleged plane
crash, the findings of which contradict-
ed the death report of Netaji have nol
been submitted to the
Copies of these correspondences lre
still available in the archives of the
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ernment of Formosp, which the
&‘meay to send to the Govern.
ment of India, provided an official re-
quest 18 made for the purpose. ‘But
the Government of India have declined
to write to the Government of For-
mosa,

MR. CHAIRMAN: The lmn._ Member
may pass it on the hon, Minister and
he would look into it. i

SHRI SAMAR GUHA: Then, (9),
the Government of India inhibited the
Netaji Inquiry Commission from acting
freely while it visited Taiwan, The
Minister of External Affairs, Shri
Swaran Singh in a letter dated Au-
gust 14, 1073 wrote to me stating:

“As we do not‘have diplomatic re~
lations with Taiwan, neither the
Government of India nor Judicial
bodies appointed by the Government
of India can enter into direct or
formal contacts with the Govern-
ment of Taiwan and its departments
...t was natural that we sl:ould
S st to the Commission not to
mu::: any formal approach to the
Tajwan authorities and to make an
independent enquiry without enlist-
ing the formal co-operation of any
official or non-official body there..".

“The Commission in its judgment
accepted this suggestion”, .

But strengely our STC and MMTC
are having trade and business with
Taiwan worth crores of rupees, disre-
garding the qualms of diplomatic for-
malities. .

It the Commission was permitted to
seek the co-operation of the Taiwan
Government, it could secure official
Toeteorological reports from the Tai-
pei Airport Authority which would
have definitely proved the untenabi-
lity of the plane crash theory involv-
ing Netaji. It could get photographs
of the Taipe: airport and its surround-
ing terrains which would have conclu-
gively established that the three pho-
tographs of the alleged ruins of the
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same crashed plane carrying Netaji,
which were submitted to the Shahna-
waz Committee by Col. Rehman, were
actually photographs of three separata
crashed planes having dissimilar fea-
tures of the surrounding terrains. The
Commission could also get positive
roof from the Government of Taiwan
that a plane crash took place with
Japanese military officials at the re-
porteg place, as allegeily involving
Neaj, in 1944 and not in 1945,

MR. CHAIRMAN: Please conclude.

SHRI SAMAR GUHA: I have spe-
cially prepared this. This 18 of very
very greait sigmficance for ibe futwre.

The Commission could further secure
official death certificate and cremato-
rium certificate issued as that of Neta-
j1, but would have found that these
certificates were actually of a Japanese
soldier and not of Netaji, Finally, the
Commission would have got all the da-
cuments and reports of findings of a
number of inquiries conducted by the
Government of Taiwan about the al-
leged vlane crash involving Netaji
and the copies of the correspondence
between Pandit Nehru and President
Chiang Kai-shek as well, which would
have finally convinced the Commission
that the plane crash theory involving
Netaji was a planted story to ensure
safe escape of Netaji. The Commis-
sion would have found. on the basis
of such documents, that any further
inquiry was unnecessary and could
have straightway concluded that Neta-
ji's death story was a myth.

Will it be overdoing it if 1 say that
by not permitting the Commission to
seek the co-operation of the Govern-
ment of Taiwan, the Government of
India can be accused of sabotaging the
main objective of the Commission?

(10) The complete copy of Mount-
batten’s Diary about Netaji and a do-
cument that was purposely left by the
Government of Japan at Saigon at the
end of the war, although they destroy-
ed all other documents, intending to



371 D.G., 1974-75

[Shr1 Samar Guha)

mislead the Allied Army about the al-
leged death of Netaji, were not sub-
mutted to the Commission,

(11) The report submitted by Mr
Alfred Wagg. a correspondent of the
Chicago Tribune to Pandit Nehru in
early 1946 after his investigations at
Saigon and Taipei about the plane
crash story, in which he challenged its
veracity and provided Panditj with a
photograph of Netaji reportedly taken
after the date of alleged plane crash
has also not been supplied to the Com-
mssion by the Government.

(12) A very important Japanesc
who was u high military officer dur-
ing the war and who knows many
things about the Netaji mystery, Iis
living at Rajgarh in a Japanese Bud-
dhist temple under an assumed namc
of ‘Bikshu Sato’. But the Government
made no effort to produce him before
the Commission,

(13) The Government conducted
many inquiries about Netaji for meny
years along the Himalayan fronticr,
particularly during 1862 Indo-Chinese
war, the reports of which have also
been withheld from the Commission.
The Government have also conducted
inquiries about many ‘Sanyasis’ in
India, but only partial reports of thnse
inquiries have been sent to the Com-
mission. *

(14) Whether Netaji's name was en-
listed as a war criminal or not, about
which the Government gave many
misleading informations to Parliament,
As revealed from the Files of the Ex-
ternal Affairs Ministry supplied to the
Commission according to four Confi-
dential Notes (i) No. 136/ASW dated
20-12-87, (ii) No.-375-FS|67, (iii) No.
HAG{151:2,67 and (iv) No. NY(PM)
352(14) /67, 1t is clear that the Govern-
ment did not make serious efforts to
conclusively know whether Netaji was
declared as a war criminal, This issue

ig very pertinent to understand why to pursue the matter.”

Netaji did not reappear after the war.
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MR. CHAIEMAN: You have focus-
sed attention now.

SHRI SAMAR GUHA: In two mi-
nutes I will conclude,

(15) The secret documents pertain-
ing to transfer of power to India relat-
ed to Neta)i and facts about the undis-
closed chapter of Maulana Azad’s book
Inda Wins Freedom, which reportedly
contain matters regarding Netaji still
remain secret even for the Commission.

(16) Dubiously, the Government
changed three Secretaries and many
members of the staff of the Commis-
sion during the last three vyears and
now, at the penultimate stage of fina-
hsing the report, the Government have
strangely changed almost the entire
staff of the Commission without giving
any plausible reason for such steps.

The Government of Japan left many
hints to disbelieve Netaji's death story.
The unsually photo-minded Japanese
could not produce any photo of the
dead-body of Netaji to convince the
Allied Powers about the report of
Netaji's death, as the reported desth
of Netaji was just a mere fiction. The
death certificate and crematorium cer-
tificate supplied by the Japanese Gov-
ernment ,as purported to be that of
Netaji, were found, after scrutiny, to
be that of a Japanese soldier. The
death certificate of General Sedei, the
Manchurian expert of the Japanese
Army, who was given the assignment
to escort Neiaji to a safe destination,
after careful examination, was discov-
ered to be a fraudulent certificate.

General Fuziyara, the highest liaison
officer, working as the link between
Netaji's Azad Hind Government and
the Government of Japan significantly
told a friend of mine in Calcutta that
“the Government of Japan left cnough
hints about Netaji, and it was the res-
ponsibility of the Government of India
It is known
to the country what the Government
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of Free India did for the greatest Re-
volutionary Pilgrim of the Indian
Freedom.

MR. CHAIRMAN: Your time i¢ up.

SHRI SAMAR GUHA: I am finishing
1 have firm reasons to believe that the
story of Netaji's death is a myth. In
hit historic that journey in quest of In-
dian freadom, before Netaji got into the
Frontier Mail at the midnight of the
fateful day of 17th January, 1941, the
Indian pilgrim paused for a moment
to utter a few significant words, and
told his nephew, “Sisir, either I will
return during the war or it may take
even more than 20 years after the
war."”

Sir, 1 shall conclude by saying what
Sardar Patel said at a meeting in Cal-
cutty, at Deshapriya Park, in February,
1946, “Bhagwan, Hamare Netaji ko
wapas do.” “God' give back our
Netajil”

1 may recall, before finally conclud-
ing what Rabindranath Tagore said.
He said: “Tomar asan shunya aji; He
veer! Purna karo!"—" throne is
lying empty. Oh the Hero! Thou adorn
it today!"

As 1 said, 1 consider Netaji's death
story in a myth and I ghall believe that
he is in the world of the living.

SHRI KARTIK ORAON (Lohar-
daga): Mr Chairman, Sir, I rise to
support the Demands for Grants for
the Ministry of Home Affairs. This is
the most important Ministty in the
Government in the sense that is res-
ponsible for the actions and ommission
of qhe Ministries, and therefore, this
Ministrv has the onerous responsibility

of guiding the destiny of the nation
today,

Today, the entire country is in a
state of turmoil. We are lving in a
society which is plagued by the scour-
€e of materialism. There are cases of
Vlole&c;. loot and arson all over the
couatry, as a matter of course, parti-
cularly the cases in Gujarat and Bihar,
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If the development of nuclear weap-
ons represented the beginning of one
age or one era, an increased consci-
ousness of the envifonment and- its
limitations may be the beginning of
another. A vicious circle, a vicious
environment in which popular wrath
it manifested is infinitely a more
powerful force for destruction than
nuclear might. The greatest danger
to the continuance of a good and sta-
ble government is a stage in which thc
politicians are looked down upon,

In the good old days, crimes of the
type now coming to light were very
rare and unusual. We had the Indiar
monarchy, the British monarchy and
then the Indian Independence, but ne-
ver before had we such an alarming
situation of law and order. The law
and order situation of this country has
been growing from bad to worse, while
it should have gone from good to bet-
ter. It is indeed a very sad commen-
tary on the performance of the Indian
administrators in the democratic set-
up.

16.00 hrs.

Sir, many problems are raising ugly
heads and we must solve them disp-
assionately. For instance, there are
the spiralling prices of all essential
commodities; the students’ unrest, pub-
lic anguish, law and order, the non-
availability of essential commodities,
rampant corruption. Today we find
that 45 per cent of our Indian popula-
tion is living below the poverty line;
30 per cent of the poor people live in
Bihar and Uttar Pradesh, and 50 per
cent of the poor people live in Bihor
Uttar Pradesh, Madhya pradesh and
Andhra -Pradesh. It Is right of
every citizen to discuss publie
affairs frankly and freely but such
discussion must never be directed
towards inciting the public to indulge
in loot, arson and violence. If thev
do so, then deterrent punishment must
be given. The question of party or
caste or group should not arise. In
the eyes of law everybody should be
treated equally. It is rather a pecu-
Her situation that is developing in
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our country, We call ourselves a st-
rong democratic nation, We should
hang our heads jn shame because not
only have we miserably failed in pro-
viding two square meals a day to every
<citizen in the country, but we have
also failed to create confidence in the
minds of the people free from fear. It
is not the change in civil or criminal
law or law of defection or Constiu-
tional law but a law of convention
based on strong national -character,
which is the need of the hour. The
greatest breeder of national character
is the sense of justice and a humcn
belly well fed, which we failed to es-
tablish,

We are at the threshold of a crumb-
“ling economy and it is about time for
all political parties in this country to
sink their differences and put their
heads together to sort out the prob-
lems that face the country, It is not
the problem of any political party. It
is the problem of the country. At the
time of the national struggle, most of
the politica] leaders of various parties
were all Congressmen, They were
known as Indians and as Indians they
fought for the liberation of this great
country., 1 am reminded of what Sir
Winston Churchill said. Please do not
misunderstand what I say.

At that time every Indian was con-
.sidered to be a Congressman, While
opposing the Bill to grant Indepen-
dence to India, introguced by Mr.
Clement Attlee in the British House of
Commons, Sir Winston Churchill had
this to say :

“Liberty is man's birthright. How.
ever to give the reins of the Govern-
ment to Congress at this juncture is
o hand over the destiny of hungry
millions to the hands of rogues, ras-
cals and free booters, Not a bottle
of water or loaf of bread shall es-
cape the taxation. Only the air will
be free and the hlood of these hungry
millions will be on the head of Mr.
Attlee. India will be lost in politi-
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ca] squabbles, It will take & thow-
sand year for them to enter the peei-
phery of philosophy or politics, To~
day we hand over the reins of Gov-
ernment to men of straw of whom
no trace will be found after a few
years.”

Don’t we think that it is a challenge
to Indians as a whole regardless of
party affiliations. Let us see to what
extent we can get over the present
situation, Once again I request you
not to misunderstand me but take it
in the spirit in which 1 have said it.

The Home Ministry has a special
responsibilty for the Scheduled Castes
and Scheduled Tribes. I must congra-
tulate the hon. Home Minister for hav-
ing brought a sub-plan for the deve-
lopment of the tribal people under
article 275 of the Constitution, Sub-
plans have been asked for from va-
rious State Governments. I want to
suggest only one thing. Most of the
time the amount which is allotted to
the states by the Centre for the deve-
lopment of Scheduled Castes and Sche-
duled Tribes is diverted to other pur-
poses. My request is this; if you are
going to provide any outlay under this
gub-plan, please ensure that this out-
lay is non-divertible to things which do
not form part of the sub-plan.

Then. in regard to the scheduled
castes and scheduled tribes, we had
the Scheduled Castes Scheduled Tribes
Order (Amendment) Bill. This was
discussed ‘in 1970. Then, it has gone
into cold storage. Many scheduled
castes and scheduled tribes have been
deprived of the facilities which they
would have received by now. Four
years have passed. I hope something
will be done to bring this up so that a
larger number of scheduled castes and
scheduled tribes can take advantage of
the privileges. So far as uled
castes and scheduled tribes are con-
cerned, sometimes I feel they are
scheduled not for developmtent but for
exploitation. The way in which they
are being treated makes me feel 80.
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We come to know that there are some
cases where in spite of the best inten-
tions of the Prime Minister and in spite
of the best intentions of the Home
Minister, the officers feel that it is not
their duty. They do not share the res-
ponsibility with the Minister. This is
what I feel.

I will give one instance where 1 am
rather surprised to find how Govern-
ment could try to refrain from helping
Scheduled Castes and Stheduled
Tribes where they have got a way to
help. For instance, there is the DANI1
(Delhi Andaman and Nicobar Islands)
gervice Rule. According to Rule 31 of
DANI Services, promotion to Grade I
officars from Grade II officers is to be
on the basis of merit with due regard
to seniurity. Now, by giving one grad-
ing higher th: officers belonging 1o
scheduled castes and scheduled tribes
have an opportunity of being
promoted. But, during the Jast 13
years, the Ministry of Home Affairs,
have not been following this rule.
They have been following something
else. They have been following what
is called ‘seniority-cum-fitness method'
so as to deprive these schedule caste
and scheduled tribe officers of their
promotion. Then, Government of
India issued another order. This was
by the Cabinet Secretariat (Depart-
ment of Personnel) dated 27th Novem-
ber 1072. Under this, Government
jssued instructions introducing reserva-
tion to matter of promotion to be
made on the basis of ‘seniority-cum-
fitness’. This covered all clagses. Class
1, II, IIT and IV posts. Under these
orders; the officera belonging to sche-
Juled castes and scheduled tnibes were
to get reservation in matters of promo-
tion. They stood a very E00d chance
and they had an edge over others. But,
now, the Ministry of Home Affajrs—I
do not know whether it is a fact is
contemplating to go back again to the
rule ‘merit with due regard to
seniority’. This is the way of having
circumventive designs to obstruct or
prevent the scheduled caste and sche-
duled tribe officers from getting thelr
Elu; share. This has got to be looked
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Then, I would like to make another
point. In Bihar, there was one super-
mtt::ndent of police who was, without
any Cabinet decision, made to uncere-
moniously hand-over charge at . the
instance of some of the politicians, big
motion and corrupt politictiang ol
Bihar, Then, Sir, my {riend
Mr. Bhagwat Jha Azad made "4
reference to the Godda Integrated
Development Committee where he said
that all the big shots are associated.
That part falls in the Chota Nagpur
Santhal parganas region. This regiot
is the richest area in India. One-third
of the mineral wealth of the country
comes from this area. But, the people
in the area are the poorest. They have
all sorts of dissatisfaction. The Gov-
ernment of Bihar set up the Chotla
Nagpur Santhal Parganas Autonomous
Development Authority. Buj, this is-
just a show piece, They are mot
giving any funds. There is no autho-
rity, nothing of the kind, I would
request the hon. Minister of Home:
Affairg to see that if the State Govern-
ment is not looking after them, then,
the Central Government should step
in ang try to adopt the same formula
i.e. six point Formula, as they - have
adopted in the case of Telangana.
There is no difference, The problems
are of the same nature.

Then, I would like to refer to another
matter. - Sometime back, I mentioned
about the traficking of tribal girls
from Orissa. From the industrial area,
of Ranchi, there had been traficking of
tribal girls to Arrah and other places.

I would like to mention only one
other point and I would not take much
of your time. The point is, we have
already completed two decades of
planning and we have always said that
we have been trying to improve the
living conditions of our people. The:
First Five Year Plan spelt out the
central objeclives of planning with
initiation of ‘a process of development
which will raise the living standards
and open out to the people new oppor-
tunities for a richer and a more varied
li*e. Obviously, we have not been
able to reach our pre-determined tar-
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gets. Our Prime Minister said in April
1971: .
“We do not have all the time in
the world. We must make a dent in
the next three years or four years
at the very most.”™

Now three ycars have passed. I perso-
nally think we have visibly failed in
cashing her popularity. Even though
we have got very stable Governments,
we have not been able to cash her
vopularity.

Since independence, during the last
27 years we have had many trials and
errors. We have experimented and
gained results We have had failures
also.

Indian polity, I believe, by now is
mature enough to arrive at objective
conclusions even on isstes which
generata controversies and conflicts.
For instance, we in India today are
=till thinking a lot about oar bureau-
cracy. There is a wrangle between
the bureaucrats and technocrats.
During the British regime we had the
Indian Civil Service, the Isdian Edu-
cational Service and the Indian Service
of Engineers, Indian Medical Service
and so on. Now that our country 18
development-oriented, it is all the
more necessary that these services
should be restored But that has not
been done.

During the British jegime the ICS
.officers were the backhone of British
imperialism. In the changed context
the concept of administration shou'd
change. During the Rritish regime
they had to carry out the orders of
the masters. Now they have to carry
out the will of the people. This is
the difference.

In any task of national importance,
authority and regponsibility must go
together. Under the existing adminis-
trative set up, authority and responsi-
bility do not go together, since the
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authority vests with the generalist
administrators whereas the résponsi-
bility to deliver the goods is with the
field functionaries, that is, the techno-
crats or the specialists. If there are
shortfalls or failures. It is either the
engineer who gets the blame, or it is
the Minister who gives an explanation
in Parliament, and the generalist-
administrator goes on merrily without
any direct involvement of public
accountability. To day the engineers
have got the responsibility while the
IAS officers have got the authority
without any responsibility.

It has been rightly said that power
with  responsibility is democracy,
power without responsibility is auto-
cracy ang responsibility without
power is bankruptcy. The teehno-
crats come under the last category and
hence bankruptcy in our plan imple-
mentation.

Pandit Jawaharlal Nchru, Shrimati
Indira Gandhi apd our worthy Presi-
dent have all the time laid so much
stress on the dignity and status of the
technocrats in the present context, Bug
we have not been able to do anything
for them. We are doing things light-
heartedly. We are not realistic or
pragmatic in our approach.

In Specialists and Gencralists, edited
hy F F. Ridley, it is stated:*

“None of the countrics has any-
thing like our Administrator class,
generalists in functinn and genera-
lists in background ip India they
are Specialists in function, Genera-
lists in background. Recrtfitment to
higher Civil Service nn the basis
of an entirely non-vacational edu-
cation is rare,

In America, a man trained in
sciences and the professionals based
on the sciences finds it easy to move
up into hi“her adminisirative posts.
A large proportion of senior off-
cials have qualifications in engineer-
ing, the sclences, business and public
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administration, medicine and law
The Federal Services is one of the
specialised offices doing either spe-
ciahsts jobs or general admimstrative
work in offices in which their parti-
cular knowledge is considered
essential.

In Sweden., where jurists occupy
many of the policy posts, profession-
als 1n turn fill many of those in the
top management of public services.

In France, the prolessionals hold a
large share ol the directional posts
in those branches of the administra-
tion for which their training has
prepared thom

The Ausralian systewn i< one in
which profess:onals are dominant, it
is heavily weighed to give prefer-
ence to the Officer who can demon-
strate competence in his particular
job Specialists generally enjoy
parity of esteem, in some cases
their prestige is actually higher
than that of generalists. As a rule
career opportunities are oy good, if
not better and salary scales ure
often advantageous.

“Can one tell a man that he must
remaip a Scientist or ‘rig’ ‘the sys-
tem to this end, when he wants to
become a manager, particularly if
the munager enjoys a aizher status,
exercises more power and rec~ives
a hlﬂhl‘.‘li‘ palary?”

No service should be treated as in-
ferior or superior. The goal of social-
ism can onily be achined’ if the
differont sections of the community
work together in a spirit of coopera-
tion and mutual assistance. The Gov-
ernment must come abore petty pe-
judices and take a realistic decision in
the matter of fixing the pay-scales. It
has been rightly/poeinted cut to fome
members of the Third Pay Commis-
sion:

Pay-scale is not merely provi-
sion for the needs of the employces
but a impetus for efficiency aad an
instrument for social change.'
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Therefore these thing have to be
taken in the eorrect perspective,

SHRI R. P. ULAGANAMBI (Vel-
lore): Mr. Chairman, Sir, we are today
discussing the Demands for Grants

under the Control of the Ministry of

Home Affairs. I would like to bring
certain important 1ssues before this
House.

Under the Chapter “Offiical langu~-
age” in the Report for the year 1973-
74, the Ministry of Home Affairs have
taken many steps to introduce and 1m-
pose Hindi in all fields of the Central
Government Departments. According
to the directives issued by the Home
Ministry, even the international agree-
ments should be translateq into Hindi
and the correspondence of the Central
Government with all the Departments
should be increased from 30 per cent
to 50 per cent. Even for Hindi trans-
lation, there are targets fixed, that is,
60,000 standard pages should be trans-
lated into Hindi.

What about other 15 languages en-
shrined in the Constitution in Eighth
Schedule? There is nowhere any men-
tion made about the development of
translation in other languages of inter-
national agreements or of Central
Government correspondence to bDe
translated into other mnational
languages. '

As regards the implementation of a
two-year phased programme for the
progressive use of Hind: for the year
1973-74 and 1974-75, the Home Min-
istry has issued a directive that in the
Union Territory of Delhi, which is
the capital of India and new scheols
to be opened after 1-1-74 sheuld not
have English as the midium of irstruc-
tion but they should have either
mother-tongue or Hindi as the medium
of instruction. They <hould not have
English as the medium of instruction
in the Union Territory of Delhi which
is the capital of India. Thig is an
indirect imposition of Hindi on non-
Hindi sp2aking people.

I have received many complaints
from the employees of the Central
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Government and the employees of the
Railways that the Home Ministry has
issued many directives to impose Hindi
as a condition for promotions.
The promotions of some of the non-
Hind: speaking employees were
overlooked because of their not know-
ing Hindi or not attending the Hindl
Classes conducted by the Department.
Such is the state of affairs prevailing
in the Home Ministry. It is against
the assurance given by the hon. Prime
Minister in this House

This Report is published in both the
languages, English and Hindi. I have
no objection to its being published in
English as well as in Hindi. But the
Hindi words should be in Hindi langu-
age. Here, it is published—Govern-
ment of India (Bharat Sarkar). The
words “Bharat Sarkar” are publisned

in English letters. So also 18
Published-Ministry of Home Affairs
(Gritha Mantralaya). The words

“Griha Mantralaya” are published in
Fnglish letters You can have “Griha
Mantralaya” bSut not in Enghsh let-
ters When this thing was introduced
in thiy House, we opposed it. Our
Prime Minister promised in thiz House
that they wnuld replace it We are not
ohjecting to have it in both English
and Hindi. But we are objecting the
language in which the Hindi words
are published You can publish Hindl
words in Hindi language, not in
Englhsh letters So, this is against the
promise given hy the Prime Ministe:
in this House If you go on imposing
Hindi in this manner, directly or in-
directly imnn<ing Hindi on all Gov-
ernment Depariments and even
through Parliamentary pavers, I tell
you that what happened in 1965 may
be repeated You know what happen-
ed in 1985, Tamil Nadu was in
turmnil At that time I was a student
leader and I was onc of those many
victims who were beaten by the police.
I was imprisoned, There are lakhs of
voung peop’s who are prepared to
shed their blood against imposition of
Hindi The tigers are sleeping. Do
not try to awaken the sleeping tigers.
My request is that Hindi should not be
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imposed in such an indirect manner.
It is against the promise given by the
Prime Minister in this House.
‘Whenever we demand State autonn-
my, the Congress people say that the
DMK's demand is for Secession, for
separation. The Tamil Nadu Assembly
recently passed a Resolution urging the
Centre to amend the Constitution for
establishing a truly federal set-up with
full State autonomy; the Resolution
wanted the State to have autonomy to
secure the integrity of India, to promte
the economic development and to
enable the State Government to have
close contact with the people and to
function without restraint That is
the fundamental idea behind our de-
mand for State autonomy. When we
arc demanding State autonomy, you
are saying that it is a demand for
secession, for separation Mr. Sheikh
Abdullah demands autonomy for
Jammu and Kashmir. The Central
Government 15 prepared to discusg jt
with him. What are you having is
double standard” Mr Sheikh Abdullah
at one time was asking for more than
State autonomy: now he has come
down to this level, and the Central
Government are prepared to have
parleys with Mr, Sheikh Abdullah

SHRI ATAL BIHARI VAJPAYEE:
Kashmir has a special status

SHRI R. P ULAGANAMBI:
Even Mr, Vajpayee. ..

SHRI ATAL BIHARI VAJPAYEF:- I
am saying. Do not blame me

SHRI R P ULAGANAMBI The
Central Government have no compunc-
tion to discuss with Sheikh Abdullah
who nnce demand »d self-determination
But they have not got the guls to dis-
cugss the question of State autonomy
with a duly elected State Government
Thev are discussing, negotiating and
also wooing

SHRI ATAL BIHARI VAJPAYEE
Behind the purdah.

SHRI R. P. ULGANAMBI: I do not
know what is going on behind the
purdah. Mr. Vajpayee may be know-
ing because he met the Prime Min-
ister recemtly, I look only from
outside.

Why?
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The DMK is second to none in
patriotism. We have already proved
it. In 1962 when India was aggressed
by China, our late lamenteq leader,
Aringyar Anna, set aside our demand
for separation and we rose as one
nation. gain in 1965 when there was
an aggression from Pakistan and also
in 1971, we made ow stand very clear.
We collected Rs. 6:crores and handed
over to the Prime Minister....

SHRI UMA SHANKAR DIKSHIT:
That is why he became so popular.

SHRI R. P. ULAGANAMBI: My
demand is: Why do you doubt our
sincerity, why do you doubt our bona
fides?

SHRI UMA SHANKAR DIKSHIT:
No; we do not.

SHRI R. P. ULAGANAMBI: Then
why not enter into a discussion?
Why not invite and open a discussion?
The Government of Tamil Nadu had
appointed a Committee under the
chairmanship of Shri Rajamannar and
it submitted its report. The report has
beep circulated to all Members of
Parliament....

SHRI K. S. CHAVDA: I have not
received one.
SHRI R. P. ULAGANAMBI: I am

prepared to supply it to each and every
Member of Parliament. It was sent to
the hon. Minister. ‘The Resolution
passed by the Tamil Nadu Assembly
has also been sent. The Tamil Nadu
Government have written many times.
But so far nothing has happened. Why
not invite them and open a discussion
+ and appoint a committee to deal with
this?

+

We demand State autonomy be-
cause that would enable the States to
devote more attention to the economic
development of the people in the
States. So, my appeal to you is that
you should not have any ' suspicion
about our demands. While you can
enter into negotiations with Sheikh
Abdulla cannot you talk with the
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Tamil Nadu
there is no

Government  because

difference between
our demand and Sheikh Ab-
dulla’s (Interruptions)
In what manner the powers can be
shared and what are the rowers that
should remain with the Centre and
what should go to the States, and what
powers they are prepared to offer to
the States—— all these may be sub-
Hon. Members
from the ruling party talked of de-
fending democracy and our friend,
Shri- Darbara Singh also talked that
democracy is in danger and it should
be defended. Here, the Home Min-
istry’s report says:

“Several political parties organ-
ised agitations on issues like price
rise, shortages of foodgrains and
essential commodities, unemploy-
ment........ ete.”

It i- stated in the annual report, ‘sev-
eral political parties’. I do not know:
whether by that it includes the Con-
gress Party or does it exclude the
Congress Party ?

Our hon Defence Minister, Shri Jag-

jivan Ram, stated a recently,—— this
is the press report:
“Shri Jagjivan Ram, Defence

Minister yesterday warned that the
slightest abridgement of the demo-
cratic rights in the Congress Party
would pose a great danger to the

democratic set up of the country.””
-

He meant that the danger was not
so miuch from the Opposition parties
as from his own party. So, the danger
to "democracy is not from the Oppos-
ition parties. ‘It is from our own
party’ he has stated. I do not know
comments the hon Home Minister
has on this. The danger to demo-
cracy is from the ruling party itself,
which we have witnessed already
through what happened in Andhra,
what happened in Gujrat and what is
now going on in Bihar and what hap-
pened in Orissa and U. P.
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SHRI K. GOPAL (Karur): Tamil The problems of the scheduled
Nadu also. castes and scheduled tribes are in-
creasing day by day. The Govemn-

SHRI R. P. ULAGANAMBI: Never. ment of India appointed the Elaya-
That will not happen because in  perumal Committee on Untoucha-

Tamil Nadu the Congress Party is not
the ruling party.

So, the danger to democracy is only
from the ruling party and not from
ihe opposition parties.

Then coming to the concept of Union
Territories, several Unfon Territories
have been given statehood, even
small territories were given,
not know why they are having
Union Territorics when the Home
Ministry is unable to maintain law and
order in the country in spite of De-
fence of India Rules being in force.
T demand that the concept of Union
Territories should be re-considered.
I request that all the Union Territor-
jeg should be conferred State-hood
including Pondicherry.

Then, Sir, apart from the Army, un-
«der the Home Ministey's control are
Assam Rifles, Border Security Force
the Central Reserve Police and the
Central Industrial Security Force.
“The CISF is created to give protection
to industria]l units. If industries are
located all over India, why should it
be kept under the contro] of the Cent-
ral Government? It should be man-
ned by the State Government <o that
they can easily go to assist and help
in the maintenance of the security of
the industries wherever thev are
Jocated.

With regard to the Border Secur-
ity Force, instead of guarding our bor-
ders, they are raping the Harijan girls.
You know the incident in Meghalava
where the Harijan girls were rapeq by
the Border Security Force and physi-
-cally assaulted....

SHRI M MUTHUSWAMY (Tiruch-
-engode): Even in Tamil Nadu.

SHRI R. P. ULAGANAMBI: If such
things happen in Tami] Nadu, we will
take stern action,

bility to go inte the economic and
educational development of the Sche-
duled Castes and they submitted a
report with many recommendations,
The Commissioner for Scheduled
Castes and Scheduled ‘Tribes is
submitting every year reports
with many recommendations.
But the Government of India have not
come forward to implement those re-
commendations. This Government
either does not have the guts to do it
or the heart to do it, Thig problem
is a national problem and it is not
the problem of anv particular com-
munity. In persuance of one of the
reconimendations of Elayaperumal
Committee Report, the Government
of Tamil Nadu passed an amending
Bill to abolish the Heieditary priest-
hood. But it has been struck down
by the Suprem, Cowt, The Tamil
Government hae asked the Central
Government fo bring forward an
amendment of the Constitution in this
matter. So, I request the hon. Min-
ister to consider all those problems as
national problems and not as prob-
lems of #ny particular community,

SHRI D BASUMATARI (Kokra-
jhar): 1 support the Demands for
Girants of the Ministry of Home
Affairs, This Ministry deals with not
only with the maintenance of the law
and order but this Ministry is in
charge of internal security of the
Indian Union and assists the State Gov-
ernments in its security and also the
welfare of the Scheduled Castes and
the Scheduled Tribes, which is a most
important subject. Unfortunately the
Department of the Welfare of SC and
ST has been kicked like g ball from
here and there. At one time it was
with BEducation Ministry, then with
Law Ministry, then with Social Wel-
fare Ministry and now ii has come to
the Home Ministry. In those days
this was with late lJamented national
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leaders like Mr, Gobind Vallabh Pant
and Shastri ji Now it hag come under
the charge of my esteemed leader
Mr. Uma Shankar Dikshit who ig be-
ing assisted by his two able colleagues,
Mr. Mirdha and Mr, Moshin. Now
many of my friends have spoken about
the scheduled castes gnd scheduled
tribes and so I am not going intp the
«details But I would Jike to make a
few points on this,

Before independence the percentage
of literary for the whole of India was
five only Now it is 20.45 per cent,
for the general, and for the Scheduled
Castes 1t 1s 1471 per cent and for the
Scheduled Tribes 1t ig 11.29 per cent
My contention is this. Before inde-
pendence the general section of peo-

" ple took advantage of the welfare ac-
tivities. Before independence the per-
centage for scheduled castes and
scheduled tribes was nil when the
general figure was five per cent for
the whole of India.

Now the development of the Sched-
uled Castes and Scheduled Tribes has
been incorporated in the Constitution
and a Constitutional provision ig for
the development of the Scheduled
Castes and Scheduled Tribes g special
officer had been appointed. He is
kmown as the Commissioner for
Scheduled Castes and Scheduled
Tribes. The reportg submitted by him
are discussed here in this House.
Every year the reports are stereo-
Wped You ang the hon. Members of
the House have chosen it fit to appoint
a Parliamentary Committee to go into
the developmental activities for the
welfare of the Scheduled Castes and
the Scheduled Tribes. I was the first
‘Chalrmap, of this Committee and I took
my office on 18-12-1968 The Firet
Committee submitted 18 reports. The
‘Second Committee submitted 24 reports
in all I have again become the Chair.
man of this Committee for a second
term. But I doubt whether the re-
borts are being taken note of by the
Minister and the Ministry for imple-
mentation.
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Sir, the important question is how
to develop these Scheduled Castes
and the Scheduled Tribes.

I have vigiteq as Chairman of the
Commuittee many of the areas in India,
especially, the areas predominantly in-
habited by the scheduled castes and
scheduled tribes people. I find that
education still requires to be developed
among them. They are not developed
compared to the tribals Living in the
tnlls of Assam where mussionary
schools are functioning and there the
percentage of literacy is upto 66 per
cent. In Meghalaya it is 86 per cent
in Nagaland it is 65 per cent and in
Lusai Hills 1t 15 about 62 per cent. My
object 1n saying all this is this, Un-
less you educate them by starting
Ashram in missionary type sachools,
how can you develop them.

We have repeatedly been requesting
the Home Minister to increase amounts
nf scholarships for pre-matric as also
to post-matric students. It ig hear-
tening to find the answers given by
the Deputy Minister for Home Affairs,
Shri Moshin. He replied in anewer
to one question on 19th December,
1973 that it has been deceided to
mncrease the post-matrie scholarships
1o Scheduled Castes and Scheduledq
Tribes by 50 per cent with effect from
st April, 1964, At the same time, the
same Deputy minister contradicated
that when he said the following-I am
so 1y to say that—He says:

“The question of enhancing the
rate of scholarships for post-matrie
students is also receiving the atten-
tion of the Government.”

He said that they had already dec-
lared in public at a conference of the
Scheduled Castes and Scheduled Tribes
that they would increase the quantum
of post-matric scholarship amounts by
50 per cent.

Shri Moshin in reply to a question
said that the Government’s attention
has been drawn to it. It shows that
they are not at all serious in thinking,
T do not know, why,
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Coming to employment, Shri Frank
Antnny’s community was getting the
liighest number in the matter of em-
plaisiont in British times. Now two
departments have been reserved for
ther--ailways and communications.
Thero the percentage of people em-
rioved may®not he less than 80 per
cent ¢ his commmity people. But in
rega .. ‘o s=cheduleg tribes, it is not
even 1 per cent- it is 0.29. In the casc
of =cheduled castes, it is 2.39 per cent
cialy. We have been thinking of
developing the areag of these people
sc as to bring them on par with the
advanced sections of the society. Sir,
I was one of the members of the Con-
stituent Assembly, and I know how
we had blessings of the Father of the
Naticn Mahatma Gandhi, who wanted
that there must be special provision
for :eservation for the scheduled
castes and scheduled tribes. We were
given reservation for 10 years first.
And then, when our Constitution was
framed, Dr. Ambedkar felt that it was
necessary to extend this period fur-
ther. Similarly we now feel that it
shouid be extended still further. Now,
it hzos heen extended upto 30 years.
Development of scheduled castes and
schediiled tribes needs to be stepped
up.

I have ne ray of doubt regarding

the ercite of the AMinistry or the
sincerity of our leaders like Shri Uma
Sharkop Dilsshit ind Shri Ram Niwas
Mi=dk=:. But the question iz about
implementatinn.  Whg implements it?
It iv the bureaucralte whg implement
it. 2A: chaiiman of the Connnittee cn
the vrelfare of Scheduled Castes and
Scheduled Tribes, T have been exam-
ining the wvarious Ministries and the
varut - vublie undertakings including
the Frozerve Bank of India. You will
be surprisea to know that the Reserve
Bari: of Tndia have sybmitted a memo-
randm to us where in they have
made 50 per cent of the post are to
e 1esevved for the staff candidates,
thot iz for the sons and relatives of
the departmental officials not for the
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sons of the snil even, and reluctantly
latelv in 1966 they had accepted the
principle of reservalion for Scheduled
(Cast-s =id 30 .eduled Tribes, and that
{os fter 5 good deal of correspondence
Yizren they Home Ministry and the
Ro:ove Bark of India, I am nention-
in: iie examnle of the Reserve Bank
only, but this is the attitude generally
in aimest al!l <departments I have
examined. Then, ‘ske the case of
Aip India or the Indian Airlines. They
are also very ailergic even tn the con-
cept of reservation for Scheduled
Castes and Scheduled Tribes. When
I mention all this in the Committee
meetings, they thought that the gov-
ernment itself is injecting  poison
into the administration and creating
a situation of bad blood-bath in the
Indian body-politic and so on so forth.
So. I would sav that there is article
335 which has alsp to be taken into
consideration. I would like to point
out that article 335 does not stand in
the way of making available opportu-
ni‘ies for recruitment to the =ervices
for Scheduled Castes and Scheduled
Tribes. The framers of the Constitu-
tion did not mean that at all. Article
335 says:

“The rlaims of the members of
the Schoduled Castes and the Sche-
duled Tribes shall b. taken into
~onsideration. consistently with the
mainiznance of efficiency of admi-
nistraiion, in the making of appoint-
monts to services and posts in con-
naectinn with the affairs of the Union
o of a State.

Maintennnes of efficiency i3 not meant
anls “~r Scheduled Castes and Sched-
vted T abes At present we find that
whenever the question of employment
of Scheduled Castes op  Scheduled
Tribes comeag up. we are tol? “1a* suit-
able candidates are not available un=-
der the plea of this Article who says
that suitahla candidates are not avail-
able? It is not the Deput, Minister
or ths Minister of State or the Home
Minister, hut it is the appcinting
authority which says so. That is why
the percentage of Scheduled Castes
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and Scheduled Tiibes in the fleld of
employment 1s slow 1 would fhere-
fore, request the hon Home ter
to see that this article which stands
1n the way of employment of Sched-
uled Castes and Scheduled Tribes can~
didates 15 smitably amended

Then, there 1s the guestion of the
titbal blocks When I raised this
point in the Home mn the form of a
question, Shr1 Mirdha had said that
what 1 was .aymg that only 25 per
«ent goes to the benefit of the tribals
was not correct In the tribal blocks,
no doubt Government spend a lot of
money for the development of Sched-
uled Castes and Scheduled Tribes 1
do admut this But if vou look at the
wclual development of the Scheduled
Ca-tcs and Scheduled Tribes which
has taken place you will find that
only 25 per tent only has gone to
their benefit Foi instance, a road 18
constiucted as a result the area which
was not accessible becrmes accessible
Ten years before 1n a iribal block of
504 tribals people hiving in that area
had lands of ther own Today, after
{he constiuction of the road, I find that
they have no lands of their ownm, be-
cause thereg 15 nn law under which
their land can be protected And who
ire the tribal, who ate now livaing 1n
lulls other than Assam? Except the
t 1bals of Assam and the tribal people
of the hills of other parts of Assam,
tribals who were 1n the plains had
Leen pushed up there "y the sahukars
ind money lenders

You must see the fate of these peo-
ple 1 ask Shr1 Mndha whether he
has gol any machmery to look into
what I have said that only 25 per
<e1t beneht goes to the tribals I
asute him that if he comnes with me
over there, he will find that roads do
not go to the tnbal villages, roads go
only to the land which have been pos-
sesged by the geneial category or other
people

ot vrAew(FrwaA ) Figd € (o
1T Twy § aw A wd W gy
Ff ¢t ds a7 @l qw MWy
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MR CHAIRMAN This wil] not be
tolerated, not from the Chamr

SHRI D BASUMATARI So I say
wi h heavy heart that what all I
said the other day which the Mimsier
characterised as mnot correct 1s coriect
I have stated what I have said from
my expersence and from niy knowledge
and I repeat that what I have said 18
rue and correct

MR CHAIRMAN Let me make a
request  I'he Mimster 15 to reply at
515 PM Therefore, the question of
time 1s there Otherwise, I do not
mind members speaking even longer.
We have on the Congress mde about
¢ «peakers still and on the ppposition
«ide gbout 5 I am in the hands of
the House If you want the Minister
to speah later on 1t 1s for you

THE MINISTER OF PARLIAMENT-
ARY A FAIRS (SHRI K RAGHU-
RAMNAIAH) The guillotine tomes at
% pm He cannot speak later

sy Ne Agraw( T 737T) 4
A T3 aar g, 3% fam v Ay
72T AT AR A #® wer
=3 7 AT T fodm Ay &
fam oo #de § OET FEAT FlET
FI9AT 1 FEY AR TRT ¥ A AT FEAT
fr wa¥ w0 vy T@m@T Ay )

qunfa wgw:o 7 fefew ¢
ar war 731 47 e fawee

SHRI PILOO MODY The Minister
must speak at 515 Cancel the Cong-
ress speakers and have the 5 oppoai-
tion speeches—What have you deci-
led?
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MR. CHAIRMAN: We will stick to
the original time-table. Shri A, C.
Das.

sl wnfe wew | (THgY)
aymfc wERY, AR wTe
WX mygeE  gnew qur  avee
WA F OREFAT Qg wAWE A
T TR gwaAami Y I & fag
argar %1 9 f& og feard ¥z qg s
& wex §¢ fam o anfe sfeanfaan,
gfom WX fogdy sfeal & sow &)
o | ¥fe AT ag wTAvA T § AR Ag

gara T § far gfcomi & ama fore afommor

¥ wearae @ 1@ & 9 Y Aw T F e
T ) 17 onfaar & fawre & oy
Ao S worg 7 § T g @y
tfsamsaw Al W 7
Qe & v a ¥ vt T £
0% a< A A SR T § S §
fawra & fog gEdt awh 97 w1 AN
A &1 ag AN A T & 7y 7 W
®Y Farar § 1wl gare wrage ford
TE AR TANAE W WG |
A R Y qer e ww ¥ TR
faeet WA § AY TR 7w
f& 53 wr@ w9 q@ 1 faw wOw &
" el 31 At W Iw @
T AT & W 2 U B9AT @Y F
BT 2§12 65 AT T 49 qE ¥ I

AT 1T F0R Wo A fear el 2 w02
65 WA ¥ foaT |gg AT TNz vE A d
0N FEI R | A F AT ATE ¥ AT HTC
s A TEEW AQFY §1 TR W
TFTH 1 39T ¥ fogr WA B FTET
Tig § AT SR g aI A §
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oY oW TR § qoere ¥ war fo

© ¥ gt Wi gfort At F

wififaws avp Afod, ww-a= w1y
Ay, s g i d | gE AW R
wrrder 2 &, A0 gE0 TTHATT X
AT § | FTFR TER! @ §, €AY
TAEY AT IyIET T g §1 g w7
aar  gw D, ga® g Jv
gt 2, afir qwaE gy £

T g7 Ay s giomT A
wifaw Fafr & Fa¥ 1 Ta=oie &AW
ITE &, THE WIS WY ITHT AT
2y 2, dor 2% 3, qud ghewrd 2 §—
FfET TTET AN ITHY A frer e Ep
wifemifaai & a1 9% FHX 7R CwwT
AW IS5 & 1 T FX AT ¥ AT gAw
AR AT A §, I & oy &
AfeT ©F 707 wifgwE v ghot
F IWFT 7T AEY Pt &1 wrw o oY
dur o 7@ § 1 A &t ¥ q=;w
STRAT &~ OCE 7 A W7 9 @&
I AT A |

T W oAgeT W §, & gAwr
o 2X ¥, AfFT saror taeAT /Y §—
200 9THZ, 300 THE | ¥ i Wi
TOF S0 g2 Qg F o ¥ R
WE—rsfaramsarsr R
# wigar g % wgr G wA-Afew @
g, AN T wA Wiy | W WA
AvawgIr A ¥ wfey fF ¥ €
sifeamd ic gfrt # dw €, el
gfrard &, ITHY Iwie & Pl dar w
&<, wat sgw N e e g, g
?f aw T gew &, Teww g

1

T §8 wifeardt gfcwi
wreiey W §—AfE fea W §—
7 o= 0% 32 $94T Wi Wi et
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! 50 ¥9aT A ¥ 1 wrw fran T Afore
fir g wgTE & oA F |y S0 A A
FIR AT GE 3 AT 32 79X A T AT
qwaT # | W HYE A A
Y xg o IO AdY & aFN—2 I
o arf ¥ fFaT A fadar &
T gYeew T §, g% wTep € o ey
TR TTT M A Raw g fr
" @iy #) Fgar I A o e
& ¥ §Afr AT AFATL ITH
fear sma | W TR A 7 AT
§ ot Tusy a1 7 AfAT, TEFT TV
=9 7 e 97 (g s ifay,
T ¥ 14 S(AME w gt E, F
T qEAT ABA E—TTET TTF W17
¥ sarr e Jifay aife 37T 3O
qrT oA

TeTaRT ¥ oW g e
frra 2 5 goelt Alwdt ey frdfy
e fert 78T & 1 formr e TEd g
I AT AR TR fra & fE
ghioora afeqar #1 s 3fecfadr a7, afe
forrar w74 & A% varay Ay €
g 1 g4 §0 frawn &, Awhar @
Praeft &, gleamd o faeedy §, S
oy aft e | so W s ¥
YT 7T NAE FA § 7w A
 §, OF % A S WRE EA
it FY AgY forera, T 7w A g
o7 §, 39 w6 F A0 § I e
ot § 5 a0 3T ¥ A grAr w5
s | & v g fr w fam v E
AT §Y g 1 e A wY gt
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2 ol wgd & P g U w gficere welt oY
gt & aRft—ag srag e
i 7 -xaw ghom e sfenfaal
FrAmr N § | g e Ry
§ e oy vA v R R, Afew
FAMET FAAETE | FHATH
& a3g & NI &Y 99 wifad |

g 2w 4 oo R e
A%t 4 § g 2 femma & 10 Pomw
uEE | gHA A O ¥ e Wi fav
a1 | gWY 24 fF §% wefwar &1 €
gim fudr €, Ia% far @ IT
50 FYUT @F FTAT 87, TH A&7 IFA
Tz AW A1 € 1 TuT qw AT &, 36}
T Fgdt # fr g e A fear £ 0
W A7 W TREd FOE o
e ¥ W AT A R g A A
# e R, g e $ my ey
A I mA A g, o
T e g A ¢, T sy
f—zw gx sy § 5 agr w7 oA
M A SN o
HIYHT SI WIFE FIAT AT E b

e s ¥ Y g9 dur
T 67 TR wrE Araa T8 dor
1 ZEA WY UF st e
GBI ATHIET BIATIAET Ty,
oy =fr SRR wEAAE ¥ IO H
wragz fed & o fvar qr, g wify-
wifeat wy wrr ¥ oA, Afe g
st A, agert ¥ g s Wy
TAAr | I ¥ F oA &1 R O
afw qar for € A o agery A
qTX O § W FAR FEY E e
TAAT F | T aE & wrafeey §
SIY AT TP 3 IAET AT 7 g
A # T ar I ot aw ¥ A
R & § ¥ 0 gh
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[=fi el ooy ere}

WY TANTHE & AR T 38 A
o §-—gaw fod W wga gAY
T Wiy A & g IAe! ifcieT
glamr Wt T 2 a7 199 96T WA
AwAT Y, § qAT FT THA |

NN & fad form, oivey s Sy
2 -Qar aer foR Fwgr v g,
AFrarr A aw I AR T a0
fooh st feaa Ay feAr g 1 &
17 wra) ¥ wrfaamE) g9 ¥ W FY
7 {7 w7 dar g v ST
fover frdr & ar WY f@r ¢ 1 @w wfe-
ofaqt & A9 97 qE@@d g A 2
T gEt AR 39 FT AW FI BIGIT
TR & | TR 7 oWy gar g-—T
HqOE IR TR PR dRd F
TJargT AT~ FAL AN ITHI AAAT
NAJWE P FTdTPar g T
foq ¥ ¥ T &, 99HT  HEET WA
gAY a7 AWM I F 50 397 0F
Tfeaa 2T E AT am Ay 37
ATE &7 FGTEI &) T, W G AW
T TRIAT AT |

gfom AT wifzafeqr 5 fez
TN SUTET ¥ FATET A eT WY A1igd |
ErTd QAT ¥ 37 T BT AT B |
afFT 3B OF AW dY § 9 anrdz
T AW &, T4 ¥qF T2 10 g
T wifedrEr w2 g1 WA ¥ AT I
Te® & am w9 AT ¥ faar s
AR Y owed & Ay dar & &7 &
I GREH T T9T FL HIA 9 F 7
T ¥ 3, formd we® @ AWy 9@
W T % e g+ S S
zér v wafed FER M QN I@ @
A FERFAR RN § T FRT
TR wfgd
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MR, CHAIRMAN: Mr, Karnesh
Marak and then Shri Birender Singh,
Rao-each flve minutes.

SHRI BIRENDER SINGH RAO:
(Mahendragarh): I should have my
allotteg time. I did not speak op any
demand.

MR. CHAIRMAN: Your allotted lime
18 ® mnutes for Independents—aunat-
tached; that hag all been exhausted
already.

SHRI BIRENDER SINGH RAO: 1
have not spoken on other demands.
There is something wrong with the
office mn calculating the time for mem-
bers; it is bad.

Mh. CHAIRMAN: You can discuss
it 1n the Business Advisory Commi-
ttee.

SHRI K MARAK (Tura): Mr.
Chairman, I thank you for the oppor-
tunity to bring certain deplorable con-
drtions pievalent i1n the hill-tribal
areas of Meghalaya, Mizoram, Naga-
land, Arunachal Pradesh and other
hackward States to the notice of the
Central Government.

17.00 hra.
The Commssioner for scheduled
castes and scheduled tribes made

various observatioms, suggestions and
yccommendations for 1mprovement of
the conditions of scheduled castes and
scheduled fribes in his reports for
1970-71 and 1871-72, The reports made
a reference to scheduled castes and
scheduled tribes in certain areas of
the country and suggested specific
plang such as Tribal Research Imsti-
tute, Cultural Research Institute, sur-
vey and study by the research staff
of the Commissioner for acheduled
casteg and scheduled tiibes, But, there
18 little or no mention of such plans
and institutions for the scheduled
castes and scheduled tribes inhabiting
the north-eastern regions of small
states and territories wmen'ioned
above. The people of Lhese areas aré
very much aggrieved for not getting
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sthe due share of his benign attention.

Practically, they have not felt the
very existence of such g Cemmis-
sioner 8o far.

- There are more than a lakhs of
.scheduled tribe people living in the
plain digtricts of the kith and
'kin of those living in the hill districts,
who are not recognised as scheduled
tribes, and as such, they are not enti-
‘tled to the privileges offered by the
‘Central ‘Government. For instance,
there are more than a lakh of Garos
living in Goalpara, Kamrup and other
plain districts who are still deprived of
‘whatever privileges being enjoyed by
their brothers and sisters in Garo Hills
district of Meghalaya.

The fruition of Independence and
democracy hms not taken place to an
appreciable extent in those hill areas
and social suppression and economic
stagnation are still  unbridled and
rampant in these remote parts of the
country. The closed and separatist
policy of the British Government is
still holding the fort in these hill
areas. If the democratic Government
of independent India does not give
a specia]l and sincere care, the gtagna-
tion, suppression and injustice will not
move out of these areas and the gap
will remain as wide or even wider
between the scheduled and the non-
scheduled. The no-progress or little
progress state is due mainly to
improper and partial implementation
of measures so far undertaken by the
Government, lack of sense of import-
ance and urgency, inadequate’ provi-
sion of funds and want of zeal.

MR. CHAIRMAN: Are you going to
read the whole thing? You make the
points. Otherwise, your time will be
up.

SHRI K. MARAK: The demand of
the Garos living in the contiguous
border areas of Goalpara and XKamrup
districts of Assam for inclusion of 360
Garo villages in Garo Hills district of
Meghalaya should be treated as a
national problem and should be
approached from the humanitarian

VAISAKHA 9, 1898 (SAKA)

DG, 197475 402

point of view, It is the genuine
desire of the democralic people to be
grouped together with their Kith and
kin, separated by imaginary boundary
line, drawn by the British Govern-
ment for their own convenience of
administration, but practising the
same social life and culture and hav-
ing the same tradition and custom.
It is a patural desire to be associated
with an administration run in their
own language and an aspiration for
educational, social and economic deve-
lopment according to their own genius,
Their desire to live together. to grow
together and work together is a
corollary of the accepted principle of
creating a linguistic State. The
demand had been voiced even before
independence, after independence, and
during struggles for Hill State by
interviews, by memoranda eic. The
reticence of the Central Government
and the Assam Government has
created a considerable frustration and
despair amongst the said border peo-
ple, ang is also responsible for crea-
tion of complication and unplcasant
repercussion.

When the people started holding
meetings and resorting to pesceful.
demonstration fo voice. their demand
and to register their protests against
the backdoor attempts of the Assam
Government to impose Assamese
language upon them, the Goalpara
sub-divisional authorities.

CHAIRMAN: Please co-
How long will you take for

MR.
operate,

reading al] that?

SHRI K. MARAK: Two or three
minutes only. *

MR. CHATRMAN: How many more
pages have you?

SHRI K. MARAK: One more page
only. -

MR. CHAIRMAN: - No. no. You
make the points ang conclude. You
can lay the page on the Table, Now,
Mr. Jamilurrahman.
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SHRT K. MARAK: ....took &
wrong decision of suppressing the
movement under false accusation and
uncalled for provacation and started
s wanton show of force, which was
not justified at all under the circums-
tances,

MR. CHAIRMAN: Another Member
is to speak. Please conclude, Thank
you very much.

st e we g (e )
A §TET qgE, dA oaga oY
AR & gy fafast € femmew =Y
ferd® ® 92r & 1 194 @Y ¥ a1
& LG T AATE W TEGH TG
fr ForeraY sy @Y anfgdr o oY T_Y
g mA A aq@r A A ¥
sff 3w feaie 1 fodmfar agn
§ af s fdl Al 9T AR
Y faar o wwaT & | O REEY AA-
wxTa A8 fapaT 9T war & Y sEwT AT
# mperd gy ofg € | IgEE,
A WY T Ay € § AWy T Az
FT §Q 7 WAl TR AR K A
g 1 v fafefy o aga sy fore-
aifcat & sad sav< gt fawar o @
2 agwge fa o T At fgwrad
w1 fordrare @) & afes 1@ oF AT
areYer W Fraw & & fow@ aew A
R A7 FEA T T A7 T gETh
FTHAT 0% q;ml’ﬁﬂﬁﬂ'\’!" A7 AT
aréf & fa 3 ag T €Y /%, IAH (AT
aE W A wae ST AR | WA AT
grferaT mgyer & WY oiY Ty Srf
gt Y g ¥ W agfa
) feamaar faed 7 gH 3R
il
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7w ¥ wreY ey §, v ok
oY ¥ wff & 1 tw Aoy qogely oY
Ty ard yoygrr § A weRr &y WY,
Tar, ffer, @ wi Tfeem &
warf | wramal sTow ATy ar
T W T A A g EY Yy
T dY dY QfT A% *Y wg w7 famr
o1 fr wrgrd & aTX AT AW AW W
A1 ey & e I o AT gEY AT
¥ EAR B AT, AT A & ot off
W oW ow g A agy
7wl amw ¥ | § Ay & ard
T T W R | WET A T RERIT
FTRY fr AV & wraEr 21 §
(veaww) & ug v FT @ a7 fE ol
AT AT X AT TR A O &
AT HUET F3T TR & WIT TOT WA Y
el #1 quT v qr g ge & o
wTe 3 3w A a7 & wr 3o Ay
sz 78 § ? frowrad fegqreear amed
for Y argr 4z W A @ §, &
1971 &, 1972 ¥ A¥C foT 1974 &
o dte ¥ o¥wrT ¥ WY 3 Ag A
arl @Y ¢ dfeq Sa¥ o I W
78y frar 1 @ 8T A 9T AT
T & & AT g ge & @ dar
aqr f& oY anr faTars s d 37 9l
qFF R wraTw 1 v & ferg war w2,
FA AT FFA T IW U7 A FQ,
AFE W W @AW A T vW e
ITH woweg A FrEC R ? aganmt

wY \7aw $ ¥R, wrarw # favinren
gaTera dar @ & '
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YT a1EN, QF WY qEr T §
forgay fammer @ oY Qo wTAT R
#Yo dYo QWe, WMl W7 wAER—
& Wy Y § 7 gl ¥ QY
A gy & af fedely fer W
¥ wwT TWT |

1o 3 fF T € wfl, S
¥ e WY Por & aw o feck-
ATTAT FAZ G A g AT QRO F
FLEAATAT FT A0 FA7 W E 1 I
T A ¥ T W A oo OF W
Az § forgid gawm w1 o
w57 fear &, W @ w7 o
gfoorm S W o w1 g &
WMEEGTAONE alEwFT AT
FYE off AT W TW AP AT IAR WA
o w2 3§ Wy @
AT 7 A § Av 9 R
FHITTE §X AT AHTATAT FT FA A
W ATt T g | ag fedt ¥ faa
w31 g ey ¥ o & oft
a1, Taw favire fag o At i
I AT WY qgE AT W T A
RET AT RATE AAC qT A¢ @A ¥
aTEE @A 97 | gfere ¥ OF aOTHN AT
ot &, svwer T X qw oxEr AT WY §
WYC frer srwremer orendy wdr § o -
Y & &t oy 0y

W g ¥ aw § R ¥
I H # DAy I wgweE, AT,
UTENZ, T AT ¥ Jaee frck-
qrrATHaTET 2 § W gEermAY o7 wre
e goT § 1 W fage A R
gt 3 fRfr=d & gwr ™
frwrar war w7 e fafret & qow
WX I T A F FAOAT T
i quanE quT 1 gaw qWy §
S 1fr fagre w1 e Ml qoe-
AT § sfad Jad QO FT qWT 9T YU
®T FETATgT | 4 few oA Er foma-
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¥ T § 1 wg W v & e oaw
wW & gask §, TH 4% W R oW
P g1 awft § f sEeET
WA HY gL O ¥ AIHAT 1 @,
AR g o wga § e g st wy
T AT g § | ST R [
g £ ©T W gowar w1 2wF fw
T AFd WM gEA % § §Y §uF
TRER T | qEeHT N fafae o
fagr & 7€t 2@ g & 1 qF FHTE
W Tt § fir waY ey g & fireay
AT | ATH EZEEH IR FT & AT
gt At ¥ g8 Fow Tl w8
a faer w4 gFa w7 @ §
AT HY [AE FC G & | 9y qH
&1 TR Y T § 1 W feee-
ATTAT HETXIT B BRET 7 T Ty &Y
feardy @ WX ag | A ey
el #1 wiRlem & A TR

1973 ¥ wRTET ¥ Y O @Y,
FHY X W 7T 7¥+1 A, faeerd? afoey
¥ & oW W T ook gene ¥
Wike WHo q¥o WK fywrdt afewy
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SHRI BIRENDER SINGH RAO
({Mahendragarh): Mr, Chairman, Sir,
the Home Minister carries a very
important chatge, and some of the
more 1mportant rrsponsibilities which
he hag to disthaige are maintenance
of internal security, law and order,
eradication ol  corruption, national
mtegration, elec*ions and 1eo1ganisa-
tion of States In some of these
matterg, I believe, the achievements
of the Home Munstiy are not very
creditable 1 wil} mention onlv 2 few
of them

In the matter of nationa] integra-
tion, 1t 15 necessory that there should
bs a uniform civa! code as provided
for 1n the Constitution, But, unfortu-
nately, aitule 44 of the Constitution
has heen completely 1gnored by Gov-
ernment It is alsp necessary for
purposes of natinral integration that
there should be a link language for
the country and that the official
language which is Hindi should be
progressively introduced and should
be ireated as the national langusge.
Articles 343 and 344 provide for the
appointment of a Commission and &
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Committee of Parliament, but I do
not think that anything tengible has

Very strange things are happening
in the, country and yet, the Home
Ministry has not been able to put jts
foot strongly down to stop thie. In
Tami] Nadu we have recently seen
that a resolution was passed by the
Assembly, unanimously, that States
should have autonomy. It is not a
question of autonomy. jt is a step
towards demanding of secession, and
what is worse, i1n Tamil Nadu there
is so much allergy to Hindi... (Inter-
ruptions) What are you laughing?
They are giving pensions to people
who took part in the Anti-Hindi
agitations. Is this the way of run-
ning a government in the Union of
India?

And yet, the Home Ministry which
is responsible for making Hindi as the
official Janguage is keeping silence.. ..
(Interruptions) It will soon be, if the
Government takes proper steps... ..

SHRI R P, ULAGANAMBI: You
please ask my friend to go through
the Constitution. Hindi is not at all
a national language. It is only an
official language.

SHRI BIRENDER SINGH RAO: It
1s the officia] language of the country.

SHRI R, P ULAGANAMBI: Please
g0 through the Constitution before
speaking. Lk |

SHRI BIRENDER SINGH RAO:
Other languages are only the regional
languages Hindi is the official
language and the national language
of the country. The officia} language
only is the national language of the
country...

AN HON. MEMBER: All languages
are national languages,

SHRI BIRENDER SINGH RAO:
Call it official language or any
language you like,

655 LS—15.
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1 would suggest that Hindi should
be made compulsory to be learnt in
all States of the South as a secondary
language and one language from the
South must be learnt in all the schools
in the northern States as a secondary
language so that the nation may soon
integrate (Interruptions) The Eas-
tern States also should do the same....

MR CHAIRMAN: Your time s
over,

SHRI BIRENDER SINGH RAO:
No, Sir I have not even started,

The other point that I want to make
was about the question of the Prime
Minister's award on Chandigarh. You
kindly bear with me for 2 or 3
minutes.. .,

MR. CHAIRMAN: I think this is the
last point you have to make,

SHRI BIRENDER SINGH RAO:
Then. one or twg more.

Four years have elapsed since the
Prime Minister's award was announc-
ed. Chandigarh, under that award, is
to go to Punjab next year. Haryana
has no capital yet and the transfer of
Fazilka and Abohar which are Hindi-
speaking areas is linked up with the
Commission which is to be set up to go
into other boundary disputes. More
than four years have passed but no
Commission_has been established. We
have seen the fate of Mahajan Com-
missoion. There has beep, no imple-
mentation of its recommendation so
far We also know what was the fate
of the Shah Commission Report. So
my request....

AN HON. MEMBER. Also on Nar-
mada project.

SHRI BIRENDER SINGH RAO:
So, my request is: the question of
Fazilka anq Abohar should net be
linked with the setting up of the
Commission for other boundary dis-
putes. and for transfer at the time
of implementation of the recommen-
dations of that Commission. We do
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[Shri Virende: M;:L‘I | & % wwr ¥ wfied it fafalt & oficar
t know when the C wil — e
By, 50t Y and When db recommenda- :_““;';;m - g
tions will be implemented. Therefore, kSl A Y R
iswmmm&mmm -houldAbohzo et a ey fer &
e and A gx ¥l @oRrT §) S fir § afew
imultaneously should go to Haryana.
sA:;m;nst theyyshould::lhbetumed # ¥ ww 7y foid oft ot WY o iy oo
into a Union Territory so that Fazilka- =
:bol:ar :la:.be trnmter':;d to Haryana = "ﬁ Akl 3'
at the u;ne time as Chandigarh goes
Punjab,
o Tt amer g & fie oy ot wrfie

MR. CHAIRMAN: Shri Kushok
Bakula.

SHRI BIRENDER SINGH RAO:
Let me at least give my suggestions.
I will take only two minutes

MR. CHAIRMAN: Shri Kushok
Bakula,

THE MINISTER OF HOME AF-
FAIRS (SHR] UMA SHANKAR DIK-
SHIT): The hon. Member may send

his suggestions to me, and let us pro-
ceed.

MR, CHAIRMAN: You can send
them in writing. He will reply.

it g wgm (A7) qwrf
WA, 8 WATAw Y i w7 § qaer
¥ g, ¥feT x@ & @y Ay ¥ wwe
won A g, fe ow & ¥ 1973-74
¥t feqé w1 weATe fiwa, & 9w # agw
& a ¥ fawe It Y firay s °r
Fa T #, qw ¥ ¥ wrarg, 1967
¥, 7g e e, s wgrw W aoey
g &y Wt & s, ararfas g fer
# ofix 7y ¥ dal ¥ fawyrger &) Uy
T W g %) fasgw wo gl
g s A @ Tur rpw e § fe
T W g w7 §5 T AW
& Gferer ot & wgor wrgan §f fv agrar oY
deger Frem o da,sx ofan sife
¥7 fzay star wfag

w1 fwra v & fag ww & oF el
wfufr wé & e & qor v
fowd vt aqre Wy g A § 7 W
T goeTC X g T welt &,
e & Wi QX wnaAw | & aeEr
s g fe vy @ 7 ¥ e fafex
ot agre T & 7 W W S
W] Tl & wor wowa B gW
¥ g % Y we e srgvey ae wrwite
¥ TR AL 1049 X AECEA A
Fged § w7 w7 fie v WY oW 6
fqr wvg | gaATE wrwh oY o §
arq wr§ wrafe o & e wwic &
wTaw ¥ YET T g e agr e
areet T g€ ¥ ) 99 AWy STgL W
ofr ¥ wer ar fir woft wer wff v R
fec 1962 ¥ g% ¥ wgr W fe ww A
awr oy ar &1 WY A e ¥ e
w % fareyy Y oY g e A WX
faariaq 1954 A Fa v A E T
oy o7 fis W9 X@ & A H O Afew
Iq TRy TS F Y wreT ST wT foew
T %7 WO A T & W 9 & wrd
e ¥ ferger wY Ty g § W
wORT WY AT guT & | AT Y o o
oy el & o o R g Y
T TR AT AN W AT AT o FUTTHAY
B A war fr owft e i § dl
o T &2 @ 1 v g g oft, &
e 3 oft G- o ww § s
arif gos wwfer &t g€ &1 w7



421 D.G., 1974-75

aawd § fr wrwfic # mi &7 agt
amfa g W wiw WY § 1
wor w9 agre H o vt a gy £
o ¥ wrgrer ¥ W F A Ao g fs v
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off w7 Q71 I TR WEE qgw g
woft ¥ 1 g ¥ gy o v Awr 9= a1
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<% wfeaneat SO | I IR IR
sgpafeafimgafra ) wHa
my ¥ waree vt frawr fear
WRIgr et fod 2 & ise & 59
wavw 9w 3 fad § wfeT am wrefic
o mhie & 37 q A€ e Ty femr
o7 | AR T TRETERT FHWT & To-
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Y JWT T X W@ T
7 agireg {5 g ¥ A ww
s g TR N oy
oA “{or wrw ogre Wt W9 9
T A g fe gw & MR
wituw w1 X o A
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s ¥« @ § wfer sek T X
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Stfury ofr ey foraf ot ¢ gw &L
w1 qar wdvar & 1 IR oy s T
FaveTay o A e gy A 5|
weeT TE EET |

g ¥ wi e e agr e
1 W T g, §RY e £
T Y F R TR TE
affr o amee QLI T@amw
qu gaew w7 § | vue fiw ol
wEre # oy At gnir ) v & g©
T a7 WA O FY FAY SO T B
T 2 & w7 fors Ja@ ¥ AW WY HEAT
gm#qgn|qiwww’f’ glas
7&T Fgar rgar fawg S WALH £®M
f& us wadia wfafafy ggx ag@
G T Afe e frfa s §9 T
geewATET W & I WA A q
oI qgrE % A1 qORraTdr wW
& IuR) o g § & g

Wit wag fe v a7 fafaw
goftfraek ¥ av agr ¥t WAAN: A TR
wew ¥t § 7 gATT 59 TR AT
Hro o oea & W I A gE ot
TTr gW a7 § 7 W IR 17 on
Y aoft & 7wy TR # gE ot St
wr ot §? A wg A
o wrgan g e ww o Tl i # T
o7 ¥ WK AgT & oY qoeTaTd Wi
TRANFUAIT ) dqgg e
awfe wERE, UF ded e ae
T F WAL & oy v foed a3 w0
T AT Y &R
MR, CHAIRMAN: Mr. Satyanara-

yana Rao, you may ask guestions at
the end. I shall allow you to do that.

SHRI M, SATYANARAYANA RAO
(Karimnagar): Sir, you are doing a
greatest injustice to me.

*The speaker not having mhsentlentl, accorded the necessary permussion, the docun.ents

were not treited as lud on th: tab
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MR. CHAIRMAN: Where is the
time?

SHRI M, SATYANARAYANA RAO:
I must be given time. Otherwise 1
won't allow the Minister to speak.

MR, CHAIRMAN: You go ahead.

SHRI M. SATYANARAYANA RAO:
I want only two minutes and I shall
finish ‘my speech In two minutes’ time.

MR CHAIRMAN: Sir, when there
is agitation then only the Government
wakes up. You know what hag hap-
pened to Telengana-Andhra,

I am very happy that the Home
Minister was successfu] in formulat-
ing the Six-Point formula, We were
alsp to some extent satisfied. So far
as I am concerned, I am not satisfied.
But, at the same time, I may tell you
that we will not create a problem for
you,

We wanted a Central University
for thig region. You know the pro-
blems of these people. Telengana is
the most backward region. This Gov-
ernment promised Lo give us at least
Rs. 400 to 500 crores Only recently
when the Prime Minister came to our
region, the people were anxiously
expecting from her that she would
make an announcement about this.
Unfortunately she hag not made any
mention about it. When she was
asked by a responsible member of the
Congress, she said that she will do
the needfu] if the situation demands.
I want to tell the hon. Minister that
if thig ig the kind of atiitude that he
takes, he will again see the agitation.

You may be under the impression
that people are satisfled now and no
agitation will come about. But, I
would like to warn that although
the Chief Minister of Andhra Pradesh
is making his own efforts to see that
there is a stable Government in
Andhra Pradesh and that develop-
mental activity takes place there, that
is not the case there. I request the
Government that the agitation that
was witnessed by us should not be
repeated sgain.

AFPRIL 29, 1974
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That is all what I want fo spy, ..

THE MINISTER OF HOME AFFAIRS
(SHR! UMA SHANKAR DIKSHID:
Last year, af this time, when I came
to this House and requested for the
passing of the grants under the con-
trol of my Ministry, the problem up-
permost in our minds end before the
country wag that of Andhra Pradesh,
and the six-point formula had been
formulated. Thereafter, the consti-
tutional amendment Act was paseed.
It was necessary that the majority
of the States should pass resolutions
ratifying it. The House will be glad
to know that recently, the majority of
the States have ratified it by resolu-
tions. In the meantime. the Ministry
of Education hag gone into the subject
of planning the Central University at
Hyderabad and all the necessary for-
malities have since been completed.
The fact of the ratification has been
conveyed to the President of India
and I am glad to announce that within
a sho-t time, the decision to setup the
Central university at Hyderabad will
be taken up.

1 would also ilke to take this op-
portumty to assure the hon, Member
who spoke last and the House that
we stand by the six-point formula
and there is no question of our going
back on it. As for the figures, I need
not go into the kind of figures that
he has mentioned, I had spoken n
this House, Mr. Pant also had spoken
here and in the other House, and we
heve cemmitted ourselves. I do not
want to go into the details of all the
commitments that we had made, But
I would only any that all the commit-
monts that we had made would be
carried out subject to any legal for-
malities or other procedura} difficulties
that might cause delay, but the delay
also will not be allowed so far as it

lies 1n our power to prevent it,

Today, the central fact or the his-
torical fact of the situation is the
law and order situation. It is true
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that it aTose out of, 4nd it has stjl
migh t4° do with, the condition of
shortages of commoditiés and hi;h
prices and prices which are sul] rising.

Qbvernmént of India and the
Governmehts of the States heve been
endeavouring to their utmost capacity
to tackle these problems, Along with
this problem, so far as my Mimstry
is concerned, it 13 also essential that
law and order must be maihtainéd
in the country.

One unfortunate development that
has taken place recently 1s that de-
liberate attempts have been made to
divert the attention of the Govern-
ment of India from solving these
problems and to aggravate the law
and order situation. You would have
seen, Sir, that in State gafter State,
instead of..,

SHRI JYOTIRMOY BOSU: Aggra-
vated by whom?

SHRI UMA SHANKAR DIKSHIT:
By Opposition parties, and particular-
ly parties like the one headed by Shri
Jyotirmoy Bosu, Every time there is
a discussion m this House, Shri Jyoti-
rmoy Bosu revelg in a kind of phras-
cology and in a kind of condemnatory
personal and other attacks, assessina-
tion of character and other kindg of
me.hods designed to demoralise the
forces which have to keep law and
order in the country.

Today also he has mentioned cer-
tain high officers and other officers
who have very high reputation and
whose integrity has never been doubt-
ed. He had written a letter to me and
in ihat letter which he gent to the
Speaker and through the Speaker to
me., .

SHRI JYOTIRMOY BOSU: Four

days ago,

SHRI UMA SHANKAR DIKSHIT
In that he mentions the name of the
Director-General, and he says that he
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i trying to to himself the
powers. of g dic and so on. What
kind of allegation is this?

SHRI JYOTIRMOY BOSU. Where
have I said,it?

SHRI UMA SHANKAR DIKSHIT:
Does he expect the head of an armed
police organisation not to make him-
self responsible for....

SHRI JYOTIRMOY BOSU:
is not correct,

Thal

SHRI UMA SHANKAR DIKSHIT:
That 1s the first sentence. About other
persons he has said other things.

Now he has to emsure and enforce
disciphine among the Force, to com=
mand respect from them....

SHRI JYOTIRMOY BOSU: Op a
point of order. I have got a copy
of the letter....

SEVERAL ‘HON, MEMBERS: No,
no,

SHRI JYOTIRMOY BOSU: No lymg
on the floor of the House. I have got
a copy of the letter here. The hon.
Minister has chosen to mislead the
House. I have written in the letter:

“Under rule 353, I hereby mve
no ice that during the Home Minis-
try’s grant debate I ghall be men-
tioning the following names: Shri
Rustomji, Director General ...
Against these persons there are
charges of misuse of funds, corrup-
tion and malpractice on various
counts -

SHRI UMA SHANKAR DIKSHIT:
No, Sir He 1g misleading the House,

SHRI JYOTIRMOY BOSU: Here s
a copy of the letter. Let the Secre-
tariat provide the original. It is dated
24-4-74
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He is misleading . the
pnrﬁnnwhlchmlhnhwdnu
not refer to thet. So far as thé other
officers are concerned...

SHRI JYOTIRMOY BOSU: Do noi
mislead the House.

SHRI UMA SHANKAR DIKSHIT:
You read it,

SHRI JYOTIRMOY BOSU. Let the
hon. Chairman read it for the benefit
of the House. The great House Minis-
ter is in the habit of doing this.

SHRI UMA SHANKAR DIKSHIT:
Author important fact...

SHRI JYOTIRMOY BOSU: I ask

you to read that letter.

SHRI PILOO MODY: Who is the
liar?

SHRI UMA SHANKAR DIKSHIT:
What are you?

MR, CHAIRMAN: When the Minis-
ter ig speaking, I do not want anyonc
to disturb him in between....

SHRI JYOTIRMOY BOSU: Kindly
read the letter.

MR. CHAIRMAN:, If there is any
1ssue you want to raise, T will allow
it after the speech is over. Otherwise,
we will be eating into the time, There-
fore, you must{ co-operate. Whatever
points you have to raise, I will fully
listen to you after the speech is over.
Will-you kindly co-operate? In the
meantime, I wil] read your letter,

SHRI JYOTIRMOY BOSU: Please
read it.... On a point of order.

MR, CHAIRMAN: In the meantime,
T will vread it first, Then I will read
it to the House. First 1 must read it
myself before 1 read it to the House.

AFRIL 29, 107
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SHRI JYOTIRMOY BOSU: You
should have seen it long ago. This
wag given to the Secretariat four days
ago.

SHRI UMA SHANKAHK DIXSHIT:
1 read the copy where in the first pro-
tion this was so0. If that is not so, I
stand corrected. .

MR. JYOTIRMOY BOSU: Ah.......
1742 hrs

[Mr. Speaker in the Chair)

SHRI UMA SHANKAR DIKSHIT:
The important faet is...

SHRI JYOTIRMOY BOSU: It is
not clear, Who told the lie before the
House? That is the point before the
House. I had written to the hon.
Speaker a letter which says.... (In-
terruptions). What is happening in
this House? The hon. Home Minister
tells certain things which are absolu-
tely. ... (Interruptions). Sharam... .

SHRI UMA SHANKAR DIKSHIT:
Let him not use unparliamentary
language, He is vitiating the entire
atmosphere (Interruptions). The im-
portant point about this complaint is
that two letters were received, one
in March and the othe: in April. Both
were anonymous. Normally in the
Home Ministry, we do not take, notice
of such complaints .. (Interruptions).

MR. SPEAKER: No interruptions
please.

SHRI JYOTIRMOY BOSU: On a
point of order,

SHRI UMA SHANKAR DIKSHIT:
Both were anonymous.

SHRI JYOTIRMOY BOSU: On a
point of order.

MR. SPEAKER: No point of order.

SHRI JYOTIRMOY BOSU: You
have allowed many ‘points of order.
MR, SPEAKER: No.

SHRI NOORUL HUDA: You are
!quoﬁat from Shri Jyotirmoy Bosu's
etter,
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SHRI UMA SHANKAR DIKSHIT:
No, I um not quoting from his letter.

We have received two letters sbout
the BSF, one 1n March and the other

in April. Both are anonymous,

SHRI JYOTIRMOY BOSU: To
come out with untruth every day—
it is @ tria] of our patience (Interrup-
tions).

SHRI UMA SHANKAR DIKSHIT:
There are two communications .

SHRI JYOTIRMOY BOSU- On &
point of eorder

MR SPEAKER- Yoy have raised
some Ppomnts, You expect them to
1eply At the same time, you have
ne patience to listen

SHRI JYOTIRMOY BOSU He ab-
used me

SHRI UMA SHANKAR DIKSHIT
No,

SHRI JYOTIRMOY ROSU On a
point of order

MR SPEAKER No please, These
points of order are just meant for

interrupting

SHRI JYOTIRMOY BOSU The
hon Minister has said that I have
described the Director General, BSF,
as & big dictator and all that, I have
not written any guch thing in my let-
ter which I have addressed to you
on 24th Apnl I had sald- Under rule
338, I hereby give notice

MR. SPEAKER. I am not allow-

ing this, I am really sorry that
he 18 inter:upting hin.w

S}mluuammmm'r:
Efforts are being made to give the
law and order aspects a dimension

VAISAKHA 0, 1806 (SAK4)
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SHRI RILOO MODY Whom 1s he
referning to Alnterruptions) The first
was an anonymous letter, then, it 1s
an anonymous charge

MR SPEAKER No interruptions
please

SHRI UMA SHANKAR DIKSHIT
Even while the country 15 faced with
difficult economic problems, attempis
are often made and threats are being
given to aggravate these problems
The tasks of the differen* State Gov-
ernments are not gomng to be easy
durmg the comung months I weuld
reques. the House to extend its moral
support to the States in dealing firmly
with these pioblems so that democia-
cy and our Constitution are nat im-
penlled (Interruptions)

SHRI SAMAR GUHA- Moral sup-
port to i1mmoral politicians °

i
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the character of the elections in Naga-
land, whether they will' be free and
fair. This coun has anenviable
reputation for strict adherence to the
best traditions of democratic life, If
any example was needed—let Mr.
Piloo Mody note this—the elections in
Nagaland would be one such, I do
not have the time tp go into this as-
pect in greater detail, but after the
elections, the UDF formed a govern-
ment in Nagaland. It was an Oppo-
sition parfy and it had got two more
votes; there were 12 Independents of
which seven joined them.

-

SHRI JYOTIRMOY. BOSU: Why
did you not broadcast them over the
All India Radio?

SHRI UMA SHANKAR DIKSHIT:
Well, broadcasting is something that
will cause unnecessary envy and jea-
lousy on your part, and I want to avoid
all that sort of thing. Now, after the
elections, the UDF has formed the
Government in Nagaland. The Mani-
pur People's Party also formed a coa-
lition government in Manipur. We
wish them well, and like any other
government in a State, they can be
assured of our full support and co-
operation,

It is a matter of gratification that
the UDF Government in Nagaland
has reaffirmed its allegiance to the
Constitution On another occasion, 1
had informed the House of the die-
cussions I have had with the Chief
Minister of Nagaland. We and the
country as a whole would be only too
happy in extending our support to all
well-conceived measures the Govern-
ment of Nagaland may take for
maintaining peace and order in that
State, and for rapid development.
Our efforts and our policy all along
have only been in this direcfion, and
there 'is no reason why any doubts
should be entertained gbout our atti-
tude to the Government of Nagaland.

APRIL 29, 1978
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SERI 5. M. BANERJEE: What
about -the rape? (Intgrruptiomns)

SHRI UMA SHANKAR DIKSHIT:
Wherever there is any wrong commit-
ted by any officer, all such cases are
being examined. In the particular case
referred tg by the hon. Member, the
persons concerned are under arrest.
Enquirtes are being made, and the
law will take 1its own Ccourse.
There will be no variation allowed in
the situation,

The whole question is this. Some-
thing happens in a large organisation
which is spread in various partg of
the country. You cammot prevent
everything in advance, But the im-
portant thing is that the Government
does respond to situations quickly
and takes strong and suitable action.

Reference was wmade by Shri
Jyotirmoy Bosu to the notice of
Railway strike. We are still engaged
in a sincere and earnest effort to
avert the strike. Negotiations are go-
ing on and 1 do hope that wiser
councils would prevail and the strike
may not take place, But all the same
if our efforte do not bear fruit it must
be understood that this House and the
country would expect the Government
to maintain a minimum level of essen-
tial traffic..(Interruptions). The non-
movement of foodgrains and other
essential commodities will seriously
jeopardise the economic life in diffe-
rent parts of the country. So the
Government are determined tp ensure
that the minimum level of traffic s
not disturbed. Any attempt to inter-
fere with the maintenance of such es-
sential minimum traffic will have to
be firmly dealt with under the law.
1t is precisely for such a situation that
the Parliament enacted the Mainte-
nance of Internal Security Act. The
use of MISA in order to cnsure sc1-
vices essential for the community can-
not be objected to..(Interruptions).

SHRI S. M. BANERJEE: On a point
of order.
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MR SPEAKER: There i3 no point
of brder,

SHRI S. M. BANERJEE: Kindly
hear me, Nothing is lost by hearing
me.

MR. SPEAKER: Let him finish his
speech, only a few minutes are left, I
am not going to listen to any point
of order now.

SHRI S. M. BANERJEE: Are you

going to guillotine at 6 P.M,? 'Will you
stick to that schedule?

MR. SPEAKER:
Why not?

I will have to.

SHRI S M. BANERJEE: The Law
Minister is to make a statement at
6 PM. I have seen it in the Notice
Board.

MR. SPEAKER: It is after that...
(Interruptions).

SHRI S. M. BANERJEE: If they
are serious 1n negotiations, why they
have 1ssued this letter on Tth April.
They are arresting the Railway em-
ployees and the leaders of the unions
under the Defence of India Rules and
MISA. Do they want to settle the
matter?

SHRI JYOTIRMOY BOSU: We

want to know whether a letter was
18sued or not.

MR. SPEAKER: I will not take
notice of any interruptions in the pro-
ceedings. May 1 appea) to the Oppo-
sition not to use such tactics. Ewvery-
time, you do it.

SHRI UMA SHANKAR DIKSHIT:
I will reply to all these questions, if
the gentlemen on the other side, do
not disturb me.

MR, SPEAKER: Only one man is
holding us to ransom. All of us are
so helpless Either we &0 to the
extreme or he accepts our advice,

VAISAKHA 9, 1896 (SAKA)
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SHRI JYOTIRMOY BOSU: I have
raised certsin basic issues,

MR. SPEAKER: Every minute, you
raisg some 1ssue and you interrupt
the proceedings. This is pure inter-
ruption. -

SHRI JYOTIRMOY BOSU:; Sir. on
a point of order.

(Interruptions)

Sir, on a point of order,

MR. SPEAKER: No point of order.
Not at all. You are deliberately
interrupting the proceedings. The
point of order is meant only to inter-
rupt the proceedings. I will not
allow the point of order which is
purely meant to interrupt the pro-
ceedings. Everytime, you get up and
interrupt the proceedings. I am not
going to allow it.

(Interruptions)

SHRI UMA SHANKAR DIKSHIT:
Sir, from West Benga] one of the hon.
Members saig that a Bill had been
sent to the Centre by the West Bengal
Government dealing with prevention
of adulteration 1n food and drugs and
he complained that no action has been
taken. I may inform the House that
President’s assent to the Bill ‘was
given and it was communicated to
the West Bengal Government some
time ago. Probably, this gentlemen
did not know it. I hope he will be
satisfied that this was done.

Sir, several Members referred to
the welfare measures taken to help
the backward classes ang there was
also mention about the pre-matric
ang post-metric scholarships.

MR, SPEAKER: You have only half
a minute left.

SHRI UMA SHANKAR DIKSHIT:
With thesy words. 1 am glad to com-
mend the Demands to the unanimous
Jcceptance of the House.
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MR, SPEAKER: We will now take
up the Cut Motions Nos. 7 to 15, 27,
28, 30 to 41 ard 45 to 47 moved by
Shri Jyotirmoy Bosu.

18.09 hrs.

SHRI JYOTIRMOY BOSU: I want
my cut motion No 7 to be put separa-
tely.

MR SPEAKER- The question 1s

‘That the Demand under the
Head ‘Ministry of Home Affairs’ be
reduced to Re. 1"

[Buggwg of the offices and residences
of the leaders of Congress-opposed
politwcal parties ()]

SHRI JYOTIRMOY BOSU We
want division

MR SPEAKER All right Let the
lobbies be cleared Now the lobbies
are cleared The question 1s

“That the Demand under the Head
Mmustry of Home Affairs’ be re-
duced to Re 1™

[Bugging of the offices and recidences
¢f the leaders of Congress-opposed
politwal parties (7))

The motion was megatived

MR SPEAKER I will now put cut
motion Nos 8 to 15, 27, 28 30 to 41
and 45 to 47 moved by Shr; Jvotir-
moy Bosu to the vote of the House

The abote cut motions were put and
negatived

MR SPEAKER I now put Cut
Motion No 26 moved by Shri1 Frank
Anthony to the vote of the House

Cut motion No 26 was put and nega-
tived. .

MR. SPEAKER- I put cut motions
Nos 48 to 55 in the name of Shn
Dasaratha Deb to vote,

Cut motions Nos 48 to 565 were put
end neputived,
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MR, SPEAKER:: Then, I pui Cut
Motions Nos. 62 to 78 moved by Bhri
R V. Bade to the vote of the House.

Cut motions Nos. 69 to 73 were put
and negatived,

MR. SPEAKER: Now. I put the
Demands relating to the Ministry of
Home Affairs to the vote of the House.

The question 1s:

‘That the respective sums not
exceeding the amounts on Revenue
Account and Capita] Account shown
in the fourth column of the Order
Paper be granted to the Premdent
to complete the sums necessary to
defray the charges that will come
in course of payment during the
vear ending the 31st day of March,
1975, 1n respect of the heads of
demands entered i the second
column thereof against Temands
Nos 45 to 56 relating to the Minis-
t1y of Home Affairs”

The motion was adopted

MR SPEAKER Now, I put all the
other outstanding Demands

SHRI S M BANERJEE BSir, I nise
¢(n a point of order

My apprehension was correct

MR SPEAKER: No point of ordet
at the time of Gullotine It js all
gullotined!

The question is

That the 1espective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
1o complete the sums necessary to
defray the charges that will come
in course of payment during the
yvear ending the 31st day of Mareh,
1975, in respect of the heads of
demands entered in the second
column thereol against' —

(1) Demands Nos, 13 to 17 relat-
ing to the Ministry of Com-
munications;
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(2) Demand No. 27 relating to
the Ministry of External Af-
fairs;

(3) Demands Nos. 28 to 39 relat-
ing to the Ministry of Fin-

(4) Demands Nos, 40 to 42 relat-
ing to the Ministry of Health
and Family Planning;

(5) Demands Nos. 43 and 44 relat-
ing to the Ministry of Heavy
Industry;

(6) Demands Nos. 63 to 65 relat-
ing to the Ministry of Irriga-
tion and Power;

(7) Demands Nos, 66 and 67 relat-
ing to the Ministry of Labour;

(8) Demands Nos. 71 to 73 relat-
ing to the Ministry of Plan-
ning;

(9) Demands Nos. 74 to 77 relat-
ing to the Ministry of Ship-
ping and Transport;

(10) Demands Nos, 81 to 83 relat-
ing to the Ministry of Supply
and Rehabilitation;

(11) Demands Nos. 84 to 87 relat-

ing to the Ministry of Tourism and
Civil Aviation;

(12) Demands Nos. 88 to 92 relat-

ing to the Ministry of Works and
Housing:

) (13) Demands Nos. 93 to 95 relat.
ing to the Department of Atomic
Energy:

(14) Demand No. 98 relating to
the Department of Electronics;

(15) Demand No. 102 relating to
the Department of Space;

(16) Dmeand No. 103 relating to
Lok Sabha;

(17) Demand No. 104 relating to
Rajya Sabhy;

(18) Demand No. 105 relating to
the Departm
Aftairs; and

ent of Parliamentary

(19) Demand No, 108 relsting to
the Sectretariat of the Vice-Presi-
dent.”

The motion was adopted.

[The motions for Demands for Grants,
which were adopted by the Lok Sabha
are reproduced below-—Ed]

Demaxp No. 18—Ministr y of Com-
munications

“That a sum not exceeding Rs.
66,77,000 on Revenue Account and
not exceeding Rs. 2,29,17000 on
Capital Account to be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975, in respect of
‘Ministry of Communications’.”

Drvanp No. 14—Overseas Communi-
cations Service

“That a sum not exceeding Rs
5.70,75,000 on Revenue Account and
not exceeding Rs. 3,1667,000 on
Capital Account to be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st March, 1975, in respect of
‘Overseas Communications Service'.”

Demanp No. 15—Costs and Telegra-
phs-Working Expenses

“That a sum not exceeding Rs.
812,21.67,000 on Revenue Account
be granted to the President to
complete the sum necesgsary to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975, in respect of ‘Posts and Tele-
graphs—Working Expenses.”.

Demanp No. v6—Posts and Telegraphs

—Dividend to General Revenues Ap-

propriations to Reserve Funds and Re-

payment of Loans from General Re-
venues

“That a sum not exceeding Rs.
80,4552008 on Revenue Acoount
be granted to the President to
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complete the sum necessary to dc-
fray the charges which will come
in eourse of payment during the
year ending the 315t day of March,
1975. in respect of ‘Posts and Tele-
graphs- Dividend to General Reve-
nues Funds and Repayment of Loans,
from General Revenues'.”

Demand No.l7—Capital OQutlay on
Posts and Telegraphs

“That & sum not exceeding Rs.
1,23,69,17,000 on Capital Account
be granted to the President to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
vear ending the 31st day of Morch,
1975, in respect of ‘Capital Qutlay
on Posts and Telegraphs'.”

- -
DeManp No. 27-—Minwstry of Externul
Affairs

“That a sum not exceeding Ra
62,63,06000 on Revenue Acount
and not exceeding Rs 26,00,00,000
on Captial Account be granted
td the President to complete the

sum necessary to defray the
charges which will come in
course of payment during the

yrar ending the 31st day of Marh,
1975, in respect of ‘Ministry of Ex-
ternal Affairs’.”

Demanp No. 28—Ministry of Finance

“That a sum not exceeding Rs
20,52.82,000 on Revenue Account
be granted to the President to
complete the sum necessary to de-
fray the charges which will come
n course of payment during the
year ending the 31st day of Mach.
1975, in respect of ‘Ministry of Fi-
nance’.”

Demanp No.

“That a sum not exceeding Rs
14,71,16000 on Revenue Account
be granted to the President to
complete the sum necessary to de-
fray the charges which will come
m course of paymené. during the
vear ending the 313t day of Merch
1075 in respect of ‘Customs’.”

29—Customs
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DEMAND No. 30—Union Exeise Duties

“That a sum not exceeding Rs.
23,61,57,000 on HRevenue Account
be granted to the President teo
complete the sum necessary to de-
fray the charges which will come
in course -of payment during the
vear ending the 81st day of March,
1975, in respect of ‘Union Excise
Dut.ies'."

DemanD No. 31—Tares on Income,
Estate Duty. Wealth Tax and Gift
Tax

“That a sum not exceeding Rs.
26,19,44,000 on Revenue Account
be granted to the President to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
yeur ending the 31st dav of Moreh,
1975, in respect of ‘Taxes on In-
come, Estate Duty, Wealth Tax and
Gift Tax'.”

Demanp No, 32—Stamps

“That a sum not exceeding Rs
5,18 74,000 on Revenue Account and
not exceeding Rs. 59,80,000 on
Capital Account to be granted to
the President to complete the cum
necessary to defray the charge-
which will come in course of pay-
ment during the year ending the
31st day of March, 1975, in respect
of ‘stamps’.”

* DEmaN4 No, 33—Audit

“That a sum not exceeding R
43.54,17,000 on Revenue Account
be granted to the President to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year erding the 31st day of Mai~h
1975, 1n respect of ‘Audit”

DemAnD No 34—Currency, Coinagr

and Mint

“That a sum not .exceeding Rs
25.79,48,000 on Revenus. Acecim& and
not exceeding Rs. 14,11,08,000 on
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Captial Account be goanted to
the President to complete the suin
nceessary  fo  defray the charges
which will come in course of pay-
meni during the year ending the
31st day of March, 1975. in respect
of ‘Cuirency, Coinage and Mint'”

Drmaxp No. 35—Pension-

“That a sum not exceeding Rs.
15,02,71,000 on Revenue Account
be gianted to the President to
complete the sum necessary to de-
fray the charges which will comc
in co;ise of paymeni during the
year ending the 31st day of March,
1975, in respect of ‘Pensions’,.”

DeManp No, 36—OPTIUM aND ALKALOID
FACTORIES

“That a sum not exceeding Rs.
2,86,11.000 on Revenue Account and
not exceeding Rs. 53,74,000 on
Capiti1 Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975, in respect
‘Opiiim and Alkaloid Factories’.”

DemManp No., 37—TRANSFERS T0 STATE
aNp Uxion TFRRITORY GoVIRNMENTS

“That a sum not exceeding Rs.
208,69,85,000 on Revenue Account
be granted to the President to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
ycar ending the 31st day of March,
1975, in respect of "Transfers to
State and Union Territory Govern-
ments'."

DemMann No. 38—OTHER FXPFNDITURL
OF THE MINISTRY OF FINANCE

“That a sum not exceeding Rs.
158.73.64,000 on Revenue Account and
not exceeding Rs 204,72,75000 on
Capital Account to be granted to
the President to complete the sum
nec to defray the charges
which will come in course of pay-

VAISAKHA 9, 1896 (SAKA)

DG, 197475 442

ment during the year ending the
31st day of March, 1975, in respect of
‘other Expenditure of the Ministry
of Finance’”

DemMaNp No, 39—LoAns ro GoOVERN-
MENT SERVANTS. ETC

“That a sum not exceeding Rs.
46,43,22000 on Capital Account
be granted to the President to
complete the sum necessary to de-
fray the charges which will come
i course of payment during the
syear erding the 31st day of March,
1975, in respect of ‘Loans to Gov-
ernment Servants’”

DeMaxp No. 40—MiNisTry oF HEALTH
AND FAMILY PLANNING

“That a sum not exceeding Rs.
45,95,000 on Revenue Account
be granted to the President to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
vear ending the 31st day of Murch,
1975, in respect of ‘Mimstry of
Health and Family planning'.”

Diataxp No 41—MepicaL ayp PusLic
HEAITH

“That a sum not exceeding Rs.
46,33.37,000 on Revenue Account and
not exceeding Rs. 19,59,26,000 on
Capital Account to be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975, in respect
of ‘Medical and Public Health'.”

DiMaAND No. 42—FamiLy PLansino

“That a sum not exceeding Rs.
48,39.40,000 on Revenue Account and
not exceeding Rs. 16,687,000 on
capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1075, in respect
of ‘Family Planning'”
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DEMAND NOo 43— VIINISTRY OF Heavy
INDUSTRY

‘That a sum not exceeding Rs
2402000 on Revenue Account
be granted to the President to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
vear ending the 31st day of March
1975, in respect of ‘Ministry of
Heavy Industry'”

Drvanp No 44—HeravL INDUSIRIES

That a sum not exceeding Rs.
4,30,81,000 on Revenue Account and
not exceeding Rs 26,78,02000 on
Camtal Account to be granted t.
the President to complete the sun
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975, in 1espect
of ‘Heavy Industyy'”

DeManNn No 64 MivisTRY 01 lurica

TION AnD Power

“That a sum not exceeding Ra
378,05000 on Revenue Account and
not exceeding Rs, 5,96,67,000 on
Capital Account to be granted to
the President to complete the sum
necessary to defray the charge-
which will come in course of pa)-
ment during the year ending the
31st day of March 1875, in respect
of ‘Ministry of Irrigation and Po-
werl ”

Drvanp No 64—Water avD Powin
DevFIOPMENT

That a sum not exceading Re
9,68 45,000 on Revenue Account and
not exceeding Rs 1,53,77,000 on
Capital Account be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come 1n course of payment dur-
g the year ending the 31st day of
March, 1875, 1n espect of “Water and
Power Development’”
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Demanp No 65—Power ScHEMzs

“That a sum not exceeding Rs
$,28,07,000 on Revenue Account and
not exceeding Rs, 58,51,46,000 on
Camtal Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1875, in respect
of ‘Power Schemes'™

DeManp No 66—MINISTRY OF LABOUR

‘That a sum not exceeding Rs
4597000 on Revenue Aecount
be granted to the President to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
veur ending the 31st day of March
1875, m respect of ‘Mimistry of La-
hu‘.! ]

DemMang No 67—LaBoUR AND EmiLoy-
MENT

“That a sum not exceeding Rs
24,52 09,000 on Revenue Account and
not exceeding Rs 1,6878000 on
Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment daring the year ending the
31st day of March, 1975, in respect
of ‘Labour and Employment'”

Demanp No TI—MINIsTRY OF PLANNING

“That a sum not exceeding Rs

9,60,000 on Revenue Account
be granted to the President to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 3lst day of March
1975 n respect of Minstry of
Planning' "

Drmanp No T72—STATISTICE

“That a sum not exceeding R=
72427000 on Revenue Account be
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granted to the President to comp-

lete the sum necessary to defray
the charges which will come in

Course of payment during the year
ending the 31st day of March,
1975, in respect of ‘Statistics'.”

DemvaNp No, 73—PrLanNing CoOMMILSI0N

“That a sum not exceeding Rs.
2,62,00,000 on Revenue Account be
granted to the President to comp-
lete the sum necessary to defray
the charges which will come 1n
course of payment during the year
ending the 31st day of March.
1975, in respect of ‘Planning Com-
mission’.”

Demanp No. 74—MINISTRY OF SHIPPING
AND TRANSPORT

“That a sum not exceeding Rs.
1,58,00,000 on Revenue Account be
granted to the President to Comp-
lete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 19875,
in respect of ‘Ministry of Shipping
and Transport'.”

DemaNp No. 75—Roaps

“That a sum not exceeding
Rs, 51,46,75.000 on Revenue Account
and not exceeding Rs. 56,18,57,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March. 1975, in respect
of Roads’”

Demanp No 76—Ports, Ligetr Houses
AND SHIPPING

“That a sum not exceeding
Rs. 11,36.49,000 on Revenue Account
and not exceeding Rs 150,50,08,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975, in respect
ojf Ports, Light Houses and Ship-
ping'."
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Demanp No, 77—Roap axp INLAND
WATER TRANSPONLT

“That a sum not exceeding
Rs. 86,14,000 on Revenue Account
and not exceeding Rs. 12,70,08,000
on Capital Account be granted to
the President o complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975, in respect
of ‘Road and Inland Water Trans-

ponv "

Demanp No. 81—DepaARIMENT OF
SuPPLY

“That a sum not exceeding
Rs 17,28,000 on Revenue Account
be granted to the President to
complete the sum necessary to
defray the charges which will
come 1n course of payment during
the year ending the 31st day
of March, 1975, in respect of
‘Department of Supply’.”

DEmanp No. B2—SUPPLILS ANp
DysposALS

“That & sum not exceeding
Rs. 6,25,58,000 on Revenue Account
be granted to the President to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day
of March, 1975, in respect of
‘Supplies and Disposals’.”

DEManD No, 83—DEePARTMEN1 OF
REHABILITATION

“That a sum not exceeding
Rs, 21,77,26,000 on Revenue Account
and not exceeding Rs. 4,43,33,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975, in respect
of ‘Department of Rehabilitat:on'”



Denanp No. §4—Mmastry or TOURISM
AND CIviL AVIATION

“That & sum not exceeding
Rs. 27,208,000 on Revenue Account
be granted to the President to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 3lst day
of March, 1975, in respect of
‘Ministry of Tourism ang Civil
Aviation’,”

Demaxp No. 85—METRQROI OGY

“That a sum not exceeding
Rs 7,07,26,000 on Revenue Account
and not exceeding Rs, 1.25,50,000
on Capital Account be granted to
the President tp complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March. 1975, in respect
of ‘Meteorology'.”

Demanp No. 86—Av:aTioN

“That a sum not exceeding
Rs 12.15.17,000 on Revenue Account
and not exceeding Rs. 19,79,80.000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March. 1975, in respect
of Aviation’”

DeMAaNp No. 87—Touvnism

“That a sum not exceeding
Rs. 2,49,62,000 on Revenue Account
and not exceeding Rs 5.26,67,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March. 1875, in respect
of Tourism'”

DidMasd No 8B—MpmistTry OoF WoOhks

anp Housinc

“That a sum not exceeding
Rs. 35,46,000 on Revenue Account
be granted to the President to
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complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st d&ay
of March, 1875 in respect of
Ministry of Works and Housing’.”

Demanp No. 89—Pusric Works

“That a sum not exceeding
Rs. 42,39,37,000 on Revenue Account
and not exceeding Rs. 9.08,03,000
on Capital Account be graniled to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March. 1975, in respect
of ‘Public Works'.”

Drmann No 90—WaTer SuprLy AND
SFWERAGE

“That a sum not exceeding
Rs. 63,42,000 on Revenue Account
be granted to the President to
complete the sum necessary to
defray the charges which will
come in course of payment during
the wvear ending the 3lst day
of March, 1975, in respect of
‘Water Supply and Sewerage'”

0] -HoustnG Anr Urbax
DEVELOPMENT

“That a sum not exceeding
Re, 6,77,46,000 on Revenue Account
and not exceeding Rs 818,771,000
on Capital Account he granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pav-
ment duting the year ending the
31st day of March, 1975, in respect
of ‘Houring and Urban Develop-
ment"."”

DeEMAND No. B2—STATIONERY AND
TRINTING

“That a sum not exceeding
Rs. 15,89,08,000 on Revenue Account
be granted to the President to
complete the sum necessary to
defray the charges which will
come In course of payment during
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thc year ending the 31st day
March, 1975, in rupect of
ﬂtnt.lmerr and Pri.nﬁnr

DeManp No. 83—DzrPARTMINT OF
AroMic ENERGY

“That a sum not exceeding
Rs 30,46,000 on Revenue Account
be granted to the President to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day
of March, 1975, in respect of
‘Department of Atomic Energy'"™.

DesMaxp No. 94—AToMIc ENERGY
Rrsearce DEVELOPMENT AND INDUS-
TRIAL PROJECTS

“That a sum not exceeding
Rs 30 46,97,000 on Revenue Accpunt
and not exceeding Rs 49.47,07,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1975, in respect
of ‘Atomic Energy Research, Deve-
lopment and Industrial Projects’”

EMaND No. 95—NucLEArR PowER
ScuzMrs

“That a sum not exceeding
Rs 25,49 98,000 on Revenue Account
and not exceeding Rs 29,78,52,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment duning the year ending the
31st day of March. 1975, in respect
of ‘Nuclear Power Schemes’™.

Dxsany No. 98—DxrARTMENT OF
ELICTRONICS .

“That a sum not exceeding
Rs, 17,80.60,000 on Revenue Account
and not exceeding Rs, 3,33,08,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
655 L1218
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which will come in course of pay-
ment during the year ending the
31st day of March. 1975, in respect
of Department of Electronics'”.

Drmavp No 102—DEparTMENT OF
Srace

“That a sum not exceeding
Rs 17,4891,000 on Revenue Account
ang not exceeding Rs 5,9236,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pav-
ment during the year ending the
31st day of March 1075, in respect
of Department of Space’”,

DemManp No 103—Lox Sasra

“That a sum not exceeding
Rs 25837000 on Revenue Account
be granted to the President to
complete the sum necessary to
defray the charges which will
come in course of payment during

the vear ending the 3lst day
of March, 1875, in respect of
T.ok Sabha’”

Devanp No 104—Rarva Sasra

“That a sum not exceeding
Rs 11452000 on Revenue Account
be granted to the President to
complete the sum necessary to
defray the charges which will
come in course of payment during
the vear ending the 38lst day
of March, 1975, in respect of
‘Rajya Sab!

DrManp No. 105—DEPARTMENT OF

PARLIAMENTARY AFFAIRS

“That a sum not exceeding
Rs 1394000 on Revenue Account
be granted to the President to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 3lst day
of March, 1975, in respect of
‘Department of Parliamentary Af-
fairs’ 7,
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UEMAND NO, 106—SECRETARIAT OF THE
VICE-PRESIDENT

“That a sum not exceeding
Rs. 3,70,000 on Revenue Account
be granted to the President to
complete the sum necessary to
defray the charges Which will
come in course of payment during
-the year ending the 31st day
of March, 1975, in respect of
‘Secretariat of the Viece-President'”.

18.10 hrs.

STATEMENT RE: PRESIDENTIAL
ELECTIONS

MR. SPEAKER: Now the statement
by the Law Minister.

SHRI SEZHIYAN (Kumbakonam):
On a point of order. Has the Minister
the right to make a statement in the
House like this without its being put
on the order paper?

MR. SPEAKER: The other day we
had arranged that, at least two hours
before, the Minister would intimate
his intention to make a statement.
Sometimes the circumstances are such
that he must make a statement even
without that much notice.

=t Rafemd (aiwr ): 37@9F a1
¥ 39 faq 71 %Y 4Y fF T daw 0%
AT ATMEQ, 48 FIE AR FT ATHAT
Mg 1 fea a3 sgrar f& @t
H1ET TTT €2 TGT ST | [T T FY
F G al qA FIE CTOQ TG F |

ot waw fagiQt Maddt (=nfaag):
QET ATHAT FATIT HTAT & A AT

arfge, 6 9 & arz /@Y |

st wg femd : F7 @1 osifafea
FLATTF 699 37 g AT AT AT
=nfen |

MR. SPEAKER: Proper notice ivas
given. Two hours, notice was given,
A Minister can make a statement at
any time. In spite of that, we agreed
that he would give notice.

APRIL 29, 1974
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SHRI H. N, MUKERJEE (Calcutta—
North-East): It'is a matter which
goes to the root of the parliamentary
procedure, (Interruptions) should
we not have the courtesy of being
irtimated early enough?
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MR. SPEAKER: It was intimated

early enough.

THE MINISTER OF PARLIAMEN-
ARY AFFAIRS (SHRI K, RAGHU
RAMAIAH): We have got practical
difficulties in making ministerial state-
ments. Suppose a decision is taken by
the Government during the course of
the day and if we do not make a state-
ment and ° something appears in the
press the next day, then the members
would point out that we did not take
the House into confidence.

MR: SPEAKER: Yes. If the Minister
does not make the statement today
and something appears tomorrow in
the press, then you will all come out
saying that he did not take the House
into confidence. "What the members
wanted was his statement, and when -
he has come to make it, what is the
difficulty about it? S

SHRI H. N. MUKERJEE: I wish to
make a very serious submission. The
point is that the Lok Sabha is being
converted into a non-existent institu-
tion. We have stultified ourselves by
guillotining  everything.. (Interrup-
tions). ;s

MR. SPEAKER: Guillgting is done
83 a matter of procedure.

SHRI H. N. MUKERJEE:....We
have the exhibition of the Lok Sabha
being treated in this  cavalier fashion
by the Government. If the Minister
of Parliamentary Affairs cannot
arrang the programme better, he
should not be where he is.

MR. SPEAKER: Mr. Samar Cuha.

SHRI JYOTIRMOY BOSU (Diamond
Harbour). Sir, we have come pre-
pared. ... (Interruptions). --
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MR. SPEAKER: I have not called
you, Mr. Jyotirmoy Bosu. I have
called Mr. Samar Guha. This gentle-
man is holding the House to ranscm.
Some remedy should be found. How
long can we tolerate this? I have used
the word ‘Gentleman’ for you in spite
of my wishes otherwise.....(Interrup-
tions).

SHRI JYOTIRMOY BOSU: I will
call you, ‘Hon. Gentleman’.

MR. SPEAKER: You do not know
with what a heavy heart I have used
it,

SHRI PILOO MODY (Godhra): Had
you preferred to call him as an ‘Hon,
Member’, then you would not have
had to go through all this pain, because
an ‘Hon. Member’ does not have to be
a gentleman;

MR. SPEAKER: I stand guided by
you, Mr, Piloo Mody. You will use
this word ‘honourable’ for the Speaker
also; in this sense!

SHRI SAMAR GUHA (Contai): 1
wanted to draw your attention that
just now in your wisdom you said that
for some special reason you have
allowed the hon. Minister to make tha
statement. Now, the Minisier vf
Parliamentary Affairs also said some-
thing very significant. He made a
significant point and said that if sonie-
thing appears in the Press tomorrow,
the House should not take it otherwise.
It immediately creates an impression in
us that already the Law Minister has
made some. kind of a statement to thz
Press..

MR. SPEAKER: Not at all.

SHRI SAMAR GUHA:....Oniy just
to forestall our criticism about -that,
he is going too make this stateinent
and that is what is occurring to me.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI Il
R, GOKHALE): This House is aware
that the term of office of the present
President of India expires on the 24th
August, 1974,

9, 1896 (SAKA)
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Under Article 62(1). of the Consti-
tution an election to fill a wvacancy
caused by the expiration of the term
of office of the President is required
to be completed before the expiry of
the term. This House is also aware
that the Gujarat State Legislative
Assembly was dissolved on the 15th
day of March 1974.

A question has been raised as to
whether election to the office of the
President can be held notwithstanding
the dissolution of the Gujarat State
Assembly.

The Government is prima facie of the
view that on a true and correct inter-
pretation of articles 54, 53, 56, 62 and
71 of the. Constitution, the electoral

college consists only of the elect-
ed members of such of the
_Legislative Assemblies of the

States as are in existence at or before
the expiry of the term of office of the
President. However, a contrary view
has been expressed both inside and
outside this House.

Queslions of far-reaching importance
have arisen as to the composition of
the clectoral colleze where Legislative
Asscmblies of one or more States stand
dissolved and in view of the fact thal
a question «f great public imporfance
hae arisen. {he Government has  de-
cid~d to recommend to the President
to obtuin the opinion of the Suprem’
Court under article 143 of the Cunst
tution...,

SHRI MADHU LIMAYE: Very goo

SHRI H. R. GOKHALE..........as 1
gards ihe true ond correct interprel
tion of articles 54, 62, 71 and the otl
rlevant provisions of ihn Constitut
<o far as the; concern the election
the President to fill up the wvaco
caused by the &xpiration of the t
of office of the President.

SHERI PiLOO MODY: k¥

MR. SPEAILER: It will not g
record, .

**Not recorded. i -

o et e,
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18.19 hrs. aay oy 7 Wifeww fafredl
& a1 ¥ QF VI ATRWT T2 gt

APPROPRIATION (NO. 2) BILL* 1974

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
I beg to move for leave to introduce
a Bill to authorise payment and appro-
priation of certain sums from and out
of the Consolidateq Fund of India for
the sarvices of the financial year
1874-175.

MR. SPEAKER: Now, the question
is: -

“That leave be granted to inlro-
duce a Bill to authorise payment and
appropriation of certain sums from
and out of the Consolidated Fund of
India for the services of the finan-
cia] year 1974-75."

The motion was adopted

SHRI YESHWANTRAO CHAVAN:
1 introduce the Bill.

I beg to movet that the Bill to
authorise payment and appropriation
of certain sums from and out of the
Consolidateq Fund of India for the
services of the financial year 1974-75,
be taken into consideration

MR. SPEAKER: Motion moved:;

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1874-75, be
taken into consideration™

Now, Shri Madhu Limaye.

oft wy formd (¥t ) : woam RN,
7Y 9 qF TEw §Y feawT 99 § I
FmM Fagriye a@ sga WG
4

g1 16 framr, 1971 ) O Aww

Feardd & §feqw fafeed & ara
ITR A frgee fvey o7 Aw faar o
T AT IAK AL H 99T qATH W
@ ¥ A awe far 9w
*7 30 fgewr 7 @z & wR Tem
LGl
“Your suggestion to give effect to
supply of FFO of higher viscosity
hmit immediately on issue of the
amendment to ISI specification is
not acceptable. The very Intention
of asking for a 2 months period
before effecting the change in the
viscosity is that during this period,
the necessary trials can be carried
out before finally accepting the
higher viscosity.

In fact one of the IN. Ships has
reported that on 6-8-71 and 11-10-71,
FFO of viscosities higher thap 80
and less than 100 was supplied at
Madras and that the burning of
this o1l had presented considerable
difficulties. The above wrong supply
has resulted in continuous emission
of greyish smoke from the funnel
and various other consequential
operational d:fficulties. Continuous
emission of smoke from the ship's
funnel apart from giving the posi-
tions of the ship to the enemy, can
completely hamper the flying opera-
tions on an aircraft cariér”

qbwT faworr oF aTa vy R ew Ay
wrohy & qre )

“The above experience hag made
it, al] the more cssential that ex-
tensive trials should be carried out
before a decision can be taken.

*Published in Gazette of India Extraordinary, Part 11, Section 2, dated 29-4-74.
Hntroduced/Moved with the recommendation of \the Presigent.
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The i1l effects of burning FFO of
higher viscomty in Naval Ships des-
eribed in para 2 above had already
been reported to the Indian Standard
Institution by NHQ The Indian
Standard Institution has also been
requested to hold in abeyance the
promulgation of the amendment to
18-1593-60 for the period of the
present emergency and form all the
oll companies accordingly In view
of the above, it 18 imperative that
the wiscosity of FFO supplied to
Naval Ships should not be raised at
this stage.”

wsTa WE &7, ¥ ogw &Y fasdr w3
¥ 2, o o T TamaAY £ a3 Hawr
g2 g7 @Y At 48 waFfa & wng, 7
¥a wfasr § 1 72T &7 4 wfaFT
AT TEmAA WY @Y &, @l QR

gaufa & str7 )

WETe #3727, 3§ AAEY & "
# QI F AT F AT AZAT | §B
e gw] oad v A Wy qaifeuw
fafgy F sma wwr  falw
Ta ar ar fF g7 aE %1 N QfageA
wane faar amr & ag WY Ago £
frger § A 37 % qur fFar sy o
Iq F I v ifaaw mfasy ¥ sy em-
i ¥ B T Y & )W A e
A ST & forg qg Y 7 AT s e
g f§ sorge qur o0 ordaR dER
¥ QY v {zan oA g 9 oqF 39 a3
frpe T g AT H AT A WY
T A0 & woAr e oo fEar &
& WeTW WEISd, LAY TF HT w1 AT
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fram awar @ |, wrddw, oae @i,
Ay, ¥ T g@ 4 WL A Q@IUT A
L RE aggwfeam &) TR
T 74, St rfaa oy & faadr
oY, ¥fra s G qar ¥ ame
srgan 3, (& @ i /e & qrRET qf
gor & 57 7 A Oy wiwerdr § g
T T AR /IR AT I
& v Far Frdandy A € §, 7g 7
SITAAT AT /T I7 H MASET AT
o A v anfgy o

METer WARA, ¥ T e A Awd
AT WYY FZAT AT2AT B W AT F A
TR AT AT AT TIREL TR
frgsa 1 of 4t 1008 ¥ 3IA fav
qANT "7 A 4 W THA AT
ag ATANT gMT |14 I5147 97 fF 4T
AW AT ST AT {(FA T TR AT
¥ g 4y, AR A Ay | 5w
St F I FY N 1969 Fwrdn)
IAF 1T Afaae ¥ daarfra fa odt
REAL Y T f 700 | T{w A g7 frora
97 w9 7R # fAeEns (Se e
Tl TH A g8 9¥ WS A faar )
1 s gt I franad o1 oA
FTT AT 1 99 F1 931 foqm g1
LRGN e Rt £
AR gER A AT § 9 ¥ s Wy
AT 7Y F w97 Hrdweiate
faT T A1 g & AR ¥ gl g



{9 wy fod]

wwr € 1 Wi e & faa ) wraifee
wo Y Frer seopere o i Sy ofY =
®og ¥ agrw fir & e wrfo WYyo #lo HT
Raaly 37 fogn 1 war e g oHET
o ® Pl o wrefy wvo o), Yo & AW

wwaCi ®1 eTg A F A, e e H A
W iR At Y gE Aalsw 9T &
g, art Sedta, gfers s #ie-
arw ¥ 9z & fag ) ot w50 gaan
¥ d5faaw warTy & Agar 2 o

Uy WEIZE 7, §F WA 989 AT
o et fafasdi o1 s zer
aft WfugT R ow F A gw A ST faar
ar, & wigan g e wred wqw fawrr ¥ wafy
wara q, O i g e a g
v foay ar Wi 99 &1 s @9 9
fe zr@ zF T 15000 ,.%
s ffraw W ovar ¥ g famn
9, %, "9 F war gg Sfmmw
Wi 25000%e g1 T F WIT g
dra] A 8 X ag Wt A F1werar,
oW A foreft & o St avelt &1 vy T
& fir 500 g wriw T & A &
ferg oy ond s fefgagez sw & &
7o figar @ WX 10,000 %o wfa
g% WY & T § oT T fear g
e o<y ¥ ot s § g gt
Sn ¥ ) vafeg fagre aeere F e
ANfefrdwr FAAFTITRILT & AT
fefgee zinié wrdae § faawy
Zed dages a7 A w1 ufuw
a7, W ARRT, MIT # aw § fw
mm%mi‘i&fﬁmﬂ
¥ wg ufewrr 2o® o B frm &

APRIL 28, 074

(No, 2) BUL, 19N 4o

wefron g gt fie ag SFNRd g
& A ¥ § AT T & A=K GH
FTEET N F AT FTH AT T § TG
HleT e Aré & qga T w1
g ig@vae A werd A faw
et | T WY farvare gait @ WXHAT
& Y owd &) forer far S ot 2T
e TR AT 2492 F WA
2F A7 FAA aN & ZAG fHy A
21 welr wErm ¥ 3 wrlAd @ A
& | T2 39 WY a1 2 F AT o IR
FTARTIST TS 1 4E AFT7 38 THILE,

BHA/6872
BHA 6951
BHA[7351
BHA(7134

AR WA, § J1991 Fgarg, v 500
zaq (@ Trat T qarg v fam g
Far e g A S A9 A oo
AELEETE IR G b R Rt
T oA &1 A BT AR g fw AT 5w
Y WA T 4 {F BT ofd1d 134T Y
T §9 avE ¥ ATl AT AR ¥
a1 I & g ATENF AR (AwAT |
wuel WEEE, H9 ST AT
FT TR AF AEAT F SATI0T RAT 7 FY
a7 G AR w1 wrvaaA (34T 9t fT
fagerr afrare & A997 Gagy A S
arg amz ufeqie & o frafesy @
TR NOTT FGPT T § AT AT
g wwer §  wieAr |qar ar faa
A A 71 A9 BT AEF TR
ma & ufA 71wl mr o e s
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fa¥fess arre gfvare giv g7 nasT,

forger afvar™ 1 e ¥ A s R
& qga 71 A | Wi e g A A

& w2 2 § wfme w9 K A

fams &+ @ § Afew gard s8R

a3l ®Y adfr qoredy g1 &)

faer weft wgem g Y=g & A
g 1 FRATT 35 60 TIUE ¥o
G G Won & & 9w
AT ATEAT F, | WU AT AT
# uferr dwev 7 &Y gwrdy weafRar ¥
T g §21 oA A7 A I
7E7 AT o AT | 5
AT AT 20 000 ZF RTHER WY
20 000 =7 1o o FHo Wy da1 fFaT
ST My A § Eo THe o 7 QYfA-
qe7 BIga? 4 M F A SS-AweT 7
e {eqg= A Gar gEr &)
4 ®F § T gq ST AT T4
A WIATT T7d g IH 9T ORI
TR AMFT FIARZIAATE 38 000
Fo X A faf a1 AR AT AT 7
W v geafagt & amt & q
ger goen frar wow wgew, Wk
FIX TEOA AT A4 wA AUy
wra {0 =7 & St 7w wrar @ 7w e agd
AT | AT aw I T o ¥ wrA
far gwt Fstew a1 fro T o,
™ & T ¥ oqYT o gl wwfray
# w1 wrer g I qfE 27 18,000
To FT ¥H AN AT §1 W wfw @

18,000 To Y G2 w1Y &y ALY v,

VAISAKHA 9, 1806 (SAKA) (No. 3) Bill, 1874

P

fgam, wife &o #o utafrar WY 4}
& 1 WY 3 ST wvgar § e o Y o
w7 faft e wwr fear g W
39 ¥ fau wre ey ¥R WA
s @Y 9y s, 6 weafaar §, fuer ¥
qi ot ofr g, g Wy B o,
af e ww A fow wr Rl
wfrar oft & qgavwor ot gt 2 veft &,
a afr g avg N Gengy 1gH
et st W QA wr fod
gra T foar smomt dtaw A SS
FUX Fo T # firer I o q®o
&ro ®Yo & Fftew, 1 = & wrarfaa
F=T WA &, THo Fo Hro wY famrar §
7z ¥ afz g R I FWAT AR
5, 6 AT Fo WIT WY &Y Fer v )
AY §F AYE T 60 WY AT A
uTq &1 faer wwar &, ag wo Wit Y @
g1 & @9 e W @ H ot e
# wwdhfa 3

SHRI S. R. DAMANI (Sholapur): 1
would like to ask one question. What
19 the annual production of these
companies?

St wq N | O AT AR Ao

sraTa F0 & | & o vt wEvEw WY v

AT

weag AT wE AT q9F K
&%) % vt & a1 % qwr ow i ok
& o 55 T ¥ R T W
g anfaw fwar ar farerag? & v qor
# 3 wray § Forrw e dhw o, Wk
et § 7 97 F T dwwrw Py o
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[oft =g, formd]

o w T g, T H Fo Wo YT wEA
¥ 70 fr mw gy o ol & ¥ oy v
JaTar a1 fif g avg { AW AT Y T
T T g ) Pl wrR T AT v
A x5 =1 ag STy fean wav @ gw fan
FU 1 70 4 Few g w9 E Afww
9 & ar} F wf srrerdt g & A
&t ¥ & | Mg w19 P gy AT g
g frgw 4% & 77 o Fo YT ¥
ghak & s ¥  ®mW WY
wr ¢ Y duA® dwew % F Re-
Ty e fER g A w
sl fat N T w57
¥ wfo af® g & w9 fed-
fret mEmaedama @ 1

wer wERT, FawElt Ay agd
fis 1o o TAo T fY, ITIART
FAE WTR WA ve fevar, ag
vant fificfi & cem § v § AW
W F 7T fedew qarry #t T FUR
&3 Fr a3t #, I w1977 fawar qrar
2? =3 ® Ffrwm feew A QAT
£ 250 7T FYT A W weAw WPy,
AT HATEG FT TReLfeq wHE * 4y
ft s 931 7 w7 3 FEEd
& gror fed=r Y sy § I 60
wfavrer 7 sTET wEAT o §, O 7
QAT ik & Ty T A § ) g
weft WY geen qIT 7A ¥ IT ) w0,
o w7 ag we fewel v og ay o
& f §9 womad 60 Ffaw gavHr wArd
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¢ ) w o grwTEwRt wewfoy
w X o arer of ot wr § wifs
Wik ot W wRe o & o
e oft oY fedeefon o agt w
TH AR ¥ mg Rt aifrried wvd
T 1w Ay A v e §, @
¥ ARY E1 g O faww arrerdy
8 wafws # fafas aoomge ¥ a
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SHRI S. M. BANERJEE (Kanpur):
Mr., Speaker. Sir, with your permis-
sion, I would like to mention three or
four poin‘s. Three or four days back,
we had a meeting, members of the
Stending —ouncil of JCM. They met
the Finance Secretary and his other
collegues and come declsions were
take 1 to remove the anomalies found
in ine Third Pay Commission Heport.
Some goud decisions have been taken.
Jne of the decisions 1s that the Pay
Commission's recommendations regard-
ing grant of children’'s =allowance
which adversely affected the Central
Government employees sghould be
withdrawn and should not be imple-
mented in the case of the existing
employees, That was really a good
decision. The Finance Ministry was
waiting patiently for the Finance
Minister to reach India back from
Malaysia and issue a statement. 1
would request the hon. Finance Minis-
ter to 'make a statement in this House
so that the necessary orders might be
issued for the benefit of the Central
Government employees. Certain
other decisions were also taken. I
hope the hon. Minister will take this
opportunity to make an announcement
regarding them also in this House.
But no decision could be taken reard-
ing house yent allowance and city
compensatory allowance, Qur demand
is that the Pay Commission's recom-
mendations regarding house rent
allowance should be implementeq in
all fairness from 1st January, 1973.
The railwaymen are going on strike,
1 hope that they will definitely wel-
come any decision if it ig implement-
ed from 1st January, 1973. T hope the
hon, Finance Minister will kindly
make the statement as early as possi-
ble.

During the time when Shri Uma
Shankay Dikshit was replying to the
debate on the Home Ministry’s De-
mands. T wanted te invite your kind
attention to the letter issued by the
Ministry of Home Affairs. Shri Uma
Shankar Dikshit wanted to convince
the House that Government were very
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gincere 1n warriving at a negotiated
settlenment with the railway empiloyees.
I welcome that. 1 take his statement
a3 correct and honest, But if that was
60, why was the letter issued from
ihe Home Ministry on the Tth April
1974 on the threatened all-India strike
by the raillway employees wherein it
has beten stated how the Jeaders should
be arrested and put in jail under
MISA? The relevant portion of the
leiter reads;

“The provisions of the Mainten-
ance oi Internal Security Act
(MISA) could be profitably :nvoked
while  undertaking  preventive
action.” )

1t is really a sad cemmentary on theip
assurances, When negotiations are
going on in the country, and all the
leaders of the workers are trying,
whether it be the convener of the
Coordination Commutteg, Shra George
Fernanades or the President of the
All India Railway Workers Union,
Shri S, A. Dange or the representative
of the other federations and associa-
tions. when they are honestly trying
to have a negotiated settlement, thus
letter dated T7th April 1974 was
issued. At that time, there were no
negotiations, and only statements were
being issued that it was a politically
motivated strike. Further, orders
have been issued in the letter o
arrest the following categories of
persons:

“Activists and militants amongst
the railway employees who are
known to be taking prominent part
in planning and orgenising the
strike and who are likely to indulge
in intimidatory activities against
other railway employees who may
not be willing to participate in the
strike,” .

Persons other than the railway
employees who are influential.among
railway employees or actively insti-
gating them to participate in the
strike.”
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So. not only employees but others also
who are trying their utmost to bring
aboul a settlement are also sought to
be arrested.

* In all fairness, 1 would request that
vhis better ghould have been with-
drawn by Government. The hon.
Minister should have explained to this
House the nececssity of having issued
that letter. The MISA is already in
their armoury, the DIR are in their
armoury, and there are other nefarious
pieces of legislation also 1in theiwr
armoury, under which people can be
arrested, workers can be arrested
without assigning any reason whatso-
ever. When their armoury was full
of these arms, where was the neces-
sity to 1ssue this letter of 7th April
19747

Let me make 1t very clear that the
railway employees and their leaders
are genuinely for a gettlement, But
unless something is done and there is
a step by Government, it will be
difficult for anyone to suggest to them
not to go on strike. The Rallway
Minister is trying his best. 1 have no
doubt about 1t; I compliment him for
that But what about the other
Ministers?

MR. SPEAKER: You gave only one
point, about the Pay Commission
recommendations.

SHRI S. M BANERJEE: No I was
not allowed to speak on this. I was
told not to interrupt. So 1 did mot
interrupt him.

MR. SPEAKER: I ‘wonder if that
could be connected with this. Here is

" a definite point which you wanted to

raise.

SHRI 5. M. BANERJEE: 1 wrote

about bonus also. '

MR. SPEAKER: This is what 1s
given here,
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SHRI S. M. BANERJEE: I will con-
clude in two minutes.

S0 15 the Cabinet prepared to con-
sider tus., Il the unamumous recomn-
mendation of the bonus Review Ceom-
muttee is that those who are i1n the De-
parimental undertakings should ulso
be given Bonus, how can Bonus be
denied to the ralway employees—
when theie ure so many working in
the public undertakings who are given
bonus? Unless this matter is decided
and a solemn assurance given, it will
be difticult for anyone to suggest to
the raiiway employees that they
should not go.on strike. I am one of
those who sincerely want g gettlement,
But 1 would urge upon the hon.
Minister to rise above the suspicion
that it 13 politically motivated. The
rallway employees are not indulging
in politics,  The leaders might be
connected with politics. It is the
demands of the railway employees
which are troubling them for going
on strike. The railway employees
helped 1n 1962, in 1965 and in 1971.
They stood like one man, whether it
was the defence employees, railway
employees, P & T employees or other
employees. They will again unite for
any eventuality, So let not the gtrike
be castigated as politically motivated.
That 15 what 1 would request him.

Today is the 20th. The strike will
take place on the 8th. Negotiations
are going on. I wurge upon Govern-
ment to realise the gravity of the
situatien and not damn the strike as
politically motivated.

Another point. ] have already
written to the Home Mimster. I {ook
a jetter and representation from the
UP Census Employees Association,
Lucknow. The gervices of 200 census
employeeg are going to be terminated
on lst May 1874. I took up the matter
wilh the Cabinet Secretariat six
months back. Their services were
extended ang they were given 3
months extension. But on 1st May,
1974, the day on which Parlisment
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will not transact any business, May
Day, a day of inlernational golidarity
of the working people of the world
and of the country, these 200 employ-
ees are going to lose thew jobs. They
have been working in thewr own
departinents. Only to accommodate
the deputationmists, these 200 people
ale gomng to be thrown out. I make
a fervent appeal on theiwr behalf, I
have already written to lum. I wanted
to interrupt him and get some sort of
assurance. But I did not do 1it. Now
in all humility with all earnestness
and honesty at my command, I appeal
on behalf of these employees who
have worked for more than 23 or 3
yeais, Due to their labours, the
Census report came out. They are
working so efficiently. They come
from ordinary muddle class families. I
would request you to convey these
feelings to the hon, Home Mimster
and see that their period of service is
extended. . b

‘With these words, I thank you very
much. ;e

SHRI YESHWANTRAO CHAVAN
Both the hon members have raised
1sues, most of which were rased
previously also. I do mnot think even
they would expect me by way of
answe:r lo go 1nto details.

Ag for the pomnts raised by Shn
Madhu Lamaye, one or two are duectly
conceined with my Mimstry. I would
hke to inform him that as far as the
quesiion of the cheques which bounced
18 concerned, 1t was discussed during
a call attention motion given notice
of by hum sometrme in 1973 It is a
fact that a number of cheques were
refused to be accepted The Punjab
National Bank has certainly gone into
it. Ag for some person or officer that
he referred to, I do not know what
defect I can find in Jum, because he
rightly refused to accept the cheques.

As far as the accommeodation, ete,
are concerned, I tried to get informa-
tion from the bank, and their point
is that cases relating to the enhance-
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ment of hmits or the problems of
readjustment of accounts or fresh
lumits in respect of any large account
are invariably placed before the Board
of Direciors and 1t 18 mot a Branch
Manager who takes up these matters
for the sake of a decision at his level.
I would Like to say that the Punjab
National Bank 1s certainly aware of 1t
and I think they have sent gome
Instiuction team which has also gone
into some of the irregularities which
are being rectified.

As far as the general question
whether we can make the bouncing
of cheques per se a crimina oflence,
1g concerned this was one of the
questions which he had raised before
and I had told him of the difficulty
that if at all we have to make it a
crimina) offences, it 1s Lecessary to
have some sort of crimina] intention
in giving that cheque with a view to
defraud somebody. That ig wWwhat
called the presence of mens rea,

SHRI S M BANERJEE: I can pro-
duce a cheque tomorrow, for Rs. 25,000
1ssued by Alok Udyog to a poor con-
tractor which has bounced I ecan
bring it if you want

SHR] YESHWANTRAO CHAVAN,
It 1s quite possible. I am not saying
yes oI no, This i3 a matter which
requires very carefu] consideration.
Automatically when you make a law
that when a cheque is bounced, it will
be treated as a criminal offence, then
1t would be unjust {0 a large number
of new people coming inty the fleld
of banking

ot ay fomd : (F(wa7 TEOR @i
arfer ap A ST

SHRI YESHWANTRAO CHAVAN:
That 13 the major difficulty. This
question, I think, has been looked into
br the Committe, headedq by Dr.
Rajamannar: 1t is being examined
and I think I will have to wait for the
recommendations of that Committee,



471  Appropriation

{Shri Yeshwantrao Chavan]

Then. there were three or four
points, mentioned by the hon. Member,

st Ry fedl : 55 Wl TwETES
vIN ¥ w7 # growr 0 ATEAT g,
AT # gAeAr @A 1 § wfa
qAT TET .| THATES ¥LET WY FEH
2qEr ¥ Wi gETAC T T, TE-
forwer Srewan w17 gF0E Fgd WAl
T WITOI A 4z ana w5 (7S
YT |

SHRI YESHWANTRAO CHAVAN.
When he 1> making a profitable sug-
gestion 1 must take advantage of
discussing this matter a httle in depth
with him  Certainly I would welcome
this suggestion becauge I am in search
of such resources.

|t vy fomd 47T 7
#Fe TORT A IFT F7 Frar 0 aaq?
SHRI YESHWANTRAO CHAVAN:
As far as the other suggestions are
concerned, I cannot undertpke to give
a detailed answer. I know these mre
some of the cases where the facts
have to be verified, and I do not want
to make a statement which would
unnecessarily commit the Government
one way or the other.
siwg foml : 1967 W OF A
Foarx faar a1 w1 @ f= w0 AT
faay g1 A7 wfeare =) frgr 91 ) AR
Aarr grev wyr wfgw 4T+ TE A
F e v ¥R § 1 w9 g e
Z

¥ Ty

wmue e AR g wfRr
& g7 | WY feew v § ok 57 W
MNew wa ot <
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ol Wq wRd 4TI qe wwTw
qNferare s mow § 1 vy #gw A 7P

SHRI YESHWANTRAO CHAVAN:
As far as the Petroleum and Chemicals
Minwtry 18 concerned, I think this
question was raised by the bom.
Member with the Defence Ministry
also, and they have told him that
they will go into the case and find
out the facts.

As far ap the truck business is
concerned, he mentioned certain
specific cases; four apecific cases

lerruption

MR. SPEAKER. Let him answer,

SHRI YESHWANTRAO CHAVAN:
Naturally I got nolice this morning
and I tried to get ag much information
as possible With the things that I
have, I cannot give a detailed and
satisfactory answer, but [ can give
him gome information on the points
he mentioned He referred o *some
specific cases about the trucks. My
information is that thesg cases have
been refeirred to the State Govern-
mentg for investigation and ] hope we
wiil get a report as soon a3 possible.
As far as the resale of trucks at a
premium 13 concrned, I may say that
thigs 'matter has been considered by
the concerneq Ministry and they have
issued orders restricting the resale.

‘It 1s therefore felt that it would
be advasable to Pmpose comprehen-
sive control on the sale and redis-
tribution of commercial vehicles.
However, it was considered with a
view Lo securing equitable distribu-
tion and availability at a fair price
of commercial vehicles, a ban should
be imposed on resale within the
period of two years from the date
of the original purchase. Accordingly
the Government issued an order
calleq the Commercial Vehicles
Restriction and Resgle Order of 1974
undey the Industrial mﬂ'
and Regulations Act of 1981 on 11tk
January 1974"
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SHRI MADHU LIMAYE: It ig daily
being violated. I gave you four
instances,

SHRI YESHWANTRAO CHAVAN:
Now you have raised a new point. 1
have explained the Governmnt policy.
1 quite agree that it would have been
good if the Minister could be present
here. but 1 would certainly convey the
points that he has raised.

Mr., Banerjee has been tirelessly
raising the ifmportant points about
the implementation of the Pay Com-

mission Report.

SHRI S. M. BANERJEE: We are
waiting for you to make the announ-
cement,

SHR] YESHWANTRAO CHAVAN:
I need not repeat all those things. As
far ag Class II, Clasg III and Class IV
are concerned, detailed instructions
and notifications have been issued.

SHRI S. M. BANERJEE: That was
not my pomt. In the meeting of the
Anomaly Committee, some dzciszions
have been taken and I want you to
make an announcement about them.

. SHRI YESHWANTRAO CHAVAN:
Some of the points were discussed at
that meeting with the representatives
of both sides. I shall find out what is
the conclusion of the meeting. I can
tell the hon. Member that before we
take a decision in thig matter, I am
going to discuss it,

SHRI S. M. BANERJEE: 1t was
decided at the meeting that you would
make an announcement in Parliament
about certain decisions which were
already reached. We are waiting for
you to announce that.

SHR1 YESHWANTRAO CHAVAN:
There is no difficulty about announc-
ing the decisions. I thought that if
the Government were to make a state-
ment, it should make a gtatement on
all the issues, whatever points were
accepted and whatever points were
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nol accepted. Before saying that we
are not accepting any point. I wanted
to have some discussions with them
on the different problems. If you
want an announcement about the
agreed points we can consider that
algo.

MR, SPEAKER: I think that in
future when a notice is given in
advance. the Minister concerned should
be:present in this House. It is embar-
rassing for the Finance Minister,
because he can answer on behalf of
his own departments and not others.

SHRI K. LAKKAPPA
There was no notice.

(Tumkur):

SHRI MADHU LIMAYE: There
was. How do you know?

SHRI K. LAKKAPPA: During the
debate, he mentioned all the names.
(Interruptions)

MR. SPEAKER: I
obsorvation.

made the

That is over,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Sir, in this case, I undex
stand notice was given only to the
Finance Minister. I, myself, have no
notice. May I request you that in
such cases you may direct the office
lo give notices to all the Ministers
concerned?

MR. SPEAKER: I really do not
know where the fault lies. 1 will
cxamine this and we will set some
procedure for future,

SHRI K. NARAYANA RAO
(Bobilli): Sir my humble submission
is this. If notice has been given relat-
ing to a particular item concerning a
particular Ministry, this should bhe
confined only to the Ministry con-
cerned and he should not pring in all
points covering the entire grant of
the working of the Government. That
cannot be,
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SHR] MADHU LIMAYE- We are
passing demands relating to all the
Mmmstries

SHRI K. LAKKAPPA Sir, you
should grv~ specific,,,
MR. SPEAKER: Don't assume my

powers also. I am 1n a better pos-
tion. I 'must say that there agre many
poinis which do not concern the
Finance Minwtry; they also concern
the other Mimistries. We will see and
set some procedure for future There
is nothing of a sort of a dispute, Why
thould you be worried about it?

Now, the questions is:

“That the Bill {o authorise pay-
ment and appropriation of certain
sumg from and out of the Consoli-
dated Fund of India for the services
of the financial year 1974-75 be taken
to consideration.”

The motion was adopted.

We shall now take up the Bill clause
by clause,

The question is:

“That Clauses 2, 3 and the Sche-
dule stand part of the Bill.”

The motwn was adopted.

i
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Clause 2, 3 and the Schedule were
added to the Bill.
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Cluuse 1, the Enacting Formula and
the 1:ule were added to the Bill,

SHRI YESHWANTRAO CHAVAN:
Sir, 1 move:

“That the Bill be passed.”
MR. SPEAKER; The question is:
“That the Bill be passed”
The motion was adopted.

——

190} hrs.
Rk HALF-AN-HOUR DISCUSSION

MR SPEAKER What aoout Half-
un-hour Discussion” Mr. Shenoy do
yvou wanti that tlus should be taken
up now?

SHRI P R. SHENOY (Udip1): No
objection 1f it 1s taken up tomorrow

MR. SPEAKER.; This will be tauken
up to morrow if we find time Other-
wise. thig will be taken up on a subse-
guent date. -

19,01 hrs.
The Lok Sabha then adjourned 1.0

Eleven of the Clock on Tuesday, Arml
30. 1974/Vaiwsakha 10, 1896 (Saka)



